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 LOK  SABHA
 Friday,  April  24,  964/Vaisakha  4,  886

 (Saka)

 The  Lok  Sabha  met  at  Eleven  of  the
 Clock,

 [Mr.  SPEAKER  in  the  Chair]
 ORAL  ANSWERS  TO  QUESTIONS

 Demand  and  Supply  of  Trucks
 +

 (  Shri  ह  Venkatasabbaiah:
 °453.  4  Shri  Maheswar  Naik:

 {Shri  S.  0.  Samanta:
 Will  the  Minister  of  Steel,

 and  Heavy  Engineering  be
 to  state:

 Mines
 pleased

 (a)  the  latest  position  of  the  demand
 and  supply  of  trucks;

 (b)  whether  the  restrictions  imposed
 on  the  supply  for  private  purposes
 following  the  emergency  are  still  in
 force;  and

 (c)  the  measures  taken  to  meet  the
 immediate  and  the  increasing  demands
 of  trucks  in  the  country?

 The  Deputy  Minister  in  the  Minis-
 try  of  Steel,  Mines  and  Heavy
 Engineering  (Shri  P.  C.  Sethi):  (a)
 to  (c).  A  statement  is  laid  on  the
 Table  of  the  House.

 STATEMENT
 (a)  The  estimate  of  demand  for

 trucks  by  the  end  of  the  3rd  Plan
 period  is  60,000  Nos.  per  amnum.  The
 current  demand  may  be  of  the  order
 of  40,000  Nos.  per  annum.  As  against
 this,  the  supply  corresponding  to  pro-
 duction  in  963  was  about  27,000  Nos.

 427  (Ai)  LSD—I,

 and  demand  in  the  country.
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 (b)  Except  for  reservation  of  the
 entire  production  of  Dodge|Fargo
 short  wheel-base  trucks  and  Jeep  l-
 ton  trucks  and  of  a  small  quota  of
 TMB  trucks  for  meeting  defence
 requireménts,  the  restrictions  imposed
 on  the  sale  of  trucks  following  the
 emergency  have  since  been  lifted.
 However,  the  sale  &  distribution  of
 Commercial  Vehicles  is  now  governed
 by  the  Commercial  Vehicles  (Distri-
 bution  and  Sale)  Control  Order,  1963.

 (c)  Expansion  schemes  of  the  exist-
 ing  truck  manufacturers  have  been
 approved,  and  necessary  facilities
 have  been  afforded  to  them  for  the
 import  of  capital  equipment  which
 will  help  them  to  step  up  indigenous
 content  as  also  production  of  their
 vehicles.  In  addition,  a  scheme  for
 the  establishment  of  a  new  unit  for
 the  manufacture  of  trucks  with  an
 annual  capacity  of  12,000  Nos.  per
 annum  has  been  approved.

 Shri  P.  Venkatasubbaiah:  From  the
 statement  given  there  seems  to  be  a
 huge  variance  between  production

 In_  that
 case  may  I  know  whether  the  Gov-
 ernment  propose  to  start  a  truck
 manufacturing  industry  in  the  public
 sector  so  as  to  meet  the  demand  of
 the  people?

 Shri  P.  C.  Sethi:  There  seems  to  be
 no  proposal  at  the  moment.  Already
 the  licensed  capacity  is  much  more
 than.the  required  capacity.  The  Third
 Plan  capacity  was  60,000  850  the
 licensed  capacity  is  about  74,920.

 Shri  P.  Venkatasubbaiah:  In  part
 (c)  of  the  statement  it  has  been  stated
 that  a  licence  has  been  issued  for  a
 new  unit  for  production  of  12,000
 numbers  annual  capacity.  Which  is
 that  company  and  when  will  it  start
 production?
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 The  Minister  of  Steel,  Mines  and
 Heavy  Engineering  (Shri  C.  Subra-
 maniam):  This  is  for  Simpsons  in
 Madras.  I  do  not  know,  when  they
 are  iikely  to  get  into  production.  It
 seems  there  are  difficulties  in  the
 implementation  of  this.

 Shri  Ramanathan  Chettiar:  May  I
 know  whether  it  has  been  brought  to
 the  notice  of  the  Government  that  a
 premium  is  demanded  in  respect  of
 Mercedes  trucks;  if  so,  what  steps  are
 Government  taking  to  put  down  this
 malpractice  by  the  distributors  of
 Mercedes  trucks?

 Shri  C.  Subramaniam:  There  is  a
 control  order  and  to  the  extent  pos-
 sible  this  getting  of  the  premium  and
 other  malpractices  are  being  control-
 led.  But  ultimately  the  solution  lies
 in  increased  production.  That  is  why
 an  expansion  to  the  extent  of  24,000
 vehicles  per  annum  has  been  given
 to  this  concern  and  they  are  imple-
 menting  this  programme  of  expansion.

 श्री  ग्रस्त  सिह  :  रशिया  ने  छोटे  ट्रैक्टर
 तैयार  किए  हैं  जो  बहुत  सस्ते  हैं  और  अच्छे
 भी  हैं  ।  क्‍या  गवर्नमेंट  उन  को  यहां  आने  की
 इजाजत  देगी  ?

 अ्रध्यक्ष  महोदय  :  यह  ट्रिक्स  के  बारे  में
 सवाल  है,  ट्रैक्टर  क  बारे  में  नहीं  ?

 श्री  ब्रज  बिहारी  मेहरोत्रा  :  देश  में  जो
 शक्तिमान  ट्रिक्स  बने  हैं,  उद  का  उत्पादन  क्‍या
 नहीं  बढ़ाया  जा  सकता  है  ?

 श्यो  प्र०  चचा  सेठी  :  शक्तिमान  ट्रिक्स  तो
 डिफेंस  डिपार्टमेंट  के  हैं  ।
 Shri  Joachim  Alva:  Is  it  not  true

 that  Government  has  an  extremely
 confused  and  conflicting  mind  in  the
 matter  of  production  of  cars  and
 trucks?

 Mr.  Speaker:  Cars  are  not  concern-
 ed  here.

 Shri  Joachim  Alva:  Is  it  not  true
 that  Government  knows  that  produc-

 APRIL  24,  964  Oral  Answers  3243

 tion  of  60,000  trucks  is  a  feasible  pro-
 position  and  it  can  be  done  by  one
 unit  quickly  and  expeditiously  and
 the  prices  will  also  come  down?  Why
 is  it  that  Government  cannot  hand
 over  this  entire  business  to  any  one
 single  unit  instead  of  these  four
 units?

 Shri  C.  Subramaniam:  There  are
 already  four  units  in  existence.  We
 cannot  ignore  facts  which  exist.

 Dr.  L.  M.  Singhvi:  May  I  know
 whether  the  Minister  is  in  a  position
 to  reveal  the  total  number  of  chassis
 requisitioned  after  the  promulgation
 of  the  emergency  for  our  defence
 purposes,  how  many  bodies  were
 built  over  these  chassis  and  how
 many  remained  idle  and  for  how
 long?

 Shri  C.  Subramaniam:  I  think,  this
 question  should  be  addressed  to  the
 Defence  Ministry.

 Shri  Shimkre:  In  view  of  the  fact
 that  the  shortage  of  foreign  exchange
 accounts  for  the  shortage  of  supply
 of  trucks  in  the  country,  what  steps
 are  the  Government  contemplating  to
 ensure  that  all  the  licensed  units  also
 get  the  required  or  requisite  amount
 of  foreign  exchange?

 Shri  C.  Subramaniam:  This  is  a  big
 question.  Ultimately  the  foreign
 exchange  available  for  each  sector
 will  depend  upon  the  total  pool  avail-
 able.  We  are  trying  to  increase  this
 pool  as  far  as  possible.  In  that  con-
 nection  the  international  trade  is  do~
 ing  well  to  increase  our  exports,

 Shri  Shinkre:  Why  do  Government
 not  issue  licences......

 Mr.  Speaker:  That  is  a
 question.  Shri  Yashpal  Singh.

 at  agora  सिह  :  इम्पोर्टेड  ट्रिक्स  में
 और  यहां  तैयार  किए  हुए  वर्क्स  में  प्रो पोर्श-
 जेटली  कितना  कीमत  में  फक  है  ?  कौन  सी
 चीपर  है  और  कितनी  ?
 Shri  C.  Subramaniam:  I  am  sorry,

 I  do  not  have  comparative  figures

 general
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 with  regard  to  the  imported  price
 but  we  do  not  impart  anything  now.
 We  manufacture  the  commercial  vehi-
 cles  indigenously.

 श्री  श्लरोंकार  लाल  बैरवा  :  इस  वक्‍त  जो

 ट्रिक्स  बनाये  जा  रहे  हैं  उन  में  आधा  सामान
 विदेशी  लगाया  जा  रहा  है  1  कब  तक  यहां  के

 ही  पूरे  सामान  से  ट्रक  तैयार  होने  लगेंगे  ?

 श्री  प्र०  चचा  सेठी  :  इस  समय  आधा

 नहीं  आधे  से  ऊपर  कोई  ७४  या  ७६  परसेंट
 तक  इंडीजिनस  सामान  लग  रहा  है  और  आशा
 की  जाती  है  कि  इस  वर्ष  के  श्राखिर  तक  ६०
 प्रतिशत  स्थानीय  सामान  लगने  लग  जायेगा  ।

 Trade  Agreement  with  Bulgaria
 +

 (  Shri  Bibhuti  Mishra:
 Shri  P.  C.  Borooah:
 Shri  Onkar  Lal  Berwa:

 J  Shri  Vishwa  Nath  Pandey:
 3  Shri  Maheswar  Naik:

 |  Dr.  Ranen  Sen:
 Shri  Dimen  Bhattacharya:

 L  Dr.  Saradish  Roy:
 Will  the  Minister  of  International

 Trade  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  a  trade
 agreement  has  recently  been  conclud-
 ed  with  Bulgaria;  and

 (b)  if  so,  the  main  outlines  of  the
 agreement?

 *1154,

 The  Minister  of  Intermational  Trade
 (Shri  Manubhai  Shah):  (a)  and  (b).
 A  statement  is  laid  on  the  Table  of
 the  House.

 STATEMENT

 Yes,  Sir.  A  new  Trade  and  Pay-
 ments  Agreement  operative  from  the
 beginning  of  January,  964  upto  the
 end  of  December,  968  was  concluded
 and  signed  at  New  Delhi  on  ३4
 February,  1964.  Copies  of  the  Agree-
 ment  have  been  placed  in  the  Parlia-
 ment  Library.  The  Agreement  envi-
 sages  increased  and  diversified
 trade  between  the  two  countries.  The
 list  of  exportable  commodities  from
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 India  has  been  enlarged  so  as  to
 include  engineering  goods,  electric
 motors,  diesel  engines,  pumps,  sewing
 machines,  rolled  steel  products  etec.,
 drugs  and  pharmaceutical  products,
 chemicals  and  chemical  products,  cot-
 ton  textiles,  leather  footwear  includ-
 ing  ladies  chappals  and  sandals,  tyres
 etc.  apart  from  such  traditional
 items  as  tea  and  coffee,  jute  manufac-
 tures,  shellac,  groundnut  and  cashew-
 nuts.

 Under  the  Agreement,  Bulgaria  will
 continue  to  supply  India  with  items
 like  electric  hoists,  cranes,  power
 cables,  transformers,  steel  products,
 Machine  tools,  Ball  bearings,  loco-
 motives,  automatic  looms,  battery-
 operated  fork-lift  trucks,  pig  iron,
 zinc,  heavy  chemicals  like  caustic
 soda  ash  and  capital  goods.

 The  trade  agreement  provides  for
 overall  balanced  trade  of  Rs.  0.8
 crores  (both  ways)  in  965  as  com-
 pared  to  Rs.  l  crore  in  96l  and  Rs.  4
 crore  in  1962.

 श्री  विकृति  मिश्र  :  स्टेटमेंट  में  कहा  गया
 है  कि  दोनों  तरफ  से  दस  साढ़े  दस  करोड़  का
 प्रख्यात  और  निर्यात  होगा  ।  हिन्दुस्तान  से
 जो  चीज़ें  एक्सपोर्ट  होंगी  उन  में  मंत्री  जी  ने
 ये  बताई  हैं

 chemicals  and  chemical  products,  cot-
 ton  textiles,  leather  footwear  includ-
 ing  ladies  chappals  and  _  sandals,  etc.

 इसी  तरह  से  वहां  से  यहां  जो  चीज़ें
 करायेंगी

 electric  hoists,  cranes,  power  cables,
 transformers,  steel  products,  etc.

 मैं  जानना  चाहता  हूं  कि  साढ़े  दस  करोड़
 में  कौन  कौन  सा  सामान  कितने  कितने  रुपये
 का  यहां  से  जायगा  और  कौन  कौन  सा  कितने
 कितने  रुपये  का  वहां  से  यहां  जायेगा  ?

 श्री  मनुभाई  शाह  :  यह  पैक्ट  की  डिटेल्स
 से  सम्बन्ध  रखता  है  जिस  को  दोनों  कंट्रीस
 कान्फिडेशल  रखती  हैं  ।  लेकिन  कस्टर्ड
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 सर्टिफिकेट  से  फौरन  पता  लग  जाएगा  कि
 कितना  माल  गया  कौर  ओवर  शाल  ट्रेंड
 की  बात  जाहिर  हो  सकती  है  |

 को  विभूति  मिश्र  :  दोनों  कंट्री  की
 तरफ  से  ट्रेड  का  मामला  तय  हुमा  तब  यह
 अंदाज़ा  ज़रूर  लगाया  गया  होगा  कि  कौन
 सामान  कितने  रुपये  का  जायगा  और  कौन
 सामान  कितने  रुपये  का  जायगा  ।  इस  में
 ट्रेड  सीक्रेट  की  बात  कहां  से  आती  है  -  मंत्री
 महोदय  को  चाहिए  कि  वह  ब्रेक  श्री  बता  दें
 ताकि  हम  लोगों  को  पता  चल  सके  कि  हमारे
 पहां  से  जूट  कितने  का  जायगा  या  दूसरी
 कोई  चीज़  कितने  की  जाएगी,  इस  से  जूट  के
 ऊपर  क्या  असर  पड़ेगा,  किसान  को  कितना
 फायदा  होगा  ?

 श्री  मनुभाई  शाह  :  ट्रेड  पैक्ट  की  सभी:
 ग्राइटम्ज  इंटरनेशनल  कनवेंशन  के  नीचे
 इस  तरह  से  जाहिर  नहीं  की  जा  सकती  हैं  av
 १२२  दुनिया  के  देश  हैं  जिन  के  बीच  व्यापार
 चलता  है  ny  एक  कंट्री  को  करोड़  सवा  करोड़
 रुपये  का  माल  चला  जाय  तो  उस  से  किसान
 को  कोई  फर्क  नहीं  पड़ता  है  प्यार  माननीय
 सदस्य  को  जूट  में  दिलचस्पी  है  और  उस  के
 बारे  में  जानना  चाहें  तो  मैं  जरूर  दे  सकता
 हूं  |  ट्रेड  प्रोटोकाल  की  सब  भझ्राइटम्ज  जाहिर
 नहीं  की  जाती  हैं  t

 श्री  ओंकार  लाल  बैरवा  :  यह  जो
 व्यापार  है  यह  रुपये  में  होगा  था  विदेशी
 मुद्रा  में  होगा  या किस  आधार  पर  होगा  ?

 श्री  मनुभाई  शाह  :  मुद्रा  तो  इंटरनेशनल
 ही  रहती  है  ।  सदस्य  महोदय  देख  सकते  हैं
 कि  १९६१  में  ५०  लाख  रुपये  का  व्यापार
 दोनों  देशों  में  हुआ,  ५०  लाख  जाने  का  और
 Xo  लाख  जाने  का  ny  लेकिन  १६६४  में  वह
 सवा  पांच  करोड़  का  होगा  थाना  दस  गुना
 बढ़ेगा  ।

 APRIL  24,  964  Oral  Answers  72434

 Productivity  Council
 #1155.  Shri  Harish  Chandra  Mathur:

 Will  the  Minister  of  Industry  be
 pleased  to  state:

 (a)  the  extent  to  which  the  benefit
 of  Productivity  Council  has  gone  to
 large  scale  industry;

 (b)  number  of  the  persons  sent
 abroad  during  the  last  2  years  who
 belonged  to  the  industry  other  than
 small  scale  and  what  was  spent  on
 them;

 (c)  what  has  industry  itself  contri-
 buted  to  the  Productivity  Council  and
 if  it  has  not  contributed  adequately,
 why  not;  and

 (d)  when  Government  propose  to
 have  an  independent  evaluation  of  the
 work  of  this  organisation?

 The  Minister  of  Industry  (Shri
 Kanungo):  (a)  to  (d).  A  statement  is
 laid  on  the  Table  of  the  House.

 STATEMENT

 (a)  The  training  and  other  prog-
 Trammes  and  facilities  of  the  National
 Productivity  Council  (NPC)  and  Lo-
 cal  Productivity  Councils  (LPCs)  are
 open  to  and  are  availed  of  by  all
 types  of  industry  including  large
 scale  industry.

 (b)  During  the  last  two  years  Natio-
 nal  Productivity  Council  sent  abroad
 ten  study  teams  comprising  79  mem-
 bers  of  whom  73  were  from  industries
 other  than  in  the  smail  scale  sector.
 For  training  abroad  National  Produc-
 tivity  Council  sponsored  37  can#li-
 dates  during  the  same  peziod  of  whom
 30  came  from  industries  other  than
 in  the  small  scale  sector.

 The  entire  expenditure  on  these
 study  teams  and  training  schemes
 was  met  from  aid  given  by  external
 agencies  and  information  about  the
 amount  spent  is  not  available  with
 the  Government.

 (c)  Industry’s  contribution  to  the
 National  Productivity  Council  and
 Local  Productivity  Councils  is  made
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 in  various  forms.  During  1962-63,
 National  Productivity  Council  collec-
 ted  about  Rs.  2  lacs  as  specialists’  fee
 and  Local  Productivity  Councils  col-
 lected  Rs.  4.59  lacs  as  membership

 fee.  An  additional  sum  of  Rs.  4  lacs
 was  paid  by  industry  to  the  Local
 Productivity  Councils  as  participation
 fee  for  the  various  productivity  prog-
 rammes.

 (d)  The  Government  have  no  such
 proposal  under  consideration.  It  may,
 however,  be  stated  that  the  National
 Productivity  Council  is  engaged  in  a
 constant  and  continuous  process  of
 evaluation  of  its  activities.

 Shri  Harish  Chandra  Mathur:  It  is
 obvious  from  the  statement  that  this
 benefit  from  the  foreign  study  teams
 to  increase  productivity  is  monopolised
 by  the  large-scale  industries.  Out  of
 79  members,  73  were  from  industries
 other  than  the  small-scale  industries
 and  out  of  73  sponsored  candidates
 30  came  from  industries  other  than
 the  small-scale  industries,  How  does
 the  hon.  Minister  explain  this  position?
 Does  he  not  believe  that  the  small-
 scale  industry  is  also  in  the  competitive
 market  and  it  must  increase  its  pro-
 ductivity  and  take  the  benefit  out  of
 it?

 Shri  Kanungo:  That  is  why  one  of
 the  earliest  teams,  in  1960,  was  sent
 to  a  large  number  of  countries  consis-
 ting  exclusively  of  small-scale  indus-
 trialists,  not  entrepreneurs  but  techni-
 cians.

 Shri  Harish  Chandra  Mathur:  My
 question  is  about  the  imbalance.  Out
 of  79  members,  73  did  not  belong  to
 the  small-scale  industries.  How  does
 he  explain  this  imbalance?  That  is
 my  question.

 Shri  Kanungo:  It  is  very  difficult  for
 me  to  clear  this  doubt  in  the  form
 of  a  question.  I  would  suggest  that
 if  this  matter  is  taken  up  at  the  time
 of  the  discussion  of  the  annual  report
 or  somewhere  else,  the  whole  thing
 can  be  gone  through.  The  whole
 purpose  of  productivity  is  not  indus-
 try-wise  or  according  to  the  size  of
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 the  industry.  It  is  a  question  of  the
 technique  of  productivity.

 Dr.  L.  M.  Singhvi:  The  statement
 laid  on  the  Table  of  the  House  shows
 that  Government  do  not  propose  to
 evaluate  the  activities  of  the  Produc-
 tivity  Council.  Are  we  to  understand
 that  this  is  because  of  the  autonomy
 accorded  to  this  institution  or  because
 Government  are  completely  satisfied
 with  the  evalutions  made  by  the  Pro-
 ductivity  Council  or  because  they
 want  to  turn  a  deaf  ear  to  the  various
 representations  made  to  Government
 on  the  floor  of  this  House?

 Shri  Kanungo:  The  National  Pro-
 ductivity  Council  has  been  working
 on  evaluation  from  time  to  time,  and
 the  results  of  such  evaluations  are
 published  in  the  journals,  which  are
 available  in  the  Library  of  the  House.
 At  the  moment,  Government  do  not
 think  that  there  is  any  necessity  for
 it.

 Shri  P.  Venkatasubbaiah:  May  I
 know  whether  it  is  a  fact  that  there
 is  a  dearth  of  people  who  have  got
 good  training  in  business  manage-
 ment,  and  if  so,  whether  on  behalf
 of  the  National  Productivity  Council,
 Government  are  going  to  sponsor
 some  candidates  to  get  training  in
 this?

 Shri  Kanungo:  These  are  not  for
 training  exactly.  Here,  the  emphasis
 is  particularly  on  increased  producti-
 vity  in  the  matter  of  production,  and
 not  on  management.

 Shri  Daji:  In  view  of  the  statement
 and  the  question  put  by  my  hon
 friend  Shri  Harish  Chandra  Mathur,
 may  I  know  whether  Government  are
 considering  any  steps  to  reorienate
 the  working  of  the  National  Produc-
 tivity  Council  so  as  to  benefit  more
 positively  the  small-scale  industries?

 Shri  Kanungo:  The  benefit  of  the
 whole  programme  today  is  available
 to  all  industries,  and  I  would  suggest
 it  to  the  hon.  Member  to  read  through
 the  annual  report  and  some  of  the
 journals.
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 Shri  S.  N.  Chaturvedi:  Are  Govern-
 ment  satisfied  or  is  the  National  Pro-
 ductivity  Council  satisfied  with  the
 productivity  of  the  small-scale  indus-
 tries,  and  is  that  the  reason  why  so
 few  people  have  been  sent  out  to  study
 this  matter?

 Shri  Kanungo:  I  would  say  that  it
 is  a  subjective  thing.  Government
 are  not  satisfied  and  they  would  like
 the  improvements  to  be  much  better.
 But,  in  the  circumstances,  I  suppose
 the  productivity  movement  has  an
 impact,  and  it  has  an  impact  largely
 on  the  small-scale  industries,  and,
 therefore,  the  membership  is  more  in
 the  small-scale  industries  than  else-
 where.

 Shri  Harish  Chandra  Mathur:  The
 hon.  Minister  admits  that  the  mem-
 bership  is  more  from  the  small-scale
 industries.  The  Productivity  Council
 gets  most  of  its  benefits  from  the
 amall-scale  industries,  and  yet,  the
 benefit  goes  least  to  the  small-scale
 industries.  Does  the  hon.  Minister  not
 realise  that  the  pattern  of  production
 and  the  problems  of  small-scale  indus-
 tries  are  entirely  different  from  those
 of  the  large-scale  industries?  Does
 he  not  remember  that  on  the  floor  of
 this  House,  in  the  course  of  an  earlier
 answer,  he  had  said  that  the  time  had
 not  yet  come  for  an  _  independent
 evaluation?  What  did  he  mean  by
 saying  that  the  time  had  not  come?
 What  more  does  he  want  in  order  that
 the  time  for  evaluation  might  come?

 Mr.  Speaker:  The  hon.  Member  is
 arguing  the  matter.

 Shri  Harish  Chandra  Mathur:  He
 had  himself  given  this  answer  in  this
 House  on  an  earlier  occasion.

 Mr.  Speaker:  The  hon.  Member  is
 entering  into  arguments.  He  has
 asked  ‘Does  he  not  know?’  Does  he
 not  agree?’,  and  so  on.  All  that
 would  mean  that  he  is  arguing  it  out.
 The  hon.  Minister  might  answer  the
 question  if  he  likes.
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 Shri  Harish  Chandra  Mathur:  If  a
 satisfactory  answer  had  been  given  to
 Dr.  L.  M.  Singhvi’s  question,  |  would
 not  have  asked  this  question.  The
 hon.  Minister  says  that  the  hon.
 Members  may  read  the  report.  Does
 he  not  realise  that  we  have  read  the
 report  already?

 Dr.  L.  M.  Singhvi:  It  is  a  studied
 effort  not  to  answer  the  questions.
 That  is  why  we  have  to  put  the
 same  question  again  and  again.

 Shri  Harish  Chandra  Mathur:  And
 the  facts  are  patently  against  the
 policy  of  Government.

 Shri  Kanungo:  It  is  a  question  of
 opinion,  and  in  any  case....

 Shri  Harish  Chandra  Mathur:
 not  a  question  of  opinion.

 Dr.  L.  M.  Simghvi:  It  is  certainly
 not  a  question  of  opinion....He
 should  not  treat  us  so  lightly  in  this
 House.

 Mr.  Speaker:  Is  this  the  way  in
 which  information  should  be  elicited?
 The  hon.  Member  has  asked  Does  he
 not  know?’,  ‘Does  he  not  realise?’
 ‘Does  he  not  appreciate?’,  and  so  on.
 These  questions  are  only  by  way  of
 arguments.  If  hon.  Members  could
 sit  with  the  hon.  Minister  and  discuss,
 then  perhaps  they  can  do  all  this,  or
 if  there  is  a  regular  discussion,  these
 questions  can  be  raised  at  that  time.
 But,  now,  only  information  has  to  be
 elicited,  and  if  the  information  given
 is  not  complete,  then  there  are  other
 methods.

 Shri  Ranga:  The  difficulty  is  that
 the  hon.  Minister  says  that  it  gives
 some  satisfaction.  He  himself  invites
 all  these  things.  What  does  he  mean
 by  saying  that  it  has  given  satisfac-
 tion?

 Shri  Harish  Chandra  Mathur:  A
 straight  question  was  put,  and  yet
 there  was  no  satisfactory  answer;
 moreover,  the  answer  was  in  contra-
 diction  to  what  was  said  here  on  the
 floor  of  the  House  earlier.  So,  we
 are  left  with  no  alternative  but  to
 ask  this  question.

 It  is
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 Let  the  hon.  Minister  at  least
 answer  this  straight  question,  namely
 whether  the  pattern  of  production  in
 the  small-scale  industries  and  their
 problems  are  not  very  much  different
 from  those  of  the  large-scale  indus-
 tries,  and  if  so,  how  they  are  being
 catered  to  by  the  National  Producti-
 vity  Council.

 Shri  Kanungo:  I  would  =  submit
 that  the  effect  of  the  productivity
 Movement  has  been  well  spread  out
 im  the  small-scale  industries,  and  that
 will  be  clear  from  the  journals  pub-
 lished  by  the  National  Productivity
 Council.

 Bokaro  Steel  Plant
 +

 *I56  JS  Dr.  L.  M.  Singhvi:
 Shri  Jashvant  Mehta:

 Will  the  Minister  of  Steel,  Mines
 and  Heavy  Engineering  be  pleased  to
 etate:

 (a)  whether  the  financial  and
 technical  collaboration  of  Japanese
 steel  industry  has  been  sought  for  the
 Bakaro  Steel  Plant;

 (b)  if  so,  what  would  be  the  nature,
 extent  and  terms  of  such  collabora-
 tion;  and

 (c)  whether  a  statement  would  be
 laid  on  the  Table  indicating  the  pro-
 gress  of  the  Bakaro  Steel  Plant  and
 the  developments  in  respect  of  secur-
 ing  foreign  technical  assistance?

 The  Deputy  Minister  in  the  Minis-
 try  of  Steel,  Mines  and  Heavy  Engi-
 neering  (Shri  P.  C.  Sethi):  (a)  No,
 Sir.

 (b)  Does  not  arise.

 (c)  A  statement  is  placed  on  the
 Table  of  the  House.

 STATEMENT
 A  new  Company,  Bokaro  Steel

 Limited,  has  been  formed  to  own  and
 operate  the  plant.  The  Technical
 Committee  set  up  to  examine  the
 detailed  project  Report  at  Bakaro  has
 submitted  its  Report,  which  is  under
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 consideration  of  the  Bakaro  Steel
 Limited.  The  terms  and  conditions
 of  the  consultancy  agreement  are  in
 the  final  stages  of  negotiation  with
 Dastur  and  Company.  They  are  ex-
 pected  to  be  finalized  very  shortly.
 Land  is  being  acquired.  Enabling
 works  like  survey  and  investigation
 are  under  way.  The  township  con-
 struction  is  about  to  begin.

 No  firm  offer  has  been  received
 from  any  foreign  Government  for
 assistance  in  the  setting  up  of  this
 plant.  However  the  possibilty  is
 being  explored  of  purchasing  such
 equipment  from  abroad  as  cannot  be
 manufactured  indigenously,  by  such
 additional  credits  as  may  be  forth-
 coming  for  this  purpose.

 Dr.  L.  M.  Singhvi:  What  are  the
 reasons  which  have  held  up  the  fina-
 lisation  of  the  project  report  under
 the  contract  with  Dastur  and  Com-
 pany?  What  specific  obstacles  are
 there  in  the  way  of  finalisation  of
 the  report?

 Shri  C.  Subramaniam:  There  are
 no  obstacles.  The  document  is  being
 drawn  up  by  the  solicitors  and  as  soon
 as  it  is  completed,  it  will  be  signed.

 Dr.  L.  M.  Singhvi:  May  I  know
 whether  it  is  not  a  fact  that  the
 Minister  stated  in  one  of  his  speeches
 that  the  chances  of  securing  Russian
 collaboration  in  this  project  were  very
 bright?  Is  there  any  element  of  truth
 in  this  or  this  was  only  a  case  of
 misreporting?

 Shri  0.  Subramaniam:  I  do  not
 think  I  said  that  the  chances  are
 bright.  I  said  there  are  chances  of
 getting  aid  from  Russia.

 Shri  Jashvant  Mehta:  It  is  stated  in
 the  statement  that  no  firm  offer  has
 been  received  from  any  foreign  gov-
 ernment  for  assistance.  With  how
 many  countries  are  negotiations  going
 on  and  which  are  the  countries  which
 have  proposed  offers?

 Shri  0.  Subramaniam:  I  won't  say
 that  negotiations  as  such  are  going  on
 with  any  country.  But  interest  has



 I244I  Oral  Answers

 been  shown’  by  various  commercial
 interests  in  USA,  France,  Germany,
 Japan  and  other  countries,

 Shri  Hem  Barua:  It  has  been
 reported  in  newspapers  that  Russia  is
 interested  in  this  project.  Have  Gov-
 ernment  come  to  know  about  it  direct-
 ly  from  the  Government  there  or  it
 is  only  guesswork  on  the  part  of  Gov-
 ernment  that  Russia  is  interested  in
 this  project?

 Shri  0.  Subramaniam:  It  is  not
 guesswork.  It  is  based  on  some  facts.

 Shri  Kapur  Singh:  Have  the  US
 delegation  of  private  businessmen  in
 their  recent  talks  with  government
 functionaries  made  any  concrete  sug-
 gestions  for  collaboration  in  this
 plant?  If  so,  what  is  their  nature?

 Shri  C.  Subramaniam:  There  is  no
 question  of  private  collaboration  as
 far  as  the  steel  projects  are  concern-
 ed.  It  will  be  completely  in  the  pub-
 lic  sector.  Therefore,  whatever  we
 want  to  get  should  be  by  way  of
 loans.

 Shri  Daji:  Is  it  a  fact  that  the
 offers  we  have  got  for  the  Bokaro
 plant  far  exceed  our  requirements  of
 foreign  aid  for  the  Bokaro  type  plant
 and  are  sufficient  to  have  another
 plant  also?

 Shri  C.  Subramaniam:  These  are
 all  not  definite  offers.  Of  course,  if
 offers  come  forward  which  would  be
 more  than  the  requirements  at
 Bokaro,  we  are  now  planning  two
 other  plants  and  we  are  currently
 studying  the  prospects  of  those  two
 plants.

 Shri  S.  M.  Banerjee:  It  is  stated
 that  no  firm  offer  has  been  received
 from  any  foreign  government  for
 assistance.  Has  the  US  Government
 made  the  position  clear  that  they  are
 not  going  to  give  anything  for  this
 plant  if  it  is  in  the  public  sector?

 Shri  C.  Subramaniam:  I  thought
 this  was  past  history,  We  first  sought
 US  Government  foreign  aid  for  this
 purpose.  Then  we  withdrew  that
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 request,  Therefore,  that  question  does
 not  arise  at  all  now,

 Shri  Harish  Chandra  Mathur:  What
 is  the  nature  of  interest  shown  by
 the  different  countries  and  what  ad-
 vance  has  been  made  since  the  re~
 quest  for  US  aid  was  withdrawn?

 Shri  C.  Subramaniam:  Various
 private  interests  in  the  countries  I
 mentioned  have  shown  interest,  Some
 of  them  are  forming  themselves  into
 a  consortium  for  the  purpose  of
 supplying  Bokaro  equipment  on  the
 basis  of  either  commercial  credit  or
 commercial  credit  of  which  a  part  is
 covered  by  government  credit.  There
 are  two  or  three  combines  like  this
 which  have  shown  interest.

 Shri  D.  C.  Sharma:  It  is  mentioned
 in  the  statement  that  it  is  being  ex-
 plored  how  much  of  equipment  will
 be  required  from  abroad  and  how  it
 will  be  acquired  by  suitable  credits
 from  abroad.  May  I  know  what  is
 the  approximate  value  of  the  equip-
 ment  we  will  require  from  abroad
 and  whether  we  have  entered  into
 any  correspondence  with  private
 companies  or  governments  for  obtain-
 ing  those  things  which  are  not  avail-
 able  in  India?

 Shri  C.  Subramaniam:  An  exact
 assessment:  of  what  would  be  indi-
 genously  possible  to  fabricate  is  being
 attempted.  Therefore,  the  exact  ex-
 tent  of  indigenous  fabrication  cannot
 be  immediately  indicated,

 As  far  as  the  other  things  are  con-
 cerned,  whether  we  have  entered  into
 correspondence,  those  people  have
 wanted  to  know  the  various  require-
 ments  of  equipment,  and  we  have
 supplied  the  details  of  our  require-
 ments.

 Shri  Morarka:  As  we  are  behind
 schedule  in  the  Bokaro  plant,  may  I
 know  what  steps  are  being  taken  now
 to  expedite  whole  project,  and  whe-
 ther  the  schedules  have  been  revised
 te.  by  what  time  will  the  orders  be
 placed,  and  by  what  time  will  the
 plant  be  actually  erected?



 72443

 Shri  C.  Subramaniam:  After  we
 found  that  US  aid  would  not  be  avail-
 able,  we  formed  another  schedule  of
 actions  or  targets,  we  are  sticking  to
 that.  By  the  middle  of  this  year,  if
 it  becomes  necessary,  we  may  go  in
 for  global  tenders.

 Shri  Ramanathag  Chettiar:  From
 the  answers  given  by  the  hon.  Minister
 to  the  various  supplementaries,  are
 we  to  understand  that  Government
 being  averse  to  foreign  equity  parti-
 cipation  in  this  Bokaro  steel  plant,
 the  American  investors  are  not  show-
 ing  any  interest  in  this  project?

 Shri  C.  Subramaniam:  Our  policy
 is  quite  clear.  With  reference  to  this
 policy,  if  any  party  shows  interest,  we
 shall  take  advantage  of  it.  We  are
 not  going  to  change  our  policy  for  the
 purpose  of  somebody  else  taking  in-
 terest  in  it.

 Shri  Joachim  Alva:  We  acquired  a
 lot  of  experience  in  building  up
 Rourkela  and  Bhilai.  In  view  of  the
 experience  acquired,  will  our  financial
 responsibility  become  less  in  putting  up
 this  plant?

 Shri  C.  Subramaniam:  To  the  ex-
 tent  our  efficiency  has  improved,  to
 that  extent  we  will  have  advantages
 also.

 Shri  Shinkre:  What  are  the  reasons
 that  prompted  the  Government  to  form
 a  new  company,  the  Bokaro  Steel  Ltd.,
 instead  of  bringing  this  project  also
 under  the  purview  of  Hindustan  Steel
 Limited?

 Shri  C.  Subramaniam:  Hindustan
 Steel  Ltd.  has  already  wide  responsi-
 bilities,  running  three  plants,  expan-
 ding  three  plants  and  building  one
 special  steel  plant.  Therefore,  con-
 sidering  the  volume  of  work  they  have
 to  turn  out,  we  thought  a  separate  cor-
 poration  would  be  able  to  devote  its
 sole  attention  to  the  Bokaro  problem.

 Coal  Quotas  for  States
 +

 ust  Shri  Ramachandra  Ulaka:
 me  Shri  Dhuleshwar  Meena:

 Will  the  Minister  of  Steel,  Mines
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 and  Heavy  Engineering  be  pleased  to
 state:

 (a)  whether  Government  have  re-
 vised  the  allocations  of  coal  quotas  to
 different  States;

 (b)  if  so,  the  basis  of  this  revision;
 and

 (c)  the  quota  allocated  to  different
 States  for  1964-65,  and  what  was  for
 1963-64  and  how  much  of  it  was
 actually  utilised  by  them?

 The  Deputy  Minister  in  the  Ministry
 of  Steel,  Mines  and  Heavy  Engimeering
 (Shri  P.  C.  Sethi):  (a)  to  (c),  With
 increased  production  of  coal  and  easy
 transport  position,  it  is  possible  to  meet
 the  entire  demand  of  coal  for  various
 categories  of  consumers.  At  present
 there  are  no  quota  restrictions,  and,
 subject  to  grade-wise  entitlement,  con-
 sumers  can  ask  for  additional  quanti-
 ties  of  coal  irrespective  of  their  quota.

 A  statement  indicating  the  quotas  of
 coal  allocated  to  different  States  during
 the  year  1963-64,  and  the  despatches
 of  coal  to  these  States  during  the
 period  April  963  to  February  964  is
 laid  on  the  Table  of  the  House  [Plac-
 ed  in  Library,  See  No.  LT-2773/64].
 For  1964-65,  although  there  are  no
 quota  restrictions,  for  purposes  of  bulk
 allotment  of  wagons  on  a_  regular
 basis,  the  existing  quotas  are  being
 continued.

 Shri  Dhuleshwar  Meena:  Are  the
 quotas  allotted  to  the  various  States
 sufficient  for  the  year  1964-65;  if  not,
 what  are  the  reasons  thereof  and  steps
 taken  by  the  Government  to  fulfil  the
 requirement.

 The  Minister  of  Steel,  Mines  and
 Heavy  Engineering  (Shri  C.  Subra-
 maniam):  As  stated  in  the  main  ans-
 wer,  there  is  no  question  of  quota  now.
 Even  if  the  requirements  are  morte,
 over  and  above  the  quota,  coal  will
 be  available.

 Shri  Dhuleshwar  Meena:  Have  some
 State  Coal  Controllers  complained  of
 rigidity  in  rationalisation  of  coal  trans-
 port?  What  are  the  steps  the  Govern-
 ment  is  going  to  take  to  introduce  fur-
 ther  relaxation  in  movement?
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 Shri  C.  Subramaniam:  There  is  no
 difficulty  even  with  regard  to.  the
 movement  now.  As  a  matter  of  fact,
 wagons  are  being  surrendered  because
 there  is  not  sufficient  demand,

 Shri  Nambiar:  May  I  know  whe-
 ther  the  Government  are  aware  that  in
 spite  of  the  improved  position  in
 wagons,  sufficient  coal  is  still  not
 made  available  to  the  industries  in
 the  South,  and  they  have  made
 Tepeateq  complaints  about  it?

 Shri  C.  Subramaniam:  I  think  this
 should  have  been  some  time  in  the
 past.  All  their  requirements,  what-
 ever  their  demand,  are  being  met  now.
 As  far  as  the  South  is  concerned,  we
 also  move  coal  by  coastal  shipping.

 Shri  S.  M.  Banerjee:  May  I  know
 whether,  after  this  relaxation,  the  coal
 will  be  supplied  in  adequate  quantities
 for  filling  the  coal  dumps  which,  ac-
 cording  to  the  Minister’s  predecessor,
 were  established  for  having  coal  to
 supply  coal  regularly?  I  would  like  to
 know  whether  coal  will  be  available
 there,  and  the  extra  coal  will  be  given
 to  the  dumps,  or  the  dumps,  on  which
 money  has  been  spent,  are  going  to  be
 closed?

 Shri  C.  Subramaniam:  The  dumps
 were  to  be  brought  into  existence  for
 the  purpose  of  meeting  scarcity,  so  that
 the  various  requirements  of  a  region
 could  be  met.  But  now  that  the  trans-
 port  position  is  also  easy,  there  is  no
 necessity  for  the  dumps.  As  a  matter
 of  fact,  any  consumer  can  get  his  coal
 direct.

 Mr.  Speaker:  They  will
 there;  they  are  not  needed  now.

 remain

 Shri  S.  M.  Bamerjee:  Ait  that  time
 there  was  no  coal  at  the  dumps;  now
 coal  is  available.  Government  spent
 a  lot  of  money  on  them.  Will  they  be
 used  for  any  purpose?

 Mr.  Speaker:  He  has  explained  it.
 Mr.  Yashpal  Singh.

 att  यशपाल  सिह  :  क्‍या  सरकार  जानती
 है  कि  उत्तर  प्रदेश  की  डिमांड  सब  से  ज्यादा
 है  शौर  वहां  की  आबादी  भी  सब  से  ज्यादा
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 है,  पर  उस  प्रदेश  को  जो  क्वांटिटी  दी  गई  है
 वह  बहुत  कम  है  ।  इस  को  बढ़ाने  के  लिए
 सरकार  क्‍या  कर  रही  है  ?

 प्रत्यक्ष  महोदय  :  वह  कहते  हैं  कि  सारा
 मिलेगा,  जितना  चाहिए  उतना  लो  ।

 Shri  7.  N.  Tiwary:  May  I  know
 whether  the  Minister  is  aware  that
 there  is  a  place  on  the  map  called
 North  Bihar  and  in  spite  of  the  relaxa-
 tion  in  wagons  position,  the  transport bottleneck  is  so  much  there  that  coal
 does  not  reach  that  place  in  sufficient
 quantity,  and  the  Minister  in  answer
 to  a  question  said  that  he  would  look
 into  the  matter  but  so  far  no  arrange-
 ment  had  been  made.

 Mr.  Speaker:  The  question  should
 not  be  so  long.

 Shri  C.  Subramaniam:  I  have  heard
 of  this  region;  I  have  not  visited  this
 region.  There  are  some  difficulties
 and  we  are  trying  to  tackle  and  solve
 them.

 Shri  Basappa:  May  I  know  whether
 there  is  larger  production  of  inferior
 type  of  coal  and  if  so,  how  this
 inferior  type  of  coal  is  used?

 Shri  C.  Subramaniam:  The  surplus
 is  mainly  in  the  lower  grade  coal  but
 lower  grade  coal  is  allowed  to  be  used
 more  and  more  for  brick  kilns,  etc.

 Shri  S.  N.  Chaturvedi:  May  I  kno,
 if  the  relaxation  of  the  restriction  has
 resulted  in  more  coal  being  lifted
 from  the  pit  heads  and  transported  to
 various  parts  of  the  country?

 Shri  C.  Subramaniam:  Initially
 there  was  more  movement  of  coal.
 The  users  have  built  up  stocks  and,
 therefore,  there  is  now  some  hesitancy
 to  purchase  more  coal.  That  is  why
 there  is  some  slump.

 श्री  तुल शो दास  जाघव  :  देश  में  जितना
 चाहिये  क्‍या  उतना  कोयला  निकलता  है  था
 उस  से  कम  ज्यादा  निकलता  है  ?

 झ्रष्यक्ष  महोदय  :  धव  तो  काफी  ज्यादा
 है,  जितना  चाहिए  उतना  है  t
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 Shri  Kapur  Singh:  Sir,  I  request
 that  64  and  l67  may  be  answered
 along  with  l58  as  they  are  allied
 questions  and  can  be  discussed
 together.

 Shri  Manubhai  Shah:  The  party
 seems  to  have  withdrawn  question
 No.  ‘1164;  and  67  is  a_  different
 question.

 Iron  Ore  Price
 #1158,  Shri  P.  R.  Chakraverti:  Will

 the  Minister  of  International  Trade
 be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  there
 has  been  a  continuing  fall  in  the  price
 of  iron  ore  in  the  _  international
 market;

 (b)  whether  Brazil  and  Sweden
 have  brought  down  their  prices,
 thereby  putting  India  at  a  disadvan-
 tage;

 (c)  the  extent  to  which  India  had
 to  reduce  the  price  of  iron  ore  last
 year  and  this  year;  and

 (d)  the  steps  taken  to  reduce
 freight  costs  which  come  to  nearly  60
 per  cent  of  the  price  of  ore?

 The  Minister  of  International  Trade
 (Shri  Manubhai  Shah):  (a)  and  (b).
 Yes,  Sir.

 (९)  The  reduction  varies  from  4.92
 per  cent  to  0°80  per  cent  depending
 on  the  grade  of  ore.

 (d)  In  regard  to  railway  freight,
 Iron  Ore  is  subjected  to  a  reduced
 railway  supplementary  charge  of  5
 per  cent  on  total  freight  as  compared
 to  42  per  cent  levied  on  general
 merchandise.  Rebate  is  also  allowed
 on  low  grade  iron  ore  moved  for  ex-
 port  from  Rajasthan  to  Kandla.  The
 possibility  of  further  relief  is  being
 examined.  For  achieving  reduction
 in  Shipping  freight,  ports  capable  of
 receiving  large  ore  carriers  with  pro-
 vision  for  stepping  up  the  loading
 rate  are  being  developed.

 Shri  P.  R.  Chakraverti:  Taking  into
 account  that  the  freight  charge  comes
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 to  nearly  two-thirds  of  the  total  cost
 of  iron  ore,  is  the  Govt.  trying  to  im-
 prove  he  capacity  of  ports  to  take  in
 heavy  freighters?

 Shri  Manubhai  Shah:  Yes,  Sir;
 that  is  in  the  master  plan  on  the
 development  of  export  of  iron  ore
 which  I  had  laid  on  the  Table  of  the
 House.  It  is  clearly  stipulated  that
 the  freighters’  size  will  be  increased
 from  the  present  20,000  tons  to  almost
 65,000  tons  and  the  discharge  capa-
 city  to  about  2000  to  2500  tons  per
 hour  from  the  present  20  tons  per
 hour.  For  that  we  are_  investing
 Rs.  305  crores  in  the  next  seven  years
 on  the  entire  development  of  the
 master  plan  for  export  of  iron  ore.

 Shri  P.  R.  Chakraverti:  A  delega-
 tion  from  India  visited  eastern  parts
 of  Europe  recently.  What  is  the
 result?

 Shri  Manubhai  Shah:  As  a  result  of
 the  tour  of  Eastern  Europe,  additional
 sale  of  iron  ore  to  the  extent  of  2.l
 million  tons  has  been  accomplished.

 Shri  Basappa:  Since  the  reduction
 of  railway  freight  is  the  most  impor-
 tant  thing  in  the  export  of  iron  ore,
 what  is  being  done  in  co-ordination
 with  the  Railway  Minister  to  re-
 arrange  and  expand  the  railway  lines?

 Shri  Manubhai  Shah:  The  first
 thing  is  dieselisation  and  packed
 trains.  Larger  type  of  BOX  wagons
 are  being  introduced.  It  will  be  a
 whole-sale  packed  train.  It  will  move
 through  diesel  engine  so  that  it  is  not
 to  stop  at  intermediate  stations  and
 directly  embark  at  the  port.  All  the
 steps  are  being  taken.  Many  changes
 are  made.  Loops  are  being  added.
 Many  times,  loops  are  being  added;
 somewhere  the  gauge  is  being
 changed,  and  in  some  cases  additional
 parallel  lines  are  being  constructed.
 More  than  Rs.  50  crores  programme
 is  involved  in  the  rail  transport
 development.

 श्री  go  qo  सोय  :  क्या  मंत्री  महोदय
 को  इस  बात  की  जानकारी  है  कि  बिहार
 क्षेत्र  में  जो  माइंस  हैं  कौर  उड़ीसा  के  क्षेत्र  में



 Oral  Answers 72449

 जो  माइंस  हैं  इन  दोनों  की  इंटरनल  ट्रान्सपोर्ट
 फेसेलिटी  में  बहुत  डिफ्रेंस  ह ैऔर  इस  के  कारण
 बिहार  बहुत  डिस्ऐडवांटेज  में  रहता  है  ?

 श्री  मनु भाई  शाह  :  इस  की  जानकारी
 तो  है  लेकिन  माननीय  सदस्य  का  क्वेश्चन
 बहुत  ज्यादा  ब्रॉड  हो  गया  है  |  अब  यह  ज़ाहिर
 है  कि  रेलहैड  से  कोल  पिटहैड्स  का  फ़ासला
 ज्यादा  होगा  तो  ट्रान्सपोर्ट  चार्जेज  ज्यादा  होंगे
 कौर  वह  महंगा  पड़ेगा  ।  हमारी  कोशिश  है
 कि  जहां  तक  संभव  हो  सके  हम  फ्रेट  को
 रैइनेलाइज़  कर  सके  शौर  उस  को  इक् वैला इज़
 करने  की  दिशा  में  हम  जाने  की  कोशिश  कर
 रहे  हैं  ny

 at  Zo  qo  सोच  :  मैं  यह  पूछ  रहा  था
 कि  उड़ीसा  क्षेत्र  में  जो  ट्रान्सपोर्ट  फेसेलिटी
 किए  की  गई  है  उस  के  हिसाब  से  बिहार  के
 क्षेत्र  मे ंबहुत  कम  की  गई  है  और  ऐसा  क्‍यों
 है?

 झ्रष्यक्ष  महोदय  :  यही  तो  उन्होंने
 बतलाया  ।

 Shri  Ranga:  Can  any  effort  be
 made  to  bring  about  an  international
 agreement  between  iron  ore  suppliers
 in  different  parts  of  the  world  in  view
 of  the  fact  .that  this  price  really
 forms  a  very,  very  small  percentage
 of  the  price  of  iron  so  that  a  minimum
 remunerative  price  can  be  maintain-
 ed?

 Shri  Manubhai  Shah:  I  am  glad
 that  the  hon.  Member  has  raised  this
 very  important  question.  This  is  one
 of  the  things  which  we  mentioned  at
 Geneva,  that  there  should  be  an  inter-
 national  commodity  agreement  on  iron
 ere  between  the  world  suppliers.

 Shri  Kapur  Singh:  Apart  from
 Japan,  what  other  foreign  markets  do
 we  have  for  our  iron  ore  and  which
 of  them  have  been  worst-affected  by
 this  recent  action  of  Brazil  and
 Sweden?

 Shri  Manubhai  Shah:  We  are  sel-
 ling  iron  ore  to  37  countries  of  the
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 world.  Japan  is  our  principal  buyer. 50  per  cent  of  the  ore  goes  to  Japan,
 The  rest  of  the  ore  goes  to  East  Euro-
 pean  countries  and  West  European
 countries  and  something  to  the  United
 Kingdom.

 Mr.  Speaker:  Which  of  them  have
 been  worst-affected?

 Shri  Manubhai  Shah:  There  is  no
 question  of  being  worst-affected.  It  is
 going  up  and  up.  I  may  say  that
 somewhere  the  development  is  slower
 than  in  other  areas.  In  Japan  we
 have  sold  more.  But  nowhere  we
 have  sold  less.

 Shri  Daji:  How  have  the  mines  in
 the  Goa  region  been  affected  because
 of  the  fall  in  iron  ore  prices,  and  how
 does  the  minimum  price  fixed  by  the
 Goa  Administration  for  export  of  iron
 ore  compare  with  the  world  market
 price?

 Shri  Manubhai  Shah:  When  Goa
 got  integrated  with  the  motherland
 in  the  natural  course  of  history,  we
 were  afraid  that  there  would  be  a
 fall  in  export  of  iron  ore,  but  those
 fears  have  been  belied.  The  exports
 have  gone  up.  The  minimum  prices
 have  been  maintained,  and  still  we
 are  selling  more.

 Shri  Nambiar:  May  I  know  whether
 the  mismanagement  of  the  small-
 scale  operators  in  mining  in  the  iron
 ore  field  is  also  responsible  for  the
 high  cost  of  production?

 Shri  Manubhai  Shah:  There  are
 many  factors  contributing  to  this,  in-
 cluding  the  one  which  the  hon.  Mem-
 ber  has  indicated.  But  the  historical
 things  cannot  be  reversed  in  a  day.
 We  want  to  rationalise  the  method  of
 mining  by  bringing  modernisation.
 Therefore,  in  the  export  scheme  of
 iron  ore,  we  have  built  in  incentives
 for  modernisation  of  mines.

 Shri  Firodia:  Is  there  any  high-
 powered  co-ordinating  body  in  the
 different  Ministries  which  deal  with
 this  problem?
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 Shri  Manubhai  Shah:  The  Ministry
 of  International  Trade  has  been
 assigned  this  task  of  development  of
 iron  ore  in  all  aspects  for  the  export
 of  iron  ore.  There  is  going  to  be  an
 Inter-ministerial  Board  with  its  Chair-
 man  who  will  be  on  the  level  of  the
 Secretary  to  the  Government,  with
 three  representatives  from  the  Minis-
 try  of  Mines,  Ministry  of  Transport
 and  the  Ministry  of  Railways.  These
 four  people  will  constitute  the  high-
 powered  Inter-ministerial  Board,  with
 the  status  of  each  officer  being  almost
 like  the  Additional  Secretary  to  Gov-
 ernment  or  Secretary  to  Government.
 They  will  supervise  and  co-ordinate
 all  aspects.  Of  course  the  implemen-
 tation  will  be  done  by  the  Ministries
 concerned,  but  the  Board  will  co-
 ordinate  the  work.

 Dr.  Sarojini  Mahishi:  May  I  know
 whether  the  high  cost  of  production
 of  iron  ore  is  also  due  to  the  fact  that
 iron  ore  is  transported  at  uneconomic
 rates  and  exported  to  distant  ports,  for
 example,  the  iron  ore  in  Bellary  is
 exported  to  Bombay  and  Madras?

 Shri  Manubhai  Shah:  Actually,
 what  we  are  trying  to  do  is,  there  is
 so  much  of  regional  pull  for  every
 area  being  developed,  which  is
 natural,  but,  at  the  same  time,  we
 have  got  perforce  to  move  the  ore
 from  one  area  to  another  in  order  to
 save  in  costs.

 Shri  Harish  Chandra  Mathur:  Is  it
 a  fact  that  the  Minister  visualises  an
 export  of  25  to  30  million  tons  of  iron
 ore  and  has  he  been  assured  by  the
 Ministry  of  Mines  that  they  will  be
 able  to  do  it?

 Shri  Manubhai  Shah:  Yes,  Sir.
 Shri  Joachim  Alva:  In  regard  to

 part  (d),  has  the  Mining  Board  come
 to  any  conclusion  or  made  any  recom-
 mendation  that  if  iron  ore  from  Bel-
 lary  could  be  carried  to  Hubli-
 Karwar,  if  the  Karwar  Port  is  deve-
 loped  and  if  a  railway  line  is  con-
 structed  from  Hubli  to  Karwar,
 transport  will  be  cheap  and  the
 freight  will  be  much  less?
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 Shri  Manubhai  Shah:  This  is  a
 highly  problematic  question.  At  the
 same  time,  we  are  for  connecting  that
 particular  section  by  a  metre  gauge.
 There  have  been  suggestions  thrown
 up  that  it  should  be  broad  gauge.
 But  the  availability  of  ore  in  that
 area  so  far  has  not  shown  that  it
 would  be  economically  justifiable  to
 undertake  further  expenditure  for
 conversion  of  that  section.  But  I  can
 assure  the  hon.  Member  and  the
 House  that  wherever  the  connecting
 gaps  are  to  be  linked,  we  shall  be
 the  first  to  give  priority  to  it.

 Amalgamation  of  Small  Collieries
 *I59.  Shri  Yashpal  Singh:  Will

 the  Minister  of  Steel,  Mines  and
 Heavy  Engineering  be  pleased  to
 state:

 (a)  whether  Government  propose
 ‘to  bring  forward  a  legislation  for  the
 amalgamation  of  small  collieries  as
 suggested  by  the  Indian  Mining  Asso-
 ciation;

 (b)  if  so,  whether  contrary  views
 have  been  expressed  by  the  Indian
 Mining  Federation;  and

 (c)  when  a  final  decision  will  be
 taken  in  the  matter?

 The  Deputy  Minister  in  the  Minis-
 try  of  Steel,  Mines  and  Heavy  Engi-
 neering  (Shri  P.  C.  Sethi):  (a)  to  (c).
 During  the  course  of  their  speeches
 delivered  at  their  respective  annual
 functions,  the  Chairmen  of  the  Indian
 Mining  Association  and  Indian  Mining
 Federation  have  made  a  reference  to
 the  existence  of  a  large  number  of
 small  collieries.  The  former  suggest-
 ed  the  importance  of  large-sized  eco-
 nomic  units,  and  the  latter,  on  the
 contrary  emphasised  that  even  small
 coal  producing  units  had  their  place
 in  the  Indian  economy.

 Government  have  not  yet  decided
 to  bring  forward  legislation  for  the
 compulsory  amalgamation  of  small
 collieries,  though  voluntary  amalga-
 mation  has  been  allowed  where
 parties  put  forward  technically  sound
 schemes,  The  matter  is  under  consi-
 deration  of  Government.
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 a  यशपाल  सिह  :  क्‍या  सरकार  यह
 बतला  सकती  है  कि  ४००  से  ज्यादा  जो
 एमेलगेमशन  कमेटी  का  सामने  कैसी  पड़े
 हुए  हैं  वे कब  तक  यूं  ही  अवडिसाइडड  रहेंगे  ?

 इस्पात,  खान  शौर  भारी  इंजीनियरिंग
 मंत्रालय  में  उपमंत्री  (श्री  To  चं०सेठी):
 उन  केसेज  को  जल्दी  से  लदी  डिसाइड  करने
 की  कोशिश  की  जा  रही  है  लेकिन  मुश्किल
 यह  है  कि  कभी  तक  कमेटी  ने  ४६  बासी
 एप्रूव  किये  थे  जिनमें  से  ३२  केसेज  का  ही
 एमल/मेशन  हो  पाया  है

 श्री  यशपाल  सिह  :  एक  तरफ  तो
 सरकार  कहती  है  कि  हम  थर्ड  फाइव  इयर
 प्लान  में  इम्प्ल/यमंट  का  ओरियंटेशन  कर
 रहे  हैं  लेकिन  वही  सरकार  दूसरी  ओर
 स्मॉल  कोएलिएरीज  का  एमैलगेमेशन  कर  के
 लाखों  मजदूरों  को  बेकार  कर  रही  है  तो
 आखिर  वह  लाखों  म&दूर  कहां  जायेंगे  ?

 श्री  to  चे०  सही:  इस  कमेटी  में  जिसमें
 कि  दोनों  एसोसियेशंस  के  मैम्बर्स  भी  थे
 यह  तार  किया  गय।  था  कि  दस  हर  टन  की
 या  उससे  कम  सात  हजार  टन  की  एक  स्कोर
 एकेडमिक  यूनिट  होनी  चाहिए  और  कितनी
 भी  उस  हिंसा  से  अ्रतउुकोनामिक  यूनिट्स
 हां  उनका  एमेलनेमेशन  कर  देना  चाहिए  ।
 वह  कमेटी  जो  कि  श्री  बलवन्त  राय  मेहता  की
 चेयरमन शिप  में  बैठी  थी  उस  की  रिपोर्ट
 वा  अधार  पर  यह  सब  तय  किया  ्य
 रहा  है  7
 Shri  Jashvant  Mehta:  May  I  know

 whether  the  Government  have  chalk-
 ed  out  any  phased  programme  for  the
 amalgamation  so  that  the  production
 and  employment  potential  may  not
 suffer?

 The  Minister  of  Steel,  Mimes  and
 Heavy  Engineering  (Shri  C.  Subra-
 maniam):  Till  now  there  has  been
 only  a  programme  of  voluntary  amal-
 gamation  and  we  have  not  made  much
 progrem.  Therefore,  we  have  now  to
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 review  the  whole  position  and  if
 amalgamation  is  necessary  for  the
 purpose  of  economic  production,  then
 a  certain  amount  of  compulsory
 amalgamation  will  have  to  be  brought
 about.

 Shri  K.  C.  Pant:  May  I  know  the
 reasons  for  the  slow  disposal  of  cases
 by  the  amalgamation  committee  and
 what  steps  Government  propose  to
 take  to  expedite  the  disposal  of  these
 cases?

 Shri  0.  Subramaniam:  Applications.
 are  made  and  parties  later  on  have
 second  thinking  on  it.  That  is  why
 there  has  not  been  quick  disposal  of
 these  cases.  But  even  then,  out  of  49
 proposals,  32  proposals  have  been  dis-
 posed  of  and  only  17  are  pending.
 But  there  has  not  been  any  enthusiasm
 shown  by  the  small  mine-owners  to
 come  together  and  amalgamate.

 Shri  D.  N.  Tiwary:
 fact  that  the  scheme  of  voluntary
 amalgamation  has  become  a  failure
 and  this  question  of  bringing  amalga-
 mation  has  been  pending  with  the
 Government  for  the  last  three  or
 more  years,  may  I  know  what  stands
 in  the  way  of  Government  coming  to
 any  conclusion  in  this  matter?

 Shri  C.  Subramaniam:  As  I  stated,
 the  matter  is  under  the  consideration
 of  the  Government.  Formerly  the
 decision  was  taken  that  three  or  four
 years  should  be  given  to  find  out  how
 far  voiuntary  amalgamation  will  work
 and  it  was  thought  that  we  should
 take  up  the  matter  again  in  the  third
 year  of  the  Third  Plan.  Now  it  has
 been  taken  up  and  it  is  under  consi-
 deration  of  the  Government.

 In  view  of  the

 Shri  D.  C.  Sharma:  May  I  know
 whether  this  voluntary  amalgamation
 has  taken  place  in  the  form  of  private
 limited  companies  or  co-operatives?

 Shri  Cc.  Subramaniam:  No,  it  is  in
 private  companies  and  not  co-
 operatives,

 Shri  P.  R.  Chakraverti:  Does  the
 Government  appreciate  the  fact  that
 it  is  a  strange  anomaly  that  in  a

 y.
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 eountry  with  more  than  850  collieries,
 we  produce  only  65  million  to  70  mil-
 lion  tons  of  coal;  if  so,  may  I  know
 whether  the  Government,  in  the  light
 of  past  experience  of  voluntary
 amalgamation,  think  that  we  should
 now  immediately  impose  some  form
 of  compulsion?

 Shri  C.  Subramaniam:  Yes,  Sir;  I
 completely  agree  with  the  hon.  Mem-
 ber  that  a  solution  will  have  to  be
 found  to  this.  We  cannot  have  850
 collieries  for  the  purpose  of  producing
 60  million  to  70  million  tons  of  coal
 The  Government  intend  first  tackling
 the  coking  coal  problem  and  then
 take  up  the  other  non-coking  coal.

 Shri  Ranga:  Have  the  Government
 made  any  plan  for  these  amalgama-
 tions  in  different  areas;  if  so,  may  I
 know  whether  their  plans  also  in-
 clude  the  necessary  steps  to  be  taken
 to  provide  alternative  employment  to
 those  workers  who  would  come  to  be
 unemployed  as  a  result  of  these
 amalgamations?

 Shri  0.  Subramaniam:  |  do  not
 think  there  will  be  any  unemploy-
 ment  because  of  these  amalgama-
 tions,

 श्री  शिव  नारायण  :  में  यह  जानना
 चाहता  हूं  कि  इस  एमलगेमेशन  से  जो  मजदूर
 बेकार  हो  जायेंगे,  गवर्नमेंट  उनका  क्या  इन्तजाम
 करेगी

 झ्रष्यक्ष  महोदय  :  इसका  जवाब  दिया
 जाचुका  है  |

 Czech-Trade  Mission  to  India
 +

 Shri  Yashpal  Singh:
 Shri  P.  C.  Borooah:

 lL  Shri  Vishwa  Nath  Pandey:
 Will  the  Minister  of  International

 Trade  be  pleased  to  state:
 (a)  whether  a  Czech  Trade  Mission

 recently  visited  India;  and
 (b)  if  so,  how  far  the  prospects  of

 Indo-Czech  trade  development  have

 #1160.  <
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 improved  with  the  visit  of  this  team?
 The  Minister  of  International  Trade

 (Shri  Manubhai  Shah):  (a)  and  (b).
 A  statement  is  laid  on  the  Table  of
 the  House.

 STATEMENT

 Yes,  Sir.  A  Czech  Trade  Mission.
 headed  by  Mr.  Frantisek  Ruzicka,
 Vice-Minister  of  the  Czechoslovak
 Ministry  of  International  Trade  visit-
 ed  India  during  March,  1964.  The
 object  of  the  visit  was  to  make  a
 thorough  survey  of  all  varieties  of
 consumer  goods  available  for  export
 from  India  and  to  explore  possibili-
 ties  of  purchase  of  non-traditional
 consumer  goods  such  as,  tinned  fruit,
 juices,  fish  and  fish  products,  ladies
 chappals,  footwear,  cigarettes  and.
 razor  blades.  The  Trade  Mission  has
 also  shown  interest  in  Cotton  textiles,
 readymade  garments,  socks,  pullovers,
 sweaters,  knitting  wool  and  yarn  etc.
 Although  it  is  too  early  to  assess  the
 results  of  their  investigations,  it  is
 expected  that  as  a  result  of  the  visit,
 a  sizeable  quantity  of  non-traditional
 goods  of  the  kind  mentioned  above
 will  be  exported  to  Czechoslovakia.

 at  यशपाल  सिह  :  क्‍या  सरकार  के
 पास  इस  तरह  का  कोई  ब्यौरा  हैं  कि
 चेकोस्लोवाकिया  के  रास्ते  से  हमारा  कितना
 माल  चीन  में  पहुंच  जाता  है  ?

 भी  मनु भाई  शाह  हाय  पूरा
 खयाल  है  कि  कुछ  भी  नहीं  जाता  है  ।  इस  सदन
 को  पता  है  कि  श्राजवल  उनके  रिलेशन्ज
 कैसे  है  1

 श्री  यशपाल  सिह  :  क्‍या  सरकार  बता
 सकती  है  कि  चेकोसस्‍्लोदाक्या  में  हमारे
 किस  तरह  के  माल  की  भांग  बढ़  रही  हैं--
 चैक  सस् ले वाकिया  कौन  सी  चीजे  चाहत
 है?

 श्री  मनुभाई  शाह  :  मैंने  उत्तर  में  तफसील
 से  काफ़ी  नाम  दिये  हैं  1  में  दोबारा  बता  दगा.
 हूं  कि  चाय,  काफ़ी,  जूट  गुड्स,  कायर  यान.
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 गोम्स  स्किन,  टेड  हाइड  एंड  स्किन,
 आयरन  और,  मैंगनीज़  ओर,  कंशू  कनैल,
 घायल  सेक्स,  इंजीनियरिंग  गुड्स,  कैमीकल्ज़,
 फ़ार्मासियुटिकल्त॒  वगैरह  काफ़ी  जा  रहे
 हैं।

 Shri  Kapur  Singh:  What  proportion
 -do  the  manufactured  goods  which  we
 export  to  Czechoslovakia  bear  to  our
 total  exports  to  that  country?

 Shri  Manubhai  Shah:  62  per  cent
 of  our  total  exports  now—it  has  risen
 from  Rs.  5  crores  in  960  to  Rs.  20
 crores  in  the  current  year—are  manu-
 factured  goods.

 at  झंकार  लाल  बैरवा  :  चे को स्लो-
 वाकिया  के  साथ  हमारा  जो  व्यापार  होंगा,
 बह  विदेशी  मुद्रा  के  द्वार  होगा  या  माल  के  बदले
 माल  भेजा  जायेगा  ?

 नबी  मनु भाई  शाह  :
 माल  |

 माल  के  बदले

 Shri  P.  Venkatasubbaiah:  After  the
 ‘Survey  has  been  made  by  the  Czech
 Trade  Mission,  may  I  know  whether
 any  agreement  has  been  reached  by
 our  Government  and,  if  so,  when  this
 will  be  put  into  operation?

 Shri  Manubhai  Shah:  Up  till  now
 Czechoslovakia  was  doubtful  whether
 India  can  supply  engineering  goods
 and  modern  goods  or  machinery.  The
 recent  tour  has  convinced  them  that
 all  these  are  within  the  practical
 possibilities  of  India  supplying  to
 them,  and  those  results  will  flow  from
 their  visit.

 Shri  Tulshidas  Jadhav:  What  are
 the  articles  imported  from  Czecho-
 slovakia  in  exchange  for  our  articles?

 Mr.  Speaker:
 ‘statement.

 Shri  Mamubhai  Shah:  There  is  a
 list  of  80  items.  Broadly  speaking,
 they  are:  power  turbines,  transfor-
 mers,  large  industrial  machinery,
 fertilisers  and  various  other  types  of

 :goods.

 It  is  given  in  the
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 Ship-Breaking  Industry
 +

 Shri  Subodh  Hansda:
 Shri  S.  C.  Samanta:
 Shri  8.  छू.  2a:

 (Shri  P.  com  Barman
 Will  the  Minister  of  Industry  be

 pleased  to  state:
 (a)  whether  any  attempts  have

 been  made  to  set  up  a  ship-breaking
 industry  in  India;

 (b)  whether  scraps  of  Liberty  ships
 and  other  condemned  ships  can  be
 broken  in  order  to  use  the  ship  plate
 for  making  small  boats  for  coastal
 shipping,  barge  making  and  fishing;
 and

 *I6l,

 (c)  if  so,  whether  any  proposal  has
 been  made  to  establish  such  an  indus-
 try  at  Haldia?

 The  Minister  of  Industry  (Shri
 Kanungo):  (a)  to  (c).  A  statement
 is  laid  on  the  Table  of  the  House.

 STATEMENT

 I  am  advised  that  ship  plates  re-
 covered  from  such  condemned  ships
 are  not  suitable  for  making  small
 boats  for  coastal  shipping,  barges  or
 fishing  vessels.  Such  plates  can  only
 be  sold  as  scrap  for  re-rolling  pur-
 poses.  Due  to  greater  availability  of
 prime  materials,  the  demand  for
 industrial  scrap  has  also  shown  a
 tendency  to  come  down.  Besides,
 only  a  very  few  re-rolling  mills  in
 the  country  would  be  able  to  utilise
 the  types  of  scrap  that  would  be
 available  from  the  dismantling  of
 the  ships.  The  payment  for  these
 condemned  ships  also  involves  foreign
 exchage.  No  special  attempt  has  been
 made,  in  the  circumstances,  to  set  up
 a  ship-breaking  industry  in  tne
 country.

 No  proposal  has  been  received  for
 the  setting  up  of  such  an  industry  at
 Haldia.

 Shri  Subodh  Hansda:  From  the
 statement  I  presume  that  there  is  a
 demand  for  these  ship  plates.  May



 2459  Oral  Answers  VAISAKHA  4,  886  (SAKA)  Oral  Answers

 I  know  what  is  the  total]  quantity  of
 scrap  at  present  utilised  by  re-rolling
 mills?

 Shri  Kanungo:  The  scrap  that
 would  be  available  from  breaking  up
 of  ships  will  not  be  of  any  use  in  our
 country.

 Shri  Subodh  Hansda:  In  the  state-
 ment  it  has  been  said  that...

 Mr,  Speaker:  Order,  order.  There
 are  so  many  talks  going  on  with  the
 result  that  the  proceedings  are  being
 disturbed.  I  am  not  able  to  listen  to
 what  is  being  said.

 Shri  Subodh  Hansda:  It  has  been
 clearly  mentioneq  in  the  statement
 that  there  is  demand  for  the  utilisa-
 tion  of  scraps,  What  is  the  total  de-
 mand  of  scraps  in  the  country?

 Shri  Kanungo:  There  is  no  demand
 for  this  particular  type  of  scrap.

 Shri  Subodh  Hansda:  It  has  been
 stated  that  it  involves  the  payment
 of  foreign  exchange.  I  would  like
 to  know  whether  there  are  such  cases
 where  Government  had  to  pay  foreign
 exchange  for  these  ships.

 Shri  K  nungo:  Yes,  there  have
 been  some  proposals.  The  Transport
 Ministry  is  not  in  favour  of  setting  up
 an  industry  for  the  dismantling  of
 ships.

 Heavy  Electricals  Plant,  Bhepal
 +

 J  Shri  D.  0,  Mantri:
 mu  Shri  D,  C_  Sharma:

 Will  the  Minister  of  Steel,  Mines
 ang  Heavy  Engineering  be  pleased  to
 state:

 91165.

 (a)  whether  Government  have  de-
 cided  to  have  a  separate  Company  for
 managing  the  Bhopal  Heavy  Elec-
 tricals  Plant;

 (b)  if  so,  the  m  "features  there-
 of;  and

 (c)  the  reasons  for  the  decision?
 The  Deputy  Minister  in  the  Minis-

 try  of  Steel,  Mines  and  Heavy  Engi-
 427  (Ai)  LSD.—2.
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 neering  (Shri  P.  C.  Sethi):  (a)  to
 (c).  A  statement  is  laid  on  the  Table
 of  the  House.

 STATEMENT
 The  Heavy  Electricals  (India)  Limit-

 ed  is,  at  present,  managing  the  exist-
 ing  Heavy  WHledtrical  Factory  at
 Bhopal  and  the  new  Units  namely,
 the  Heavy  Electrical  Equipment  Pro-
 ject,  Hardwar,  the  Heavy  Power
 Equipment  Project,  Hyderabad  and  the
 High  Pressure  Boiler  Plant,  Tiruchi.
 Its  responsibilities  are  growing  and
 the  problems  of  administration,  labour,
 construction  and  production  are
 diverse.  A  single  management  may
 not  prove  equal  to  the  task  of  admi-
 nistering  al]  these  big  units.  It  has,
 therefore  been  decided  to  entrust  the
 implementation  of  the  new  heavy
 electrical  projects  at  Hardwar,  Hydera-
 bad  and  Tiruchi  to  a  new  Company  to
 be  formed.  The  Board  of  Directors  of
 this  Company  has  not  been  finalised
 yet.

 श्री  हार का  दास  मंत्री  :  सरकार  को
 किन  कारणों  के  आधार  पर  अलग  कम्पनी
 बनाने  की  राय  कायम  करनी  पड़ी  ?

 श्री  To  wo  सेठी  :  इसका  कारण
 यह  है  कि  हैवी  इलेक्ट्रिकल्स  कम्पनी  पर  काम
 का  बहुत  भार  था  ।  उसको  हरिद्वार  का
 बिजली  का  प्लांट  और  हैदराबाद  का  प्लांट
 भी  मैनेज  करना  था  -  इसलिए  सेपरेट  कम्पनी
 बनाने  की  आवश्यकता  पड़ी  ।

 श्री  द्वारका  दास  मंत्री  :  क्या  सरकार
 अन्य  हैवी  इन्डस्ट्रीज  के  लिए  भी  अलग
 कम्पनी  बनाने  के  बारे  में  सोच  रही  है  ?

 Shri  P.  0.  Sethi:  That  does  not  out
 out  of  this  question,  This  relates  to
 the  formation  of  a  company.

 Mr,  Speaker:  Is  there  any  propo-
 sal  to  form  separate  companies?

 Shri  P,  0.  Sethi:  Wherever  it  is
 necessary,  it  is  being  done.  In  the
 case  of  HSL,  the  Bokaro  Steel  Com-
 pany  has  been  formed.
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 Dr.  L.  M,  Singhvi:  May  I  know
 whether  any  detailed  study  has  been
 made  of  the  quantum  of  work  that
 can  be  handled  in  a  single  manage-
 ment?  If  so,  what  are  the  details  of
 the  study?  May  I  know  whether  this
 decision  has  been  determined  on  the
 basis  of  the  detailed  study  or  it  is
 only  a  guess  work?

 The  Minister  of  Steel,  Mines
 Heavy  Engineering  (Shri  C.
 maniam):

 and
 Subra-

 It  is  based  on  experience.
 Dr,  L,  M,  Singhvi:

 for  guess  work.
 Shri  S.  M.  Banerjee:  Apart  from

 having  a  separate  company  for  manag-
 ing  the  three  units  of  HEL  at  Hardwar,
 Hyderabad  and  Tiruchi  has  any  defi-
 nite  policy  about  industrial  relations
 been  chalkeg  out  by  the  Government
 to  see  that  the  other  plants  also  func-
 tion  efficiently?

 Another  name

 Shri  C.  Subramaniam:  This  question
 relates  to  the  formation  of  a  separate
 company.

 Shri  Joachim  Alva:  The  Bhopal
 Heavy  Electricals  is  a  mighty  pro-
 ject.  When  there  are  so  many  troubles
 in  regard  to  its  directorship  and
 management  you  afe  going  to  form  a
 separate  company  for  the  other  units.
 Why  is  it  not  possible  to  have  a  single
 unit  for  manufacture  in  Hardwar,
 Hyderabad  and  Tiruchi  apart  from
 Bhopal?

 Shri  0.  Subramaniam:  1  have  given

 ng
 answer  why  it  has  been  bifurcat-

 श्री  यशपाल  सिह  :  सरकार  ने  अपनी
 मर्जी  से  भोपाल  के  हैवी  इलेक्ट्रिकल्स  के
 कारखाने  को  बन्द  किया।  में  यह  जानना
 चाहता  हूं  कि  उस  कारखाने  के  बन्द  रहने  से
 उत्पादन  में  कितना  नुक्सान  हुआ  ।

 Shri  C,  Subramaniam:
 separate  question,  I  think.

 Shri  Daji:  I  would  like  to  know
 whether  from  experience  it  has  been
 found  that  every  plant  once  it  start-
 ed  functioning  under  a  single  corpora-
 tion  it  tends  to  become  more  efficient

 That  is  a
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 than  when  it  is  under  different  corpo-
 rations.

 Shri  C.  Subramaniam:  It  depends
 upon  the  size  of  the  plant.  If  it  is  a
 huge  plant.  involving  production  of
 various  categories  then  perhaps  a
 single  unit  management  would  be
 better.

 Shri  Ranga:  So,  they  have  no  defi-
 nite  policy.

 Shri  P,  Venkatasubbaiah:  May  I
 know  whether  it  is  a  fact  that  it  is
 want  of  proper  management  on  the
 part  of  Bhopal  Heavy  Electricals
 Limited  that  has  necessitated  the  cons-
 titution  of  a  separate  company  for
 Hardwar,  Hyderabad  and  Tiruchi?

 Shri  C,  Subramaniam:  As  I  have
 already  said,  the  management  has  to
 devote  attention  to  the  construction  of
 the  three  plants  and  the  running  of
 this  plant.  This  plant  itself  is  a  huge
 one.  So,  we  thought  that  a  separate
 management  which  will  devote  its  sole
 attention  to  the  various  problems  aris-
 ing  out  of  this  would  be  more  efficient.

 Mr.  Speaker:  Does  any  hon.  Mem-
 ber  want  any  particular  question  to  be
 taken  up  now?

 Shri  Ranga:  While  you.  were  on
 Question  No.  ‘1165,  we  wanted  to  ask
 questions  about  the  strike  in  Heavy
 Electricals,  Bhopal.  But,  then,  the
 hon,  Minister  said  that  another  ques-
 tion  on  that  subject  would  be  coming
 up  today.  It  is  also  in  the  Order
 Paper.  Unfortunately  the  hon.  Mem-
 ber  who  has  given  Notice  of  it  is  absent
 and  so  it  was  not  taken  up.  It  is
 Question  No.  66—Strike  in  Heavy
 Electricals  Ltd.,  Bhopal.

 Mr.  Speaker:  Yes,  it  might  be
 answered.

 Strike  in  Heavy  Electricals  Ltd.,
 Bhopal

 *1166,  Shri  D,  0.  Sharma:  Wil!  the
 Minister  of  Steel,  Mines  and  Heavy
 Engineering  be  pleased  to  state  the
 extent  of  loss  sustained  by  the  Heavy
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 Electricals  Limited  Bhopal  as  a  result
 of  the  recent  strike?

 The  Deputy  Minister  in  the  Minis-
 try  of  Steel,  Mines  and  Heavy  Engi-
 neering  (Shri  P.  C.  Sethi):  As  a  re-
 sult  of  the  frequent  stoppages  of  work
 from  the  18th.  March  to  the  28th
 March,  964  and  the  shut-down  of  the
 Bhopal  Plant  from  the  30th  March  to
 the  7797  April,  1964,  the  estimated  loss
 of  production  is  Rs.  00  lakhs  approxi-
 mately.

 Shri  Nath  Pai;  Is  it  a  fact  that
 according  to  the  technical  consultants
 appointed  to  this  firm  it  has  been  es-
 timated  that  even  before  this  strike
 trouble  started  the  factory  or  this
 complex  was  working  only  to  70  per
 cent  of  its  rated  capacity  because  of
 very  many  faults  and  weaknesses  in
 the  working  of  the  management?

 The  Minister  of  Steel,  Mines  and
 Heavy  Engineering  (Shri  C,  Subrama-
 niam):  I  am  not  prepared  to  say  that
 the  management  has  been  00  per  cent
 efficient,  but  the  main  trouble  here  has
 been  the  labour  difficulty,  the  indisci-
 pline  there.  Thdt  has  caused  us  a
 good  deal  of  difficulties  in  the  work-
 ing  of  this  plant.  That  is  why  it
 could  not  be  worked  to  the  full  capa-
 city;  but  still,  taking  into  account  the
 detailed  project  reports  and  the  tar-
 gets  of  production  fixed  by  the  con-
 sultants,  we  are  doing  better.  As  a
 matter  of  fact,  the  consultants  had  laid
 down  a  very  conservative  target  and
 we  had  to  revise  those  targets.

 Shri  Shinkre:  With  regard  to  ques-
 tion  No.  ‘1160,  I  would  like  to  know

 Mr.  Speaker:  About  1160?  Shri  5.
 M.  Banerjee.

 Shri  S.  M.  Banerjee:  According
 to  the  newspapers,  the  plant  has
 started  functioning;  production  has
 started.  I  would  like  to  know  whe-
 ther  the  hon,  Minister  has  considered
 the  main  demand  of  the  workers  on
 which  the  agitation  had  started,  that
 is,  dearness  allowance  according  to  the
 Central  Pay  Commission’s  Report.  I
 would  like  to  know  his  reaction  and
 whether  any  orders  have  been  issued
 or  are  likely  to  be  issued?
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 Shri  0.  Subramaniam:  Here  the
 real  difficulty  was  that  the  HEST
 Union  which  made  this  demang  is  not
 the  representative  union.  It  is  only
 the  representative  union  which  can
 raise  the  demand  regarding  the  entire
 labour  conditions.  But,  apart  from
 that,  whether  dearness  allowance  is
 being  properly  paid  to  the  various
 employees  there  is  under  the  consi-
 deration  of  the  management,

 Shri  Daji:  Is  the  Government
 aware,  even  now  after  the  reopening
 and  restarting  of  production,  that  over
 00  employees  are  still  in  jail  and  over
 a  00  employees  have  been  suspended
 and  virtually  a  rule  of  terror  prevails
 there?  Will  the  Government  take
 steps  to  normalise  it  so  that  normal
 production  can  be  continued?

 Shri  C.  Subramaniam:  When  a
 person  commits  an  offence  the  law
 will  have  to  take  its  own  course.  Why
 they  are  in  jai]  is  a  judicial  matter  and
 is  going  before  the  court.  I  suppose,
 the  courts  will  decide  it.

 Shri  Daji:  The  report  is  wrong.
 There  is  no  case  pending  in  the
 courts.  This  information  is  abselutely
 wrong.  There  is  no  case  pending;
 therefore,  the  courts  cannot  do  any-
 thing.  They  are  detained  under  the
 DIR  and  section  5l  IPC.

 Shri  C,  Subramaniam:  Only  a  few
 cases  are  under  detention;  the  others
 are  for  offences  committed  under  the
 Defence  of  India  Rules.  They  are  be-
 ing  prosecuted,

 श्री  यशपाल  सिह  :  माननीय  मंत्री  जी
 के  ब्यान  से  जाहर  हुआ  है  कि  एक  करोड़
 रुपये  का  नुकसान  हुआ  है  |  में  जानना  चाहता
 ह  कि  इस  नुक्सान  के  लिए  कौन  जिम्मेदार
 ठहराया  गया  है  और  उसके  खिलाफ  क्‍या
 एक्शन  लिया  गया  है  ?

 Shri  0.  Subramaniam:  In  an  en-
 terprise  like  this  when  there  is  a
 labour  dispute,  these  are  bound  to
 happen  and  we_  have  to  line  with
 these  troubles.

 Shri  P.  Venkatasubbaiah:  May  I
 know  whether  it  is  a  fact  that  stil]
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 some  loyal  workers  are  being  intimi-
 dated  by  the  leaders  of  the  other
 tival  organisation  which  was  respon-
 sible  for  this  strike;  if  that  is  so,  what
 safety  has  been  provided  to  these
 workers?

 Shri  0,  Subramaniam:  There  were
 charges  of  intimidation  also.  It  is  for
 these  charges  that  some  persons  have
 been  arrested  and  that  would  be  taken
 care  of  by  the  law.

 श्री  प्रकाशवोीर  शास्त्री  :  क्या  सरकार
 का  ध्यान  मध्य  प्रदेश  के  मुख्य  मंत्री  के  उस
 चक्‍्तब्य  की  ओर  गया  है  जिसमें  उन्होंने
 कहा  है  कि.इस  भारी  नुक्सान  का  मुख्य  कारण
 यह  है  कि  कम्युनिस्ट  पार्टी  का  वह  ग्रुप  जो
 चोरी  विचार  धारा  से  प्रभावित  है,  उसने
 यह  हड़ताल  करवाई  है  और  वही  इस  प्रकार
 की  हड़ताल  सरकारी  कारखानों  में  करवाता
 है  o  उसकी  इस  प्रकार  को  गतिविधियों  को
 रोकने  के  लिए  क्‍या  किसी  प्रकार  को  कोई
 कार्रवाई  की  जा  रही  है  ?

 Shri  com  Subramaniam:  In  _  these
 matters  only  the  State  Governments
 which  are  on  the  spot  will  have  better
 information  and  better  intelligence.
 Their  information  is  that  some  sec-
 tions  belonging  to  the  Peking  Group
 of  the  Communist  Party  are  respon-
 sible  for  the  tfouble  there.  J  suppose,
 their  assessment  is  correct.

 Mr,  Speaker:
 Chakravartty,

 Shrimati  Renu

 Shrimati  Renu  Chakravartty:  I
 wanted  to  ask  another  question.

 Mr.  Speaker:  Shri  Ranga.
 Shri  Nath  Pai  rose—
 Mr.  Speaker:  I  have  already  allow-

 ed  Shri  Nath  Pai.
 Shri  Nath  Pai:  We  take  some  inte-

 rest  in  this  matter.
 Shri  Ranga.

 Shri  Ranga:  In  the  light  of  the  cx-
 perience  gained,  are  the  Government
 trying  to  evolve,  as  was  suggested  by
 severa]  of  us,  in  the  House,  a  labour

 Mr.  Speaker:
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 policy  by  which  they  could  ensure  a
 greater  cooperation  and  more  cons-
 tructive  relationship  between  the  em-
 ploying  authority  and  the  labour  con-
 cerned  ang  would  they  also  institute
 an  inquiry  into  the  causes  and  also  the
 manner  in  which  this  strike  and  these
 disturbances  had  taken  place  which
 resulted  in  the  lock-out  so  that  we
 would  know  who  was  more  responsi-
 ble  and  how  they  are  to  be  looked
 at?

 Shri  C,  Subramaniam;  As  far  as  the
 reasons  for  the  lock-out  are  concern-
 ed,  they  are  very  well  known.  That
 Was  mainly  due  to  the  indisciplinary
 acts  of  the  labourers  belonging  to  the
 HESTU.  The  lock-out  was  the  dircct
 result  of  that,  With  regard  to  the
 policy,  first  of  all  we  have  to  find  out
 whether  the  policy  which  is  already  in
 existence  is  wrong  or  the  implementa-
 tion  of  it;  and  of  course  better  rela-
 tionships  will  have  to  be  built  in  eack
 industria]  unit.

 Shri  Harish  Chandra  Mathur:  Now
 that  the  hon.  Minister  is  aware  that
 there  is  the  Peking  group  in  this  par-
 ticular  project,  may  I  know  how  the
 Government  proposes  to  deal  with  it
 here  and  elsewhere?

 Shri  0.  Subramaniam:  Many  per-
 sons  have  been  arrested  by  tne
 Madhya  Pradesh  Government  on  the
 basis  of  the  information  they  have.
 Perhaps  they  have  arrested  them  on
 the  basis  of  that  information  and  many
 of  them  who  are  inside  the  prison  be-
 long  to  this  group.

 Shri  S.  M.  Banerjee:  I  want  to  know
 whether  it  has  been  brought  to  the
 notice  of  the  hon,  Minister  that  three
 representatives  of  the  HESTU  came
 here  ang  met  some  Members  of  Par-
 liament  to  explain  their  position  and
 they  were  arrested  under  DIR.  the
 moment  they  went  outside  the  Parlia-
 ment  House  precincts  and,  if  so,  whe-
 ther  they  were  arrested  because  of
 the  intervention  of  the  Central  Minis-
 ter  here  or  of  the  State  Government.

 Shri  C.  Subramaniam:  I  am  sorry
 J  have  no  information  about  that.

 Shri  S,  M,  Banerjee:
 sion  is

 My  submis-
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 Mr,  Speaker:
 no  information.

 He  says  that  he  has
 What  can  I  do?

 Shri  S.  M.  Banerjee:  That  is  much
 more  serious.

 Mr,  peaker:  I  cannot  do  anything.
 Shri  S,  M,  Banerjee:  I  tabled  a

 Calling  Attention  Notice  and  that
 might  have  been  misplaced  some-
 where.

 Mr.  Speaker:  No.  I  refused  it  be-
 cause  that  was  concerning  the  law  and
 order  in  the  State.  They  were  arrest-
 ed  on  the  warrant  issued  by  the  State
 Government.

 Shri  S.  M_  Banerjee:
 given  the  information.

 I  was  not

 Mr,  Speaker:  Order,  order,  Next
 Question.

 Shrimati  Renu  Chakravartty:  I
 request  ९.  60  may  be  taken  up.

 Mr.  Speaker:  All  right.

 Indian  Bureau  of  Mines
 +

 *1169  J  Shri  Indrajit  Gupta:
 “\  Shri  Vasudevan  Nair:

 Will  the  Minister  of  Steel.  Mines
 and  Heavy  Engineering  be  pleased  to
 state:

 (a)  whether  the  Coal  Section  of  the
 Indian  Bureau  of  Mines  is  being  shift-
 ed  from  Nagpur  to  Ranchi;

 (b)  if  so,  whether  this  has  ad-
 versely  affected  employment  and  ser-
 vice  conditions  of  about  1,000  em-
 ployees;

 (c)  the  number  sf  employees  of  :he
 Indian  Bureau  of  Mines  served  with
 notices  of  retrenchment  so  far;  and

 (d)  whether  any  action  is  beinz
 taken  to  protect  the  employees  inte-
 rests?

 The  Deputy  Miuister  in  the  Minis-
 try  of  Steel,  Mines  and  Heavy  Engi-
 neering  (Shri  0,  Subramaniam):  («)
 The  coal  prospecting  work,  which  was
 hitherto  being  done  by  the  Indian
 Bureau  of  Mines  on  behalf  of  the
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 Nationa]  Coal  Development  Corpcra-
 tion  has  since  been  taken  over  by
 that  Corporation  with  effect  fron  Ist
 April,  1964.

 (b)  to  (d).  No  regular  employee  of
 the  Coa]  Scheme  of  the  Indian  Bureau
 of  Mines  has  been  declared  surplus.

 Shrimati  Renu  Chakravartty:  In
 view  of  the  fact  that  there  are  a  very
 large  number  of  work-charged  staff
 and  casual  labour  who  have  been
 workng  in  this  prospecting  field  for
 the  last  0  or  2  years,  may  I  know
 whether  it  is  not  the  policy  of  the
 Government  to  make  these  people
 permanent  as  there  will  be  still  large
 prospecting  of  coal  going  on  in  the
 N.C.D.C.?

 The  Minister  of  Steel,  Mines  and
 Heavy  Engineering  (Shri  C.  Subra-
 maniam):  There  are  200  casual
 labourers.  Out  of  them,  700  are
 skilled  and  semi-skilled  and  500  un-
 skilled  labourers.  It  is  our  intention
 to  absorb  the  700  skilled  and  semi-
 skilled  labourers.  But  nothing  can  be
 done  regarding  the  unskilled  labou-
 rers  because  they  cannot  be  moved  to
 any  other  place.

 Shrimati  Renu  Chakravartty:  In
 view  of  the  fact  that  the  N.C.D.C.
 ig  taking  over  the  prospecting  of  coal
 in  Madhya  Pradesh  and  other  areas,
 will  it  not  be  possible  to  keep  these
 people  who  are  the  poorest  of  the
 poor,  coming  from  Kerala  and  other
 parts  of  India  and  working  for  so
 many  years,  in  the  N.C.D.C.?

 Shri  C.  Subramaniam:  To  the
 extent  possible,  they  will  be  absorbed.
 But  I  cannot  give  the  assurance  that
 all  of  them  will  be  absorbed.

 Shri  S.  M,  Banerjee:  May  I  know
 whether  it  is  a  fact  that  these  casual
 workers  have  put  in  more  than  one
 year’s  service  or  two  years’  service
 in  certain  cases,  and  in  any  case  more
 than  six  months’  service,  whether  they
 were  not  decasualiseq  before  termina-
 tion  of  their  service,  and  if  so,  the
 reasons  for  the  same,  and  whether
 they  will  be  included  in  the  common
 poo]  of  unskilled  workers?
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 Shri  C,  Subramaniam:  The  term
 ‘casual  labour’  means  that  as  and
 when  required  they  have  got  to  be
 employed,  If  the  work  is  over,  we
 cannot  carry  the  burden  of  employ-
 ing  these  people.  But  if  there  is  work
 available,  we  shall  certainly  absorb
 them.

 WRITTEN  ANSWERS  TO
 QUESTIONS

 Export  of  Spices

 J  Shri  Shree  Narayan  Das:
 |  Shri  P,  Kunhan:

 Will  the  Minister  of  International
 Trade  be  pleased  to  refer  to  the
 reply  given  to  Unstarreq  Question
 No.  628  on  the  3th  December,  963
 and  state:

 #1152.

 (a)  whether  the  special  Export  Pro-
 motion  Scheme  to  provide  facilities
 for  stepping  up  the  export  of  spices
 has  been  finally  considered;  and

 (b)  if  so.  the  result  thereof?
 The  Minister  of  International  Trade

 (Shri  Manubhai  Shah):  (a)  and  (०).
 A  final  view  on  the  scheme  will  be
 taken  after  the  Spices  Export  Pro-
 motion  Council  have  furnished  the
 necessary  data  which  they  are  in  the
 process  of  collecting,

 Matching  Steel  for  Engineering
 Industry

 *II62.  Shri  Indrajit  Gupta:  Will
 the  Minister  of  Steel,  Mines  and
 Heavy  Engineering  be  pleased  to  state:

 (a)  whether  an  acute  shortage  of
 matching  ‘steel  for  {the  engineering
 industry  still  continues;

 (b)  if  so,  the  steps  taken  to  improve
 the  supply  position;  and

 (c)  whether  there  is  any  rationali-
 sation  scheme  under  consideration  to
 reduce  the  existing  range  of  over  500
 sections  of  matching  steel?

 The  Minister  of  Steel,  Mines  and
 Havy  Engineering  (Shri  0,  Surama-
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 niam):  (a)  to  (०).  Yes,  Sir.  Gov-
 ernment  have  taken  steps  to  meet  the
 shortage  by  imports  and  by  rationalis-
 ing  the  existing  range  of  matching
 sections.  A  small  committee  consist-
 ing  of  concerned  interests  was  set  up
 last  year  to  examine  the  various  pro-
 posals}recommendations  about  ratio-
 nalisation  of  sections.  The  commit-
 tee  is  now  finalising  the  report  which
 will  be  submitted  shortly.

 Rourkela  Steel  Plant
 *I63.  Shri  Hari  Vishnu  Kamath:

 Will  the  Minister  of  Steel,  Mines  and
 Heavy  Engineering  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  a  Ger-
 man  technical  team  has  suggested  cer-
 tain  measures  for  the  proper  undis-
 turbed  functioning  of  the  Rourkela
 Steel  Plant;

 (b)  if  so,  the  details  thereof;  end
 (c)  whether  Government

 accepted  the  same?
 The  Minister  of  Steel,  Mines  and

 Heavy  Engineering  (Shri  C,  Suhra-
 maniam):  (a)  to  (c).  Yes,  Sir,  The
 German  Technical  team  which  visited
 Rourkela  in  January,  1964,  was  by
 and  large  satisfied  with  the  operation
 and  maintenance  of  the  Plant.  The
 report  of  the  technical  Team  has  just
 been  received  and  is  under  considera-
 tion.

 have

 Supply  of  Iron  Ore  for  Steel  Plants
 *1167.  Shri  Maheswar  Naik:  Will

 the  Minister  of  Steel,  Mines  and
 Heavy  Engineering  be  pleased  to
 state:

 (a)  the  existing  level  of  consump-
 tion  of  Iron  ores  by  each  of  the  three
 public  sector  Stee]  Plants  and  the
 level  to  which  consumption  jis  esti-
 mated  to  go  up  at  the  end  of  the
 period  when  the  plants  will  work  to
 their  full  expanded  capacities;

 (b)  the  sources  of  supply  of  iron
 ores  for  each  of  the  plants;  and

 (c)  how  long  is  it  likely  to  take
 these  Plants  to  dispense  with  their
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 dependence  on  the  outside  sources  for
 the  supply  of  ores?

 The  Minister  of  Steel,  Mines  and
 Heavy  Engineering  (Shri  Cc.  Subrama-
 niam):  (a)  The  existing  level  of  con-
 sumption  of  iron  ore  at  Bhilai  and
 Durgapur  is  about  2.3  million  tonnes
 a  year,  At  Rourkela  the  rate  of
 annual  consumption  is  about  .4  mil-
 lion  tonnes.  After  the  completion  of
 their  Third  Plan  Expansions  require-
 ment  of  iron  ore  has  been  estimated
 at  4:5  million  tonnes  for  Bhilai,  3.3
 million  tonnes  for  Durgapur  and  2.7
 million  tonnes  for  Rourkela,

 (b)  Bhilai  draws  its  entire  re-
 quirements  from  Dhallai  Rajhara
 mines,  Durgapur  from  Bolani  and
 Barajamda  area  and  Rourkela  from
 Barsua  and  Barajamda  area.

 (c)  Durgapur  and  Rourkela  may
 continue  to  draw  some  of  their  high
 grade  iron  ore  requirements  from
 Barajamda  area.

 Trade  Agreement  with  South  Korea
 *1168,  Shri  P.  C.  Borooah;  Will

 the  Minister  of  International  Trade
 be  pleased  to  state:

 (a)  whether  a  long-term  trade
 agreement  has  been  concluded  recent-
 ly  with  South  Korea;

 (b)  if  so,  the  main  terms  of  the
 agreement;  and

 (c)  the  commodities  to  be  imported
 from  and  exported  to  that  country?

 The  Minister  of  International  Trade
 (Shri  Manubhai  Shah):  (a)  No,  Sir.

 (b)  and  (c).  Talks  were,  however,
 held  in  January  1964,  in  New  Delhi
 with  a  South  Korean  Trade  Delega-
 tion  regarding  a  long-term  ‘Trade
 Arrangement  between  the  two  coun-
 tries,  and  an  aide  memoire  indicating
 the  nature  of  the  proposed  arrange-
 ment  drawn  up.  The  main  commo-
 dities  proposed  to  be  exchanged  are
 non-ferrous  metals  and  concentrates
 from  South  Korea  and_  engineering
 goods  and  drugs  and  pharmaceuticals
 products  from  India.  No  formal
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 agreement  was  considered  necessary
 at  this  stage.

 Private  Sector  Coal  Industry
 *1170,  Shri  P.  0.  Borooah:  Will  the

 Minister  of  Steel,  Mines  and  Heavy
 Engineering  be  pleased  to  state:

 (a)  whether  a  delegation  of  the
 Private  sector  coal  industry  called  on
 him  on  the  6th  February,'  964  to
 press  their  demands;

 (b)  if  so,  the  nature  of  their  de-
 mands;  and

 (c)  Government’s  reaction  thereto?
 The  Minister  of  Steel,  Mines  and

 Heavy  Engineering  (Shri  C.  Subra-
 maniam):  (a)  to  (c).  The  represen-
 tatives  of  the  private  sector  of  the
 coal  industry  met  the  Minister  of
 Steel,  Mines  and  Heavy  Engineering
 on  the  6th  February,  964  to  dis-
 cuss  some  of  their  problems.

 The  main  point  raised  in  the  meet-
 ing  were  broadly  as  follows:

 (i)  incentives  for  increased  pro-
 duction  ‘and  neutralisation  of ‘  increased  costs;

 (ii)  increase  in  rates  of  stowing
 subsidies  and  of  subsidy  for
 difficult  mining  conditions;

 (iii)  assessment  of'  demand  for
 coal  and  fixation  of  target  of
 production  for  the  Fourth
 Plan  period;

 (iv)  introduction  of  grading  of
 coals  on  the  basis  of  heat
 content,  and

 (v)  the  grant  of  concessional  rate
 of  import  duty  on  more  items
 of  coal  mining  machinery.

 Coal  prices  have  since  been  increased
 with  effect  from  3-3-1964  as  a  mea-
 Sure  of  incentives  to  encourage  pro-
 duction  of  superior  grades  of  coal.
 The  Coal  Board  is  examining  the
 question  of  revising  the  rates  of  sub-
 sidies.  An  assessment  of  the  demand
 for  coal  during  the  fourth  plan  and
 matching  of  this  demand  with  pro-
 duction  have  been  undertaken.  The
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 question  of  introduction  of  grading  of
 coals  on  their  heat  value  is  under
 consideration  of  the  Government.  So
 also  the  question  of  extending  the
 concessional  rate  of  import  duty  on  a
 few  more  items  of  mining  machinery
 ig  being  examined.

 Textile  Mills  in  Orissa

 240l,.
 Will  the  Minister
 pleased  to  state:

 Shri  Ramachandra  Ulaka:
 of  Industry  be

 _(a)  whether  Government  have  any
 Proposal  to  expand  the  capacities  of
 spindles  of  the  existing  textile  mills
 ef  Orissa  during  ‘1964-65;  and

 (b)  if  so,  the  details  thereof?
 The  Minister  of  Industry  (Shri

 Kanungo);  (a)  and  (b).  Government
 have  no  such  proposal.  However,  all
 textile  mills  having  less  than  25,000
 spindles  are  allowed  to  expand  their
 capacities  upto  25,000  spindles.

 Ferro  Chrome  Plant  in  Orissa
 PA02.  Shri  Ramachandra  Ulaka:

 Will  tht  Minister  of  Steel,  Mines  and
 Heavy  Engineering  be  pleased  to
 state:

 (a)  whether  there  is  any  proposal
 to  establish  a  ferro  chrome  plant  at
 Jaipur  Road  (Orissa)  during  the
 Third  Plan  period;  and

 (b)  if  so,  the  details  thereof?

 .The  Minister  of  Steel,  Mines  and
 Heavy  Engineering  (Shri  C.  Subra-
 maniam);  (a)  and  (b).  Yes,  Sir.  A
 letter  of  intent  has  been  issued  to  the
 Industrial  Development  Corporation
 of  Orissa  Ltd,  for  the  setting  up  of  a
 plant  in  Orissa  for  the  production  of
 low  carbon  ferro  chrome  with  a
 capacity  of  10,000,  tons  per  annum.

 Steel  and  Alloy  Plant  in  Orissa
 2403.  Shri  Ramachandra  Ulaka:  Will

 the  Minister  of  Steel,  Mines  and
 Heavy  Engineering  be  pleased  to
 state:  '

 (a)  whether  there  is  any  proposal
 to  establish  a  steel  and  alloy  plant  in
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 Orissa  during  the  remaining  period
 of  the  Third  Five  Year  Plan;  and

 (b)  if  so,  the  details  thereof?

 The  Minister  of  Steel  Mines.  an@
 Heavy  Engineering  (Shri  C,  Subra-
 maniam);  (a)  No,  Sir.

 (b)  Does.  not  arise.  s

 Expenditure  on  Invention  Promotion
 Board

 2404.  Shri  Bhagwat  Jha  Azad:  Will
 the  Minister  of  Industty  be  pleased
 to  state:

 (a)  the  amount  of  grant  sanctioned
 in  1963-64  for  the  Invention  Promo-
 tion  Board;

 (b)  the  total  amount  spent  during
 the  period;

 (c)  the  amount  spent  during  1963-
 64  towards  the  salary  of  (i)  officers,
 (ii)  stenographers,  (iii)  assistants  and
 clerks,  and  (iv)  class  TV  employees,
 separately;  and

 (9)  how  much  was  spent  on  (i)
 office  rent,  (ii)  electricity,  (iii)  tele-
 phone  charges,  and  (iv)  other  allow-
 ances  and  honoraria?

 The  Minister  of  Industry  (Shri
 Kanungo):  (a)  Rs.  -2,77,700.00.

 (b)  Rs.  -2,73,000° 00

 (c)  (4)  Officers  56,660  00

 (it)  Stenographers  7:396°00

 (iit)  Assistants  &  Clerks  23.296  0७

 (iv)  Class  IV  Employees  6,597  00

 @  0)  Office  Rent  I9,360°'00-

 (it)  Electricity  &  Water  I,825-00

 ii)  Telephone  Charges  2,208  00.

 गुण)  Other  allowances  and
 honoraria  2755650



 32475  Witten  Answers  VAISAKHA  4,  886  (SAKA)  Written  Answers

 Rates  for  Iron  Ore
 2405.  Shri  Sivamurthi  Swamy:  Will

 the  Minister  of  International  Trade
 be  pleased  to  state:

 (a)  whether  any  representation  has
 been  received  from  the  mine  owners
 of  Bellary  District  requesting  Govern-
 ment  to  take  into  consideration  the
 distance  of  the  mines  to  the  loading
 Tailway  stations  in  fixing  the  f.o.r.
 rates  for  iron  ore;

 (b)  if  so,  the  action  taken  thereon;
 (c)  whether  it  isa  fact  that  prefer-

 ential  rates  have  been  paid  to  certain
 mine  owners  in  Hospet  area;  and

 (d)  if  so,  the  reasons  therefor  and
 the  names  of  such  firms  and  how
 much  higher  rates  are  paid  to  them?

 The  Minister  of  International  Trade
 (Shri  Manubhaj  Shah);  (a)  Yes,  Sir.

 (b)  The  distance  from  the  mines  to
 the  loading  railway  stations  has,
 among  other  things,  been  kept  in  view
 always  in  fixing  the  procurement
 rates  station-wise.

 (c)  No,  Sir.
 (d)  Does  not  arise.

 Export  of  Iron  Ore
 2406.  Shri  Sivamurthi  Swamy:  Will

 the  Minister  of  International  Trade
 be  pleased  to  state:

 (a)  the  quantity  of  iron  ore  export-
 ed  from  Bellary  District  in  1963-64;

 (b)  the  quantity  fixed  for  export
 from  Bellary  District  during  1964-65;

 (c)  the  basic  rate  given  per  ton  of
 iron  ore  by  the  State  Trading  Cor-
 poration  in  1963-64;  and

 (d)  ‘the  rate  settled  between  the
 Mines  owners  and  the  Minerals  and
 Metals  Trading  Corporation  for  1964
 65?

 The  Minister  of  International  Trade
 (Shri  Manubhai  Shah);  (a)  Statistics
 on  the  export  of  iron  ore  are  not
 maintained  district-wise.
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 (b)  The  targets  for  export  are  fix-
 ed  port-wise  and  not  district-wise.

 (c)  and  (d).  It  is  not  in  the  public
 interest  to  disclose  the  information.

 Industrial  Project  for  Gas
 Production

 2A01.  Dr.  L.  M.  Singhvi:  Will  the
 Minister  of  Industry  be  pleased  to
 State:

 (a)  whether  it  is  proposed  to
 license  any  major  industrial  project
 for  the  production  of  gas  generally
 and  allied  or  ancillary  industries  in
 the  remaining  period  of  the  Third
 Five  Year  Plan;  and

 (b)  if  so,  the  capacity  to  be  licens-
 ed,  the  location  of  such  projects  and
 the  size  of  the  capital  outlay?

 The  Minister  of  Industry  (Shri
 Kanungo):  (a)  and  (b).  It  is  not
 clear  as  to  which  particular  gas  is
 being  referred  to.  In  respect  of  in-
 dustria]  gases  like  oxygen  and  dis-
 solved  acetylene,  however,  it  may  be
 mentioned  that  sufficient  capacity  has.
 already  been  licensed  and  for  the
 present  there  is  no  scope  for  creating
 any  additional  capacity  for  these
 gases,

 Coal  Industry

 2408,  Shri  D.  0.  Sharma:  Will  the
 Minister  of  Steel,  Mines  and  Heavy
 Engineering  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 number  of  Coal  Producing  Units
 which  are  going  to  form  co-operatives
 is  not  adequate;  and

 (b)  if  so,  the  reasons  therefor?

 The  Deputy  Minister  in  the  Minis-
 try  of  Steel,  Mines  and  Heavy  Engi-
 neering  (Shri  P.  0.  Sethi):  (a)  There
 is  no  proposal  in  regard  to  coal  pro-
 ducing  units  forming  themselves  into
 co-operatives.

 (b)  Does  not  arise.
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 अ्रगरबत्तियां

 २४०६.  श्री  प्रकाश वीर  शास्त्री:  क्या
 अन्तर्राष्ट्रीय  व्यापार  मंत्री  यह  बताने  की
 कृपा  करेंगे  कि

 (क)  क्या  भारतीय  अगरर्जात्तियों  की
 मांग  बढ़ती  जा  रही  है  ;

 (ख)  क्या  इसके  निर्माताओं  ने  कुछ
 और  ग्रावश्यक  सुविधाओं  की  भी  सरकार  से
 मांग  की  है  ;  और

 (ग)  यदि  हां,  तो  इस  बारे  में  सरकार
 की  क्या  प्रतिक्रिया  है  ?

 अन्तर्राष्ट्रीय  व्यापार  मंत्री  श्री  सुभाष
 शाह)  :  (क)  और  (ख).  जी,  हां  ।

 (ग)  श्रगरबत्तियों  के  निर्यात  पर  कुछ
 कच्चे  माल  का  आयात  करने  की  सुविधा
 देकर  प्रोत्साहन  दिया  जप  रहा  है  ।  विदेशों
 में  भारतीय  दूतावासों/व्यापार  केन्द्रों  के
 प्रदर्शन-कक्षों  में  अ्गरबत्तियों  के  प्रदर्शन  का
 प्रबन्ध  किया  गया  है  |  भारत  तथा  अन्य
 देशों  के  बीच  व्यापार  करारों  की  बातचीत
 करते  समय  इन  करारों  में  अ्गरबत्तियों
 को  भी  शामिल  करने  के  प्रश्न  पर  सदा  विचार
 किया  जाता  है  v

 ‘2al0  Jf  Shri  Kapur  Singh:
 u  Shri  Yashpal  Singh:

 Will  the  Minister  of  Industry  be
 ‘pleased  to  state:

 (a)  whether  Khadi  Bhandargs  in
 various  parts  of  the  country  are
 managed  by  the  Khadi  and  Village
 Industries  Commission;

 (b)  if  so,  whether  the  Khadi  and
 Village  Industries  Commission  is  an
 autonomous  body  subsidised  by  the
 ‘Central  Government;  and
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 (c)  whether  it  is  a  fact  that  the
 Congress  Party  Flag  still  flies’  over
 the  Khadi  Bhandar  Premises?

 The  Minister  of  Industry  (Shri
 Kanungo):  (a)  The  Khadi  and  Vil-
 lage  Industries  Commission  directly
 runs  5  Emporia  one  each  in  Delhi,
 Madras,  Calcutta,  Bangalore  and  Goa.

 (b)  Yes,  Sir,
 (c)  No,  Sir,  in  so  far  as  the  Em-

 Poria  managed  by  the  Commission
 are  concerned,

 Raniganj  Coal

 JS  Shri  Rameshwar  Tantia:
 au  Shri  Ram  Ratan  Gupta:

 Will  the  Minister  of  Steel,  Mines
 and  Heavy  Engineering  be  pleased  to
 state:

 ‘PALL.

 (a)  whether  any  of  the  industries
 and  plants  have  been  using  Raniganj
 coal  with  ash  and  moisture  contents
 exceedings  28  per  cent.,  i.e,  ungrad-
 able  coal;

 (b)  if  so,  what  are  these  industries
 and  plants;  and

 (c)  whether  Government  are  con-
 sidering  any  proposal  to  check  down-
 grading  and  upgrading  due  to  slight
 variation  in  ash  and  moisture  con-
 tents  so  as  to  avoid  wasteful  con-
 sumption  in  inferior  uses?

 The  Deputy  Minister  in  the  Minis-
 try  of  Steel,  Mines  and  Heavy  Engi-
 neering  (Shri  P.  C,  Sethi):  (a)  and
 (b).  Coal  with  ash  and  moisture
 content  exceeding  28  per  cent  in
 Raniganj  series  is  not  graded  by  the
 Coal  Board  or  any  Government
 authorities,  and  no  sanctions  are
 issued  by  the  Coal  Controller  for  the
 movement  of  such  coal  by  rail.  As
 such  no  information  is  available
 about  the  consumers  who  take  coal
 with  ash  and  moisture  content
 exceeding  28  per  cent.  This  variety
 of  coal  is  mainly  used  in  small  quan-
 tities  for  local]  consumption  and  the
 Brick  Kilns  in  and  around  the  coal-
 fields.  ,
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 (c)  Checking  of  grades  by  drawing
 Joading  samples  is  a  continuous
 process,  If  the  analysis  of  these
 samples  calls  for  downgrading  or  up-
 grading  this  is  done.  Government
 have  no  intention  to  stop  this  process
 of  checking  of  grades,

 Powerloom  Industry

 Shri  M.  L.  Jadhav:
 2Al2,<  Shri  Jedhe;

 |  Shri  Lonikar:

 Will  the  Minister  of  Industry  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 powerloom  industry  has  been  singled
 out  from  the  list  of  smal]  scale  in-
 dustry;

 (b)  if  so,  the  reasong  therefor;

 (c)  the  criteria  applied,  for  includ-
 ing  any  industry  in  the  small  scale
 industry;  and

 (d)  the  sources  from  which  the
 powerloom  industry  can  get  loans  and
 advances?

 The  Minister  of  Industry  (Shri
 Kanungo):  (a)  to  (d).  Industrial
 units  with  a  capital  investment  of
 not  more  than  Rs.  5  lakhs,  irrespec-
 tive  of  the  number  of  persons  em-
 ployed,  are  generally  regarded  as
 falling  within  the  category  of  small
 scale  industries,  eligible  for  con-
 sideration  under  the  scheme  for
 development  ‘of  small  scale  industries,
 if  they  do  not  belong  to  groups  of
 industries,  the  development  of  which
 is  helped  by  special  All-India  Boards/
 Commissions,  e.g.,  Handloom  Board,
 Silk  Board,  Coir  Board,  Khadi  and
 Village  Industries  Commission,  etc.
 Having  regard  to  the  nature  and
 development  of  powerloom  industry,
 it  has  not  been  regarded  as  a  small
 scale  industry  for  the  purpose  of  any
 assistance  by  the  organizations  of
 the  Development  Commissioner  of
 Small  Scale  Industries  or  the  Na-
 tional  Small  Industries  Carporation,

 I2480

 The  powerloom  industry  can  get
 loans  and  advances  from  the  existing
 ordinary  financial  institutions.

 Terylene  Fibre  Production

 J  Shri  Ramachandra  Ulaka:
 v  Shri  Dhuleshwar  Meena:

 Will  the  Minister  of  Industry  be
 pleased  to  state:

 ‘2413,

 (a)  whether  the  production  of  tery-
 lene  fibre  in  India  has  gone  down;

 (b)  if  so,  the  reasons  therefor;  and

 (c)  the  steps  taken  by  Government
 in  this  regard?  i

 The  Minister  of  Industry  (Shri
 Kanungo);  (a)  There  is  no  produc-
 tion  yet.  '

 (b)  Does  not  arise.

 (०)  One  unit  has  been  licensed  and
 a  letter  of  intent  has  been  issued  in
 another  case.

 मोटर  कारों  की  कीमत

 २४१४.  श्री  सिद्धेश्वर  प्रसाद  :  क्‍या
 इस्पात,  खान  श्रौर  भारी  इंजीनियरिंग  मंत्री
 यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  पिछले  दस
 वर्ष  में  भारत  में  निहित  मोटरकारों  की  कीमतों
 में  असाधारण  वृद्धि  हुई  है  ;

 (ख)  यदि  हां,  तो  भारत  में  निर्मित
 मोटरकारों  की  कीमतें  १६५०-४१  में  क्‍या
 थी  और  १६६३-६४  में  क्या  हो  गईं  ;  और

 (ग)  क्‍या  मोटरकार  निर्माण  उद्योग  में

 एकाधिकार  के  कारण  ऐसा  हुआ  है  ?

 इस्पात,  खान  तथा  भारी  इंजीनियरिंग
 उपमंत्री  (श्री  प्र०  do  at)  ४  (#)
 पिछले  कुछ  वर्षों  में  भारत  में  निर्मित  कारों
 की  कीमतों  में  कुछ  वृद्धि  ई  है  ।

 (ख)  १६५०-५१  में  देश  में  कारों
 का  निर्माण  नही  होता  था  ।  सुव्यवस्थित
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 दंग  से  देश  में  कारों  का  निर्माण  केवल  १६५४
 में  श्रीराम  हुआ  |  उस  समय  की  प्रतिमान
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 कीमतों  की  वतंमान  कीमतों  से  तुलना  नीचे
 की  गई  है  :

 कर्क नकी स्ससण ा कार  का  मेक  एक्स  फैक्टरी  फुटकर  मूल्य
 १६४४  १६६४

 रुपये  रुपये
 हिन्दुस्तान  १०,४७५  १३,६८६.  ७३  (उत्पादन-शुल्क  और

 अधिभार  के
 B¥eo,  ७३  रु०
 शामिल  कर  के)

 फीट  ६,२५५  URW. BF  (उत्पादन-शुल्क  और

 अधिभार  के
 १३३३.  ३३  रू०
 शिमल  करके)

 स्टेशन  ६,४५०  BLES Lo  (उत्पादन-शुल्क  और
 (१६५५  में)  अधिभार  के

 2Ee.  ६०  रु०

 शामिल  करके  )

 (ग)  जी  नहीं  ।

 राजभाषा  ग्रा योग

 २४१५.  श्री  सिद्धेश्वर  प्रसाद  :  क्या  विधि
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  राजभाषा  आयोग  की  सदस्यता
 के  रिक्त  स्थानों  की  पूरी  के  लिये  क्या  कदम
 उठाये  गये  हैं  ;  और

 (@)  रिक्त  स्थानों  पर  किस  आधार  पर
 और  किन  व्यक्तियों  की  नियुक्ति  की  गई  है  ?

 विधि  मंत्रालय  में  उपमंत्री  (श्री  विभु-
 केन्द्र  मिश्रा:  (क)  राजभाषा  (विधायी)
 आयोग  के  सदस्यों  में  से  एक  के  सिवाय
 सभी  नियुक्त  किये  जा  चुके  थे  t  कुछ  सदस्यों
 की  पदावधि  समाप्त  हो  गई  और  एक  अंश-
 कालिक  सदस्य  ने  इस्तीफा  दे  दिया  |  इसके
 परिणामस्वरूप  होने  वाली  रिक्तता  में
 से  कुछ  भर  दी  गई  हैं  और  बाकी  नियुक्तियां
 भी  जल्दी  ही  कर  दिये  जाने  की  आशा  है

 (ख)  परायों  में  इस  समय  निम्नलिखित
 सदस्य  हैं  अर्थात्‌  al

 १.  श्री  सी०पी०  सिन्हा  --सभापति

 २.  श्री  बी०  जी०  मुद्धेंब्वर--उप  सभा-
 पति

 ३.  श्री  बालकृष्ण--सदस्य  सचिव

 पूर्ण  कालिक  सदस्य  :
 १.  श्री  घनश्याम  सिंह  गुप्त
 २.  श्री  मौलिचन्द्र  शर्मा
 ३.  श्री  वी०  जी०  रामचन्द्रन

 अंशकालिक  सदस्य  :

 १.  श्री  राधा नाथ  रथ
 २.  श्री  पी०  शिव  शंकर
 ३.  श्री  के०  पी०  खेतान
 ४.  श्री  तेजा  सिंह
 विभिन्न  राज्यों  से  लिये  गये  और  विभिन्न

 राज  भाषाओं  का  प्रतिनिधित्व  करने  वाले
 विधि  विशेषज्ञ  आयोग  में  नियुक्त  किये  जाते
 हैं  V

 Canadian  Trade  Team
 2416,  Shri  Ram  Harkh  Yadav:  Will

 the  Minister  of  International  Trade
 be  pleased  to  state:

 (a)  whether  Government  have  in-
 vited  a  Canadian  Trade  Team  to  visit
 India;
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 (b)  if  so,  when  the  team  is  expectec
 to  arrive;  and

 (c)  the  purpose  of  the  visit?
 The  Minister  of  International  Trade

 (Shri  Manubhai  Shah):  (u)  to  (c).  J
 presume  that  the  Hon’ble  Member
 has  in  view  the  recent  visit  of  a  mis-
 sion  of  the  Vancouver  Board  of  Trade
 to  India.  This  Mission  arrived  in
 India  on  the  27th  March.  964  and
 left  on  the  3lst  March.  It  is  a  prac-
 tice  of  the  Vancouver  Board  of  Trade
 to  arrange  visits  of  missions  to  some
 foreign  countries  every  year.  This
 year  they  visited  India  at  our  re-
 quest.  Meetings  were  arranged  with
 Senior  Government  officiuls  and  with
 representatives  of  the  Irade  and  In-
 dustry.  It  is  expected  that  more  in-
 terest  will  be  created  in  trede  with
 India;  it  is  also  hoped  that  invest-
 ment  will  result  from  the  contacts
 which  have  been  established  with  the
 Vancouver  Board  of  Trade,

 Indian  Standards  Institute
 PAlT.  Shri  Yashpal  Singh:  Will  the

 Minister  of  Industry  be  pleased  to
 state:

 (a)  whethe;  it  is  a  fact  that  the
 Indian  Standards  Institute  does  rot
 have  standards  for  various  cosmetics;

 (b)  if  so,  the  reasons  therefor;  and

 (c)  whether  any  company  had  ap-
 proached  for  ISI  mark  in  the  past?

 The  Minister  of  Industry  (Shri
 Kanungo):  (a)  and  %b).  Ne  Indian
 Standard  for  cosmetics  has  so  far  been
 laid  down.  A  technical  Conur:ittee  for
 the  formulation  of  Indian  Standards
 for  cosmetics  &  Toilet  Goods  was  set
 up  by  Indian  Standards  Institution  in
 1962.  The  Committee  is  collecting  data
 from  within  the  country  ad  abroad
 and  simultaneously  it  starteq  prepar-
 ing  Indian  Standards  for  raw  mater-
 jals  used  in  the  manufacture  of  cos-
 metics  &  toilet  goods.  So  far,  10
 Indian  Standards  for  such  raw  mate-
 rials  have  been  publisned  and  three
 more  draft  Indian  Standards  have
 been  finalised  for  publication,  In  ad-
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 dition  4]  Indian  Standards  ure  being
 suitably  modified  to  cover  their  use
 in  cosmetic  industry.

 Foreign  standards  oi  cosmetics
 which  are  available  to  a  limited  ex-
 tent  meet  only  physico-chemical  re-
 quirements.  The  most  important  as-
 pect  of  standardisation  in  respect  of
 cosmetics  should  relate  to  ensuring
 freedom  from  health  hazards  such  as
 demartological  disorders  of  the  skin
 and  cumulative  effect  of  various  in-
 gredients  used  in  the  formulation  of
 cosmetics.  Moreover,  their  perform-
 ance  as  to  the  specific  function  ex-
 pected  of  them’  keeping  quality  in
 tropical  and  sub-tropical  conditions
 etc.  is  also  to  be  taken  care  of.  As
 no  authentic  data  covering  the  import-
 ant  aspects  of  the  standardization  is
 available,  I.S.I.  has  been  studying  the
 whole  field  of  cosmetics  critically  to
 evolve  some  suitable  standards.  Work
 has  been  started  in  the  first  instance
 on  Skin  Powders;  ang  with  the  accu-
 mulation  of  technical  data  in  respect
 of  various  cosmetics,  tie  work  will
 be  extended  to  other  items  in  the
 near  future.

 (c)  Enquiries  have  been  received  by
 the  Indian  Standards  Institution  from
 some  manufacturars  for  IS!  Certifi-
 cation  Mark.  As  a  resuit  of  a  recent
 amendment  to  the  Indian  Standards
 Institution  (Certification  Marks)
 Act,  it  will  now  be  possible  for  ISI
 to  issue  licences  for  issuing  the  ISI
 Certification  Mark  on  the  basis  of
 standards.  ‘provided  such  Indian
 Standards  do  not  exist.

 बैलाडिला  में  लोह  पिण्ड  कारखाना

 २४१८.  श्री  विश्वनाथ  पाण्डेय  क्या

 इस्पात,  खान  तथा  भारी  इजोनिरयरिग  मंत्री

 यह  बताने  की  कपा  करेंगे  कि  :

 (क  )  क्‍या  यह  सच  है  कि  राष्ट्रीय  खनिज
 विकास  निगम  ने  सरकार  से  अनुरोध  किया  है
 कि  बैलाडिला  पहाड़ियों  पर  लौह  पिंड  कार-
 खाना  की  स्थापित  की  जाये  ;
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 (ख)  यदि  हां,  तो  इस  पर  अनुमानतः
 कितना  घन  व्यय  होगा  ;  और

 (गे)  इसके  सम्बन्ध  में  सरकार  की
 क्या  प्रतिक्रिया  है  ?

 इस्पात,  खान  तथा  भारी  इंजोनिर्यारिंग
 उपमंत्री  (को  To  चे  सेठी):  (क)  नहीं  |

 (ख)  शर  (ग)  प्रश्न  नहीं  उठता  ।

 Lloyd  Tested  Plates

 Shri  S.  C.  Samanta:
 2Al9,  if  Shri  Subodh  Hansda:

 3)  Shri  8.  K.  Das:
 [  Shri  P.  C,  Barman:

 Will  the  Minister  of  Steel,  Mines
 ang  Heavy  Engineering  be  pleased  to
 state:

 (a)  how  much  Lloyd  7९४९१  Plates
 are  now  imported  and  how  much  in-
 digenously  manufactured;

 (b)  the  foreign  exchange  involved;
 (c)  whether  by  starting  ship-break-

 ing  yards  such  foreign  exchange  can
 be  saved;  and

 (d)  if  so,  whether  any  survey  can
 be  conducted?

 The  Minister  of  Steel,  Mines  and
 Heavy  Engineering  (Shri  C.  Subra-
 maniam):  (a)  As  separate  figures  of
 import  of  Lloyd  Tested  Plates  are
 not  recorded,  it  is  not  possible  to
 indicate  the  exact  quantity  imported.
 However,  it  is  estimated  that  about
 20,000  tons  of  Lloyd  Tested  Plates
 were  imported  in  1963-64,

 The  indigenous  prouuction  of  these
 plates  was  about  13,500,  tons.

 (b)  Approximately  Rs.  |  crore,
 (९)  Plates  recovered  from  con-

 demned  ships  cannot  be  utilised  again
 for  ship  bulding,  if  they  are  to  adhere
 to  the  rigid  specification  prescribed
 under  the  Lloyds  test.  Such  plates
 can  only  be  used  as  scrap.

 (d)  Does  not  arise.
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 Stainless  Steel  for  Punjab
 2420.  Shri  Daljit  Singh:  Wil!  the

 Minister  of  Steel,  Mines  and  Heavy
 Engineering  be  pleased  to  state:

 (a)  the  total  quantity  of  stainless
 steel  allotted  to  Punjab  during  1963-
 64;  and

 (b)  the  quantity  cf  stainless  50९०
 proposed  to  be  allotted  during  1964-65
 to  that  State?

 The  Minister  of  Stee!,  Mines  and
 Heavy  Engineering  (Shri  C,  Subra-
 maniam):  (a)  and  (bd).  No  allotinent
 of  Stainless  Steel  Sheets  was  made  to
 any  State  including  the  Punjab  dur-
 ing  1963-64,  During  the  current  year,
 it  is  proposed  to  make  an  allotment
 of  some  quantity  (approximately  80
 tonnes)  to  Punjab  along  with  other
 States  from  the  sheets  which  are  be-
 ing  imported  against  barter  deals.

 Khadi  and  Village  Industries  Board,
 Punjab.

 2421.  Shri  Daljit  Singh:  Will  the
 Minister  of  Industry  be
 state:

 Pleased  to

 (a)  whether  the  Khadi  and  Village
 Industries  Board,  Punjab  have  for-
 warded  any  scheme  for  the  cevelop-
 ment  of  village  industries  in  the  State
 during  1964-65;

 (b)  if  so,  the  details  thereof;  and

 (९)  the  decision  taken  thereon?
 4

 The  Minister  of  Industry
 Kanungo):  (a)  Yes,  Sir.

 (Shri

 (b)  and  (c).  Schemes  for  the  deve-
 lopment  of  Khadi  and  Village  indus-
 tries  in  various  States  are  discussed
 between  the  representatives  of  the
 Khadi  and  Village  Industries  Com-
 mission  ang  the  State  Boards  along
 with.  budget  proposals  A  statement
 showing  tentative  allocation  to  the
 Punjab  Khadi  and  Village  Inaitstries
 Board  for  the  purpose  during  (1964-65
 is  laid  on  the  Table  of  ihe  House.
 [Placed  in  Librury,  See  No.  LT-2774/
 64].
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 Chairman  of  the  Heavy  Engineering
 Corporation,  Ranchi

 (  Shri  P.  R.  Chakraverti:
 |  Shri  A.  P.  Sharma:

 2422,  q  Shri  5  M,  Banerjee:
 |  Shri  Daji:
 |  Shri  Warior:

 Will  the  Minister  of  Steel,  Mines
 and  Heavy  Engineering  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  a  new
 appointment  has  been  made  in  the
 office  of  Chairmanship  of  Heavy
 Engineering  Corporation,  Ranchi;

 (b)  if  so,  when  the  person  concern-
 ed  will  take  charge;  and

 (c)  the  special  qualifications
 record  of  past  services  of  the
 incumbent?

 and
 new

 The  Deputy  Minister  in  the  Minis-
 try  of  Steel,  Mines  and  Heavy  Engi-
 neering  (Shri  P  C.  Sethi):  (a)  to  (c).
 Shri  T.  RR.  Gupta,  General
 Manager  (Works)  of  Jay  Engineering
 Works,  Calcutta  and  a  Dicector  of  the
 Heavy  Engineering  Corporation  has
 been  appointed  as  Chairman  of  the
 Heavy  Engineering  Corporation,  He
 took  over  charge  with  effect  from  the
 24th  March,  1964.  The  long  and
 varied  experience  of  Shri  Gupta  in
 the  management  of  Engineering  Con-
 cerns  has  been  the  main  cousidera-
 tion  for  his  appointment.

 Aluminium  Plant  at  Koyana

 2423.  Shri  Firodia:  Will  the  Minis-
 ter  of  Steel,  Mines  ang  Heavy  Engi-
 neering  be  pleased  to  state:

 (a)  whether  Government  have
 taken  a  decision  on  establishing  an
 aluminium  plant  at  Koyana  in  Maha-
 rashtra  State  in  Public  Sectcr;

 (b)  the  total  expenditure  involved
 and  capacity  of  the  plant;  and

 (c)  whether  foreign  private  parties
 will  be  allowed  to  have  interest  in
 the  same?

 2488

 The  Deputy  Minister  in  the  Ministry
 of  Steel,  Mines  and  Heavy  Engineer-
 ing  (Shri  P.  0,  Sethi):  (a)  Yes,  Sir.

 (b)  Details  are  being  worked  out

 (c)  Yes;  foreign  collaboration  is-
 envisaged.

 उत्तर  प्रदेश  को  तांबा  दिया  जाना

 [ो  हुकमचंद  कछवाय  :

 २४२४.  श्री  सू०  लाग  वर्मा  :

 [  श्री  यशपाल  सिंह  :

 क्या  उद्योग  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि

 (क)  उत्तर  प्रदेश  को  १६६३-६४
 में  कितना_तांब  का  कोटा  दिया  गया  ;

 (ख)  क्‍या  वह  कोटा  वहां  को  खपत
 के  भ्रनुपात  में  कम  हैं;  और

 (ग)  यदि  हां,  तो  राज्य  सरकार  की
 समस्त  आवश्यकता  पूरी  करने  के  लिये
 क्या  कदम  उठाये  गये  हैं  ?

 उद्योग  मंत्री  (श्री  कानूनगो):  (क)
 २५२७  मीट्रिक  टन  n

 (a)  जी,  हां  t

 (ग)  विदेशी  मुद्रा  की  स्थिति  खराब
 होने  के  कारण  तांबे  समेत  अलौह-धातुओं
 की  आजकल  आम  कमी  है  ।  लघु  क्षेत्र  की
 भांग  को  पूरा  करने  के  लिये  अलौह  धातुक्रमों
 के  आयात  के  लिये  विदेशी  मुद्रा  उपलब्ध
 करने  के  प्रयत्न  किये  जा  रहे  हैं,  तथा  उत्तर
 प्रदेश  और  अन्य  राज्यों  की  तांबे  की  मांग
 को  विमान  पूर्ण  उपलब्ध  राशि  में  से  अधिक
 से  अधिक  मांग  देकर  पूरा  किया  जा  रहा
 है  1

 Allied  Products  Export
 Council

 2425.  Shri  P.  com  Borooah:  Will  the
 Minister  of  International  Trade  be-
 pleased  to  state:

 lYromotion.
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 (a)  whether  a  delegation  of  the  Al-
 lieg  Products  Export  Promotion  Coun-
 cil  sponsored  by  Government  visited
 some  East  Asian  Countries  including
 Burma  recently  to  study  the  market

 ‘for  glassware  and  ceramics;  and
 (b)  if  so,  the  result  thereof?
 The  Minister  of  International  Trade

 (Shri  Manubhai  Shah):  (a)  Yes,  Sir.
 The  Delegation  of  Chemicals  &  Allied
 Products  Export  Promotion  Council

 ‘visited  some  countries  of  East  Asia
 during  Marach,  1964;  but  they  did

 ‘not  visit  Burma.

 (b)  The  report  of  the  Delegatiun  is
 “yet  awaited.

 Cost  of  a  Standard  Cement  Plant

 2426,  Shri  P.  6.  Borooah:  Will  the
 “Minister  of  Industry  be  pleased  to
 state  the  present  verage  cost  of  set-

 ‘ting  up  a  standard  cement  piant  with
 a  capacity  of  2  lakh  tons  per  annum
 and  its  average  foreign  exchange
 content?

 The  Minister  of  Industry  (Shri
 ‘Kanungo):  The  present  average  cost
 of  setting  up  a  standard  cement  plant
 with  a  annual  capacity  of  200,000
 tonnes  is  about  Rs.  3.5  crores  includ-
 ing  working  capital;  the  foreign  ex-
 change  required  for  the  import  of
 eomponents  which  are  no‘  at  present
 indigenously  available  is  ahout  Rs.  40
 to  Rs.  45  lakhs  for  the  main  plant  and

 ‘about  Rs,  5  to  Rs.  20  lakhs  for  quarry
 and  mining  equipment,

 saat  निदेशालय  में  सहायक
 निदेशक

 २४२७.  श्री  हुकमचंद  कछवाय  :
 क्या  अन्तर्राष्ट्रीय  व्यापार  मंत्री  २०
 सितम्बर,  १९६३  के  अतारांकित  प्रश्न
 संख्या  २२६८  के  उत्तर  के  सम्बन्ध  में  पह
 बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  प्रदर्शनी
 “निदेशालय  में  अनुसूचित  जाति  के  उम्मीद-
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 वार  के  लिये  रक्षित  सहायक  निदेशक  का
 एक  स्थान  कभी  तक  खाली  रखा  हुआ  है  ;

 (ख)  यदि  हां,  तो  क्‍यों  ;  और

 (7)  यह  स्थान  कब  भरा  जायेगा  ?

 श्रन्तर्राष्ट्रीय  व्यापार  मंत्री  (श्री  सनुभाई
 शाह)  :  (क)  जी,  नहीं  ।  अनुसूचित  जाति
 के  उम्मीदवार  के  लिये  रक्षित  सहायक  नीचे-
 शक  के  स्थान  पर  नवम्बर  १६६२  में  नियुक्ति
 हो  गयी  है  ।

 (ख)  और  (ग).  प्रश्न  ही  नहीं  उठते  ।

 खेतड़ी  तांबा  खान

 २४२८.  श्री  आकार  लाल  बैरवा:
 क्या  इस्पात,  खान  और  भारी  इंजीनियरिंग
 मंत्री  यह  बताने  की  क्या  करेंगे  कि  :

 (क)  क्‍या  खेतड़ी  (राजस्थान)  में
 तांबे  की  खान  का  विस्तार  करने  के  लिये
 सरकार  ने  अमरीका  से  ऋण  की  मांग  की
 है;

 (ख)  यदि  हां,  तो  उसमें  कितना  रुपया
 व्यय  किया  जाएगा  ;  और

 (ग)  अमरीका  से  कितनी  राशि  की
 मांग  की  गई  है  ?

 इस्पात,  खान  तथा  भारी  इंजोनिर्यारिंग
 उपमंत्री  (श्री  To  ‘do  सेठी):  (क)  संग).
 खेती  तांबा  खानों  की  कोई  विकास  योजना
 नहीं  बनाई  गई  है,  अत:  इस  के  लिये  भ्रम  रिकी
 से  ऋण  के  निवेदन  का  प्रश्न  नहीं  उठता  |
 खेतरी  तांबा  परियोजना  छिटको  श्री  कार्या-
 कवित  किया  ा  रहा  है,  के  विदेश  विनिमय
 के  खर्चे  को  पूरा  करने  के  लिये  संयुक्त  राज्य
 अमरीका  के  निर्यात-प्रायास  बेक  को  सितम्बर,
 १६६३  में  €  करोड़  रुपये  के  ऋण  के  लिये
 प्रार्थना  पत्र  दिया  गया  था  ।  प्रार्थना  पत्र
 अभी  बैंक  के  विचाराधीन  है  |
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 Invention  Promotion  Board

 2429.  Shri  Bhagwat  Jha  Azad:  Will
 the  Minister  of  Industry  be  pleased
 to  state:

 (a)  whether  re-empioyments  after
 retirement  are  made  as  a  rule  in  the
 Invention  Promotion  Board;

 (b)  the  number  of  officers  in  the
 Invention  Promotion  Board  and  the
 number  of  them  re-employed  after
 retirement  (superannuated):  and

 (c)  the  special  qualification  of  the
 re-employed  officers?

 The  Minister  of  Industry  (Shri
 Kanungo):  (a)  No,  Sir.  In  the  forma-
 tive  stage,  however,  the  Board  pre-
 ferred  having  experienced  personnel
 amongst  its  staff.

 (b)  Of  the  six  officers  of  the  Board,
 two  were  re-employed  after  retire-
 ment.

 (c)  Experience  in  their  respective
 fields  of  specialization.

 Assistance  to  inventors
 2430.  Shri  Bhagwat  Jha  Azad:  Will

 the  Minister  of  Industry  be  pleased  to
 State:

 (a)  whether  prizes  and  financial  as-
 sistance  are  given  to  the  inventcrs  by
 the  Invention  Promotion  Board;  and

 (b)  if  so,  the  amount  given  in
 1963-647,

 The  Minister  of  Industry  (Shri
 Kanungo):  (a)  Yes,  Sir.

 (b)  Rs.  59,355.00.

 The  Case  of  Shri  Priya  Gupta,  M.P.
 243l.  Shri  Hari  Vishnu  Kamath:

 Will  the  Minister  of  Law  be  pleased
 to  refer  to  the  statement  made  by
 him  on  the  8th  April,  964  regarding
 the  case  of  Shri  Priya  Gupta,  M.  P.
 and  state:

 (a)  the  date  on  which  the  President
 signed  the  order;

 (b)  the  date  on  which  it  reached
 him  or  his  Ministry;

 427  (Ai)  LSD—3.
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 (c)  whether  there  Was

 delay  in  transmission;  and

 I2492
 abnormal

 (d)  if  so,  the  reasons  therefor?
 The  Deputy  Minister  in  the  Ministry of  Law  (Shri  Bibudhendra  Misra):
 (a)  and  (b).  The  Order  was  signed by  the  President  on  Friday,  the  27th
 March,  1964,  It  was  transmitted  to  the
 Ministy  of  Law  on  Saturday,  the  28th
 March,  ‘1964,  and  was  received  in  the
 Ministry  of  Law  on  Monday,  the  30th
 March,  1964,

 (c)  No,  Sir.

 (a)  Does  not  arise.

 Manufacture  of  Telecommunication
 Cables

 2432  f  Shri  M.  Rampure:
 २  Shri  D.  D.  Mantri:

 Will  the  Minister  of  Industry  be
 pleased  to  state:

 (a)  whether  Government  propose  to
 set  up  a  plant  for  the  manufacture  of
 aluminium  sheated  tele-communica-
 tion  cables;  and

 (d)  if  so,  when  a  decision  is  likely
 to  be  taken?

 The  Minister  Of  Industry
 Kanungo):  (a)  Yes.

 (Shri

 (b)  The  foreign  exchange  aspect  of
 the  propject  is  under  consideration.

 Plamt  for  Special  Grade  Paper

 33  S  Shri  M.  Rampure:
 \.  Shri  D.  9.  Mantri:

 Will  the  Minister  of  Industry  be
 pleased  to  state:

 24

 (a)  whether  it  is  proposed  to  set  up
 8  plant  for  manufacturing  special
 grade  paper  for  tele-communication
 cables;  and

 (b)  if  so,  when  a  decision  is  expect-
 ed?

 The  Minister  of  Industry  (Shri  Kan-
 ungo):  (a)  Yes,  Sir.
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 (b)  Government  had  set  up  a  Com-
 mittee  to  examine  the  possibility  of
 the  establishment  of  a  unit  for  the
 manufacture  of  paper  for  tele-commu-
 nication  cables.  Report  of  the  Com-
 mittee.  has  since  been  received  and  the
 feasibility  study  regarding  this  pro-
 ject  is  being  taken  up  by  National

 rgustrial
 Development  Corporation

 td.

 Salt  Plant  at  Kharaghoda

 S  Shri  D.  D.  Mantri:
 wAae:  av  Shri  M.  Rampure:

 Will  the  Minister  of  Industry  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  a  plant
 to  manufacture  salt  is  likely  to  be
 installed  at  Kharaghoda;

 (b)  if  so,  when  its  actual  work  is
 likely  to  be  taken  up;

 (c)  what  would  be  the  capacity  of
 the  plant;  and

 (d)  whether  there  will  be  any
 foreign  collaboration?

 The  Minister  of  Industry  (Shri
 Kanungo):  (a)  No,  Sir.

 (b)  to  (d).  Do  not  arise.

 Export  of  Salt

 2435  sf  Shri  D.  D.  Mantri:
 Shri  M.  Rampure:

 Will  the  Minister  of  International
 Trade  be  pleased  to  state:

 (a)  whether  Government  were  nego-
 tiating  with  the  Philippines,  Nigeria
 and  Malaysia  for  export  of  salt;  and

 (b)  if  so,  the  outcome  thereof?
 The  Minister  of  International  Trade

 (Shri  Manubhai  Shah):  (a)  The  State
 Trading  Corporation  has  made  offers
 of  Indian  Salt  to  prospective  buyers
 in  the  Philippines,  Nigeria  and  Malay-
 sia.

 (b)  No  business  deal  has  resulted  so
 far.
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 IWegal  Trading  in  Commodities

 2436  Jf  Shri  Shree  Narayan  Das:
 हे  av  Shri  Yashpal  Singh:

 Will  the  Minister  of  International
 Trade  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  illegal
 trading  is  going  on  in  the  banned
 items  under  the  guise  of  free  commo-
 dities  on  a  large  scale;  and

 (b)  if  so,  the  steps  taken  to  stop
 these  malpractices?

 The  Minister  of  International  Trade
 (Shri  Manubhai  Shah):  (a)  Yes,  Sir,
 at  certain  places  in  northern  India.

 (b)  Stern  warnings  have  been  issu-
 ed,  police  raids  have  been  carried  out
 and  prosecutions  launched;  the  ques-
 tion  of  regulating  forward  trading  in
 free  commodities  is  under  considera-
 tion  and  permission  to  trade  in  fresh
 contracts  in  these  commodities  is  not
 being  granted.

 Enrolment  as  Advocates
 2437.  Shri  Jedhe:  Will  the  Minister

 of  Law  be  pleased  to  state:
 (a)  whether  under  the  present  pro-

 visions  of  the  Advocates  Act  and  the
 Bar  Council  rules  a  Government  em-
 ployee,  who  otherwise  satisfies  the
 conditions  prescribed,  is  eligible  for
 enrolment  as  advocate;

 (b)  whether  persons  who  earlier
 practised  as  pleaders  but  later  joined
 and  continue  in  Government  services
 are  eligible  for  enrolment  on  their
 satisfying  other  conditions;  and

 (c)  if  the  replies  to  parts  (a)  and
 (b)  above  are  in  the  negative,  the

 exact  position  regarding  enrolment  of
 persons  who  are  in  the  Government
 service  as  advocates?

 The  Deputy  Minister  in  the  Minis-
 try  of  Law  (Shri  Bibudhendra  Misra):
 (a)  to  (c).  There  is  no  specific  prohibi-
 tion  in  the  Advocates  Act  against  en-
 rolment  of  Government  employees  as
 advocates.  Under  Section  24()(e)
 read  with  Section  28(2)(d)  of  the  Act,
 State  Bar  Councils  are  empowered  to
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 make  rules  imposing  conditions  sub-
 ject  to  which  a  person  may  be  admit-
 ted  as  an  advocate.  In  pursuance  cf
 this  power,  rules  have  been  framed  by
 various  State  Bar  Councils  which  inter
 alia  provide  that  persons  who  are  in
 full  or  part-time  employment  or  en-
 gaged  in  trade  or  profession  shall  not
 be  admitted  as  advocates.  Exception,
 however,  has  been  made  in  respect  of
 certain  categories  of  persons  including
 persons  who  are  Law  Officers  of  Cen-
 tral  Government  or  of  a  State  Govern-
 ment.  Thus  an  employee  who  is  a  law
 officer  of  a  Government  may  be  en-
 rolled  as  an  advocate.

 The  fact  that  the  person  who  seeks
 enrolment  was  a  pleader  prior  to
 taking  up  service  does  not  make  any
 difference.

 Cotton  from  Tanganyika
 2438,  Shri  Ram  Harkh  Yadav:  Will

 the  Minister  of  Industry  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  Govern-
 ment  have  decided  to  import  a  large
 quantity  of  cotton  from  Tanganyika;
 and

 (b)  if  so,  the  details  of  the  agree-
 ment?

 The  Minister  of  Industry  (Shri
 Kanungo):  (a)  No,  Sir.  Cotton  from
 Tanganyika  is  imported,  as  usual,
 against  our  global  quotas.

 (b)  Does  not  arise.

 Lignite  Deposits  in  Madras  State

 JS  Shri  Yashpal  Singh:
 ‘UDs, BP,  Srinivasan:

 Will  the  Minister  of  Steel,  Minies
 and  Heavy  Engineering  be  pleased  to
 state:

 2439.

 (a)  whether  it  is  a  fact  that  deposits
 of  lignite  have  been  found  in  an  area
 between  Karaikudi  and  Devecottai  in
 Ramanadhapuram  District  of  Madras;
 and

 (b)  if  so,  the  estimated  quantity  of
 the  deposits?
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 The  Deputy  Minister  in  the  Minis-
 try  of  Steel,  Mines  and  Heavy  Engine-
 ering  (Shri  P.  C.  Sethi):  (a)  and  (b).
 Occurrences  of  lignite  near  Karaikudi
 have  recently  been  reported  by  the
 geologists  of  the  Government  of
 Madras.  The  mineral  is  reported  to
 have  been  struck  in  bore  wells  for
 water  in  the  State  Agricultural  Seed
 Farm  at  Managiri.  Two  seams  (25
 feet)  7°62  metres  and  (15,  feet)  4°57
 metres  thick  were  recorded  within  a
 depth  of  5°82  metres  (380  feet).  No
 estimate  of  the  quantity  can  be  made
 till  explorations  are  carried  out.  In-
 vestigation  by  drilling  is  proposed  to
 be  undertaken  shortly  by  the  Geologi-
 cal  Survey  of  India.

 Cement  Price  in  Delhi
 2440.  Shri  D.  C.  Sharma:  Will  the

 Minister  of  Industry  be  pleased  to
 state:

 (a)  whether  the  price  of  cement  has
 been  raised  in  Delhi;  and

 (b)  if  so,  the  reasons  therefor?
 The  Minister  of  Industry  (Shri

 Kanungo):  (a)  Yes,  Sir.

 (b)  The  Delhi  Administration  which
 is  concerned  with  the  fixation  of  re-
 tail  price  of  cement  in  Delhi,  consider-
 ed  the  element  of  incidental  charges
 inluded  in  the  retail  price  as  inade-
 quate  and  increased  the  price  by  3
 nP.  per  bag  of  50  Kilograms.

 World  Seminar  on  Raw  Material  for
 more  Papers

 (2441.  Shri  Ram  Harkh  Yadav:  Will
 the  Minister  of  Industry  be  pleased
 to  state  the  recommendations  of  the
 World  Seminar  on  raw  material  for
 more  papers  held  in  Delhi  in  April,
 1964?

 The  Minister  of  Industry  (Shri
 Kanungo):  The  Seminar  held  on  the
 llth  and  2th  April,  964  was  arrang-
 ed  by  the  Indian  Pulp  and  Paper
 Technical  Association,  a  newly  consti-
 tuted  private  professional  bedy.  No
 specific  recommendations  have  so  far
 been  received  from  that  Association.
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 Iron  and  Manganese  Ores  in  Goa
 2442.  Shri  Alvares:  Will  the  Minis-

 ter  of  Steel,  Mines  and  Heavy  Engine-
 ering  be  pleased  to  state:

 (a)  the  approximate  amount  of  Iron
 Ore  and  Manganese  Ore  deposits  in
 Goa;

 (b)  the  number  of  pig  iron  and  pel-
 letisation  plants  sanctioned  for  Goa
 and  their  annual  capacity;  and

 (c)  whether  an  estimate  has  been
 drawn  up  and  a  division  made  of  the
 type  of  iron  ore  for  export  and  for
 local  consumption  for  use  in  the
 piants?

 The  Deputy  Minister  of  Steel,  Mines
 and  Heavy  Engineering  (Shri  P.  C.
 Sethi):  (a)  The  reserves  of  iron  ore
 and  manganese  ore  are  estimated  by
 the  Indian  Bureau  of  Mines  at  525
 million  tonnes  and  6  million  tonnes
 respectively.  The  reserves  of  ferro-
 genous  manganese  are  estimated  at  0
 million  tonnes.

 (b)  (i)  A  letter  of  intent  has  been
 issued  to  a  private  firm  for  establish-
 ing  a  pig  iron  production  unit  with  an
 annual  capacity  of  300,000  tonnes.

 Gi)  The  Government  have  approv-
 ed  the  scheme  of  a  private  party  for
 the  establishment  of  a  pelletisation
 plant  for  iron  ore  fines  of  a  capacity
 of  500,000  tonnes  per  annum.

 (c)  No,  Sir.
 Low  Temperature  Carbonisation  Plant

 at  Kothagudam
 2443.  Shri  R.  N.  Reddi:  Will  the

 Minister  of  Steel,  Mines  and  Heavy
 Engineering  be  pleased  to  refer  to  the
 reply  given  to  Starred  Question  No.
 694  on  the  3rd  April,  963  and  state:

 (a)  whether  it  is  a  fact  that  the
 party  named  Shri  Hashim  Mehdi  to
 whom  a  letter  of  intent  has  been
 issued  for  setting  up  of  a  low  tempera-
 ture  carbonisation  plant  at  Kothagu-
 dam  (Singareni)  Andhra  Pradesh  has
 not  shown  any  interest;  and

 (9)  if’so,  whether  Messrs.  Singareni
 Collieries  Company  has  been  asked  to
 undttake  the  same?
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 The  Deputy  Minister  in  the  Ministry
 of  Steel,  Mines  and  Heavy  Engineering
 (Shri  P.  C.  Sethi):  (a)  Shri  Hashim
 Mehdi  does  not  seem  to  have  taken
 any  tangible  steps  so  far  to  set  up  the
 low  temperature  carbonisation  plant
 since  the  letter  of  intent  was  issued
 to  him.

 (b)  The  question  of  setting  up  a  low
 temperature  carbonisation  plant  by
 the  Singareni  Collieries  Company
 is  under  consideration.
 2.00  hrs.

 PAPERS  LAID  ON  THE  TABLE
 ANNUAL  REPORT  OF  SINGARENI  COLLI-

 ERTIES  COMPANY  LIMITED,  AND  Re~
 VIEW  BY  GOVERNMENT  ON  WORKING
 THEREOF
 The  Minister  of  Steel,  Mines  and

 Heavy  Engineering  (Shri  C.  Subra-
 maniam):  I  beg  to  lay  on  the  Tabie  a
 copy  each  of  the  following  papers:—

 (i)  Annual  Report  of  the  Singa-
 reni  Collieries  Company  Limited,
 Hyderabad,  for  the  year  1962-63,
 along  with  the  Audited  Accounts
 and  the  comments  of  the  Com-
 ptroller  and  Auditor-General
 thereon,  under  sub-section  (l)  of
 section  6l9A  of  the  Companies  Act,
 1956.

 (ii)  Review  by  the  Government
 on  the  working  of  the  above
 Company.
 {Placed  in  Library,  See  No.  LT-

 2767  (64).

 HALF-YEARLY  REPORT  ON  ACTIVITIES  OF
 Cor  BoarD  AND

 CorRIGENDUM  70  ANNUAL  REPORT  OF
 RuBBER  BOARD

 The  Minister  of  International  Trade
 (Shri  Manubhai  Shah):  I  beg  to  lay
 on  the  Table  a  copy  each  of  the  fol-
 lowing  papers:—

 (i)  Half-yearly  Report  on  the
 activities  of  the  Coir  Board  and
 the  working  of  the  Coir  Industry
 Act,  953  for  the  period  from  the
 lst  April  to  30th  September,  1963,
 under  sub-section  (l)  of  section
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 9  of  the  Coir  Industry  Act,  1953.
 [Placed  in  Library.  See  No.  LT-
 2768/64].

 (ii)  Corrigendum  to  the  Annual
 Report  of  the  Rubber  Board  for
 the  year  1961-62  laid  on  the  Table
 on  the  l3th  March,  1964,  ([Plac-
 ed  in  Library.  See  No.  LT-2769/
 64).

 Corton  TExTILES  (ConTROL)  AMEND-
 MENT  ORDER,  AMENDMENTS  TO  KHADI
 AND  VILLAGE  INDUSTRIES  COMMISSION
 RULES,  AND

 AuniT  REPORT  ON  ACCOUNTS  OF
 CENTRAL  SILK  80380

 The  Minister  of  Industry  (Shri
 Kanungo):  I  beg  to  lay  on  the  Table—

 (i)  a  copy  of  the  Cotton  Textiles
 (Control)  Amendment  Order,  1964,
 published  in  Notification  No.  S.O.
 457  dated  the  8th  February,  1964,
 under  sub-section  (6)  of  section  3
 of  the  Essential  Commodities  Act,
 1955.  [Placed  in  Library.  See
 No.  LT-2770/64].

 (ii)  a  copy  each  of  the  following
 Rules  under  sub-section  (3)  of
 section  26  of  the  Khadi  and  Village
 Industries  Commission  Act,  956:—

 (a)  The  Khadi  and  Village  In-
 dustries  Commission  (Amend-
 ment)  Rules,  1964,  published  in
 Notification  No.  GSR,  25  dated
 the  470  January,  1964.

 (b)  The  Khadi  and  Village
 Industries  Commission  (Second
 Amendment)  Rules,  1964,  pub-
 lished  in  Notification  No.  GSR.
 093  dated  the  7th  March,  1964,
 [Placed  in  Library.  See  No.
 LT-2770/64].
 (iii)  a  copy  of  Audit  Report  on

 the  accounts  of  the  Central  Silk
 Board  for  the  year  96l-62.
 [Placed  in  Library.  See  No,  LT-
 2772/64].

 Drucs  (First  AMENDMENT)  RULES
 The  Deputy  Minister  in  the  Minis-

 try  of  Health  (Dr.  D.  S.  Raju):  On
 behalf  of  Dr.  Sushila  Nayar,  I  beg  to
 lay  on  the  Table  a  copy  of  the  Drugs
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 (First  Amendment)  Rules,  1963,  pub-
 lished  in  Notification  No,  SO.  2092
 dated  the  27th  July,  1963,  under  sub-
 section  (3)  of  section  33  of  the  Drugs
 Act,  1940,  [Placed  in  Library,  See
 No.  LT-2295/64).

 COMMITTEE  ON  GOVERNMENT
 ASSURANCES

 MINUTES  OF  SEVENTH  SITTING
 Shri  Morarka  (Jhunjhunu):  I  beg  to

 lay  on  the  Table  the  Minutes  of  the
 Seventh  Sitting  of  the  Committee  on
 Government  Assurances  held  during
 the  current  Session.

 MESSAGE  FROM  RAJYA  SABHA
 Secretary:  Sir,  I  have  to  report  the

 following  message  received  from  the
 Secretary  of  Rajya  Sabha:—

 “In  accordance  with  the  provi-
 sions  of  rule  97  of  the  Rules  of
 Procedure  and  Conduct  of  Business
 in  the  Rajya  Sabha,  I  am  directed
 to  enclose  a  copy  of  the  Indian
 Railways  (Amendment)  Bill,  1964,
 which  has  been  passed  by  the
 Rajya  Sabha  at  its  sitting  held  on
 the  2lst  April,  1964.”,,

 INDIAN  RAILWAYS
 MENT)  BILL

 Lam  ON  THE  TABLE  AS  PASSED  BY
 Rasya  SABHA

 Secretary:  Sir,  I  lay  on  the  Table  of
 the  House  the  Indian  Railways
 (Amendment)  Bill,  1964,  as  passed
 by  Rajya  Sabha  on  the  2lst  April,  1964,

 (AMEND-

 PRESENTATION  OF  PETITION
 श्री  राम  सेवक  यादव  (बाराबंकी)  :

 अध्यक्ष  महोदय,  मैं  जिम्ह  अपराध  (टाट )  मैँ
 राज्य  के  उत्तरदायित्व  के  बारे  में  एक  याचिका
 कार  द्वारा  हस्ताक्षरित  एक  याचिका  पेश
 करता  हू  ।

 RESIGNATION  OF  MEMBER
 (Spurr  Lan  SHYAMSHAB)

 Mr.  Speaker:  I  have  to  inform  the
 House  that  Shri  Lal  Shyamshah,  an
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 [Mr.  Speaker]
 elected  Member  of  Lok  Sabha  from
 Chanda  constituency,  has  resigned  his
 seat  in  Lok  Sabha  with  effect  from
 the  24th  April,  1964.

 INDIAN  COINAGE  (AMENDMENT)
 BILL*

 The  Deputy  Minister  in  the  Ministry
 of  Finance  (Shrimati  Tarkeshwari
 Sinha):  On  behalf  of  Shri  T.  T.  Krish-
 namachari,  I  beg  to  move  for  leave  to
 introduce  a  Bill  further  to  amend  the
 Indian  Coinage  Act,  1905.

 Mr.  Speaker:  The  question  is:

 “That  leave  be  granted  to  intro-
 duce  a  Bill  further  to  amend  the
 Indian  Coinage  Act,  1905.”.,

 The  motion  was  adopted,
 Shrimati  Tarkeshvari  Sinha:  I  in-

 troduce  the  Bill.

 2.03  hrs.

 CONSTITUTION  (EIGHTEENTH)
 AMENDMENT  BILL*

 Mr.  Speaker:  Now,  Shri  A.  K.  Sen
 may  move  for  leave  to  introduce  his
 Bill.

 Shri  Surendranath  Dwivedy  (Ken-
 drapara):  Before  the  hon.  Minister  is
 called  upon  to  move  for  leave  for
 the  introduction  of  his  Bill,  I  have  to
 make  a  submission  to  you,

 As  you  know,  this  is  a  very  con-
 troversial  Bill  about  which  we  have
 already.

 Mr.  Speaker:  That  will  be  seen  after
 the  hon.  Minister  has  moved  for  leave.

 Shri  Surendranath  Dwivedy;  I  am
 only  making  a  submission  before  that,
 about  which  all  of  us  had  written  to
 the  hon.  Prime  Minister  also,  namely
 that  it  would  be  better  if  this  Bill
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 Was  Not  introduced  now,  because  at
 the  introduction  stage,  we  have  a  con.
 vention  in  this  House  that  ordinarily
 we  do  not  oppose  the  introduction  of
 Bills.

 Mr.  Speaker:  I  have  received  noti-
 ces  from  some  hon.  Members  that
 they  want  to  oppose  the  introduction.

 Shri  Surendranath  Dwivedy:  We
 shall  ‘have  to  oppose  it  if  it  is  sought
 to  be  introduced,  I  am  only  submit-
 ting  even  at  this  last  moment,  that
 the  hon.  Minister  may  choose  not  to
 introduce  the  Bill,

 Mr.  Speaker:  That  is  not  for  me  to
 say.

 The  Minister  of  Law  (Shri  A.  छू.
 Sen):  I  beg  to  move  for  leave  to  in-
 troduce  a  Bill  further  to  amend  the
 Constitution  of  India.

 Mr,  Speaker:  Motion  moved:
 “That  leave  be  granted  to  intro-

 duce  a  Bill  further  to  amend  the
 Constitution  of  India”.
 Shri  N.  C.  Chatterjee  (Burdwan):

 I  want  to  oppose  this.

 Mr.  Speaker:  I  have  received  inti-
 mation  from  (Shri  H.  N.  Mukerjee,
 Shri  S.  M.  Banerjee,  and  Shri  N.  C.
 Chatterjee.

 Shri  Ranga  (Chittoor):  We  all  op-
 pose  this  Bill.

 Shri  Kapur  Singh  (Ludhiana):  We
 oppose  this.

 Shri  Surendranath  Dwivedy:  We
 oppose  this.

 Mr.  Speaker:  I  have  received  inti-
 mations  from  those  hon.  Members.  I
 can  only  allow  one  Member  to  speak.
 If  the  hon,  Members  concerned  could
 agree  among  themselves  as  to  who
 should  speak,  that  would  be  better.

 Shri  S.  M.  Banerjee  (Kanpur):  Last
 time,  in  the  case  of  the  Preventive

 *  Published  in  the  Gazette  of  India  extraordinary  Part  Il,
 dated  (24-44-1964,

 Section  2,
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 Detention  (Continuance)  Bill,  you  had
 allowed  opportunity  to  everyone  of
 us.

 Shri  Ranga:  You  have  mentioned
 that  you  have  received  intimation
 from  some  hon.  Members,  If  you
 would  give  me  permission,  I  would
 also  like  to  associate  myself  with
 those  hon.  Members,

 Shri  Surendranath  Dwivedy:  We  all
 oppose  it.  There  are  many  more  hon.
 Members  who  want  to  oppose  it.

 Mr.  Speaker:  I  have  received  inti-
 mation  from  some  hon.  Members,  and
 I  shall  have  to  select  one  from  among
 them,  If  they  could  agree  among
 themselves  as  to  who  should  speak,
 I  shall  have  no  objection.

 Shri  Kapur  Singh:  You  may  give
 half  a  minute  to  each  Member.  I  also
 ‘want  to  say  something.

 Shri  H.  N.,  Mukerjee  (Calcutta
 Central):  I  have  a  submission  to
 make  on  this.  I  have  a  feeling  that
 this  motion  might  be  opposed  among
 other  grounds,  on  the  ground  that  the
 Bill  initiates  legislation  which  is  out-
 side  the  legislative  competence  of  the
 House.

 In  that  case,  under  Rule  72.

 Mr.  Speaker:  I  can  permit  that.  Let
 me  first  hear  one  Member,  After  that
 question  is  raised,  I  will  listen  and
 then  I  can  decide  whether  we  can
 allow  it.

 Shri  Mukerjee  or  Shri  Chatterjee?
 They  can  agree  among  themselves.

 Shri  H.  N.  Mukerjee:  Whoever  you
 eall?

 Mr,  Speaker:  Let  it  be  Shri  Chat-
 terjee.  He  has  ‘been  defending  some
 of  those  cases.

 Shri  N.  C.  Chatterjee:  Mr.  Speaker,
 Sir...

 Mr.  Speaker:  It  would  be  a  brief
 statement.

 Shri  N,  C.  Chatterjee:  Yes.

 (Eighteenth)
 Amendment  Bill

 This  is  the  blackest  day  in  the  his-
 tory  of  this  country  when  the  Govern-
 ment,  headed  by  Prime  Minister
 Nehru,  who  is  known  to  be  a  true
 democract,  comes  before  this  Parlia-
 ment  with  this  kind  of  measure  which
 shows  that  the  Government  has
 flouted  the  guaranteed  freedoms  and
 also  the  guaranteed  rights  of  the  citi-
 zens  under  the  Constitution.  There-
 fore,  they  want  to  amend  the  Consti-
 tution,  to  condone  the  violations  of
 the  Constitution  by  the  Government
 which  was  pledged  to  uphold  thi
 Constitution.
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 I  oppose  the  introduction  of  thi
 Bill  because  the  Government,  consti-
 tuted  under  this  Constitution,  can
 claim  no  moral  or  legal  right  to
 amend  the  Constitution  for  the  pur-
 pose  of  covering  up  their  violations
 of  the  fundamental  rights.

 Any  Member  of  Parliament  bound
 by  his  oath  to  uphold  the  Constitution
 will,  I  submit,  be  failing  in  his  duty
 to  his  country  ang  to  the  Constitu-
 tion  if  he  does  not  demand  the  re-
 signation  of  the  Government  which
 persists  in  such  unconstitutional  and
 undemocratic  actions,  specially  when
 it  admits  that  it  has  flouted  the  Cons-
 titution  and  demands  the  condonation
 of  such  violations,  and  specially  when
 it  demands  that  in  future  it  will  have
 the  right  to  violate  the  Constitution
 and  to  escape  the  effects  of  such  vio-
 lation.  If  a  State  Government  had  be-
 haved  in  this  manner,  if  it  had  ad-
 mitted  that  it  has  flouted  the  Cons-
 titution  and  has  trampled  upon  basic
 human  rights  guaranteed  to  the  citi-
 zens  of  India,  then  this  Parliament
 and  the  President  would  have  been
 justified  in  demanding  the  dismissal
 of  that  Government.

 The  most  tragic  feature  today  is
 that  the  highest  law  officer  of  the
 State,  the  Attorney-General  of  India,
 had  to  concede  before  the  Chief  Jus-
 tice  and  the  Judges  of  the  Supreme
 Court  on  the  Constitution  Bench  that
 the  arrests  and  detentions  under  the
 Defence  of  India  Act  and  Rules  were
 —wholly  illegal  and  unconstitutional.
 May  I  read  to  you  the  judgment....
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 Mr.  Speaker:  That  is  al]  tight.  He
 has  referred  to  it.

 Shri  N.  C.  Chatterjee:  At  that  time, Justice  Gajendragadkar  asked  him
 that  question

 Mr.  Speaker:  But.
 Shri  Nath  Pai  (Rajapur):  For  the

 edification  of  the  House,  he  may  be
 allowed  to  read  it.  That  is  the  pro- nouncement  of  the  highest  Judge

 Mr.  Speaker:  At  this  stage,  we  can-
 not  go  into  the  details  of  arguments.

 Shri  N,  C.  Chatterjee:  I  am  not  do-
 ing  that.

 Shri  Nath  Pai:  It  is  the  pronounce-
 ment  of  the  Chief  Justice...

 He  may  be  allowed  to  read  it.

 Shri  N.  C.  Chatterjee:  I  am  point-
 ing  out  that  Justice  Gapendragadkar
 records  that—

 “It  appears  that  as  regards  the
 validity  and  constitutionality  of  the
 impugned  provisions  of  the  Defence
 of  India  Act  and  the  Rules,  the
 Attorney-General  was  not  in  a  posi-
 tion  to  challenge  the  contentions
 of  the  appellants  that  the  Act  con-
 travened  article  14,  article  21,
 article  22  (4),  (5)  and  (7)  of  the
 Constitution”
 Therefore  all  these  articles  were

 violated.  I  am  gubmitting  that  this  is
 a  crude  attempt  really  to  cover  up  the
 violations  of  these  articles  which  were
 consciously  incorporated  in  order  to
 effect  equality  in  the  eye  of  law,
 afford  equal  protection  and  minimum
 protection  for  all  citizens  deprived  of
 their  liberties.

 Another  Judge  said:

 “Three  courses  are  open  to  the
 Government  and  to  Parliament.
 Parliament  can  make  a  valid  law
 without  infringing  fundamental
 tights  other  than  article  9”—
 You  know  under  article  358,  only

 article  9  is  suspended,  but  under  ar-
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 ticle  359  other  fundamental  rights
 continue  to  be  in  full  force  and  they
 are  not  at  all  to  be  affected.  The  learn-
 ed  Judge  said:

 “The  second  course  open  is  that.
 Parliament  can  amend  section  49,
 of  the  Criminal  Procedure  Code  in-
 order  to  take  away  the  right  of
 habeas  corpus,  or  thirdly,  Parlia-
 ment  can  do  both”.

 But  Shri  Sen,  the  Law  Minister,  is
 today  pursuing  an  extraordinary
 course.  He  is  pursuing  a  course
 really  to  amend  the  Constitution.
 Why?  He  wants  to  bend  the  Consti-
 tution  to  fit  in  with  his  unconstitu-
 tional  laws.  On  the  other  hand,  he-
 ought  to  have  bent  the  laws  in  order
 to  fit  in  with  the  guarantees  of  the
 Constitution,

 Therefore,  I  am_  submitting  that
 this  is  a  course  which  Parliament
 should  avoid.

 We  have  been  told  by  a  distinguish—
 ed  lady,  for  whom  we  have  some  res-
 pect,  that  the  Prime  Minister  of  India,
 Mr,  Nehru,  is  “the  greatest  living  de-
 mocrat”.  I  want  that  democrat  not  to
 preside  over  the  liquidation  of  de-
 mocracy  in  this  country  today.  If  we:
 allow  this  kind  of  amendment  of  the
 Constitution,  then  the  rule  of  law  is:
 finished.  The  result  is  that  in  spite
 of  the  Supreme  Court’s  clear  judg-
 ment,  and  in  spite  of  their  pronounce-
 ment,  all  fundamental  rights  from  to-
 morrow  can  be  completely  violated:
 and  trampled  under  foot.  I  submit.
 the  Executive  should  not  be  given
 such  uncontrolled  power.

 The  Constitution-makers  delibera-
 tely  and  consciously  made  it  the  law
 that  only  one  article  9  could  be  af-
 fected  during  an  emeregncy.  Under
 the  plea  of  emergency,  you  cannot  vio-
 late  article  14,  article  2l,  article  22,
 which  are  very  important  rights
 given  to  the  citizens.  We  are  pround
 of  our  Constitution,  we  are  also  proud
 that  we  have  not  merely  guaranteed
 tights  but  they  are  not  meant  to  be
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 platitudes,  we  want  them  to  be  effec-
 tive  rights.  Therefore,  as  Mr.  Justice
 Patanjali  Sastri,  as  you  may  remem-
 ber,  had  stated  in  a  leading  case,  we
 thad  made  one  departure  which  is  not
 to  be  found  in  any  other  Constitu-
 tion  in  the  world.  We  have  given  a  re-
 medy,  which  is  also  a  guaranteed
 fundamental  right.  The  remedial
 right  has  been  made  a  guaranteed
 right.  The  effect  of  this  amendment
 would  be  not  only  to  vest  the  Exe-
 cutive  with  complete,  uncontrolled
 and  uncanalised  power  to  set  at
 nought  any  of  the  fundamental  rights,
 apart  from  article  19,  but  also  to
 give  it  retrospective  effect.  I  think
 that  it  is  wholly  illegal  and  wholly
 unconstitutional,  ang  therefore  it
 should  not  be  permited,

 Shri  H.  N.  Mukerjee:  It  is  unusual
 to  oppose  at  this  time,  but  this  is,
 even  for  this  Government,  which  has
 shown  monumental  ineptitude  in
 regard  to  legislation  about  law  and
 the  Constitution,  a  most  unusual  Bill.

 I  notice  prevarication,  sheer  prevari-
 cation,  in  the  Statement  of  Objects  and
 Reasons,  where  the  Minister  suggests
 that  doubts  arising  from  difference
 in  language  between  articles  358  and
 359  are  very  innocently  being  sought
 to  be  resolved,  but  the  real  intention,
 as  we  shall  have  occasion  to  say  later,
 and  as  Mr.  Chatterjee  thas  suggested,
 is  to  extinguish  the  fundamental
 Tights.

 Government  has  very  thoughtfully
 supplied  us  with  copies  of  the  judg-
 ment  of  the  Supreme  Court,  and  I
 hope  Government  had  also  thoughtful-
 ly  assumed  that  Members  of  Parlia-
 Ment  would  not  take  the  trouble  of
 going  through  it.  But  if  one  does  go
 through  it,  one  discovers  that  the  real
 game  is  something  very  different
 from  what  the  Minister  has  stated
 in  the  Statement  of  Objects  ang  Rea-
 sons.

 Mr.  Justice  Gajendragadkar,  apart
 from  saying  so  many  other  things,  to
 which  I  need  not  make  a  reference,
 has  stated  very  clearly  that  if  Parlia-
 ment  legislates  in  order  to  afford  in-
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 demnity  to  the  Executive  in  respect
 of  illegal  acts  of  detention,  then,  I
 am  quoting  his  words,  “the  validity
 and  the  effect  of  such  legislative
 action  may  have  to  be  carefully  scru-
 tinised.”  This  is,  in  the  characteristi-
 cally  guarded  language  of  our  ju-
 diciary,  a  warning  administered  by
 the  Supreme  Court  regarding  the  lia-
 bility  of  the  Executive  for  wrongfui
 detention  after  the  emergency  is  going
 to  be  lifted,
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 I  remember  that  the  Law  Minister
 in  the  other  House  possibly,  tried  ६५
 poch-pooh  Members  of  the  Opposition
 who  had  pointed  this  out  and  said
 that  Government  could  afford  to  pay
 compensation,  Government  did  not
 bother  about  indemnification  of  ac-
 tions  done  in  violation  ‘of  the  Consti-
 tution.  He  is  now  trying  to  circum-
 vent  the  position,  and  the  only  wea-
 pon  he  knows  is  the  bludgeon  of  a
 constitutional  amendment.

 And  in  regard  to  this,  I  wish  to  sub-
 mit  to  you  for  your  very  serious  con-
 sideration  the  fact  that  he  is  propos-
 ing  retrospective  operation  of  the
 amendment,  he  is  trying  to  indemnify
 the  executive  in  regard  to  actions,  il-
 legal  actions,  of  detention.  But  article
 34  of  the  Constitution  lays  down  very
 clearly  that  such  indemnification.
 would  be  provided  only  in  relation  to
 acts  done  during  a  Martial  Law  pe-
 riod,  An  emergency,  however,  is  by
 no  means  tantamount  to  Martial
 Law.  Yet  that  sort  of  an  attempt  at
 indemnification  is  going  to  take  place.
 Instead  of  following  the  advice  given
 to  Government  by  Mr.  Justice  Gajen-
 dragadkar  and  his  brother  judges,  in-
 stead  of  coming  before  Parliament  to
 rectify  the  defects  in  the  Defence  of
 India  Act  and  the  rules  so  that  it  did
 not  militate  against  the  Constitution,
 Government  has  chosen  this  course
 which  is  the  most  dangerous  proce-
 dure.  After  all  we  have  a  written  Con-
 stitution  which  puts  an  obligation  on
 our  judges  to  interpret  and  after  all
 it  is  only  in  our  judiciary  that  we  can
 expect  that  independence,  real  and
 true,  to  be  in  operation.  This  right
 of  the  judiciary  is  sought  to  be  taken
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 [Shri  H.  N.  Mukerjee]
 away,  not  even  onapleathat  the  coun

 ‘try  is  socio-economically  to  advance
 the  fundamental  interests  of  our
 country’s  development;  this  might  be
 some  warrant  for  deviation  from  a  rigd
 interpretation  of  the  law.  Nothing  of
 that  sort  of  formulation  is  being  put
 forward  by  the  Government,  but  Gov-
 ernment  tries  only  to  expand  the
 power  of  the  executive,  an  executive
 which  is  pilloried  every  day  of  its  ex-
 istence,  in  this  House  and  outside,  for
 its  acts  of  omission  and  commission
 ranging  from  corruption  and  in  effici-
 ency  to  God-knows—what  other-
 default.  This  is  the  Executive  which
 is  trying  to  arrogate  to  itself  powers
 in  violation  of  the  rights  of  the  judi-
 ciary,  in  violation  of  the  fundamental
 tenets  of  the  Constitution  and  it  is
 therefore  that  we  wish  to  oppose  with
 all  our  strength  the  introduction  of
 the  Bill  which  the  Law  Minister
 wishes  to  bring  up  before  the  House.

 Mr.  Speaker:  He  told  me  that  he  was
 objecting  to  the  legislative  compet-
 ence  of  Parliament,

 Shri  H,  N.  Mukerjee.  I  referred  to
 article  34  where  it  is  laid  down  that
 indemnification  of  acts  done  in  vio-
 lation  of  some  provision  of  the  Cons-
 titution  could  only  be  offered  by
 means  of  legislation  if  those  acts  re-
 ferred  to  a  martial  law  period,  in
 a  region  where  martial  law  was  in
 application.  Declaration  of  emergency
 is  very  different  kettle  of  fish,  very
 different  from  the  operation  of  mar-
 tial  law.  Therefore,  indemnification
 with  retrospective  effects  is  some-
 thing  which  goes  against  the  spirit
 and  the  letter  of  article  34  and  it  is
 from  that  point  of  view  that  you  and
 this  House  should  consider  this  mat-
 ter.

 Mr.  Speaker:  I  cannot  agree  there...
 (Interruptions.)  Hon.  Members  only
 want  to  associate  themselves.  There
 ought  to  be  some  rules  which  should
 guide  us.  They  will  have  an  opportu-
 nity  to  speak  later.

 Shri  S.  M.  Banerjee:  They  are  to
 be  used  against  us  not  against  them.
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 Shri  Ranga:  It  may  be  used  against
 them  when  these  friends  here  come
 into  power.

 Mr,  Speaker:  I  do  not  think  it  is
 necessary  that  every  one  should  speak,
 If  they  want  to  associate  themselves,
 I  shall  take  down  their  names;  they
 can  stand  up.

 Shri  Ranga:  Sir,  this  is  a  kind  of  a
 battle  axe  which  they  are  placing
 on  the  heads  of  all  of  us  in  this  House
 and  all  over  India.  It  is  only  now  that
 we  can  say  something.  Once  this  Bill
 is  allowed  to  be  introduced,  of  course
 their  majority  is  there  and  we  are  at
 their  mercy.  This  is  the  only  occasion
 when  we  can  possibly  say  something
 against  this.

 Mr.  Speaker:  But  even  at  the  intro-
 duction  stage,  such  a  majority  is
 there.

 Shri  Ranga:  That  is  a  different  mat-
 ter.

 Shrimati  Renu  Chakravartty  (Bar-
 rackpore):  A  letter  was  written  by
 all  the  leaders  of  the  opposition  to
 the  Prime  Minister,  he  should  also  say
 something.

 Mr.  Speaker:  If  the  House  wants  to
 suspend  the  rule  I  can  allow  ell  the
 hon.  Members.

 Shri  Kapur  Singh:  A  couple  of
 sentences,  Sir—not  more  than  that.

 Mr,  Speaker;  I  can  put  in  the
 names  i  ०१९  who  want  to  associate
 themselves.

 Shri  Kapur  Singh:  No,  Sir;  vocal
 association  by  just  saying  one  or
 two  sentences.

 Mr.  Speaker:  There  ought  to  be
 some  justification  for  suspending  the
 rule  or  not.

 Shri  Kapur  Singh:  It  will  only  give
 us  some  satisfaction  that  we  asso-
 ciated  ourselves  with  the  people,  and
 SO,  May  say  two  sentences?

 Mr.  Speaker;  Let  him  have  that  sa-
 tisfaction.
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 Shri  Kapur  Singh:  The  principle  of
 this  Bill  is  that—the  unconstitutional
 lawlessness  of  the  Government  should
 be.

 Shri  S.  S.  More  (Poona):  Sir,  on  a
 point  of  order.  Under  the  rules  of  pro-
 cedure,  there  is  no  procedure  for  as-
 ‘sociation.

 Mr.  Speaker:  I  am  only  allowing
 the  Members,  who  want  to  oppose
 this,  to  have  their  say.

 Shri  S.  S,  More;  But  they  are  mak-
 ing  speeches.

 Mr.  Speaker:  I  know  that
 Shri  Kapur  Singh:  I  want  to  say

 that  the  very  principle  of  this  Bill  is
 that  the  unconstitutional  lawlessness
 perpetrated  by  the  Government  should
 be  constitutionally  approved.  In  sim-
 ple,  plain  and  non-technical  language,
 this  is  an  act  of  banditry  and  I  say
 that  banditry  is  not  within  the  com-
 petence  of  this  House.

 Mr.  Speaker:  I  suppose  he  is  satis-
 fied  now.

 Shri  S.  M.  Banerjee:  We  oppose
 this  Bill,  because,  in  my  opinion  and
 in  the  opinion  of  my  friends,  it  des-
 troyes  the  democratic  foundation  of
 the  sovereign  democratic  republic  of
 India.  It  is  a  fraud  on  the  Indian
 Constitution  sought  to  be  practised  by
 Government  constituted  under  the
 Constitution.  I  feel  that  the  provisions
 of  this  Bill  will  make  the  people  of
 this  country  defenceless  and  then  this
 Government  in  power  wants  to  apply
 the  Defence  of  India  Rules.  I  would
 request  the  hon.  Prime  Minister  for
 whom  there  is  some  respect  and  confi-
 dence  left  in  this  country  to  rise
 as  a  democrat,  and  see  that  the  funda-
 mental  rights  of  the  people  are  not
 crucified  on  the  cross  of  unconstitu-
 tionality  that  is  being  practised  by
 the  Law  Minister,  and  as  such  I  op-
 pose  this  Bill  tooth  and  nail,  lock,
 stock  and  barrel.

 Shri  Nath  Pai.  Sir,  I  will  be  ex-
 tremely  brief.  I  would  like  to  point
 out  to  you,  to  the  Government,  the
 Prime  Minister  and  the  Law  Minister
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 the  very  dangerous  precedent  which
 We  876  about  to  set  up  in  complete
 violation  of  the  oath  they  took  to
 uphold  the  Constitution.  As  Shri  N.C,
 Chatterjee  pointed  out,  they  have
 very  lightly  come  before  the  House,
 proceeding  with  the  amendment.  In
 the  past,  they  have  been  guilty  of
 maltreating  the  Constitution.  But  to-
 day,  I  am  saying  that  they  are  bring-
 ing  a  Bill  here  which  is  nothing  short
 of  mauling  and  maiming  the  Consti-
 tution,  What  you  are  bringing  today
 is  not  an  amendment.

 Shri  Kapur  Singh:  Murdering  the
 Constitution.

 Shri  Nath  Pai.  If  this  amendment
 is  allowed  to  be  passed,  it  will  be
 substituting  something  very  different
 from  the  Constitution  to  which  we
 have  pledged  our  allegiance  when  we
 became  the  Members  of  this  House.
 I  want  to  point  out  particularly  to
 the  Prime  Minister  a  very  dangerous
 anomaly—because  the  other  points  have
 been  made—and  it  isthis:  taat  inad-
 vertently  an  Act  called  the  Enabling
 Act  was  allowed  to  be  passed  by  the
 Reichstag;  it  had  a  retrospective  effect,
 and  it  gave  power  to  do  away  with
 the  basic  guarantees  of  the  Constitu-
 tion.  That  was  the  begin-
 ning  and  the  end,  of  the  Re-
 public  of  Germany,  I  do  not  like  that
 odious  analogy  to  be  brought  here,
 particularly  before  a  man  who  pri-
 ded  himself  upon  being  the  wonted
 opponent  of  that  kind  of  rule.  But
 unknowingly,  we  may  be  going  down
 if  so  lightly  we  will  be  tampering
 with  the  basic  guarantees  of  the  Cons-
 titution.  May  I  therefore,  plead  with
 with  them  that  they  do  not  make  it
 a  matter  of  prestige,  particularly  the
 Congress  -न-
 tion)  am  concluding;  I  have  a  right
 to  make  my  point—and  the  Whip  of
 the  party  should  not  be  allowed  to
 smother  their  conscience  and  allow
 them  to  forget  the  oath  they  took,
 that  they  will  be  here  to  enhance  the
 rights  of  the  citizen  and  not  to  curtail
 them.  The  Bill  which  the  Law  Minis-
 ter  is  bringing  is  precisely  calling
 upon  you  to  do  something  which  you
 have  pledged  yourself  to  fight.
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 श्री  ब्रज राज  सिह  (  बरेली)  :  अध्यक्ष

 महोदय,  यह  हमारा  सदन  भारतवर्ष  के  ना-
 गरिकों  के  मूल  अधिकारों  की  सुरक्षा  के  लिये
 यहां  बैठा  हुआ  है  ।  जब  भी  कोई  इमरजेंसी
 शाई  हम  ने  उन  मूल  अधिकारों  को  काटने
 के  लिये  पूरा  अधिकार  इस  सरकार  के  हाथ
 में  सौंप  दिया  परन्तु  हम  ने  यह  आशा  नहीं
 की  थी  कि  इमरजेंसी  खत्म  होने  के  बाद  सरकार
 अपने  इस  तरह  के  इमरजेट  अधिकार  कम
 करने  के  बजाय  इस  तरह  से  उलट  पलट  कर
 इस  तरह  का  (८वां  संशोधन  संविधान  का
 लाकर  नागरिकों  के  मूल  अधिकारों  को  समाप्त
 करने  का  जो  अधिकार  सरकार  को  डी  ०आई०
 आर  के  मातहत  मिला  था  उस  अधिकार
 को  वह  इस  तरह  से  हमेशा  हमेशा  के  लिये

 लागू  रखने  और  बरकरार  रखने  की  चेष्टा
 करेगी  ।  मैं  इस  बिल  का  विरोध  ही  नहीं
 करता  बल्कि  यह  बता  देना  चाहता  हूं  कि
 यह  सरकार  इस  प्रकार  से  अपना  कार्य  कर  के
 जनता  के  मस्तिष्क  में  एक  अपनी  धोखेबाजी
 को  स्पष्ट  कर  रही है.  |  जनता  आयन्दा  से  यह
 समझने  लगेगी  कि  यह  पार्लियामेंट  भी  इस
 तरीके  से  घोखा  देकर  ओर  भलावे  में  डाल
 कर  अपने  अधिकारों  को  इस  तरीक़  से  बनाती
 है  कि  वह  हमारे  मूल  अधिकारों  पर  हमला
 कर  सके  ।  इस  कारण  मैं  इस  का  पूरी  तौर
 से  विरोध  करता  हूं  ।

 Mr.  Speaker:  The  hon.  Law  Minis-
 ter.

 Shri  H.  P.  Chatterjee  (Nabadwip):
 They  are  sowing  the  wind  and  they
 shall  have  to  reap  the  whirlwind.

 The  Minister  of  Law  (Shri  A.  K.
 Sen):  Sir,  may  I  at  the  very  outset
 correct  the  impression  which  is  sought
 to  be  created  by  some  that  this  is  a
 Law  Minister’s  Bill,

 An  Hon.  Memper:  You  are  a  help-
 less  spokesman.

 mic
 A.  K.  Sen:  It  is  a  Government

 l}  and  Government  stands  fully.
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 Shri  S.  M.  Banerjee:  You  are  a
 Shikhandi  of  the  Government  (Inter-
 ruptions).

 Mr.  Speaker:  He  has  had  his  sayy.
 let  us  hear  the  Law  Minister.

 Shri  H.  P.  Chatterjee:  He  is  not  the
 Law  Minister;  he  has  thrown  law  to
 the  winds,

 I25I4

 Mr,  Speaker:  Then  too  we  have  to
 listen  to  him.

 Shri  A.  K.  Sen:  As  I  said,  this  is
 a  Bill  introduced  by  the  Government
 after  full  consideration  of  all  the
 circumstances  and  conditions  which
 have  to  be  taken  into  account.  (Inter-
 ruptions).  Mr.  Ranga  will  at  least  ex-
 tend  to  me  the  same  courtesy  which.
 I  have  extended  to  him,  and  listen
 to  me,  even  if  he  has  to  condemn  me
 later  on.

 I  quite  anticipated  a  heated  qiscus-
 sion  even  at  this  stage.  It  is  necessary
 to  explain  clearly  the  object  which
 has  prompted  the  Government  to  in-
 troduce  this  amendment.  A  perusal  of
 articles  358  and  359  would  convinc>
 anyone  that  these  articles  are  meant
 to  be  applied  after  the  emergency  has
 been  declared.  When  an  emergency  is
 declared,  ipso  facto  the  powers  of  the
 Legislature  and  of  the  Government
 are  extended.  Article  358  completely
 abrogates  article  9  of  the  Constitu-
 tion.  The  purpose  is,  when  an  emer-
 gency  is  declared,  the  framers  of  the
 Constitution  knew  that  even  to  main-
 tain  the  Constitution  and  the  free
 Government  which  it  creates,  it  may
 be  necessary  for  the  Government  to
 be  invested  with  extraordinary  po~
 wers  and  if  the  fetters  of  article  9
 still  operated  on  the  Legislature  and
 the  Government,  it  would  be  impossi-
 ble  to  meet  the  demands  of  an  emer-
 gency.

 With  regard  to  article  359,  the  fra-
 mers  of  the  Constitution  contemplat-
 ed  that  all  the  other  fundamental
 rights  need  not  be  abrogated  auto-
 matically  like  article  19,  but  that  the
 President  should  ibe  invested  with
 power  to  declare  from  time  to  time

 by  an  order  which  other  articles  are
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 to  be  specified  by  him  in  the  orders
 in  question,  so  that  all  remedies  for
 the  enforcement  of  the  fundamental
 rights  covered  by  the  orders  in  ques-
 tion  would  pe  barred,  The  purpose  is

 -obvious.  The  legislators  thought  that
 as  soon  as  there  is  an  emergency,
 article  9  must  go.  So  far  as  the  other
 articles  are  concerned,  they  felt  that
 they  need  not  go  all  at  once,  but  the
 President  should  be  the  guardian  to
 see  which  of  the  articles  should  be
 ‘barred,  so  far  as  the  enforcement  of
 remedies  are  concerned,  and  when  the
 President  makes  an  order,  such  or-
 der  should  be  subject  to  review  by
 Parliament,  because  the  President  is
 a  constitutional  President.

 If  that  is  so,  the  purpose  of  article
 359  is  also  clear,  as  the  Chief  Jus-
 tice  of  the  Supreme  Court  in  his
 judgement  in  the  latest  case  has  said.
 that  no  remedies  are  open  to  chal-
 lenge  a  Government  action  or  legisla-
 tion  passed  by  Parliament  on  the
 ground  that  they  contravene  any  of
 the  articles  other  than  article  9  so
 long  as  the  emergency  operates.  The
 point  taken  was  a  point  which  was
 left  open  completely  by  the  Supreme
 Court,  on  behalf  of  the  Government
 that  when  remedies  were  barred  in
 regard  to  particular  fundamental
 Tights,  those  rights  must  be  deemed
 to  be  suspended  also  during  the  pe-
 Tiod,  because  it  was  8  trite  princip'e
 of  law  that  there  was  no  right  with-
 out  a  remedy  and  if  there  was  no  re-
 medy,  there  was  no  right.  That  point
 was  left  completely  open  by  the  Su-
 preme  Court.  ,

 Shri  Nath  Pai;  I  think  you  are  mis-
 ‘quoting  the  Supreme  Court.  They  said
 the  remedy  is  barred,

 Shri  A.  K.  Sen:  I  am  reading  those
 ‘words.

 ‘They  said:—  Page  7,  last  paragraph

 “Before  proceeding  further,  we
 ‘may,  at  this  stage,  in  paranthesis,
 observe  that  there  has  been  some
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 argument  before  us  on  the  ques-
 tion  as  to  whether  the  fundamen-
 tal  rights  specified  in  the  Presi-
 dentialiy  order  issued  under  arti-
 cle  359  are  even  theoretically
 alive  during  the  period  specified  in
 the  said  order.  The  learned
 Attorney  General  has  contended
 that  the  enforcement  of  the  said
 rights  in  law  amounts  to  the  sus-
 pension  of  the  said  rights  them-
 selves  for  the  said  period.  We
 do  not  propose  to  decide  this  ques-
 tion  in  the  present  case.”

 I25I6

 They  left  the  question  open.
 Shri  H.  N.  Mukerjee:  Read  further.

 They  said:
 “We  will  assume  in  favour  of

 the  appellants  that  the  said  rights
 are  in  theory  alive.”
 Shri  A.  K.  Sen:  Any  lawyer  would

 tell  Shri  Mukerjee  that  thst  means
 the  question  has  been  left  open  and
 it  has  not  been  decided.  Therefore,
 the  point  is  not  correct,  when  made
 by  Shri  Chatterjee,  that  the  Attorney
 Genera!  conceded  that  the  orders  were
 invalid.

 Shri  N.  C.  Chatterjee:  I  read  the
 very  language.  I  was  present  there
 in  the  Supreme  Court.  I  can  assure
 the  House  that  the  Law  Minister  has
 been  thoroughly  misinformed.  He
 did  concede  that  the  law  is  unconstt-
 tutional  (Interruptions)

 Shrimati  Renu  Chakravartty:  Why
 are  you  not  being  honest  Read  the
 whole  thing.

 Shri  A.  K.  Sen:  I  hope  Shriman
 Renu  Chakravartty  will  not  impute
 dishonesty  to  anyone.  The  entire
 judgment  has  been  printed  for  peru-
 sal.  I  am  very  sorry  Shrimati  Renu
 Chakravartty  used  that  expression.

 An  Hon.  Member:
 should  be  expunged.

 That  remarmr

 Shri  A.  K.  Sen:  I  do  not  take  any
 notice  of  it.  The  question  is,  what
 the  Attorney  General  conceded  was,
 if  those  articles  were  in  operatior,
 namely,  articles  2l,  22  and  others,  these
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 [Shri  A.  K.  Sen]
 orders  would  certainly  be  in  contra-
 vention  of  those  articles.  There  was
 no  question  that....

 Shri  N.  C.  Chatterjee:  It  is  not
 eorrect.  May  I  read  the  exact  langu-
 age?  The  Chief  Justice  said:

 “As  regards  the  validity  of  the
 impugned  provisions  of  the  De-
 fence  of  India  Act  ang  rules  the
 Attorney  General  was  not  in  a
 position  to  challenge  the  conten-
 tion  of  the  appellants  (Mr,  Setal-
 wad’s  contention  and  my  conten-
 tion)  that  the  Act  contravened
 articles  14,  2l  and  22(4)(5)  and
 (7)
 Mr.  Speaker:  That  is  in  the  latter

 portion.  It  was  put  down:  “we  need
 not  go  into  that  question;  we  will
 assume  in  favour  of  the  appellants”.

 Shri  A,  K.  Sen:  On  page  30  what
 was  contended  was  that  those  orders
 which  were  challenged  would  cer-
 tainly,  from  a  very  perusal  of  them,
 show  that  they  were  in  conflict  with
 article  20  and  others.  But  the  whole
 contention  of  the  Government  was  that
 in  an  emergency  when  those  very  arti-
 cles  are  specified  in  the  Presidential
 order,  the  remedy  is  completely  bar-
 red  and  those  articles  must  also  be
 deemed  to  be  barred  during  the  period
 of  the  emergency.  That  is  the  whole
 question.  It  is  a  curious  interpreta-
 tion,  in  my  submission,  if  I  may  say
 90  with  respect  to  Shri  Chatterjee  and
 others,  to  say  that  remedies  for  en-
 forcement  would  be  barred  and  Gov-
 ernment  would  be  entitled  to  act  in  a
 particular  manner  notwithstanding
 the  limitations  of  those  articles  dur-
 ing  an  emergency,  ang  the  moment  the
 emergency  revives  there  would  be
 right  of  action  (against  the  officers
 who  had  carried  out  those  orders  be-
 cause  it  is  well  known  that  the  Gov-
 ernment  is  not  liable  at  all  and  it  is
 only  the  officers  who  are.  It  is  a
 curious  interpretation  of  the  framers
 of  the  Constitution  that,  when  they
 gave  this  power  to  the  President  to
 bar  remedies  as  regards  particular
 articles,  they  were  contemplating  that
 action  under  these  very  articles,

 APRIL  24,  964  (Eighteenth)  I258.
 Amendment  Bill

 remedies  of  which  would  be  barred
 during  an  emergency,  can  be  taken
 immediately  after  the  emergency
 against  officers  who  would  be  faith-
 fully  carrying  out  these  very  orders.
 It  is  only  to  clarify  the  position
 which,  according  to  us,  is  quite  clear,
 namely,  that  when  remedies  are  com-
 pletely  barred  as  regards  particular
 rights  during  an  emergency,  the  rights
 themselves  must  be  deemed  to  be  in
 suspense.  This  is  the  purpose  of  the
 present  amendment.

 A  lot  of  things  have  been  said
 about  the  Prime  Minister,  about  us.
 The  Prime  Minister  needs  no  defence
 by  me  or  by  others.  It  has  been  said
 that  we  are  all  presiding  over  the
 liquidation  of  the  Constitution.

 Shri  Ranga:  Quite  right.

 Shri  Nambiar  (Tiruchirapalli)  >
 Democracy  (Interruptions).

 Shri  A,  K.  Sen:  I  am  very  glad  to:
 hear  voices  of  devotion  from  the  other
 side  about  democracy.  But  we  be-
 lieve,  unlike  them,  that  there  should’
 be  more  parties  than  one  and  _  that
 democracy  has  to  work  with  the  action
 and  inter-action  of  opposing  parties
 and  not  by  the  action  and  inter-action
 of  one  single  party.  In  order  to  pre-
 serve  that  very  democracy,  it  is.
 necessary  in  an  emergency  to  act  in
 a  certain  manner.  But  the  Parliament
 is  always  the  guardian  of  the  rights  of
 the  citizens.

 श्री  रामेश् वरा नन्द  (करनाल)  :  यदि
 केवल  बहुमत  की  ही  बात  मानी  गई,  तो  फिर
 प्रजातन्त्र  क्या  हुआ  वह  तो  डिक्टेटरशिप
 ही  हुआ,  वह  तो  सामन्तशाही  ही  हो  गई  ।

 अध्यक्ष  महोदय  :  स्वामी  जी  अरब  बैठ
 जायें  ।

 श्री  रामेश् वरा नन्द  :  मैं  तो  बैठ  जाता  हूं
 लेकिन  आप  इन  कों  कुछ  भी  नहीं  कहते  ॥

 भ्रध्यक्ष  महोदय  :  इस  वक्‍त  कौन  खड़ा
 है  दूसरा,  जिस  को  मैं  वहां  ?
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 Shri  A.  K,  Sem:  The  emergency
 does  not  abrogate  parliamentary  con-
 trol  over  the  executive.  Democracy
 means  parliamentary  democracy  so  far
 as  our  concept  goes,  and  so  long  as  the
 government  has  to  account  for  its
 actions  even  in  the  exercise  of  these
 powers  with  which  it  is  invested,
 democracy  continues.  The  moment  an
 emergency  is  declared  by  the  Presi-
 dent  certain  rights  are  barred  by  the
 Presidentia]  Order.  Even  during  that
 emergency  we  are  accountable  for
 every  action  in  Parliament  and  so
 long  as  parliamentary  control  conti-
 nues,  I  deny,  repudiate  the  suggestion
 that  democracy  ceases  to  function.  All
 that  happens  is  that  Parliament  is
 freed  from  some  of  the  limitations
 imposed  by  Parliament  by  reason  of
 this  constitutional  guarantee.  Par-
 liamentary  control  is  untouched.  For
 every  little  action  that  is  taken  in
 exercise  of  these  emergency  powers,
 parliamentary  control  still  continues  in
 its  old  form  and  Parliament  remains
 as  supreme  as  ever  in  its  field  as  a
 guardian  of  the  liberties  and  freedoms
 of  our  citizens.

 Shri  ल  B.  Kripalani  (Amroha):
 Parliament  has  been  created  by  the
 Constitution.

 Shri  A,  K.  Sen:  .and  in  seeing
 that  the  executive  does  not  transcend
 the  limits  which  Parliament  would
 think  proper  for  the  executive  to  be
 confined  to.

 Shri  Ranga:  This  Bill  comes  in  the
 way.

 Shri  A.  K.  Sen:  Therefore,  in  my
 submission,  though  these  high-sound-

 Division  No.  25]
 Achal  Singh,  Shri
 Akkamma  Devi,  Shrimati
 Alagesan,  Shri
 Alva,  Shri  A.  5.
 Alva,  Shri  Joachim
 Arunechalam,  Shri
 Azad,  Shri  Bhagwat  Jha
 Babunath  Singh,  Shri
 Balakrishnan,  Shri
 Barkateki,  Shrimati  Renuka
 Barman,  Shri  P.  C.

 Baswant,  Shri
 Besra,  Shri
 Bhagavati,  Shri

 AYES
 Barupal,  Shri  P.  L.
 Basumatari,  Shri

 Bist,  Shri  J.B.S.
 Brajeshwar  Prasad,  Shri
 Brij  Raj  Singh  Kotah,  Shri
 Chakravarti,  Shri  P.  R.
 Chanda,  Shrimati  Jyotsna
 Chandrasekhar,  Shrimati
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 ing  phrases  about  democracy,  rights
 and  so  on  sound  quite  pleasant,  when
 we  make  a  cold  analysis  we  find  these
 pharases  appear  to  be  quite  empty  of
 meaning;  when  the  larger  objective
 is  fighting  the  aggression  with  which
 the  country  is  threatened,  when  we
 know  the  large-scale  espionage  activi-
 ties  with  which  this  country  is  faced
 from  one  end  of  the  country  to  an-
 other,  when  all  sorts  of  subversive
 activities  are  to  be  tackled

 An  hon,  Member:  China  lobby.
 Shri  A.  K,  Sen:  Well,  I  do  not  want

 to  mention  any  lobby  myself.  But
 we  have  the  perils  to  face.  Because
 the  perils  have  to  be  faced,  we  can-
 not  keep  within  the  limits  prescribed
 by  the  fundamental  rights  in  exercise
 of  our  duties  to  defend  the  Constitu-
 tion  itself  and  it  is,  therefore,  in  an
 emergency,  our  framers  thought  it
 necessary  that  the  legislature  and  the
 government  should  be  freed  from:
 the  fetters  of  these  constitutional  limi-
 tations.  But  the  rights  of  Parliament
 still  remain  and  the  voices  of  the
 people  are  still  capable  of  being  ex-
 pressed  on  the  floor  of  this  House,  and
 the  Government  has  to  account  for
 every  action  that  it  takes  even  in  an
 emergency.

 With  these  words,  I  beg  to  move  for
 leave  to  introduce  a  Bill  further  to
 amend  the  Constitution  of  India.

 886  (SAKA)  I2520

 Mr,  Speaker:  The  question  is:
 “That  leave  be  granted  to  intro-

 duce  a  Bill  further  to  amend  the
 Constitution  of  India.”

 The  Lok  Sabha  divided.

 [12.44  hrs
 Chandrikei,  Shri
 Chattar  Singh,  Shri
 Chaudhuri,  Shrimati  Kamala
 Chavda,  Shrimati
 Chettiar,  Shri  Ramanathan
 Chuni  Lal,  Shri
 Das,  Shri  N.  T.
 Das,  Shri  Sudhansu
 Dasappa,  Shri
 Deo  Bhanj,  Shri  P.  C.
 Desai,  Shri  Morarji
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 Deshmuk  |.Dr.  P.  S.
 Deshmukh,  Shri  B.  D.
 Dhuleshwar  Meena,  Shri
 Dwivedi,  Shri  M.  L.
 Ering,  Shri  D.
 Firodia,  Shri
 Gajraj  Singh  Rao,  Shri

 «Guha,  Shri  A.  C.
 Gupta,  Shri  Shiv  Charan
 Hansda,  Shri  Subodh
 Himatsingka,  Shri
 Jadhav,  Shri  Tulshidas
 Jain,  Shri  A.  P.
 Jamir,  Shri  S.  G.
 Jamunadevi,  Shrimati
 Jedhe,  Shri
 Jyotishi,  Shri  J.  P.
 Kabir,  Shri  Humayun
 Kadadi,  Shri
 Kamble,  Shri
 Kanungo,  Shri
 Karuthiruman,  Shri
 Kayal,  Shri  P.  N.
 Keishing,  Shri  Rishang
 Khan,  Dr.  P.  N.
 Khan,  Shri  Shahnawaz
 Khanna,  Shri  Mebr  Chand
 Kotoki,  Shri  Liladhar
 Konjalgi,  Shri  H.  V.
 Kripa  Shankar,  Shri
 Lalit  Sen,  Shri
 Laskar,  Shri  N.  R.
 Lonikar,  Shri
 Mahtab,  Shri
 Mahishi,  Shrimati  Sarojini Maimoona  Sultan,  Shrimati
 Majithia,  Shri
 Malaichami,  Shri
 Malhotra,  Shri  Inder  J.
 Mandal,  Shri  J.
 Mantri,  Shri
 Marandi,  Shri
 Maruthiah,  Shri
 Mathur,  Shri  Harish  Chandra
 Mehdi,  Shri  S.  A.  है
 Mehrotra,  Shri  Braj  Bihari

 Alvares,  Shri
 Aney,  Dr.  M.S.
 Anthony,  Shri  Frank!
 Bagri,  Shri
 Banerjee,  Shri  S.  M.
 Barrow,  Shri
 Barua,  Shri  Hem
 Barua,  Shri  Re

 “Basant  Kunwari,  Shrimati
 Berwa,  Shri  Onkarlal

 “Bhanu  Prakash  Singh,  Shri
 Bheel,  Shri  P.  H.

 ‘Brij  Raj  Singh,  Shri
 ~Chakravartty,  Shrimati  Renu

 Mergi,  Shri  Gopal  Datt
 Menon,  Shri  P.  G.
 Mishra,  Shri  Bibhuti
 Mishra,  Shri  Bibudhendra
 Misra,  Shri  Mahesh  Dutta
 Mohsin,  Shri
 Morarka,  Shri
 More,  Shri  K.  L.
 More,  Shri  S.  S.
 Murli  Manohar,  Shri
 Muthiah,  Shri
 Naik,  Shri  D.  J.
 Naskar,  Shri  P.  5.
 Nehru,  Shri  Jawaharlal
 Nesamony,  Shri
 Niranjan  Lal,  Shri
 Panna  Lal,  Shri
 Paramasivan,  Shri
 Patel,  Shri  Chhotubhai
 Patel,  Shri  P.  R.
 Patel,  Shri  Rajeshwar
 Patil,  Shri  D.  S.
 Patil,  Shri  M.  B.
 Patil,  Shri  S.  B.
 Patnaik,  Shri  B.  C.
 Pillai,  Shri  Nataraja
 Pratap  Singh,  Shri
 Raghunath  Singh,  Shri
 Raghuramaiah,  Shri
 Raj  Bahadur,  Shri
 Raja,  Shri  C.  R.
 Rajdeo  Singh,  Shri
 Raju,  Dr.  D.  S.
 Raju,  Shri  D.  B.
 Ram,  Shri  T.
 Ram  Sewak,  Shri
 Ram  Swarup,  Shri
 Ramaswamy,  Shri  V.  K.
 Ramdhani  Dass,  Shri
 Rane,  Shri
 Ranjit  Singh,  Shri
 Rao,  Shri  Krishnamoorthy
 Rao,  Shri  Muthyal
 Rao,  Shri  Thirumala
 Reddi,  Dr.  B.  Gopala
 Reddi,  Shri  K.  C.

 NOES
 Chatterjee,  Shri  म.  P.
 Chatterjee,  Shri  N.  C.
 Daji,  Shri
 Dharamalingam,  Shri
 Dwivedy,  Shri  Surendranath
 Gulshan,  Shri
 Gupta,  Shri  Kashi  Ram
 Gupta,  Shri  Priya
 Jha,  Shri  Yogendra
 Kandappan,  Shri  S.
 Kapur  Singh,  Shri
 Kohar,  Shri
 Kripalani,  Shri  J.  B.
 Lahri  Singh,  Shri

 Sadhu  Ram,  Shri Saha,  Dr.  S.  K.
 Sahu,  Shri  Rameshwar
 Sarma,  Shri  A.  T.
 Sen,  Shri  A.  K.
 Shah,  Shri  Manubhai
 Shakuntala  Devi,  Shrimati
 Shankaraiya,  Shri
 Sharma,  Shri  A.  P.
 Sharma,  Shri  D.  C.
 Shahstri,  Shri  Lal  Bahadur
 Sheo  Narain,  Shri
 Shinde,  Shri
 Siddananjappa,  Shri
 Singh,  Shri  R.  P.
 Sinha,  Shri  B.  P.
 Sinha,  Shri  Satya  Narayan
 Sinha,  Shrimati  Ramudulari
 Sinha,  Shtimati  Tarkeshwari
 Sinhasan  Singh,  Shri
 Sivappraghessan,  Shri  Ku.
 Sonavane,  Shri
 Soy,  Shri  H.  C.
 Srinivasan,  Dr.  P.
 Subbaraman,  Shri
 Subramaniam,  Shri  C.
 Subramanyam,  Shri  T.
 Surendra  Pal  Singh,  Shri
 Swamy,  Shri  M.  P.
 Tiwary,  Shri  K.  N.
 Tombi,  Shri
 Tula  Ram,  Shri
 Tyagi,  Shri
 Upadhyaya,  Shri  Shiva  Dutt
 Valvi,  Shri
 Varma,  Shri  Ravindra
 Veerabasappa,  Shri
 Veerappa,  Shri
 Venkatasubbaiah,  Shri  P.
 Verma,  Shri  Balgovind
 Vidyalankar,  Shri  A.  N.
 Vijaya  Ananda,  Maharajkumar
 Virbhadra  Singh,  Shri
 Wadiwa,  Shri Wasnik,  Shri  Balkrishna
 Yadava,  Shri  Ram  Sewak
 Yadava,  Shri  8.  P.

 Manoharan,  Shri
 Mehta,  Shri  Jashvant
 Mukherjee,  Shri  H.  N.
 Nair,  Shri  N.  Sreekantan
 Nair,  Shri  Vasudevan
 Nambiar,  Shri
 Nath  Pai,  Shri
 Pottakkatt,  Shri
 Raghavan,  Shri  A.  V.
 Ram  Singh,  Shri
 Rameshwaranand,  Shri
 Ranga,  Shri
 Reddy,  Shri  Narasimha
 Sezhiyan,  Shri
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 @hbashank  Manjari,  Sbrimati
 Shastri,  Shri  Prakash  Vir
 Singha,  Shri  Y.  N.
 Singhvi,  Dr.  L.  M.

 Shri  Ram  Sewak  Yadav:  rose—

 Solanki,  Shri

 Mr,  Speaker:  Did  he  try  his
 ‘machine?

 oft  रामसेवक  यादव  :  (बाराबंकी)  :
 गलती  से  आज  पर  हाथ  पड़  गया  v

 Shri  Muhammad  Ismail  (Manjeri):
 ‘The  machine  did  not  work;  the  light
 has  not  turned  up.  I  am  for  ‘Noes’.

 Shri  Kisan  Veer  (Satara):  I  tried
 ‘the  machine,  but  my  vote  has  been
 wrongly  recorded.  I  am  for  ‘Ayes’.

 Mr.  Speaker:  The  statements  of
 these  hon.  Members  have  been  re-
 ‘corded.  The  result  of  the  Division  is:

 Ayes  ‘172;  Noes  52.

 The  motion  was  adopted.

 Shri  Surendramath  Dwivedy  (Ken-
 drapara):  We  cannot  be  a  party  to
 it;  so,  as  a  protest,  we  walk  out...
 (Interruption).

 Mr.  Speaker:  I  have  given  them
 that  opportunity.  If  they  want  to
 stage  a  walk-out,  they  might  go  out
 silently  (Interruption).

 शी  रामसेवक  यादव  :  **

 Mr,  Speaker:  Nothing  need  be  re-
 corded.  The  press  should  also  note
 that  they  do  not  take  note  of  this.

 Shri  Surendranath  Dwivedy,  Shri
 Ram  Sewak  Yadav  and  some  other
 ‘hon.  Members  then  left  the  House,

 Shri  A.  K.  Sen:  Sir,  I  introduce  the
 Bill.

 Constitution  VAISAKHA  4,  7886  (SAKA)  Armed  Forces

 Swany,  Shri  M.  V.
 Swamy,  Shri  Sivamurth!

 72524
 (Special  Powers)
 Continuance  Bill
 Vimla  Devi,  Shrimati
 Vishram  Prasad,  Shri
 Yashpal  Singh

 2.45  hrs,

 ARMED  FORCES  (SPECIAL
 POWERS)  CONTINUANCE  BILL

 Contd.

 Mr.  Speaker:  The  House  will  take
 up  further  consideration  of  the  fol-
 lowing  motion  moved  by  Shrimati
 Lakshmi  Menon  on  the  22ng  April,
 1964,  namely:—

 “That  the  Bill  to  continue  the
 Armed  Forces  .(Special  Powers)
 Regulations,  1958,  for  a  further
 period,  be  taken  into  considera-
 tion.”

 Shri  Ranga  might  continue  his  speech.

 Shri  Ranga  (Chittoor):  Mr.
 Speaker,  Sir,  in  continuation  of  what
 I  said  the  other  day  I  would  like  to
 sound  a  note  of  warning  in  regard  to
 what  is  happening  in  the  border  areas.
 There  has  been  either  continuous  or
 intermittent  reports  of  weapons  com-
 ing  from  our  enemies  across  the  bor-
 der  to  be  utilised  by  their  agents  on
 our  side.  There  is  also  a_  possibility

 श्री  रामेशवरानन्द  (करनाल)  :  रंगा
 साह,  बाहर

 Mr,  Speaker:
 speaking  now.

 Order,  order;  he  is

 Shri  Ranga:  Also,  we  have  heard
 reports  of  quite  a  number  of  aliens
 having  come  within  our  borders,  mix-
 ing  with  our  people  and  carrying  on
 their  nefarious  activities.  Not  enough
 care  has  been  taken  to  weed  out  these
 people  or  to  capture  the  weapons  that
 are  coming  into  our  territory  and  in
 that  way  minimise  the  danger.

 If  we  are  to  tackle  this  problem
 with  the  help  of  the  Army,  we  will

 **Not  recorded,
 627  (Ai)  LSD—4.

 ? 4
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 also  have  to  see  that  the  occasions  on
 which  the  aid  of  the  Army  would  have
 to  be  invoked  woulg  be  and  should
 be  minimised  and  that  could  be  done
 only  when  our  civil  arm  is  made
 effective  and  strengthened  and  their
 Morals  also  is  raised.  Unfortunately,
 for  a  very  long  time  the  people  who
 have  been  employed  there,  namely,
 the  frontier  constabulary  and  various
 other  cadres  that  have  been  maintain-
 ed  there,  in  order  to  protect  us  in  that
 area  have  not  been  properly  treated.
 There  is  very  great  need  for  not
 merely  increasing  or  {providing  an
 additional  allowance  but  for  offering
 them  a  special  pay  or  allowance  and
 also  something  more  in  order  to  look
 after  their  families  and  so  much  more
 of  compensation  and  allowances  in  case
 they  meet  with  accidents  and  other
 troubles  which  are  incidental  in  the
 risky  responsibilities  that  they  have
 to  discharge.  So  little  has  been  done.
 Special  care  has  got  to  be  given  to
 this  aspect  of  it.  I.  hope,  very  soon
 Government  would  come  forward  with
 their  proposals  for  improving  the  ser-
 vice  ocoditions  of  our  frontier  cons-
 tabulary  and  other  officers  and  other
 ranks  who  are  being  employed  there,
 not  only  because  their  functions  in-
 volve  so  much  of  risk  but  also  because
 it  is  so  much  more  costly  for  them  to
 have  to  live  there  and  at  the  same
 time  maintain  their  families  here  and
 go  through  all  the  other  incidental
 troubles.

 Then,  there  is  also  very  great  need
 for  improving  the  relations  betwecn
 the  local  people  and  our  own  admi-
 nistration.  For  a  very  long  timy  there
 have  been  complaints  that  our  civil
 officers  who  had  been  sent  there  had
 not  been  able  to  win  the  confidence
 and  friendship  of  the  local  people,  but,
 on  the  other  hand,  had  behaved  in  an
 arbitrary  or  undemocratic  manner  to-
 wards  them  as  also  unsympathetica!ly.

 Communications  are  the  most  im-
 portant  need.  They  say  that  they  have
 done  so  much.  They  have  spent
 crores  of  rupees;  it  is  true.  But  there
 has  Been  so  much  of  corruption  there
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 and  so  little  has  been  done  in  order
 to  put  down  that  corruption  that  there
 is  so  much  of  delay  in  providing  these
 communications,  even  in  completing
 the  projects  that  they  have  themse.ves
 undertaken.  So  much  greater  need
 there  is  in  that  area  for  developing
 community  development  institutions
 than  in  the  rest  of  India  and  I  hope
 Government  would  give  special  atien-
 tion  to  this.

 Lastly,  when  the  invaders  came,  I
 was  told  there  were  certain  sections
 who  welcomed  them,  When  they  were
 going  away,  there  were  certain  ele-
 ments  who  gave  them  warm  send-off
 as  if  their  own  relatives  were  going.
 I  do  not  know  who  was  responsible  for
 it.  I  do  not  know  whether  the  people
 themselves  felt  like  that  or  whether
 they  were  agent  provocateurs  who
 misled  some  of  our  people  and  made
 them  behave  in  such  an  unpatriotic
 manner.  What  is  more  is,  I  would
 like  to  know  whether  there  is  any-
 thing  to  justify  these  symptoms,  un-
 democratic  manner,  inefficient  manner
 and  unpatriotic  manner  in  which  our
 own  civil  arm  has  behaved  and  has
 been  behaving  in  that  area.  So,  in
 conclusion,  I  would  like  to  appeal  to
 the  Government  not  to  be  satisfied
 merely  with  obtaining  the  powers  that
 are  being  given  to  them  by  this  piece
 of  legislation  but  aiso  to  try  to  do  all
 that  is  humanly  possible  for  them  to
 do  their  best,  to  win  the  confidence  of
 the  local  people  and  to  gain  their  sup-
 port  so  that  they  will  accept  the  acti-
 vities  of  our  civil  arms  as  well  as  our
 military  arms  as  a  God-given  protec-
 tion  for  their  own  protection  and  for
 the  protection  not  oniy  of  this  gene-
 ration  but  also  the  ‘generatinos  te
 come.

 The  Minister  of  State  in  the  Mints-
 try  of  External  Affairs  (Shrimati
 Lakshmi  Menon):  Mir.  Speaker,  Sir,
 I  regret  to  say  that  most  of  what  Prof.
 Ranga  has  said  is  nv  at  all  relevant
 to  the  Bill.  The  Biii  only  contem-
 Plates  giving  certain  powers  tu  the
 army  in  their  functioning  so  that  they
 will  be  able  to  fulfil  they  duties
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 effectively.  The  only  relevant  point
 that  he  raised  on  Wednesday  was...

 Shri  Ranga:  The  only
 point?

 Shrimati  Lakshmi  Menon:

 relevant

 Yes,  Sir.

 Shri  Ranga;  How  brave  of  you!

 Shrimati  Lakshmi  Menon:  The  only
 relevant  point  that  he  raised  was
 about  the  working  of  the  regulation.
 Sir,  the  troops,  after  the  promulgation
 of  the  regulations

 Shri  Ranga:
 people.

 Shrimati  Lakshmi  Menon:  .-.have
 been  constantly  operating  against  hos-
 tiles  by  virtue  of  the  powers  given  to
 them  under  the  regulations.  So  far,
 ‘we  have  been  able  to  destroy  hide-
 outs  and  45  camps  out  of  350  and  700
 Persons  were  apprehended  and  about
 260  weapons  of  al]  types  were  seized.

 Shri  Ranga:

 Very  irresponsible

 They  were  there.

 Shrimati  Lakshmi  Menon:  Also  we
 have  been  able  to  coordinate  the  acti-
 vities  of  the  Armed  Forces  with  the
 Intelligenc  as  a  result  of  which  we
 have  been  able  to  pursue  the  hostiles
 who  escaped  to  Pakistan  and  harass
 groups  of  them  and  thus  you  will  find
 that  one  of  the  groups  was  not  even
 able  to  reach  Pakistan,

 Then,  Sir,  I  was  rather  surprised  at
 a  statement  that  the  hon.  Member
 Made  about  the  fifth  column  activities.

 Shri  Ranga:  Are  they  not  there?
 Shrimati  Lakshmi  Menon:  No,  Sir.

 As  far  as  the  Nagaland  is  concerned,
 ‘we  have  no  information  at  all  to  con-
 firm  what  the  hon.  Member  has  said.
 There  have  never  been  any  fifth
 column  activities  in  the  Nagaland
 either  in  the  civil  forces  or  in  the
 armed  forces.  There  might  be  some
 activities  by  the  Naga  hostile  groups
 when  they  went  to  Pakistan  to  collect
 arms.  But  such  a  possibility  is  there
 and  our  administration  is  very  vigilant
 about  it.
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 Shri  Ranga:  Irrespansible  state-

 ment  she  makes.
 Shrimati  Lakshmi  Menon:  I  have

 nothing  more  to  add  except  that  I
 hope  that  the  Bill  be  passed.

 Mr,  Speaker:  The  question  is.

 Shri  Ranga:  I  have  raised  this  par-
 ticular  point  of  the  manner  in  which
 the  civil  army  has  been  treating  these
 people.  I  want  to  know  whether  any-
 thing  has  been  done  to  improve  the
 situation.

 Shrimati  Lakshmi  Menon:  Which
 people?

 Shri  Ranga;  The  local  people  there,
 the  Nagas  themselves.  They  have  got
 their  own  local  Government.  But
 what  is  it  that  is  being  done  in  order
 to  improve  the  conditions  between
 them  and  ourselves?  Nothing.

 Shrimati  Lakshmi  Menon:  This
 does  not  arise  out  of  the  Bill.  The
 Bill  only  gives  certain  powers  to  the
 army  so  that  in  areas  which  are  re-
 garded  as  disturbed  they  will  be  able
 to  manage  their  work  without  diffi-
 culty,  such  as,  they  will  be  able  to
 arrest  people  without  warrants  07
 search  houses  without  warrants,  These
 are  the  extra-ordinary  powers  given
 to  the  army  under  the  Bill.  It  has
 nothing  to  do  with  the  conditions  or
 the  terms  of  service  of  the  forces  em-
 ployed  there  or  the  conditions  or  re-
 lationship  with  Naga  people,  etc.

 Mr.  Speaker:  The  question  is:

 “That  the  छा]  to  continue  the
 Armeg  Forces  (Special  Powers)
 Regulation,  1958,  for  a  further
 period,  be  taken  into  considera-
 tion.”

 The  motion  was  adopted.

 Mr,  Speaker:  We  shall  now  take  up
 clause-by-clause  consideration  of  the
 Bill.  Are  there  any  amendments?

 Shrimati  Lakshmi  Menon:  There  is
 one  Government  amendment,  that  is,
 insertion  of  new  clause  5.
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 Mr.  Speaker:  There  are  no  amend-
 ments  to  clauses  2,  3  and  4.

 The  question  is:
 “That  clauses  2,  3  and  4  stand

 part  of  the  Bill.”

 The  motion  wags  adopted.
 Clauses  2,  3  and  4  were  added  to  the

 Bill
 New  Clause  5—(Repeal  and  Saving)

 Shrimati  Lakshmi  Menon:  I  beg  to
 move:

 “Page  l,  after  line  12,  insert—
 “5,  (1)  The  Armed  Forces  (Spe-

 cia]  Powers)  Continuance  Ordi-
 nance,  964  is  hereby  repealed.

 (2)  Notwithstanding  such  re-
 peal,  anything  done  or  any  action
 taken  under  the  said  Ordinance
 shall  be  deemed  to  have  been
 done  or  taken  under  this  Act,  as
 if  this  Act  had  commenced  on  the
 2nd  day  of  April,  1964.”  qd).
 Sir.  this  is  to  repeal  the  continu-

 ance  of  the  Ordinance,  The  House  is
 already  aware  how  the  Government
 was  compelled  to  have  the  Ordinance
 because  there  was  no  time  to  intro-
 duce  this  Bill.  Because  the  Regula-
 tion  expired  on  the  4th  of  Apri]  and
 as  both  the  Houses  of  Parliament
 were  not  in  session  and  also  the  Lok
 Sabha  was  dealing  with  the  Demands
 for  Grants  during  which  period  no
 other  Bill  coulg  be  passed,  an  ordi-
 nance  was  introduced.  This  amend-
 ment  is  to  repeal  that  ordinance,

 Mr.  Speaker:  The  question  is:
 “Page  l,—after  line  12,  insert—
 “5.  (l)  The  Armed  _  Forces

 (Special  Powers)  Continuance
 Ordinance,  964  is  hereby  repeal-
 ed.

 (2)  Notwithstanding  such  re
 peal,  anything  done  or  amy  action
 taken  under  the  saiq  Ordinance
 shal]  be  deemed  to  have  been
 done  or  taken  under  this  Act,  as

 I2530
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 if  this  Act,  had  commenced  on  the
 2nd  day  of  April,  1964.”

 The  motion  was  adopted,

 Mr.  Speaker:  The  question  is:
 “That  new  clause  5  be  added  to

 the  Bill.”
 The  motion  was  adopted.

 Clause  5  was  added  to  the  Bill.
 Mr.  Speaker:  The  question  is:

 “That  clause  ,  the  Enacting
 Formula  and  the  Title  stand  part
 of  the  Bill.”

 The  motion  was  adopted,

 Clause  l,  the  Enacting  Formula  and
 the  Title  were  added  to  the  Bill.
 Shrimati  Lakshmi  Menon:  I  move

 that  the  Bill,  as  amended  be  passed.
 Mr.  Speaker:  The  question  is:

 “That  the  Bill,  as  amended,  be
 passed.”

 The  motion  was  adopted.

 3.00  hrs.

 DEMANDS  FOR  EXCESS  GRANTS
 (GENERAL),*  1961-62,

 Demand  No.  l—MInistTry
 MERCE  AND  INDUSTRY

 or  Com-

 Mr.  Speaker:  Motion  moved:
 “That  a  sum  of  Rs.  60,803  be

 granteg  to  the  President  to  make
 good  an  excess  on  the  grant  in
 respect  of  ‘Ministry  of  Commerce
 and  Industry’  for  the  year  ending
 the  350  day  of  March,  1962.”

 Demand  No.  l0—DEFENCE  SERVICES,
 ErrectIve—NAvy

 Mr.  Speaker:  Motion  moved:
 “That  a  sum  of  Rs.  61,79,516  be

 granteg  to  the  President  to  make
 good  an  excess  on  the  grant  in

 *Moved  with  the  recommendation  of  the  President.
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 respect  of  ‘Defence  Services,  Effec-  under  the  Ministry  of  Finance’

 Demanpv  No,

 Mr.  Speaker:  Motion

 tive—Navy’  for  the  year  ending
 the  3lst  day  of  March,  1962.”

 2—DEFENCE  SERVICES,
 NON-EFFECTIVE

 moved:
 “That  a  sum  of  Rs.  20,32,8l  be

 granteg  to  the  President  to  make
 good  an  excess  on  the  grant  in
 respect  of  ‘Defence  Services,  Non-
 Effective’  for  the  year  ending  the
 3lst  day  of  March,  1962.”

 Demanp  No.  3—Muuistry  or  Epuca-
 TION

 Mr.  Speaker:  Motion  moved:
 “That  a  sum  of  Rs,  20,497  be

 granteg  to  the  President  to  make
 good  an  excess  on  the  grant  in
 respect  of  ‘Ministry  of  Education’
 for  the  year  ending  the  3lst  day
 of  March,  1962.”

 DemMAND  No,  6.—TrRIBAL  AREAS
 Mr.  Speaker:  Motion  moved:

 “That  a  sum  of  Rs,  31,57,964  be
 granted  to  the  President  to  make
 good  an  excess  on  the  grant  in
 respect  of  ‘Tribal  Areas’  for  the
 year  ending  the  3lst  day  of  March,
 1962.”

 Demand  No.  24—Tax&s  ON  INCOME  IN-
 CLUDING  CORPORATION  TAX,  ETC.

 Mr.  Speaker:  Motion  moved:
 “That  a  sum  of  Rs,  11,19,304  be

 granteg  to  the  President  to  make
 good  an  excess  on  the  grant  in
 respect  of  ‘Taxes  on  Income  in-
 cluding  Corporation  Tax,  etc.’
 for  the  year  ending  the  3lst  day
 of  March,  1962.”

 Demanp  No.  32—MIscELLANEOUS  DeE-
 PARTMENTs  AND  OTHER  EXPENDITURE
 UNDER  THE  Ministry  oF  FINANCE
 Mr.  Speaker:  Motion  moved:

 “That  a  sum  of  Rs.  ‘14,13,760,  be
 granteg  to  the  President  to  make
 good  an  excess  on  the  grant  in
 respect  of  ‘Miscellaneous  Depart-
 ments  ang  other  Expenditure

 Demanp  No.

 for  the  year  ending  the  3lst  day
 of  March,  1962.”

 DemMAND  No.  47—CABINET
 Mr,  Speaker:  Motion  moved:

 “That  a  sum  of  Rs.  87,278  be
 granted  to  the  President  to  make
 good  an  excess  on  the  grant  in
 respect  of  ‘Cabinet’  for  the  year
 ended  the  3lst  day  of  March,
 1962.”

 DEMAND  No,  50—POoLicE
 Mr.  Speaker:  Motion  moved:

 “That  a  sum  of  Rs.  23,476  be
 granteg  to  the  President  to  make
 good  an  excess  on  the  grant  in
 respect  of  ‘Police’  for  the  year
 ended  the  3lst  day  of  March,
 1962.”

 DEMAND  No.  69—Lasour  AND  EMPLOY-
 MENT

 Mr.  Speaker:  Motion  moved:
 “That  a  sum  of  Rs.  52,95,047  be

 granted  to  the  President  to  make
 8000  an  excess  on  the  grant  in
 respect  of  ‘Labour  and  Employ-
 ment’  for  the  year  ended  the  3lst
 day  of  March,  1962."

 Demanp  No,  86—MINIsTRY  OF  TRANS-
 PORT  AND  COMMUNICATIONS

 Mr.  Speaker:  Motion  moved:
 “That  a  sum  of  Rs.  1,09,698  be

 granted  to  the  President  to  make
 goog  an  excess  on  the  grant  in
 respect  of  ‘Ministry  of  Transport
 and  Communications’  for  the  year
 ended  the  3lst  day  of  March,
 1962.”

 88—PosTs  AND  TELr-
 GRAPHS—DIVIDEND  TO  GENERAL  REVE-
 NUEs  AND  APPROPRIATIONS  TO  RESERVE
 Funps
 Mr.  Speaker:  Motion  moved:
 ‘That  a  sum  of  Rs,  2,96,63,517  be
 granted  to  the  President  to  make
 good  an  excess  on  the  grant  in
 respect  of  ‘Posts  and  Telegraphs—
 Dividend  to  Genera]  Revenues  and
 Appropriations  to  Reserve  Funds’
 for  the  year  ended  the  35  doy
 of  March,  1962.”
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 Demand  No.  90—LIGHTHOUSE  AND
 LIGHTSHIPS

 Mr.  Speaker:  Motion  moved:

 “That  a  sum  of  Rs.  6,63,496  be
 granteg  to  the  President  to  make
 good  an  excess  on  the  grant  in
 respect  of  ‘Lighthouse  and  Light-
 ships’  for  the  year  ended  the  3lst
 day  of  March,  1962.”

 DemAND  No.  95—COMMUNICATIONS
 (INCLUDING  NATIONAL  HIGHWAyYs)

 Mr.  Speaker:  Motion  moved:

 “That  a  sum  of  Rs.  5,6,54l  be
 granteg  to  the  President  to  make
 good  an  excess  on  the  grant  in
 respect  of  ‘Communications  dine
 cluding  National  Highways)’  for
 the  year  ended  the  3lst  day  of
 March,  1962."

 Does  the  hon.  Minister  want  to  say
 anything?

 The  Deputy  Minister  in  the  Minis-
 try  og  Finance  (Shrimati  Tarkeshwari
 Sinha):  No,  Sir.

 Shri  Yashpal  Simgh  (Kairana):  I
 beg  to  move:

 “That  the  Demand  for  an  Excess
 Grant  of  a  sum  of  Rs.  20,497  in
 respect  of  Ministry  of  Education
 be  reduced  by  Rs.  100.”

 {Excessive  expenditure  incurred  on
 telephones).

 ग्रध्यक्ष  महोदय,  सरकार  ज्यादा  से  ज्यादा
 मांग  करती  है  पहले,  उस  को  हम  लोग  मंजूर
 कर  देते  हें  लेकिन  फिर  भी  सरकार  ज्यादा
 खच  करती  है  यह  इस  सरकार  के  लिये
 बड़ी  अशोभनीय  चीज  है  कि  जितना  रुपया
 सरकार  मांगती  है  हम  उतना  मंजूर  हरते
 हैं  फिर  दो  साल  के  बाद  वह  यह  कहती  है  कि  हम
 ने  ज्यादा  खर्चे  वार  दिया  इस  गयी  हम  को
 झौर  ज्यादा  रुपया  दिया  जाय  ।
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 मंत्रियों  भत्तों  के  लिये  हम  से  रुपया
 मांगा  गया  था,  हम  ने  एक  एक  पाई,  एक  एक
 पैसा  सरकार  को  दिया  ।  उस  के  बाद  फिर
 सरकार  ने  और  मांगा,  हम  ने  और  ज्यादा
 दिया,  लेकिन  शब  सरकार  ने  जो  भत्ते  लिये
 हैं  वह  बिल्कुल  खिलाफ  कायदा  हैं  और  इस
 गरीब  देश  के  लिये  शोभा  नही  देते  ।  मेरी
 समझ  में  नहीं  आता  कि  फीस  तरह  से  सरकार
 ने  ८प७,२७८  रू०  अपने  टी०  ए०  में  बढ़ा
 लिये  हैं  । एक  तरफ  तो  वह  कहती  है  कि  यह
 गांधी  जी  वा  देश  है,  जो  गांधी  जी  लंगोटी
 बांध  कर  वर्किघम  पैलेस  में  जा  सकते  थे,
 जो  गांधी  जी  उंची  से  ऊंची  जगह  लंगोटी
 लगा  कर  जा  सकते  थे,  उन  के  चेले,  दूसरी
 तरफ  जब  एक  एम०पी०  को  साल  भर  में
 कुल  ४,८००  रु०  मिलते  हैं  तन्ख्वाह  के  तब
 एक  मिनिस्टर  को  सिर्फ  चाय  पिलाने  के  लिये
 ५,०००  रु०  मिल  जाते  हैं,  यानी  एक  एम०
 पी०  की  तन्ख्वाह  से  ज्यादा  एक  मिनिस्टर
 चाय  पिलाने  में  खर्च  कर  देता  है।  तो  सरकार
 एक  दफा  ही  क्‍यों  नहीं  मांग  लेती  और  क्यों
 नहीं  कह  देती  कि  हमें  इस  के  लिये  अनन्त
 राशि  चाहिये  और  उस  पर  कोई  चैकिंग  नहों  ।
 आखिर  यहां  तो  पालियामेंट  है,  प्रेसिडेंट  हैं,
 पब्लिक  है,  सब  कुछ  है  ।  सरकार  साल  भर
 बाद  आ  कर  कहती  है  कि  हम  से  ८७,२७८
 रुपया  ज्यादा  खर्च  हो  गया  है।  मेरी  दरख्वास्त
 है  कि  यह  रुपया  इन  मंत्रियों  की  तनख़्वाहों
 में  से  काटा  जाय,  भारत  देश  की  जनता  फर
 इस  या  बोझ  न  लादा  जाय  |

 72534

 इस  के  अलावा  मिनिस्टर  लोग  जो
 टेलीफोन  काल  करते  हैं  उन  पर  कोई  नीचे-
 ऋण  नहीं  हैं  ।  हम  देखते  हैं  कि  किसी  के  लिये
 १५००  काल  निश्चित  हैं,  किसी  के  लिये
 १८००  काल  निश्चित  हैं,  किसी  के  लिये
 २८००  काल  निश्चित  हैं,  लेकिन  मिनिस्टर
 साहिबान  के  लिये  कोई  रिस्ट्रक्शन  नहीं  है
 मैंने  यहां  देखा  कि  एक  मिनिस्टर  साहब  ने
 अपने  धोबी  के  यहां  टेलीफोन  लगवा  रखा
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 था,  भंगी  के  यहां  एक  टेलीफोन  लगवा  रखा
 था,  अपने  स्टेनो  के  यहां  टेलीफोन  लगवा  रखा
 था,  झपने  सिक्के  के  यहां  टेलीफोन  लगवा  रखा
 था।  मैंने  यहां  इस  बारे  में  सवाल  किया
 जब  उसका  जवाब  देते  का  मौका  प्राया  तो
 उसके  २४  घंटे  -पहले  उन  कनेक्शन  को  कटवा
 दिया  गया।  इन  मिनिस्टरों  को  अगर  किसी
 का  डर  हो  सकता  है  तो  या  तो  श्राप  का  हो
 सकता है  या  प्रेसीडेंट  का  हो  सकता  है।  जब
 तक  ये  दोनों  अथॉरिटीज़  इन  के  सामने  यहँ
 बात  नहीं  रखेंगे  कि  इस  तरह  से  लाखों  रुपया
 बद  रहा  है,  इसको  रोका  जाय,  तब  तक  ये
 इस  फिजूल  से  बाज  नहीं  जावेंगे  ।  हमारे
 देश  में  एक  आदर्श  रहा  है  कि  हमारा  प्राइम
 मिनिस्टर  किस  प्रकार  रहे  ।

 उपलशकलभेतत्‌  भेदंके  गोमयानामू,  बदली  :
 उपहृतानां  बहियां  स्तोमएष  |

 हमारा  यह  आदेश  रहा  है  कि  झोंपड़ों  में
 बेठ  कर  हुकूमत  चलायी  जाये  ।  आज  देश  की
 वह  दशा  है  फि  इस  ४४  करोड़  के  देश  में  ७
 करोड़  इन्सान  एक  वक्त  भूखे  सोते  हैं,  एक
 क्त  पेट  पर  पत्थर  बांध  कर  सोते  हैं।
 इसी  सब्र  में  सरकार  ने  यह  बयान  दिया  था
 कि  दिल्ली  में  ३७  आदमी  बर्फ  से  ठिठुर  कर
 इस  लिये  मर  गए  कि  उनके  लिए  कोई  चटाई
 का  इन्तिज़ाम  नहों  था,  कोई  बोरिए  का  इन्ही-
 जाम  नहीं  था  ।  उनके  पास  कोई  ओढ़ने  का
 इन्तिज़ाम  नहीं  था।  एक  तरफ  तो  यह  हालत  है
 भोर  दूसरी  तरफ  एक  एक  मिनिस्टर  भत्ता
 उड़ा  रहा  है  और  चाहे  जितना  रुपया  खर्च
 कर  रहा  है  t  यह  राज  देश  के  लिए  कितने
 दुर्भाग्य  की  वात  है  ।

 शायद  महोदय  :  माननीय  सदस्य
 पौर  कर के  देखें,  यह  तो  बिलेटिड  एंडस्टमेंट
 की  बात  है  ।  सात  लाख  पहले  था,  उन्होंने
 एक  लाख  इन्क्रीस  किया  है  ।

 .  श्री  यशपाल  सिह  :  लेकिन  हम  यह
 जनसंघ  कहां  से  दें,  हमारा  देश  इस  काबिल  नहीं
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 है।  मैं  तो  निवेदन  करता  हूं  कि  श्राप  का  भी
 यह  फर्ज  है  कि  मिनिस्टरों  से  कहें  कि  यह
 एक्सेस  का  ८७,२७८  रुपया  क्‍यों  मांगते  हैं
 यह  रुपया  मिनिस्टरों  की  तनख्वाहों  में  से
 काटा  जाना  चाहिये  |  और  यह  एक्सेस  रुपया

 मंजूर  नहीं  करना  चाहिये  ।

 सरकार  कहती  हूँ  कि  देश  में  भुवनेश्वर
 का  रिजोल्यूशन  पारा  हो  गया  है  |  लेकिन  उस
 से  क्‍या  फायदा  जब  कि  सरकार  के  मिनिस्टरों
 की  ये  फिजूलखर्चियों  नहीं  रुकती  ।  हम  दूसरे
 देशों  के  राजदूतों  को  देखते  हैं  कि  उन  के  कोटों  में
 पैबन्द  लगे  हैं  ।लेकिन  हम  अपने  किसी  मिनिस्टर
 को  ऐसा  नहीं  देखते  कि  जो  कल  वाला  कपड़ा
 राज  पहन  कर  बावे  fi  वे  भ्रमण  से  भ्रच्छे  तरीके
 सै  रहते  हैं  मोर  साथ  ही  कहते  हैं  कि  देशके
 ४४  करोड़  इन्सानों  का  प्रतिनिधित्व  करते  हैं  ny
 यह  बात  नहीं  चल  सकती  ।  गांधीवाद  और
 समाजवाद  का  नारा  या  तो  बन्द  किया  जाए,
 द्रोह  अगर  यह  नारा  चलता  है  तो  हम  इस
 बात  की  इजाज़त  नहीं  दे  सकते  कि  इस  प्रकार
 ८७,२७८  रुपयेकी  एक्सेस  की  मांग  की  जाए
 झोर  उसको  मंजूर  किया  जाए  ।  इसलिये
 मेरा  निवेदन  है  कि  इस  बारे  में  मंत्रियों  पर
 कोई  मारा  या  लीगल  नियंत्रण  होना  चाहिए  ।

 मैं  कहता  हूं  कि  मिनिस्टर  लोग  क्यों
 सैलूनों  में  यात्रा  करते  हैं  7  वे ंसादी  गाड़ी  में  भी
 जा  कते  हैं  ज॑  से  थी उस  वक्त  करते  थे  जब  कि
 वे  मिनिस्टर  नहीं  थे  ।  उन  को  उस  वक्‍त
 फर्स्ट  क्लास  का  पास  मिलता  था  उसी  तरह
 राज  भी  सफर  कर  सकते  हैं  '  सैलून  की  कोई
 जरूरत  नहीं  है।  उन्होंने  ऐसा  कौन  सा
 किला  फतह  किया  है  कि  हम  उन  को  चलने
 है  लिये  सैलून  दें  |  ग्राम  सरकार  कोई  ऐसा
 काम  दिखलाती,  चीन  का  कोई  किला  फतह
 करती,  या  पाकिस्तान  की  ज्यादतियों  को
 रोकती  जो  कि  रोज  चल  रही  हैं,  या  ब्लैक
 मीटिंग  और  रिश्वतखोरी  को  रोकती  तो
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 हम  समझते  कि  इस  ने  बड़ा  काम  फिया  है
 और  इस के  मंत्रियों  को  सैलून  मिलने  चाहियें  1
 लेकिन  आज  जो  देश  का  वातावरण  है  उस  में
 मह  शोभा  नहीं  देता  कि  इस  प्रकार  की  फिजूल
 खर्ची  की  जाए।  आज  देश  की  दशा  यह  है  कि
 यहां  २८  करोड़  आदमी  ऐसे  हैं  जे।  कि  रोजाना
 ७या  साढ़े  ७  आने  खर्च  करते  हैं।  औरते
 आंकड़े  में  डा०  राम  मनोहर  लोहिया  के

 नहीं  दे  रहा  हूं  ।  ये  आंकड़े  तो  हमारे  गृह  मंत्री
 श्री  गुलजारी  लाल  नन्दा  ने  दिये  हैं  कि  देश  में
 २८  करोड़  आदमी  रोजाना  सात  साढ़े  सात
 आने  खर्च  करते  हैं  ।  जब  देश  के  लोगों
 की  यह  दिशा  है  तो  मिनिस्टरों  को  यह  शोभा

 नहीं  देता  कि  वे  तीन  तीन  हजार  रुपया
 तनख्वाह  लें  और  दो  दो  हाजिर  रुपया  भत्ते
 का  लें,  हवाई  जहाज  में  यात्रा  करें  और
 उन  के  टेलीफोन ों  पर  कोई  नियंत्रण  नन  हो।
 इस  के  अलावा  मेरा  निवेदन  है  कि  मंत्री

 सतूनों  में  यात्रा  न  करें  7  केवल  उन  लोगों  को
 सैलून  दिये  जायें  जो  अ्रपाहिज  हों  या  जहां
 अ्नएवाइडेबिल  सरक५्म्सटान्सेज  हों  |

 मेरा  सुझाव  है  कि  यह  एक्सेस  रुपया
 मंजूर  न  किया  जाए,  यह  मंत्रियों  की  तनख्वाहों
 से  काटा  जाए,  इन  के  टेलीफोन  काला  पर
 नियंत्रण  लगाया  जाए,  इन  के  लिये  सैलूनों
 में  चलने  की  इजाज़त  न  हो  और  ये  लाग
 भारत  के  आदेश  के  घर  नुसार  सादगी  से  नहें  v

 Shri  Ranga  (Chittoor):  I  wish  to
 300  my  word  of  dissent  to  what  the
 Public  Accounts  Committee  thas  said  in
 recommending  to  the  House  that  these
 excesses  may  be  granted.

 I  do  not  know  for  what  reason  the
 control  that  the  Finance  Ministry  has
 been  exercising  over  the  spending
 Departments  has  been  weakening
 during  recent  years.  Generally,  these
 excesses  run  into  a_  total  of  a  few
 lakhs  of  rupees,  and  in  any  case,  not
 exceeding  a  crore  of  rupees.  But  this
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 time,  Government  have  come  forward
 with  these  Demands  for  Excesses
 amounting  to  more  than  Rs.  5  crores,
 Even  if  we  were  to  make  an  allowance
 of  about  Rs,  3  crores  on  account  of
 Posts  and  Telegraphs,  we  fing  at  least
 Rs.  86  lakhs  to  have  been  spent  in  ex-
 cess  of  the  Demands  83  originally
 passed  by  this  House  and  also  the
 Supplementary  Demands  granted  later
 on.  Ordinarily,  most  of  these  things
 are  expected  to  be  anticipated  by  Gov-
 ernment,  if  not  when  they  make  thse
 original  Demands,  at  least  when  they”
 come  forward  before  the  House  with
 Supplefentary  Demands.  If  in  exceas-
 of  the  original  as  well  as  the  supple-
 mentary  Demands,  they  were  to  go
 into  excess  expenditure,  then  we
 would  expect  that  excess  expenditure
 to  be  the  minimum  possible.  But,
 unfortunately,  Parliament  has  becn  so
 very  liberal  in  continuing  to  grant
 more  and  more  money  to  Govern-
 ment  and  they  have  presented  us
 with  a  budget  which  involves  not
 hundreds  of  crores  but  more  than  e@
 thousand  crores  of  rupees.

 It  seems  that  the  spending  Depart-
 ments  have  begun  to  consider  not
 lakhs  but  crores  as  the  usual  sums
 that  they  could  be  expected  to  spend
 and  that  they  have  the  right  to  spend,
 so  much  so  that  lakhs  seem  to  have
 lost  their  earlier  meaning  ang  _  their
 impact  also  on  the  minds  of  these
 spending  Departments.

 In  conclusion,  I  would  like  the  Fin-
 ance  Minister  and  the  Fimance  Minis-
 try  to  go  back  again  to  their  earlier
 habit  and  also  custom  of  being  the
 watchdogs  on  behalf  of  Parliament
 and  the  people  and  try  to  put  the
 fear  of  God  into  the  spending  De-
 partments,  and  see  that  these  spend-
 ing  Departments  do  not  run  away
 with  our  crores  and  lakhs  and  do  not
 try  to  deal  with  public  funds  in  what
 appears  almost  to  be—I  do  not  want
 to  say  ‘what  appears  to  be’,  but  I
 would  only  say  ‘what  almost  appears
 to  be’—a  light-hearted  manner.
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 The  Minister  of  Finance  (Shri  T.  T.
 Krishmamachari):  By  way  of  expla-
 nation,  I  should  first  submit  my  apolo-
 gy  to  the  House  for  these  large  excess
 demands  that  we  have  introduced.  ]n
 some  cases  they  are  actually  expen-
 ditures.  In  many  other  cases,  the  de-
 fects  arise  out  of  accounts.  I  hope  to
 be  able  to  come  to  the  House  some
 time  with  a  Bill  defining  the  powers
 and  duties  of  the  Auditor  General  and
 then  suggest  to  the  House  to  give
 Government  permission  to  take  over
 the  accounts,

 During  my  previous  term  of  office
 85  Finance  Minister,  I  had,  with  the
 permission  of  the  then  Auditor  Gene-
 ral,  gone  and  looked  into  some  of  the
 accounts  kept  by  the  Accountants-
 General,  It  may  well  be  that  the
 system  of  accounts  that  is  followed
 was  evolved  before  I  was  born.  It  is
 a  system  under  which  there  is  noth-
 ing  that  reveals  whether  they  are
 kept  current.  We  do  not  know  exact-
 ly  what  is  the  amount  spent  and
 what  is  the  amount  unspent.  In  fact,
 we  have  been  trying,  as  far  as  possi-
 ble,  to  put  this  question  of  responsi-
 bility  for  maintaining  accounts  on  the
 particular  Ministries.  It  is  only  when
 they  maintain  accounts  that  they  can
 be  called  into  question  as  to  why  ex-
 penditure  is  not  made  and  why  ac-
 counts  are  not  kept.  It  is  an  old  sys-
 tem  that  we  have  followed.  In  the
 Old  days,  the  entire  thing  was  done  by
 devolution  by  the  Government  of
 India  to  the  Provinces.  The  present
 system  of  accounting  by  the  Auditor
 General  belongs  to  those  days.  The
 ultimate  responsibility  was  that  of  the
 Government  of  India.  They  were  de-
 volving  powers  to  the  various  Pro-
 vinces,  and  therefore,  they  kept  ac-
 counts  in  their  hands.  While  the
 Auditor  General’s  powers  should  be
 kept  intact  as  the  ultimate  arpiter  in
 regard  to  the  legitimacy  of  the  ex-
 penditure,  I  think  this  throwing  the
 responsibility  of  accounts  also  on  him
 really  takes  away  a  certain  amount
 of  responsibility  from  the  particular
 Ministries  themselves.

 That,  I  think,  is  the  main  reason
 why  adjustments  are  not  made  quick-
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 ly.  They  come  later  and  we  have  to
 come  with  excess  demands,  In  fact,
 the  criticism  of  my  hon,  friend,  the
 leader  of  the  Swatantra  Group,  would
 be  even  more  legitimate  in  regarg  to
 the  supplementary  demands,  not  in
 regard  to  these  excess  demands.  Excess.
 demands  reveal  accounting  lapses
 more  than  excess  expenditure,  Most
 of  it  is  authorised  expenditure,  but  the
 accounting  is  not  properly  done.  That
 is  why  it  is  not  incorpoated  within  the
 supplementary  demands  and  there  is
 variation  of  particular  demands  of
 particular  Ministries.

 As  I  said,  the  remedy  is  in  over-
 hauling  the  system  of  accounts,  not
 to  centralise  accounts  under  the  Fin-
 ance  Ministry  but  to  make  every  Min-
 istry  responsible  for  its  own  account-
 ing  department.  If  the  Finance  Min-
 istry  interferes  with  the  accounts,  the:
 same  position  will  obtain,  Every
 Ministry  must  be  made  responsible
 for  its  accounts  and  day  to  day  the-
 Secretary  or  somebody  responsible
 should  know  what  expenditure  has
 been  incurred  and  what  has  not  been
 incurred,  so  that  budgeting  becomes
 easy.  They  will  know  how  much
 has  been  spent,  how  much  is  not
 spent.  Even  now,  I  have  taken  the
 liberty  of  asking  Ministries  to  submit
 to  me  proposals  involving  expenditure
 Over  Rs.  25  lakhs  from  Ist  January
 to  3lst  March.  For  the  other  period,
 the  Ministries  are  permitteq  to  spend
 upto  Rs.  l  crore.  But  I  know  that
 there  is  a  spending  spree  in  the  last
 quarter  of  the  year.  Therefore,  I  said
 over  Rs.  25  lakhs  expenditure  must
 come  to  Finance  Ministry  and  their
 permission  should  be  obtained,  be-
 cause  we  can  then  say  that  this  amount
 need  not  be  expended,

 Also  there  is  a  little  misconception
 in  our  accounting.  With  a  plan  for
 5  years  or  even  for  5  years,  this
 question  of  lapsing  of  money  is  some-
 thing  wrong.  If  any  money  _  lapses,
 the  legitimate  expenditure  which  we
 have  conceded  should  flow  into  the
 next  year.  Then  the  spending  spree
 will  not  be  there.

 I  would  also  like  to  say  that  check
 On  expenditure  could  be  tightened
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 considerably,  In  fact,  one  of  the  diffi-
 culties  of  the  Finance  Minister  is  this.
 He  is  Finance  Minister.  He  is  a  mem-
 ber  of  the  Cabinet  and  a  colleague  of
 the  other  Ministers.  He  is  certainly
 in  a  difficult  position.  He  has  a  cer-
 tain  amount  of  responsibility  to  the

 ‘House  because  he  comes  forward  with
 financial  proposals  covering  nearly
 Rs.  4,000  crores.  But  every  Minister
 thinks  that  what  he  wants  is  the  most
 important.  Sometimes  it  also  happens
 that  posts  are  createg  which  are  un-
 necessary,  where  somebody  has  to  be
 provided.  The  question  is  where  ex-
 actly  to  draw  the  line.  How  far  the
 Finance  Minister  can  be  impersonal  is
 getting  increasingly  difficult.

 Shri  Sinhasan  Singh  (Gorakhpur):
 If  posts  are  created  unnecessarily,
 just  to  provide  some  people  with  jobs,
 why  not  check  it?

 Shri  T,  T.  Krishnamachari:  It  is  not
 always  so.  But  it  sometimes  happens.

 Shri  Ranga:  He  is  frank.

 Shri  T,  T.  Krishnamachari:  While
 on  the  one  hand,  the  idea  behind
 financial  contro]  is  that  the  Plan  must
 be  furthered,  that  money  should  be
 spent  and  people  should  be  bene-
 fited..:.

 Shri  Ranga:

 Shri  T,  T.  Krishnamachari:  and
 there  should  be  no  check  on  good
 spending,  on  the  other  there  should
 also  be  some  check  on  what  is  called
 excess  spending.

 Spent  well,

 There  is  the  question  of  prolifera-
 tien  of  department  and  posts.  Often-
 ¢imes,  hon.  Members  have  told  me  that
 we  are  probably  increasing  the  num-
 ber  of  posts  in  the  higher  levels.  An
 hon.  Member  of  the  Communist  Party
 was  telling  me  that  we  are  increasing
 the  number  of  posts  in  the  income-tax
 departments  in  the  higher  grades.  I
 think  it  is  right.  In  fact,  if  we  can
 make  an  officer  responsible  for  assess-
 ment  and  not  depend  upon  a  clerk,

 24,  964  for  Excess  Grants  I2542
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 that  would  be  better;  I  hope  this  year
 with  the  financial  proposals  I  have  put
 forward,  it  will  be  easy  for  the  officer
 to  say  to  an  assessee,  This  is  your
 tax’  adding  surcharges  and  so  on,  This
 wil  be  without  increasing  in  the  lower
 levels  the  number  of  posts,  for  which
 we  have  not  enough  accommodation,
 for  which  we  do  not  have  enough
 housing.  The  way  in  which  we  deal
 with  that  sort  of  thing  is  not  to  send
 them  away,  but  to  see  that  they  are
 upgraded,  When  superior  posts  are
 created,  some  of  them  can  be  tested,
 given  refresher  courses  and  taken  on
 into  them.

 All  tese  reforms  are  urgently  called
 for.  From  the  point  of  view  of  the
 Finance  Minister,  he  is  quite  prepared
 to  consider  himself  a  servant  of  the
 House  and  get  support  from  whatever
 quarter  is  available  in  regard  to  grea-
 ter  financial  control  and  stringency
 Over  unnecessary  expenditure.  I  am
 grateful  for  the  suggestions  made  by
 hon,  Members.  I  know  the  House
 generally  would  support  anything  that
 the  Finance  Minister  comes  forward
 with.  As  I  have  said,  the  remedy
 for  these  defects  lies  in  remedying
 the  system  of  accounts,  The  system
 of  accounting  is  wrong.  That  is  the
 reason,  rather  than  any  patent  desire
 to  overspend.  I  take  into  acount
 whatever  remarks  had  been  made  and
 shall  try  to  set  things  right  to  the  ex-
 tent  of  my  ability.

 Mr.  Speaker:  I  shall  now  put  Shri
 Yashpal  Singh’s  cut  motion  to  vote.

 The  cut  motion  was  put  and  negatived.
 Mr,  Speaker:  The  question  is.
 Shri  B.  N.  Mandal  (Sarsa):  Is

 there  quorum,  before  passing  this  bud-
 gei?

 Mr.  Speaker:  Is  he  enquiring  from
 me  07  is  he  challenging  the  quorum?

 Shri  Hathi:  He  has  only  enquired:

 Mr,  Speaker:
 jection.

 He  has  not  raised  ob=
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 The  question  is:
 That  the  respective  excess  sums  not

 exceeding  the  amounts  shown  in  the
 third  column  cf  the  Order  Paper  be
 granted  to  the  President  to  make  good
 the  amounts  spent  during  the  year
 ended  3lst  day  of  March,  1962,  in  res-
 pect  of  the  following  demands  enter-
 ed  in  the  second  column  thereorf:

 Demands  Nos:  1,  10,  12,  18,  16,  24
 32,  47,  50,  69,  86,  88  90  and  95.

 The  motion  was  adopted.

 43.9  hrs.
 PUBLIC  EMPLOYMENT  (REQUIRE-

 MENT  AS  TO  RESIDENCE)
 AMENDMENT  BILL

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairg  (Shri  Hathi):  I
 beg  to  move:

 “That  the  Bill  to  amend  the
 Public  Employment  (Requirement
 as  to  Residence)  Act  957  be  taken
 into  consideration”.
 This  is  a  very  small  measure  and

 seeks  to  amend  the  existing  Act,  the
 ‘Public  Employment  (Requirement  as
 to  Residence)  Act,  1957.

 The  House  will  recall  that  the  Act
 of  957  was  passed  with  a  view  to
 avoid  certain  constitutional  difficulties
 ‘with  regard  to  employment  from  the
 Telengana  area  and  in  the  Territories
 of  Himachal]  Pradesh,  Manipur  and
 Tripura.  Under  article  6(l)  of  the
 Constitution,  there  should  pe  discri-
 mination  in  matters  relating  to  em-
 Ployment  or  appointment  on  the
 groung  of  caste,  creed,  sex,  religion
 or  residence.  Article  16(3)  enable
 Parliament  to  make  any  law  prescrib-
 ing  in  regard  to  a  class  or  classes  of
 employment  or  appointment  to  an
 office  under  the  Government  of,  or
 any  local  or  other  authority  within  a
 State  or  Union  Territory,  any  require-
 ment  as  to  residence  within  that  State
 or  Union  Territory  prior  to  such  em-
 Ployment  or  appointment.  Under
 article  35(a)  (i)  only  Parliament  has,

 VAISAKHA  4,  886  (SAKA)  Employment
 (Requirement  as  to  Resi-
 dence)  Amendment  Bill

 and  the  Legislature  of  a  State  does
 not  have  power  to  make  laws  under
 article  16(3).  Unless  Parliament
 makes  such  a  law,  the  ban  on  dis-
 crimination  ang  giving  preference  to
 people  in  a  particular  area  remains.
 It  was  therefore,  that  the  Act  of  9०57
 was  passed  and  rules  and  notification
 to  that  fact  were  issued  in  1959,
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 ₹  would  not  like  to  go  into  details,
 but  I  may  say  that  before  the  passing
 of  the  Act  there  were  several  laws
 in  different  States  which  imposed  con-
 dition  of  residence  for  being  employed
 in  that  State  service.  The  States  Re-
 organisation  Commission  said  that
 these  restrictions  should  go,  and  that
 there  should  be  no  preference  or  dis-
 crimination  on  the  groung  of  residence
 in  a  particular  area.  But,  as  the  House
 kmow,  when  Andhra  Pradesh  was
 formed,  some  concession  had  to  be
 given  to  the  Telegana  area  because
 of  its  backwardness.  Therefore,  as  an
 interim  arrangement  it  was  thought
 that  five  years  might  be  given  to  the
 people  of  the  Telegana  area  during
 which  they  should  be  given  preference
 in  employment.  Accordingly,  the  Pub-
 lic  Employment  (Requirement  as  to
 Residence)  Act,  957  was  enacted  by
 Parliament  in  957  repealing  all  the
 laws  in  force  in  the  States  and  Union
 Territories  with  regard  to  requirement
 as  to  residence  ‘for  purposes  of
 any  employment  or  appointment  under
 the  ‘State  or  under  any  local  or  other
 authority,  but  section  3  of  the  Act  em-
 powered  the  Central  Government  to
 make  rules  prescribing  requirements
 as  to  residence  within  Telengana  area
 or  within  the  Union  Territories  of
 Himachal  Pradesh,  Maipur  or  Pripura
 for  appointments  in  subordinate  ser-
 vices  or  posts  (non-gazetted  posts  in-
 cluding  Tehsildars)  under  the  control
 of  the  State  Government,  but  not  the
 higher  Class  I  or  IAS  services,  or  to
 any  service  or  post  under  a_  local
 authority  in  these  areas.  Section  5  af
 the  Act  fixed  a  duration  of  five  years
 from  the  commencement  of  the  Act
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 {Shri  Hathi]
 for  the  special  provisions  under  sec-
 tion  3.

 This  Act  actually  came  into  being
 on  2ist  March,  1959.
 some  private  Members  brought  a  Bill.
 They  thought  that  five  years  was  not
 enough,  that  the  period  should  be  ex-
 tended.  That  is  the  feeling  even  now.
 But  as  the  five  year  period  had  not
 expired  then,  we  said  that  at  the  pro-
 per  time  we  should  assess  the  situa-
 tion,  enquire  the  wishes  of  the  State
 and  in  the  area,  and  if  it  was  found
 that  the  people  there  still  had  not  pro-
 gressed  economically,  educationally
 and  otherwise  and  that  concessions
 had  to  be  given,  we  would  look  into
 this  question.  Accordingly,  we  have
 enquired  of  the  States  concerned.
 Andhra  Pradesh,  Manipur,  Tripura
 and  Himachal  Pradesh  have  said  that
 this  concession  should  be  continued
 in  order  to  reserve  employment  for
 local  residents,  and  it  is  not  likely
 that  this  feeling  will  disappear  in  the
 next  five  years.  But  the  progress  of
 education,  improvement  of  communt-
 cations  and  all-round  economic  growth
 May  bring  about  a  change  after  a  few
 years.  The  Andhra  Pradesh  Govern-
 ment  also  desired  the  extension  of  the
 period  of  protection  for  ‘Telengana
 residents,  and  this  shows  that  there
 is  need  for  this  concession  to  be
 extended.

 As  I  said  earlier,  we  had  told  the
 House  that  we  would  consider  this
 question  in  due  course.  It  is  in  ac-
 cordance  with  that  promise  that  the
 present  Bill  is  brought.  Clause  3  is
 Teally  the  operative  part  of  the  Bill,
 which  says  that  instead  of  five  years
 the  words  ten  years  be  substituted.

 Then  there  is  clause  4.  As  I  said
 the  Act  expired  on  2lst  March,  1964.
 It  will  take  some  time  before  this
 Bill  is  passed  by  both  the  Houses.
 Therefore,  under  this  clause  al]  ap-
 pointments  made  on  the  basis  of  the
 previous  Act  from  2lst  March  to  the

 In  the  meantime,

 APRIL  24,  964  Employment  (Require-  12546 ment  as  to  Residence)
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 date  when  this  Act  comes  into  force,
 are  validated.

 Clause  2  is  a  formal  clause,  which.
 is  a  usual]  clause,  that  all  the  rules
 made  under  the  Act  will  be  laid  be-
 fore  both  Houses  of  Parliament,

 This  is  the  main  object.  I  am  sure:
 that  this  House  will  give  its  support
 to  this  measure,  which  has  been
 brought  here  having  regard  to  the
 backwardness  of  the  areas,  and  having
 regard  to  the  wishes  of  the  people  in.
 the  area,

 I  move.

 Mr.  Deputy-Speaker:  Motion  mov-
 ed;

 ‘That  the  Bill  to  amend  the
 Public  Employment  (Requirement
 as  to  Residence)  Act,  1957,  be
 taken  into  consideration.”
 Shri  Ranga  (Chittoor):  I  am  glad

 to  associate  myself  with  my  hon.
 friend  in  supporting  this  Bill,

 It  is  true  that  these  areas  continue
 to  be  backward,  but  the  unfortunate
 thing  is  that,  though  it  has  been  more
 than  seven  years  since  Andhra  Pra-
 desh  was  brought  into  existence,  the
 backwardmess  continues  to  be  just
 as  heavy  and  unsatisfactory.  True,
 efforts  are  being  made  by  the  Andhra
 Pradesh  Government  to  spend  more
 and  more  for  the  social  and  ecnomic
 development  of  the  people  of  Telenga-
 na,  as  per  the  recommendations  made
 by  the  sub-committee  which  came  to
 tbe  constituted  as  one  of  the  by-pro-
 ducts  of  the  States  Reorganisation
 Act,  But  what  is  happening  is  that
 sometimes,  for  their  own  reasons,  the
 State  Ministries  do  not  find  it  possi-
 ble,  unfortunately,  to  agree  with  the
 recommendations  of  that  sub-com-
 mittee,  the  Telengana  Regional  Com-
 mittee,  and  implement  its  recom-
 mendations,  and  owing  to  various
 political  upsets  and  divisions  and
 differences  within  the  ruling  party
 itse)f,  which  has  been  predominantly

 wet  Y oh wtf”
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 represented  on  this  regional  commit-
 tee,  differences  arise  between  the
 regional  committee  and  the  Ministry
 of  the  day,  wiin  tne  result  that  the
 schemes  that  should  be  taken  up,  the
 funds  that  should  be  granted,  and  the
 manner  in  which  these  funds  should
 be  spent  and  results  should  be  achiev-
 ed  are  not  as_  satisfactory  as  they
 should  be.

 My  fear  is  that  the  same  things  may
 be  happening  in  Himachal  Pradesh
 also.  About  Tripura  and  Manipur  I
 cannot  say,  but  Himachal  Pradesh
 bas  been  suffering  from  similar  poli-
 tical  and  partisan  and  personal  diffe-
 rences  and  quarrels,  so  much  so  the
 developmenta)  works  of  that  area  are
 also  being  delayed,

 I  am  glad  my  hon.  friend  has  refer-
 red  to  the  earlier  difficulty  of  domi-
 cility,  Because  it  was  there,  that  res-
 triction  on  domicility,  in  many  of  the
 States—not  only  here  but  in  various
 other  States  like  Orissa  and  Bihar  for
 instance,  quite  a  lot  of  injustice  was
 being  perpetrated  against  the  ling-
 uistic  minorities.  Some  time  ago  a
 report  of  the  Linguistic  Commission-
 er,  I  think,  was  placed  on  the  Table
 of  the  House.  Through  him  the  House
 ‘was  made  aware  of  the  troubles  and
 disabilities  of  linguistic  minorities.
 It  is  good  that  the  condition  of  domi-
 cility  has  been  dispensed  with.  Yet
 various  kinds  of  discriminations  are
 being  devised  and  discovered  and
 experimented  not  only  by  the  State
 Governments  but  by  various  Minis-
 ters  also;  all  these  troubles  are  being
 created  by  the  Ministers  in  such  a
 way  that  the  linguistic  minorities  are,
 even  today,  at  a  very  great  dis-
 advantage.  It  does  not  matter  to
 which  particular  State  they  belong  or
 particular  language  they  speak;  their
 difficulty  is  still  there  and  I  wouid
 like  the  hon.  Home  Minister  and
 the  Home  Ministry  to  pay  special  atten-
 tion  to  this  particular  aspect  of  it  80
 that  the  rights  of  the  linguistic  mino-
 rities  are  properly  safeguarded.

 Coming  to  the  particular  question
 of  employment  in  regard  to  all  these

 VAISAKHA  4,  886  (SAKA)  Employment
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 people,  specia]  efforts  should  be  made
 to  reserve  certain  percentage  of  seats
 or  places  not  only  in  those  States  but
 also  in  the  All  India  Services  so  that
 the  people  of  those  States  are  given
 some  additional  opportunity  of  getting
 themselves  recruited  and  making  their
 contribution  to  their  own  State  as
 well  as  All  India  cadres.  Sometime
 ago,  a  formula  was  offered  to  the
 tribal  people  in  Assam  by  the  Prime
 Minister  and  we  are  glad  to  learn  that
 they  have  at  long  last,  through  their
 organisation,  accepted  the  Prime  Min-
 ister’s  proposals.  When  they  are
 implemented  through  administrative  or
 legislative  proposals,  I  request  the
 Home  Ministry  to  keep  in  mind  the
 neeq  for  the  same  kind  of  protection,
 for  instance,  in  the  Assam  political  set-
 up,  and  also  in  the  administrative  set-
 up,  such  protection  as  has  been  offered
 to  the  people  of  Telangana,  Tripura,
 Manipur  and  Himachal  Pradesh.
 During  the  next  four  years,  it  should
 be  possible  for  the  Government  to  80
 implement  these  proposals  and  help
 these  people  that  they  should  come
 back  to  this  House  and  say  _  that
 there  is  no  longer  any  need  for  fur-
 ther  extension  of  this  legislation  as
 those  people  have  reached  parity  with
 other  people.

 Shri  Hathi:  Mr.  Deputy-Speaker,  Sir,
 I  thank  Prof.  Ranga  for  his  support
 and  I  appreciate  also  his  feelings  that
 after  five  years  we  should  be  able  to
 develop  these  areas  in  such  a  way  as
 to  need  no  more  extension  of  them.
 This  is  only  an  interim  measure.
 We  do  not  want  to  keep  this
 area  backward  for  all  time  to  come
 and  even  now  it  is  with  some  reluc-
 tance  that  J  have  come  with  this
 measure  to  give  five  years  because  in
 these  five  years  we  should  have  been
 able  to  do  something.  But  five  years  or
 a  short  period  for  educational  or
 industrial  development;  it  takes  some
 more  time  before  young  men  reach
 the  age  of  employment  and  it  is,  there-
 fore,  that  I  have  brought  forward  this
 measure,  I  absolutely  agree  with  my
 hon,  friend  that  after  five  years  we
 should  be  in  a_  position  to  bring  our
 friends  in  Telangana,  Himachal  Pra-
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 desh,  Manipur  and  Tripura  to  a  level
 that  they  may  be  able  to  compete  with
 any  other  man  from  the  other  areas.

 I  find  that  in  these  areas  it  has  not
 been  possible  to  fill  all  the  posts  from
 local  people.  In  Homachal  Pradesh,
 out  of  328  posts,  65l  were  filled
 by  persons  on  residential  qualifica-
 tions  and  the  number  of  posts  filled
 by  non-entitled  persons  in  only  984.
 Some  posts  are  vacant  as  we  could
 not  find  local  people.  It  shows  that
 local,  qualified  people  are  not  avail-
 able,  This  concession  will  not  have
 much  meaning  unless  we  give  facili-
 ties  for  training  in  industries,  for
 education,  for  development,  etc.  It
 should  be  our  endeavour  to  see  these
 backward  areas  so  developed  within
 the  next  five  years  that  they  may
 come  up  to  the  level  with  the  rest  of
 the  country.  If,  as  suggested  by  Prof.
 Ranga,  we  reserve  posts  in  the  All
 India  cadre,  there  will  be  some  diffi-
 culty  in  the  sense  that  the  enthusiasm
 will  be  missing  because  they  will  be
 assured  of  this  quota  fixed  for  them.
 That  will  be  the
 maximum,  Once  we  give  that  con-
 cession.  that  enthusiasm  will  be
 slackened.  I  can  assure  my  hon.  friend
 that  we  shall  take  al]  possible  mea-
 sures  to  see,  in  the  Home  Ministry,
 that  these  areas  are  properly  looked
 after.  I  am  thankful  to  Prof.  Ranga
 for  his  support  and  I  move  that  the
 Bill  be  taken  into  consideration.

 Mr.  Deputy-Speaker:  The  question
 js:

 “That  the  Bill  to  amend  the
 Public  Employment  (Requirement
 as  to  Residence)  Act,  1957,  be
 taken  into  consideration.”

 The  motion  was  adopted.
 Mr,  Deputy-Speaker:  There  are  no

 amendments,  The  question  is:
 “That  clause  2

 the  Bill.”
 The  motion  was  adopted.

 Clause  2  was  added  to  the  Bill.

 stand  part  of

 Public  Employment  APRIL  24,  964  Advocates  (Amend-

 minimum  and  the-
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 ment)  Bill

 55

 Clauses  3,  4  ,  Enacting  Formula
 and  Title  were  added  to  the  Bill.

 Shri  Hathi:  Sir,  I  move:
 “That  the  Bill  be  passed.”

 Mr,  Deputy-Speaker:  The  question
 is:  af

 “That  the  Bill  be  passed.”
 The  motion  was  adopted,

 3.40  hrs.  3

 ADVOCATES  (AMENDMENT)  BILL

 The  Deputy  Minister  in  the  Minis-
 try  of  Law  (Shri  Bibudhendra  Misra):
 Sir,  on  behalf  of  Shri  A.  K.  Sen,  I  beg
 to  move:

 “That  the  Bill  further  to  amend
 the  Advocates  Act,  96l,  be  taken
 into  consideration.”

 It  will  be  recalled  that  when  the
 Advocates  Act  was  passed  by  Parlia-
 ment  in  the  year  96l,  its  sole  pur-
 Pose,  to  put  jt  briefly,  was  that  there
 should  be  only  one  class  of  legal
 practitioners  in  this  country,  namely,
 advocates,  and  secondly,  that  instead
 of  the  right  of  practice  for  the  advo-
 cates  being  restricted  to  the  particular
 high  court  where  they  are  enrolled,
 it  should  be  extended  to  the  whole  of
 India.  That  means,  there  should  be
 a  common  roll  of  advocates  entitled
 to  practice  throughout  the  territory  of
 India  including  the  Supreme  Court;
 and  thirdly,  to  create  autonomous
 Bars  with  fu!l  powers  to  have  full
 contro]  over  the  advocates,  Experi-
 ence  has  shown,  and  numerous  re=
 presentations  were  received  from
 various  bodie,  and  other  associations,
 also  from  the  State  Bar  Councils,
 about  the  practical  difficulties  that
 were  involved,  mainly  in  the  func-
 tioning  of  the  State  Bar  Councils  and
 in  the  all-India  Bar  Council,  Repre-
 sentations  were  received  ang  they
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 were  all  considered  by  the  Bar  Coun-
 cil  of  India  and  also  by  the  Attorney-
 General  who  by  virtue  of  his  position
 happens  to  be  the  President  of  the
 Bar  Council  of  India,  It  is  only  after
 consulting  the  Bar  Council  of  India,
 and  according  to  their  suggestions,
 that  this  Bill  has  been  brought  before
 the  House.

 I  will  only  briefly  summarise  the
 main  amendments  that  are  now  being
 sought  to  be  incorporated  in  the  Ad-
 vocates  Act.  It  will  be  recalled  that
 the  Advocates  Act  contemplates  that
 everybody  who  had  taken  his  law
 degree  before  the  28th  February,  963
 will  automatically  be  enrolled  as
 an  advocate,  and  after  taking  the  law
 degree,  after  the  28th  February,  1963,
 has  to  undergo  a  course  of  training
 and  to  appear  in  an  examination  pres-
 cribed  by  the  Bar  Council.  It  was
 thought  necessary  then  that  only
 taking  a  law  degree  probably  would
 not  qualify  a  person  to  discharge  the
 onerous  responsibility  that  he  has  to
 discharge  Therefore,  it  was  thought
 that  some  course  of  training  was
 necessary  if  a  person  can  effectively
 discharge  his  duties  ag  an  advocate.
 Unfortunately,  it  has  not  been  possi-
 ble  so  far  to  frame  common  rules  as
 to  how  and  what  the  course  of  stu-
 dies  should  be,  or  what  sort  of  exa-
 mination  will  be  held,  who  will  under-
 take  to  give  guidance  to  the  trainees
 and  allthat.  Attempts  are  being  made
 to  do  that,  but,  at  the  same  time.
 representations  have  been  made  from
 those  who  have  passed  after  the  28th
 February,  but  since  no  rules  have
 been  framed  and  since  the  Act  stands
 as  a  bar,  they  are  not  entitled  to  prac-
 tice.  Therefore,  it  is  now  proposed  to
 extend  the  date  from  the  28th  Feb-
 ruary,  963  to  3lst  March,  1964.  So,
 in  effect,  it  will  mean  that  any  law
 graduate  who  passes  the  examination
 prior  to  the  35  March,  964  will  be
 entitled  to  be  enrolled  as  an  advocate
 without  appearing  in  any  test.  We
 hope  that  after  this  period  probably
 by  the  time  the  next  batch  comes
 up,  the  Bar  Councils  will  be  in  a  posi-
 tion  to  frame  the  necessary  ruleg  for
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 giving  the  new  entrants  the  necessary
 training,

 I2552

 Then,  as  I  have  already  said,  the
 Act  intends  that  there  should  be  only
 one  class  of  advocates  throughout  the
 country;  it  has  been  found  from  ex-
 perience  that  certain  other  persons
 who  are  qualified  to  be  advocates  or
 who  had  the  right  to  practise  as  ad-
 vocates  but  who  have  not  got  the
 necessary  qualifications  to  be  advo-
 cates  under  the  Act  should  not  be
 debarred  from  being  advocates  and
 that  their  experience  in  the  field  of
 law  should  be  taken  into  considera-
 tion.  I  need  not  go  into  the
 list  which  has  been  speci-
 fied  in  the  Bill.  Therefore  it  is  pro-
 posed  that  certain  classes  of  practi-
 tioners  in  different  parts  of  the  country
 should  also  be  admitted  or  permitted
 to  be  enrolled  as  advocates  if  they  so
 choose.

 Then,  so  far  as  the  common  roll  of
 advocates  is  concerned,  it  will  be  seen
 that  the  Act  contemplates  a  common
 roll  of  advocates  who  will  be  entitled
 to  practise  throughout  the  territory
 of  India  as  well  as  in  the  Supreme
 Court,  and  it  has  been  specified  in  the
 Act  that  the  common  roll  should  be
 maintained  according  to  the  seniority
 of  advocates.  It  has  been  pointed  out
 by  the  Bar  Council  of  India  that,  first
 of  all,  to  have  a  common  roll  of  advo-
 cates  by  itself  is  a  very  huge  task  and
 also,  preparing  it  on  the  basis  of
 seniority  will  involve  quite  a  long
 time.  And,  therefore,  it  is  now  pro-
 posed  to  authorise  the  Bar  Council  of
 India  to  make  rules  for  the  purpose
 to  determine  how  the  common  roll
 should  be  maintained.

 Then,  so  far  as  the  advocates  of  the
 Supreme  Court  are  concerned.  when
 this  Act  came  into  force  from  3lst
 December,  1961,  you  will  remember
 that  there  are  two  classes  of  practi-
 tioners  in  the  Supreme  Court,  desig-
 nated  as  senior  advocates  and  junior
 advocates.  When  this  Act  came  into
 force  on  the  3Jst  December,  96l,
 senior  advocates  who  were  then
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 senior  advocates  were  also  considered
 under  the  Act  to  be  senior

 -advocates;  but  the  senior  advo-
 cates  work  under  certain  disability,
 because  they  are  precluded  from
 taking  up  certain  kinds  of  work  in  the
 Supreme  Court.  Therefore,  now  it  is
 sought  to  give  them  the  option,  to
 exercise  the  option  if  they  would  like
 to  be  treated  as  junior  advocates  and
 not  as  senior  advocates.  That  right
 is  given  here.

 So  far  as  the  functions  of  the  Bar
 Councils  are  concerned,  it  is  the  Bar
 Council  of  India  that  is  representative
 of  the  State  Bar  Councils,  and  the
 State  Bar  Councils  are  represented  in
 the  all-India  Bar  Council.  It  is  only
 fair;  it  was  not  made  clear  that  the

 “term  of  office  of  a  member  of  Bar
 Council  of  India  must  be  synonymous
 for  the  same  period  as  he  is  a  member
 of  the  State  Bar  Council  which  he
 represents.  Therefore,  it  is  now
 provided  that  the  term  of  office  of  a
 member  who  represents  a  State  Bar

 ‘Council  in  the  All-India  Bar  Coun-
 cil,  as  a  member  of  the  All-India
 Bar  Council,  will  cease  when  he  cea-
 ses  to  be  a  member  of  the  State  Bar
 Council.

 As  I  have  said,  it  is  intended  to
 create  an  autonomous  Bar  and  an
 all-India  Bar.  It  has  been  thought
 necesary  to  give  the  all-India  Bar

 ‘Council  certain  jurisdiction  so  as  to
 give  direction,  to  have  the  power  of
 revision,  to  call  for  the  records  of

 ‘the  State  Bar  Councils  for  properly
 excercising  or  laying  out  an  all-India
 policy;  and  it  has  been  thought  ne-
 cessary  to  invest  the  all-India  Bar
 Council  with  some  more  powers  and
 it  is  only  with  the  object  of  having  a
 common  roll,  to  have  an  autonomous
 Bar  and  to  have  a  uniform  policy.

 “Therefore,  the  powers  of  the  all-
 India  Bar  Council  have  been  exten-
 ded  over  the  State  Bar  Councils.

 These  are  in  short  the  amendments
 ‘that  are  proposed  to  be  incorporated
 now.  With  your  permission,  Sir,  I

 “move.
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 Mr.  Deputy-Speaker:  Motion  moved:
 “That  the  Bill  further  to  amend

 the  Advocates  Act,  96l,  be  taken
 into  consideration.”

 Shri  S.  M.  Banerjee  (Kanpur):
 Mr.  Deputy-Speaker,  Sir,  I  rise  to  sup-
 port  the  Bill  moved  by  the  hon.
 Deputy  Minister  of  Law.  I  remem-
 ber  when  the  first  amendment  was
 made,  there  were  representations  on
 behalf  of  the  Bar  Associations  and
 specially  those  law  graduates  who
 thought  that  they  were  not  entiteld
 to  get  this  concession  or  advantage
 because  of  certain  restrictions  in  the
 Bill.  I  was  a  bit  surprised  or  rather
 worried  when  the  previons  Bill  was
 withdrawn.  But  later  on  when  I  got
 information  from  the  hon.  Minister
 that  he  was  introducting  this  Bill,  I
 was  extermely  happy  to  know  that  it
 has  embodied  exactly  what  was  de-
 manded  by  the  law  graduates.

 As  very  ably  explained  by  my  hon.
 friend  the  Deputy  Minister  of  Law,
 even  those  graduates  who  would  be-
 come  law  graduates  after  3lst  March,
 1964,  if  I  understand  it  correctly,  will
 not  be  denied  of  this  advantage  under
 this  particular  Bill.  It  says:....”

 “the  term  of  office  of  the  mem-
 ber  of  the  Bar  Council  of  India
 elected  by  the  State  Bar  Council
 should  normally  be  for  the  same
 period  for  which  he  holds  office
 as  member  of  the  State  Bar  Coun-
 cil.”

 Then,  powers  have  been  given  to  all-
 India  Bar  Council  and  naturally  some
 powers  will  be  given  to  the  State  Bar
 Councils  too.  Then,  in  the  State-
 ment  of  Objects  and  Reasons,  they
 have  said  that  for  the  efficient  and
 smooth  working  of  the  Act  it  is  also
 considered  necessary  to  vest  in  the
 Central  Government  powers  to  make
 rules  in  respect  of  matters  which
 may  be  considered  necessary.  I  would
 like  to  know  whether  the  rules  have
 been  framed  or  are  likely  to  be
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 framed  soon,  and  whether  this  House
 will  be  entitled  to  have  the  rules
 discussed  because  there  is  a_  feeling
 that  the  framers  of  the  rules  under
 this  Act  may  not  include  certain
 things  which  were  demanded  by  the
 law  graduates.  I  should  be  happy  if
 the  Deputy  Minister  throw  some  light
 on  the  proposals  in  his  mind  and  how
 the  rules  are  going  to  be  framed  in
 this  connection.

 I  would  again  congratulate  the
 Deputy  Minister  for  bringing  this
 amendment.  It  has  given  an  oppor-
 tunity  to  all  ang  I  do  not  think
 any  complaint  will  be  there  no  rep-
 resentations  will  be  pouring  either
 to  us  or  to  the  Deputy  Minister.  With
 these  words,  I  support  this  Bill  and
 YFequest  the  Minister  to  explain  to  us
 what  will  be  the  salient  features  of
 the  rules  that  are  likely  to  be  framed.

 Mr.  Deputy-Speaker:  Any  hon.
 Member  who  would  like  to  speak?
 4  hours  have  been  allotted  to  this
 Bill.

 Shri  Oza  (Surendranagar):  Sir,
 this  Bill  has  come  by  surprise.  It
 has  brought  into  discussion  this  Act
 which  has  been  amended  from  time
 to  time.  My  attention  has  been
 drawn  to  several  law  graduates  from
 my  area,  who  have  their  practical
 difficulties.  Some  persons  who  have
 passed  the  law  examination  have  to
 undergo  some  training  because  the
 degrees  are  not  conferred  before  a
 particular  date  otherwise,  they  do
 not  have  to  undergo  it.  The  hon.
 Deputy  Minister,  who  is  piloting  the
 Bill,  said  that  some  persons  do  re-
 ‘quire  some  training  after  they  take
 their  law  degrees.  The  actual  confer-
 ment  of  the  degree  should  not  be  mate-
 rial.  Whether  they  have  passed  the
 appropriate  examinations  should  be
 the  deciding  factor.  Some  Universi-
 ties  may  delay  the  conferment  of
 degrees  for  some  time.  That  is  no
 fault  of  the  candidates,  who  have
 taken  the  courses  prescribed  by  the
 universities  ang  passed  the  examina-
 tions.  If  the  universities  had
 conferred  the  degrees  in  time,  thev
 ‘would  not  have  to  undergo  further
 training.  So  I  would  request  my  hon.
 friend  to  dermine  the  date  not  in  res-
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 pect  of  the  aciual  conferment  of
 the  degrees  and  the  date  of  convoca-
 tion,  but  in  respect  of  the  dates  of  the
 examination.  They  should  go  by  the
 dates  of  the  examination  and  should
 keep  the  course  in  view.

 The  law  graduates  have  also  brought
 to  my  notice  several  difficulties.  In
 some  centres,  it  has  been  found  that  it
 ig  not  possible  to  find  out  lawyers
 under  whom  they  can  take  training.
 It  has  been  laid  down  by  rules  and
 appropriate  laws  that  a  candidate  who
 has  passed  the  examination  after  a
 particular  time  has  to  take  practical
 training  under  advocates  who  have  put
 in  ten  years’  practice.  In  some  cen-
 tres,  there  is  a  limited  number  of
 senior  practitioners  who  are  eligible  to
 give  such  training,  with  the  result
 that  the  juniors  who  have  passed  the
 examination  cannot  do  the  chamber-
 ing.  So,  they  are  out  to  further  ex-
 penditure.  I  would  request  the  hon.
 Minister  to  take  this  into  consideraticn
 and  to  relax  the  rule,  because  it  has
 been  said  that  not  more  than  two  law-
 yers  can  be  taken  into  the  chamber
 of  a  senior  advocate.  That  would
 work  to  the  hardship  and  detriment  of
 several  graduates  who  cannot  find
 appropriate  places  for  training  in
 several  mofussil  areas.

 These  are  the  points  which  I  would
 like  to  put  before  the  Minister,  because
 they  have  struck  me  at  once.  I
 wanted  to  contribute  much  to  the
 discussion  on  this  Bill.  But  it  has
 come  only  this  morning.  When  I  came
 to  the  House  I  found  that  the  dis-
 cussion  was  going  on.  These  are  the
 points  which  came  toomost  to  my
 mind.  I  would  earnestly  request  the
 Deputy  Minister  to  keep  these  prac-
 tical  difficulties  in  view  and  if  neces-
 sary  bring  appropriate  amendments.

 Shri  Daji  (Indore):  Sir,  I  want  to
 Taise  two  points  in  connection  with  this
 Bill.  One  is,  I  do  not  appretiate
 that  the  question  of  qualifications  and
 disqualifications  for  membership  of
 Bar  Councils  and  who  can  stand  for
 election  and  vote  should  be  left  to  the
 rules  to  be  framed  under  the  Act.
 This  is  an  important  matter  and  it
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 cannot  be  left  to  the  rule-making
 power  of  any  authority  for  the  matter
 of  that.  At  least  such  an  important
 matter  should  have  been  specified  in
 the  Bill  itself  or  at  least  the  outlines
 and  limits  should  have  been  laid  down.
 Within  which  the  rule-making  power
 may  be  exercised  by  the  Bar  Councils,
 because  one  does  not  envisage  what
 qualifications  or  disqualifications
 might  or  might  not  be  brouglft  in  the
 exercise  of  the  rule-making  powers.

 Then,  the  whole  scheme  as  envi-
 saged  under  this  Act  about  new  ad-
 vocates  is  rather  unclear  even  now.
 We  have  been  stumbling  from  posi-
 tion  to  position  and  changing  dates,
 sometimes  to  accommodate  the  results
 of  this  university  or  that  university
 and  sometimes  because  the  whole
 machinery  is  not  ready.  But  for  this
 amendment,  I  do  not  know  what  the
 position  would  be.  In  August  a
 whole  bunch  of  fresh  advocates  are
 due  to  take  their  examinations  under
 the  Bar  Councils.  Whereas  they  have
 been  required  to  do  chamber  work,  to
 maintain  the  diary  and  to  work  under
 a  senior,  actual  several  State  Bar
 Councils  have  yet  been  unable  to  help
 these  youngsters.  The  purpose  with
 which  the  Parliament  initiated  this
 legislation  was  that  mere  law  gradua-
 tion  does  not  make  a  man  fit  to
 become  a  lawyer.  So,  some  sort  of
 practical  training  was  supposed  to  be
 there,  supplemented  by  lectures  and
 other  help  from  the  Bar  Council.  In
 the  absence  of  these,  what  is  left  Is
 only  the  onus  of  the  examination  with-
 out  the  benefits  accruing  therefrom.

 Also,  it  is  very  difficult  to  fit  in  the
 whole  pattern  of  law  studies  which
 different  universities  have  got.  There
 are  variations  in  the  curricula
 for  the  law  course  in  the  different
 universities.  The  dates  for  examina-
 tions  are  different.  Some  universi-+
 ties  hold  six-monthly  examinations
 and  some  yearly.  Some  hold  supple-
 mentary  examinations  and  some  do
 not.  The  result  is  whereas  in  some
 eases  a  fresh  law  graduate  may  have
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 to  goon  working  under  the  Bar
 Counci]  rules  for  8  or  20  months,  in
 other  cases  it  may  be  3  or  5  months
 only.  So,  what  I  submit  is  that  all
 these  matters  have  to  be  examined-in
 detail.  These  new  conditions  should
 not  be  enforced  till  rules  have  been
 framed,  porper  conditions  have  been
 created  and  the  whole  machinery  is
 ready,  so  that  the  benefits  we  want
 to  flow  from  this  may  actually  go  to
 the  law  graduates  and  uniformly  to
 all  the  law  graduates  of  different  uni-
 versities.  Merely  passing  the  Act
 will  not  help  unless  the  machinery  is
 created  simultaneously.  I  would  like
 to  know  what  steps  Government  have
 taken  for  that.  Next  session,  again
 some  State  Bar  Council  may  be
 failing  in  its  duty  and  again  we  may
 be  asked  to  accommodate  them.  How
 long  shall  we  go  on  in  this  ad  hoe
 manner?  That  is  the  difficulty  to
 which  the  Government  should  apply
 its  mind.

 Mr.  Deputy-Speaker:  Dr,  Aney.
 Shri  S.  M.  Banerjee:  Before  Dr.

 Aney  speaks,  we  should  have  quorum
 in  the  House.

 Mr.  Deputy-Speaker:  The  bell  is
 being  rung.

 There  is  now.  Dr.  Aney
 may  proceed.

 quorum

 Dr.  M.  S.  Aney  (Nagpur):  Sir,  the
 All  India  Bar  Council  is,  in  my
 opinion,  an  important  institution
 which,  if  properly  conducted,  will
 play  a  very  important  part.  The
 rights  given  to  the  All  India  Bar
 Council,  if  properly  exercised,  will
 mean  a  good  deal  of  improvement  in
 the  formation  of  the  judiciary  itself.
 It  has  got  this  importance.  Therefore,
 all  laws  regarding  the  Bar  Council
 and  the  advocates  who  are  to  be
 members  of  the  Bar  Councils  deserve
 to  be  very  carefully  considered.
 4  brs,

 I  am  glad  that  the  hon.  Minister
 of  Law,  in  this  Bill,  has  tried  to



 12559  4600८०६९४

 incorporate  the  various  suggestions
 which  have  been  made  by  this  House
 before.  One  important  thing  is,  the
 ditticulty  which  was  felt  in  the  en-
 roiment  of  advocates  has  been  remov-
 ed  by  this  Bill.  Secondly,  the  Bar
 Councils  are  given  wide  powers  under
 this  Bill.  in  respect  of  various
 matters.  Therefore,  the  proper  for-
 mation  of  the  Bar  Councils  is  a
 matter  of  great  importance.

 I  am  giad  that  in  the  formation  of
 State  Bar  Councils  special  care  has
 been  taken  to  see  that  a  certain  per-
 centage  of  advocates  of  certain  stand-
 ing  is  included.  The  provision  is:

 “Provided  that  as  nearly  as
 possible  one-half  of  such  elected
 members  shall,  subject  to  any
 rules  that  may  be  made  in  this
 behalf  by  the  Bar  Council  of
 India,  be  persons  who  have  for  at
 least  ten  years  been  advocates  on
 a  State  roll......  co

 considering  the  importance  of  the
 duty  of  Bar  Council  advocates  with
 standing  and  experience  are  neces-
 Sary  there  and  a  legal  provision  for
 that  has  been  made  now.  In  my
 opinion,  it  is  very  good.  When  we
 create  Bar  Councils  we  have  to  give
 them  disciplinary  control  also.  So
 persons  witk  sufficient  experience  of
 Bar  have  to  be  there.  If  they  have
 not  got  sufficient  experience,  instead
 of  being  useful  they  are  likely  to  be
 a  source  of  trouble  also.  Therefore,
 this  provision  for  associating  certain
 advocates  of  certain  standing
 with  the  Council  is  a  matter
 that  will  lead  to  proper  discussion
 and  deliberation  by  the  Council
 which,  in  my  opinion,  is  a  matter
 which  is  very  necessary.

 Lastly,  I  want  to  say  only  this.  Bar
 Councils  or  any  other  councils  can
 work  satisfactorily  only  if  there  is
 a  certain  important  outlook  before
 them.  The  judicial  system  in  thie
 country  is,  in  my  opinion,  the  bed-
 rock  on  which  democracy  stands.  The
 Bar  Councils  in  course  of  time  should
 be  so  powerful  as  to  give  proper
 recruits.  It  should  claim  the  rights
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 of  appointing  proper  judges  co.  the
 judiciary.  When  this  is  done  judges
 would  be  elected  only  from  the  mem-
 bers  of  the  Bar.  Then  only  we  will
 get  independence  of  the  judiciary.
 These  are  potentialities  of  the  Bar
 Council.  At  present  we  are  only
 making  a  beginning  of  it.  If  these
 potentialities  are  to  be  properly  deve-
 loped,  proper  care  has  to  be  taken  in
 the  initial  stages.  I  believe,  the  Bill
 that  is  before  us  shows  that  the
 framers  of  this  Bill  have  taken  into
 consideration  most  of  the  suggestions
 which  have  been  made  in  regard  to
 this  matter  by  various  members  of
 the  Bar  Associations.  I  am  sure  the
 Bill  that  iy  before  us  can  certainly
 make  ६  good  beginning  in  that  direc-
 tion,  and  I  support  it.

 2560

 Shri  Bibudhendra  Misra;  Sir,  a
 question  has  been  raised,  by  Shri
 Banerjee,  about  the  rule-making
 powers.  He  wants  to  know  why
 Government  is  taking  these  rule-mak-
 ing  powers,  I  would  like  only  ta  say
 that  it  is  not  the  intention  of  the  Gov-
 ernment  to  frame  rules  in  supersession
 of  the  powers  of  the  Bar  Councils.
 The  whole  idea  of  taking  this  extra-
 ordinary  power  is  to  frame  rules
 wherever  there  are  no  rules  so  as  to
 see  that  effect  is  given  to  the  provi-
 sions  of  the  Act.  The  Ail  India  Bar
 Councils  are  having  rules  on  all
 matters  arising  out  of  the  Advocates
 Act.  When  all  the  rules  are  made
 by  All  India  Bar  Councils,  it  will  not
 be  necessary  for  the  Government,
 simply  because  it  has  assumed  these
 powers  under  the  Act,  to  make  rules.
 Whenever  a  rule  is  framed  by  the
 Central  Government,  if  at  all  neces-
 sary,  if  Shri  Banerjee  will  kindly
 look  to  the  provision  under  sub-clause
 (5)  of  clause  2l,  he  will  find  that
 therein  it  has  been  expressly  stated
 that  it  will  be  laid  before  the  Houses
 of  Parliament.

 Then,  an  apprehension  has  been
 voiced  about  permitting  a  law  gradu-
 ate  to  be  enrolled  without  waiting
 for  his  obtaining  the  degree  in  a
 convocation  from  a  university.  There
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 is  no  apprehension  on  that  score  as
 will  be  seen  from  the  explanation
 appended  to  Section  24  of  the  Act.
 It  has  been  clearly  stated  that  for
 purposes  of  this  section  a  person  shall
 be  deemed  to  have  obtained  a  degree
 of  law  from  a  university  in  India  on
 the  date  on  which  the  results  of  the
 examinations  for  that  degree  are
 published  by  the  university  on  its
 notice  board  or  otherwise  declared
 him  to  have  passed  that  examination.
 Therefore,  that  right  accrues  to  a
 person  who  passes  that  examina-
 tion  under  the  Act  he  need  not
 wait  for  obtaining  a  degree  from  the
 university  in  which  he  studied.

 Shri  Daji  suggested  that  there
 should  be,  as  far  as  possible,  uniform
 legal  education  in  India.  That  is  a
 point,  also,  of  which  notice  has  been
 taken  by  the  Bar  Council  of  India.
 I  am  told  the  Bar  Council  of  India
 has  appointed  a  Legal  Education  Sub-
 Committee  to  find  out  what  should  be
 the  courses  of  studies  and  all  that.
 Since  under  the  Advocates  Act  itself
 the  Bar  Council  of  India  has  a  right
 to  recognise  the  universities  that  are
 imparting  legal  education,  the  Bar
 Council  of  India  will  also  come  in
 close  touch  with  the  universities  and
 the  universities  also  will  be  guided
 by  the  advice  of  eminent  counsels  that
 represent  the  Bar  Council  of  India.

 With  these  words,  Sir,  I  move  that
 the  Bill  may  be  taken  into  considera-
 tion.

 Mr.  Deputy-Speaker:  The  question
 is:

 “That  the  Bill  further  to  amend
 the  Advocates  Act,  96l,  be  taken
 into  consideration.”

 The  motion  was  adopted.

 Mr.  Deputy-Speaker:  We  shall  now
 take  the  Bill  clause  by  clause.

 Shri  Sinhasan  Singh  (Gorakhpur):
 Sir,  I  want  to  speak  on  clause  2.  7
 have  not  given  any  amendment  but  I
 would  like  to  speak  on  this  clause.
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 Mr.  Deputy-Speaker;  Let  us  take
 up  clause  by  clause.

 Clause  2.—(Amendment  of  section  3)

 Shri  Sinhasan  Singh:  This  clause
 seeks  to  give  a  kind  of  representation
 to  members  of  the  Bar  Council  divid-
 ing  them  into  two  halves.  The  origi-
 nal  provision  was  for  election  of  20
 members  by  proportional  representa-
 tion.

 It  provides:
 “Provided  that  as  nearly  as  possi-
 ble  one-half  of  such  elected  mem-
 bers  shall,  subject  to  any  rules
 that  may  be  made  in  this  behalf
 by  the  Bar  Council.  of  India,  be
 persons  who  have  for  at  least  ten
 years  been  advocates  on  a  State
 roll,  and  in  computing  the  said
 period  of  ten  years  in  relation  to
 any  such  person,  there  shall  be
 included  any  period  during  which
 the  person  has  been  an  advocate
 enrolled  under  the  Indian  Bar
 Councils  Act,  1926.”

 Sub-clause  (4)  refers  to  disqualifi-
 cation.  By  this  provision  what  we  are
 making  is  we  are  providing  certain
 reservation  amongst  the  members  of
 the  advocates  themselves—certain
 persons  will  be  enrolled  on  certain
 qualifications  and  the  rest  on  some
 other  qualifications.  Rather,  we  are
 making  two  water-tight  compartments
 amongst  the  advocates  themselves—
 those  who  were  enrolled  for  ten  years
 or  more  and  those  who  have  less  of
 experience.  This  will  create  some
 jealousy  between  the  two  sections.  If
 the  older  generation  will  go  by  this
 reservation,  the  younger  generation
 will  feel  jealous  that  the  older  gene-
 ration  are  getting  half  of  the  seats
 merely  by  reservation.  So,  why  have
 this  reservation?  The  Constitution
 provides  reservation  only  for  sche-
 duled  Castes  and  Backward  Classes.
 Therefore,  this  provision  in  the  Bill
 for  reservation  amongst  the  advocates
 themselves  is  a  novel  one.  I  do  not
 know  what  prompted  the  Government

 in  bringing  forward  this  amendment.
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 Then,  before  this  amendment,  there
 was  no  question  of  renewal  of  mem-
 bership.  Now  we  are  providing  that

 an  advocate  shall  be  disqualified  for
 being  a  member  of  the  State  Bar
 Council  unless  he  possesses  some  qua-
 lifications  as  may  be  prescribed  by  the

 Bar  Council.  The  clause  reads:

 “An  advocate  shall  be  disquali-
 fied  from  voting  at  an_  election

 under  sub-section  (2)  or  for  being
 chosen  as,  and  for  being,  a  mem-
 ber  of  a  State  Bar  ouncil,  unless
 he  possesses  such  qualifications  or

 satisfies  such  conditions  as  may  be
 prescribed  in  this  behalf  by  the
 Bar  Council  of  India,  and  subject  to
 any  such  rules  that  may  be  made,
 an  electoral  roll  shall  be  prepared

 and  revised  from  time  to  time  by
 each  State  Bar  Council.”

 It  amounts  to  an  annual  revision  of
 the  rolls  of  the  State  Bar  Council.  It
 may  well  happen  that  in  a  State  a
 member.  may  be  removeg  from  the
 roll.  He  may  contest  saying  that  it
 is  wrong  or  unlawful.  The  result
 will  be  that  it  will  also  become  like
 Parliament  or  State  Assembly  elec-
 tions.

 When  we  passed  the  original  Act,
 we  made  it  an  all-pervading  one,
 covering  all  the  legal  practitioners  of
 India  under  one  roll.  What  difficulty has  arisen  between  the  passing  of  the
 Act  and  now  to  necessitate  the  bring-
 ing  in  of  this  amendment?  Why  this
 apportionment  of  membership  _  bet-
 ween  junior  and  senior  advocates?
 What  is  the  necessity  for  prescribing
 disqualification  now?  I  hope  we  are
 entitled  to  know  from  the  Govern-
 ment  the  reasons  which  prompted
 them  to  bring  forward  these  amend-
 ments.

 Then,  the  Bar  Councils  Act  itself  is
 a  voluminous  one.  Also,  its  amend-
 ment  has  not  been  infrequent.  Every
 time  we  are  coming  forward  with  one
 or  two  amendments.  There  is  also
 an  amendment  given  notice  of  by  a
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 private  Member,  and.  I  think  it  is
 coming  up  today.  I  feel  that  an  Act
 which  refers  to  the  legal  luminaries
 should  have  some  sanctity  attached
 to  it  and  it  should  not  be  tampered
 with  lightly.  If  we  are  bringing  for-
 ward  amendments  to  the  same  Act
 every  now  and  then,  it  only  shows
 that  we  are  not  considering  the  sub-
 ject  in  all  its  aspects  when  we  try  to
 amend  it.  4  feel  that  we  should  not
 bring  forward  amendments  in  such
 lighthearted  fashion.  An  Act  should
 be  amended  only  when  it  is  absolutely
 essentizl.
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 श्री  द्वारका  दास  मंत्री  (भीर)  :  इलाज
 २  के  प्रोबीइजों  में  कहा  गया  है  :  'प्रंवाइडिड

 देश  एड  तीसरी  एज  पासिबिल  वन-दावा
 सच  इफैक्टिव  Red” oe  .  |  मैं
 निवेदन  करना  चाहता  हूं  क्रि  जब  हम  कई
 कानून  बनाते  हैं,  तो!  उस  में  क्रूर  क्लैरिटी
 होनी  चाहिए,  ताकि  उस  का  इन्णटरप्रेटेशन
 सही  और  साफ  तौर  से  हो  सके  ।  जब  हम  ने
 इस प्र(वाइजो  में  “बन-हाफ  आफ  सच
 इफेक्टिव  मैम्बर्स'  लिख  कर  स्पेसिफिक  कर
 दिया  है,  तो फिर  एज  नीयरली  एज  सिबल”
 शब्दों  की  आवश्यकता  महसूस  नही  ह  ती  है  !
 प  शब्दों  से  इंटरप्रिटेशन  में  गलतियां  हू  ने
 की  सम्भावना  रहेगी  ।  इसलिये  बेहतर  है  कि
 ये  लफ्ज  यहां  से  हजफ  (डिलीट)  कर
 दिये  जायें  |

 The  Minister  of  Law  (Shri  A,  K.
 Sen):  Mr.  Deputy-Speaker,  the  now
 clause  (2)  has  been  proposed  at  the
 suggestion  of  the  All  India  Bar  Council
 and  senior  members  of  the  bar  like
 Shri  N.  C.  Chatterjee  and  _  others.
 There  is  a  similar  provision  for  reser-
 vation  of  a  minimum  number  of  seats
 for  senior  advocates  in  the  Bar  Coun-
 cils  Act  of  1926.  We  did  not  put.  it
 in  the  original  Bill  but  during  the
 working  of  the  Advocates  A-:t  it  has
 been  found  rather  unpleasant  that
 senior  advocate  do  not  propose  to  go
 into  the  din  and  bustle  of  the  elec-
 tions  with  the  result  that  only  junior
 advocates  with  little  experience  gét
 elected.  The  result  is  that  the  mature
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 {Shri  A.  K.  Sen]
 experience  of  the  senior  advocates
 does  not  come  to  play  in  the  delibera~
 tions  of  the  Bar  Council.  Therefore,
 we  have  thought  it  proper,  at  the
 suggestion  of  the  Bar  Council  of
 India.  the  Attorney-General  and  other
 senior  members  of  the  Bar,  that  we
 should  re-introduce  the  provision
 which  was  in  the  Act  of  1926.

 With  regard  to  the  point  on  “as
 nearly  as  possible”,  sometimes  it  may
 be  a  fraction.  The  hon.  Member  does
 not  know  that  it  is  a  special  law
 where  we  may  come  across  a  case
 where  there  is  a  possibility  of  a  frac-
 tion  is  eliminated.  It  is  an  expression
 of  drafting  which  is  absolutely  neces-
 sary  in  such  cases  when  we  fix  the
 minimum  percentage.

 With  regard  to’  the  point  raised  by
 Shri  Sinhasan  Singh  about  the  quali-
 fications  being  prescribed  for  standing
 for  election  and  for  voting  on  elec-
 tions,  at  the  present  moment.  we  have
 no  All  India  Bar;  we  have  Bar  Coun-
 cils  in  the  States.  But  might  happen
 is  that  different  Bar  Councils  may
 prescribe  different  qualifications  and
 then  it  will  become  very  difficult.  In
 fact,  such  cases  have  occurred.  We
 find  that  the  All  India  Bar  Council
 cannot  enforce  a  uniform  qualification
 because  it  has  no  power  to  do  sc.
 That  is  why  we  have  introduced  this
 provision  so  that  there  may  be  uniform
 prescription  of  qualification  all  over
 the  country.

 Mr.  Deputy-Speaker:  The  question
 is:

 “That  clause  2  stand  part  of  the
 Bill”.

 The  motion  was  adopted.
 Clause  2  was  added  to  the  Bill.

 Clauses  3  and  4  were  added  to  the  Bill.
 Clause  5.—  (Disciplinary  committees).

 Shri  K.  L.  More  (Hatakanangle):  I
 wish  to  say  one  or  two  things  regard-
 ing.  clause  5  Under  section  9  the  dis-
 ciplinary  committee  of  a  Bar  Council
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 is  to  consist  of  five  members.  Now,
 under  the  present  clause  5,  the  num-
 ber  is  to  be  reduced  to  three  and  the
 reason  given  is  that  the  committee
 would  be  unwieldy.  But  I  do  not
 support  this  and  the  committee  should
 consist  of  five  members,  instead  of
 three.  So,  I  oppose  this  clause.

 Shri  A.  K.  Sen:  This  is  also  one  of
 the  suggestions  of  the  All  India  Bar
 Council;  it  is  not  a  suggestion  of  the
 Government  at  all,  and  I  am  sure  the
 hon.  Member  witl  give  more  weight
 to  the  experienced  view  of  the  Bar
 Council.  In  fact  they  have  found  it
 difficult  to  gather  five  members,  par-
 ticularly  when  they  are  spread  out  all
 over  the  State.  Tnerefore,  they  have
 found  it  that  three  would  possibly  be
 a  practical  number  for  the  purpose  of
 holding  a  sitting  of  the  disciplinary
 committee,  because  they  should  be
 senior  qualified  members,  respected
 by  the  members  of  the  profession  and
 who  do  not  want  to  stand  for  election.
 That  is  why  this  provision  has  been
 inserted.

 Mr.  Deputy-Speaker:  The  question
 is:

 “That  clause  5  stand  part  of  the
 Bill.”

 The  motion  was  adopted.
 Clause  5  was  added  to  the  Bill.

 Clauses  6  to  0  were  added  to  the  Bill.
 Clause  Il.—  -(Amendment  of  section

 20).

 Shri  Parashar  (Shivpuri):  Mr.
 Deputy-Speaker,  Sir,  in  clause  I],
 sub-clause  (A)  (ii)  (a)  reads:—

 “the  words  ‘after  such  training’
 shall  be  omitted;”
 In  the  original  section  24
 Shri  A,  K.  Sen:  Where  is  the  hon.

 Member  reading  from?  There  is  no
 sub-clause  (A)  or  (B)  in  clause  ll.  I
 think  ,he  must  be  reading  from  the
 Bill  which  has  been  withdrawn.
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 Shri  Parashar:  I  am  reading  from
 the  Bill  which  has  been  supplied  to  me,
 I  do  not  know  if  it  has  been  with-
 drawn.

 Mr.  Deputy-Speaker:  Have  you  got
 anything  to  say  on  clause  ll  of  the
 new  Bill?

 Shri  Parashar:  No.

 Mr,  Deputy-Speaker:  The  question
 ds:

 “That  clause  ll  stand  part  of
 the  Bill.”

 The  motion  was  adopted.
 Clause  l  was  added  to  the  Bill.
 Clause  72  was  added  to  the  Bill.

 ‘Ciause  Bo  (Amendment  of  section
 24).

 Shri  H,  V.  Koujalgi  (Belgaum):
 ‘Sir,  the  original  Act  was  amended  by
 Act  32  of  962  according  to  which
 some  of  the  law  graduates  who  passed
 their  examination  before  the  28th
 February,  1963,  were  exempted  from
 further  training.  As  some  of  the  Bar
 Councils  could  not  frame  the  rules,
 this  training  could  not  be  given.
 According  to  the  Bill  which  has  now
 ‘been  withdrawn,  the  concession  was
 to  be  given  up  to  the  3lst  December,
 963  and  now  the  concession  is  to  be
 ‘extended  to  those  students  who  pass
 ‘before  the  3lst  March,  1964.  Of
 «course  it  is  said  further  namely,—-

 “or  to  such  other  later  date  as  may
 ‘be  prescribed”.  But  this  “such  other
 later  date  as  may  be  prescribed”  will
 remain  inoperative.  We  do  not  know
 -who  is  to  move,  or  even  if  it  is  moved
 that  the  date  should  be  extended  to
 ‘some  other  date,  it  would  take  a  long
 time.

 What  I  want  to  urge  is  that  the
 benefit  goes  only  to  those  students
 who  pass  before  the  3lst  March,  1964
 but  in  many  universities  the  exam!-
 nations  are  held  in  the  month  of
 April  and  the  results  are  declared  in
 the  month  of  May.  That  is  the  case
 in  most  of  the  States.  So,  it  is  better
 that  this  advantage  should  be  given
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 to  all  students  who  pass  during  the
 year  964  After  that  this  concession
 may  not  be  given.  So,  instead  of
 giving  a  particular  advantage  only  to
 particular  universities  who  declare
 their  results  by  the  35६  March,  1964,
 it  is  better  that  the  advantage  Is
 given  to  all  students.

 I2568

 Shri  A.  K,  Sen:  I  can  assure  the
 hon.  Member  that  if  there  is  a  good
 case  of  any  university,  we  will  consi-
 der  it.  That  is  why  instead  of  com-
 ing  up  to  Parliament  each  time  we
 are  taking  the  pwer  to  extend  the
 date  by  an  appropriate  notification.

 Shri  K.  L.  More:  I  wish  to  add
 nothing;  I  only  wish  to  congratulate
 the  hon.  Law  Minister  for  widening
 the  scope  of  section  24.
 It  says

 “It  is  algo  considered  necessary
 to  enlarge  the  scope  of  section  24
 to  cover  certain  other  classes  of
 persons  as  well  who  by  reason  of
 their  training  or  experience  should
 be  eligible  for  enrolment  whether
 they  are  law  graduates  or  not.”

 So,  the  benefit  is  extended  to  certain
 classes  of  pleaders  or  legal  practi-
 tioners  and  I  congratulate  the  hon.
 Law  Minister.

 Shri  S.  M,  Banerjee:  Sir  I  support
 the  contention  of  my  hon.  friend  who
 spoke  just  now.  This  particular  point
 about  the  3lst  day  of  March,  964  was
 also  brought  out  by  my  hon.  friend.
 Shri  Homi  Daji  and  in  reply  to  that
 the  hon.  law  Minister  just  now  stated
 that  if  there  is  a  good  case,  it  will
 be  seen  that  those  cases  are  covered
 under  the  rules,  if  I  heard  him  cor-
 rectly  now  rules  are  yet  to  be  framed.

 Shri  A.  हू,  Sen:  Not  rules.  The  lan-
 guage  is:

 “or  to  such  other  later  date  as
 may  be  prescribed”.
 Shrimati  Renu  Chakravartty  (Bar-

 rackpore):  By  rules.

 Shri  A.  हू,  Sen:  By  rules,  of  course.
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 Shri  S.  M,  Banerjee:  |  expressed  my
 apprehension  about  this  while  I  was
 initiating  the  debate  on  this.  We  do
 not  know  what  the  rules  are  and  the
 hon.  Deputy  Law  Minister  when  he
 replied  could  not  give  us  an  idea  about
 them.  There  is  a  fear  lurking  in  the
 minds  of  hon.  Members  as  also  of  the
 advocates  because  the  dates  of  exami-
 nations  are  different  in  different
 States.  So,  what  I  suggest  is  that
 some  provision  should  be  there.
 Though  an  amendment  has  not  been
 moved,  an  amendment  can  be  moved.
 It  is  not  too  late  because  this  Bil!  is
 not  going  to  conclude  today.  A  suit-
 able  amendment  can  be  brought  on
 behalf  of  Government  which  should
 allay  the  fear  which  is  lurking  in  the
 minds  of  those  advocates  about  this
 particular  date.

 What  does  it  say?  It  says:—

 “before  the  3lst  day  of  March,
 1964,  has,  for  at  least  three  years,
 been  a  vakil  or  a  pleader  or  a
 mukhtar,  or  was  entitled  at  anv
 time  to  be  enrol  under  any  law
 then  in  force  as  an  advocate  of  a
 High  Court  (including  a  High
 Court  of  a  former  Part  B  State)
 or  of  a  Court  of  Judicial  Com-
 missioner  in  any  Union  terri-
 tory;”.

 I  put  this  pertinent  question  to  my
 hon.  friend,  the  Deputy  Law  Minister
 whether  the  “3lst  day  of  March,  1964”,
 would  cover  all  cases  or  again  some
 lacuna  will  remain.  It  does  not  iook
 nice  that  every  time  this  House  is
 asked  to  pass  certain  amendments  to
 the  original  Act.  Sometimes  the  Act
 is  amended  in  such  a  way  that  all  the
 original  sections  are  amended  an.  it
 becomes  a  new  Act.

 So,  I  would  only  request  that  a
 proviso  mav  be  given.  It  is  my
 earnest  request  to  the  Law  Minister,
 through  you,  because  both  the  Law
 Minister  and  the  Deputy  Law  Minis-
 ter  have  taken  enough  pains  to  adjust
 our  young,  energetic  advocates.  There
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 were  representations  after  representa-
 tions,  on  their  behalf,  addressed  to  all
 the  Members  of  Parliament  andto  the
 Law  Minister.  So,  I  would  only  re-
 quest  him  kindly  to  see  if  there  is  a
 way  out  and  if  this  can  be  adjusted
 and  a  proviso  can  be  added.  I  Go  not
 want  further  amendinents  cf  this
 There  may  be  a  proviso  saying  either
 the  3lst  day  of  March,  1964,  or  the
 date  of  announcement  of  result,  which-
 ever  is  earlier”.  It  can  be  said  like
 this.  A  proviso  must  be  there  so
 that  it  may  safeguard  the  interests  of
 all  those  who  wish  to  b2  lawyers  and
 wish  to  join  the  bar.  We  cannot
 possibly  ignore  their  genuine  demand.

 With  these  words,  I  request  the  Law
 Minister  kindly  to  throw  some  light
 on  this.

 Shrimati  Renu  Chakravartty:  Mr.
 Deputy-Speaker,  Sir,  I  must  say  that
 this  Amendment  Bill  to  the  Advocates
 Act  is  a  welcome  change  from  the
 point  of  view  of  the  State  of  West
 Bengal.  As  you  know,  in  the  original
 Bill  actually  the  mukhtars  were  com-:
 pletely  left  out  and  while  mukhtars
 of  West  Bengal  were  left  out,  in  many
 of  the  Part  B  States  and  in  other
 erstwhile  princely  States  those  who.
 had  been  practising,  not  as  degree-
 holders  of  law  but  with  lesser  quali-
 fications,  were  going  to  be  recognised.
 But  the  mukhtars  were  not  going  to
 be  recognised.  The  strength  of  mukh-
 tars  practising  in  all  the  different
 courts  of  West  Bengal  is  about  1,400.
 About  nine  hundred  or  more  have  been
 practising  for  fiften  years.
 Some  of  our  most  eminent  lawyers
 have  been  mukthars.  And  certainly
 in  every  sub-divisional  court  it  is
 these  mukthars  who  are  the  back-
 bone  of  the  entire  Bar,  and  they  are
 the  poor  man’s  lawyers.  They  are
 an  important  body  of  lawyers  about
 whom  it  was  stated  by  no  less  a  per-
 son  than  Sir  Trevor  Harris  in  the
 report  of  the  Reforms  Committee  in
 1952:

 “It  appears  to'  us  that  the
 possession  of  law  degree  is  net
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 absolutely  necessary  for  the  work
 of  mukthar”.
 Mr.  Deputy-Speaker:  Will  the  hon.

 Member  take  some  more  time?
 Shrimati  Renu  Chakravartty:  Yes,

 Sir.
 Mr.  Deputy-Speaker:  She  may  con-

 tinue  tomorrow.

 We  will  now  take  up  _  non-official
 business.  There  is  a  motion  to  be
 moved.  Shri  S.  M.  Banerjee.

 Shri  S.  M.  Banerjee:  I  beg  to  move:

 “That  this  House  agrees  with
 the  Forty-second  Report....”

 Shri  A,  K.  Sen:  May  I  only  appeal
 to  you  to  take  up  this  particular
 clause,  clause  13,  today,  because  I
 shall  not  be  here  tomorrow?

 Mr.  Deputy-Speaker:
 time  now.

 There  is  no

 Shri  A.  K.  Sen:  Only  one  minute.

 Shrimati  Renu  Chakravartty:  It  is
 a  fundamental  clause.

 Shri  S.  M.  Banerjee:  You  have  such
 an  able  Deputy,  he  can  reply.

 Mr,  Deputy-Speaker:  Yes,  Mr.
 Banerjee.  You  may  move  _  the
 motion.

 COMMITTEE  ON  PRIVATE  MEM-
 BERS’  BILLS  AND  RESOLUTIONS

 (ForTY-SECOND  REPORT)
 Shri  S.  M.  Banerjee:  I  beg  to  move:

 “That  this  House  agrees  with
 the  Forty+second  Report  of  the
 Committee  on  Private  Members’
 Bills  and  Resolutions  presented
 to  the  House  on  the  22nd  April,
 1964.”

 Committee  on  VAISAKHA  4,  886  (SAKA)  Fixaticn  of
 Responsibility  (of  persons

 in  Authority)  Bill
 Mr.  Deputy-Speaker:  The  questicn

 is:
 “That  this  House  agrees  with

 the  Forty-second  Report  of  the
 Committee  on  Private  Members’
 Bills  and  Resolutions  presented
 to  the  House  on  the  22nd  April,
 1964.”
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 The  motion  was  adopted.

 REPRESENTATION  OF  THE
 PEOPLE  (AMENDMENT)  BILL*

 (Insertion  of  new  Section  6A)
 by  Shri  Prakash  Vir  Shastri.

 श्री  प्रकाश वीर  शास्त्री  (बिजनौर):
 उपाध्यक्ष  महोदय,  मै  प्रस्ताव  करता  हूं
 कि  लोक  प्रतिनिधित्व  एक्ट,  १६५१  में
 आगे  संशोधन  करने  वाले  बिल  को  पेश  करने
 की  अनुमति  दी  जाये  ।

 Mr.  Deputy-Speaker;  The  question:
 is:

 “That  leave  be  granted  to  in-
 troduce  a  Bill  further  to  amend
 the  Representation  of  the  People
 Act,  1951."

 The  motion  was  adopted.

 श्री  प्रफाशवीर  शास्त्री  :  मैं  बिल  को
 पेश  करता  हूं  ।

 FIXATION  OF  RESPONSIBILITY
 (OF  PERSONS  IN  AUTHORITY)
 BILL*  by  Shri  Parashar

 Shri  Parashar  (Shivpuri):  I  beg  to
 move  for  leave  to  introduce  a  Bill  to
 provide  for  fixation  of  individual  res-
 ponsibility  of  persons  in  authority
 with  reference  to  national  defence
 and  development  of  the  country
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 Mr.  Deputy-Speaker:  The  question
 Ss:

 “That  leave  be  granted  to  in-
 troduce  a  Bill  to  provide  for
 fixation  of  individual  respomsi-
 bility  of  persons  in  authority
 with  reference  to  national  de-
 fence  and  development  of  the
 country.”

 The  motion  was  adopted.

 Shri  Parashar:  I  introduce  the  Bill.

 CONSTITUTION  (AMENDMENT)
 BILL*

 (Amendment  of  article  85)  by  Shri
 Prakash  Vir  Shastri.

 श्री  प्रकादाकोर  श्ञास्त्री  :  में  प्रस्ताव
 करता  हूं  कि  भारत  के  संविधान  में  आगे
 संशोधन  करने  वाले  बिल  को  पेश  करने  की
 अनुमति  दी  जाये  t

 Mr.  Deputy-Speaker:  The  question
 ds:

 “That  leave  be  granted  to  in-
 troduce  a  Bilj  further  to  amend
 the  Constitution  of  India”.

 The  motion  was  adopted.

 श्री  प्रकाशवीर  शास्त्री  :'मैं  बिल  को  पेश
 करता  हूं  ।

 CONSTITUTION  (AMENDMENT)
 BILL*

 (Omission  of  article  370)  by
 Prakash  Vir  Shastri,

 Shri

 श्री  प्रहादावीर  शास्त्री  :  में  प्रस्ताव
 करता  हूं  कि  भारत  के  संविधान  में  आगे
 संशोधन  करने  वाले  बिल  को  पश  करन  की
 अनुमति  दी  जाये  ।

 Constitution  (Amend-  APRIL  24,  964  Protection  of  Circus  I2574
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 Mr.  Deputy-Speaker:  The  question
 is:

 “That  leave  be  granted  to  in-
 troduce  a  Bill  further  to  amend
 the  Constitution  of  India.”

 The  motion  was  adopted.

 श्री  प्रकाशकों  शास्त्री  2  मैं  बिल  को
 पेश  करता  हूं  ।

 Shri  Raghunath  Singh  (Varanasi):
 We  are  unanimous  in  this  matter.

 PROTECTION  OF  OIRCUS  EM-
 PLOYEES  BILL—contd.

 by  Shri  Nambiar

 Mr.  Deputy-Speaker:  The  House
 will  now  proceed  with  the  further
 consideration  of  the  following  motion
 moved  by  Shri  Ananda  Nambiar  on
 the  l0th  April,  1964:

 “That  the  Bill  to  protect  the
 Circus  employees  by  bringing
 them  under  the  operation  of  the
 Industrial  Disputes  Act,  947  and
 the  Workmen’s  Compensation
 Act,  1923,  etc.,  be  taken  into  con-
 sideration.”

 Fifty-five  minutes  are  left.  Shri
 S.  M.  Banerjee  .may  continue  his
 speech.

 Shri  S.  M.  Banerjee  (Kanpur):  Sir,
 I  rise  to  support  the  Bill  moved  by
 my  hon.  friend  Shri  Nambiar.  This
 particular  Bill  had  the  support  of  all
 the  Members  who  spoke.  Mr.  Alva,
 when  he  supported  the  Bill,  mention-
 ed  in  this  House  the  pathetic  story
 of  those  young  boys  and  girls  who
 are  forced  to  work  in  a  circus  and
 about  the  treatment  meted  out  to
 them.

 It  is  really  a  tragedy  in  this  coun-
 try  that  those  labour  legislations
 which  were  passed  in  this  House  after
 so  much  of  discussion,  which  accord-
 ing  to  me  890  according  to  the
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 workers  gave  relief  to  the  working
 people  of  this  country  to  some  ex-
 tent,  are  not  applicable  to  the  circus
 employees.

 Recently,  when  the  Russian  Circus
 came  here,  I  saw  there  one  of  the
 managers  or  the  person  who  was
 managing  the  show  of  that  circus  in
 Kanpur.  I  put  a  question  to  him,
 “Don’t  you  employ  or  don’t  you  train
 the  small  boys  and  girls  in  your
 country  for  such  acrobatic  feats?”
 And  he  told  us,  “In  our  country  we
 do  not  allow  the  young  boys  and  girls
 or  children  to  take  part  in  circus  un-
 less  their  parents  are  also  there”.
 And  there  was  a  small  girl  whose
 parents,  both  the  father  and  mother,
 were  working  in  the  circus,  and  they
 always  used  to  safeguard  the  interests
 of  that  poor  girl.

 But  in  our  country  what  happens?
 ‘Those  children  are  taken  out  from
 their  homes  and  they  are  trained;  and
 they  are  trained  in  such  a_  harsh
 manner  that  they  are  beaten  almost
 to  death.  My  friend  Shri  Nambiar
 has  brought  certain  glaring  instances
 and  he  has  proved  by  those  facts,
 quoting  from  articles  various  state-
 ments,  how  these  young  boys  and
 girls  or  children  are  treated  by  the
 circus  authorities.

 In  the  statement  of  objects  and
 reasons  to  his  Bill  Shri  Nambiar  has
 clearly  mentioned:

 “The  artistes  and  employees  on
 whose  labour,  sweat  and  lives  the
 success  of  circus  depends  are
 ‘treated  very  badly.  Children,
 even  below  WW  years  of  age,
 sometimes  destitutes,  are  em-
 ployed  and  given  very  harsh
 treatment  and  training  and  are
 kept  in  perpetual  terror  by  some
 unscrupulous  managers.  Female
 employees  are  not  looked  after
 properly  and  there  are  a  number
 of  instances  of  extreme  outrage-
 ous  behaviour.  Wages  are  also
 not  properly  paid.

 Therefore,  it  is  necessary  to
 prevent  such  ill-treatment  meted

 VAISAKHA  4,  886  (SAKA)  of  Circus  I2576
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 out  to  a  vast  section  of  circus
 employees  who  trade  upon  their
 body,  lives  and  existence.  When
 Progressive  labour  laws  have
 been  enacted  to  effect  improve-
 ment  in  the  working  and  living
 conditions  of  labour  in  general  in
 this  country  after  independence,
 it  is  undesirable  to  allow  this  ill-
 treatment  to  continue  in  an  in-
 dustry  which  employs  more
 than  10,000  men,  women  and
 children.”

 For  the  proper  education  and  for
 the  entertainment  of  our  sons  and
 daughters  we  really  want  the  circus
 industry  to  grow.  There  should  be
 more  circuses,  because  if  it  is  a
 matter  of  sending  our  children  to  see
 films,  we  have  no  such  film,  or  a  very
 small  number,  in  our  country  to
 which  we  can  safety  send  our  child-
 ren.  So,  naturally,  if  we  want  enter-
 tainment  we  have  to  send  them  ४०
 some  good  circus,  so  that  they  may
 also  develop  their  physical  abilities
 and  also  enjoy  the  performances  at
 the  circus.  My  friend  Shri  Sheo
 Narain  asks  “Circus?”  Perhaps  he
 has  not  gone  to  a  circus;  I  will  send
 him.

 Shri  S.  N.  Chaturvedi  (Firozabad):
 He  has  been  a  participant  in  the
 circus.

 Shri  S.  M.  Banerjee:  Very  good.
 Then  he  would  be  able  to  realise  how
 bitterly  he  would  have  been  treated
 when  he  was  a  child.

 So  I  feel  that  we  should  give  pro-
 per  incentive  to  those  artistes,  and  I
 expect  that  the  Deputy  Labour  Min-
 ister  who  will  reply  to  the  debate  will
 not  quibble  with  words  by  saying  that
 they  are  being  paid  compensation.  I
 can  quote  several  instances  where  nu
 compensation  has  been  paid.  Perma-
 nent  disability,  loss  of  hand,  loss  of
 legs,  internal  haemorrhage,  and  su
 many  cases  IT  can  quote  where  none
 has  been  given  compensation.  There
 are  cases  where  pregnant  women
 were  asked  to  give  acrobatic  feats  and
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 that  resulted  in  abortions  and  the
 death  of  the  women.  What  will  hap-
 pen  to  those  destitute  and  small
 children  who  really  become  a  too]  in
 the  hands  of  the  managers  to  earn
 money?  Therefore,  I  humbly  submit
 that  all  those  artistes  who  are  work-
 ing  in  circus  companies  should  get
 the  benefit  of  all  our  labour  laws,
 whether  it  is  the  Minimum  Wages
 Act  or  the  Provident  Fund  Act  or  the
 Workmen’s  Compensation  Act  or  any
 other  Act,  which  are  applicable  to
 other  workers  in  the  country.

 With  these  words,  I  support  this
 Bill  and  I  congratulate  Mr,  Nambiar
 for  bringing  forward  this  piece  of
 legislation.  I  request  the  hon.  De-
 puty  Minister  of  Labour  to  accept
 this  Bill.

 Shri  Manoharan  (Madras  South):
 Mr.  Deputy-Speaker,  Sir,  my  hon.
 friend  Mr,  Nambiar  has  introduced
 the  Protection  of  Circus  Employces
 Bill.

 Mr.  Deputy  Speaker:  The  hon.
 Member  is  not  in  his  seat.

 Shri  S.  M.  Banerjee:  He  is  speak-
 ing  about  circus!

 Shri  Nambiar  (Tiruchirapalli):  He
 wanted  to  be  near  the  mike.

 Shri  Manoharan:  Of  course,  I  am
 not  in  a  position  to  oppose  the  spirit
 of  the  Bill.  I  think  it  is  my  duty  to
 bring  to  the  kind  attention  of  the
 House  certain  difficulties  the  circus
 management  is  undergoing.  My  hon.
 friend,  Shri  S.  M.  Banerjee,  has  point-
 ed  out  so  many  things,  the  di‘iculties
 and  the  tribulations,  from  which  the
 employees  of  the  circus  companies
 suffer.  I  must  confess  that  I  definite-
 ly  support  all  the  sentiments  ex-
 pressed  by  Mr.  Banerjee  as  well  as
 Mr.  Nambiar.  But  as  regards  certain
 sections  of  the  Bill  which  Mr.  Nam-
 biar  wanted  the  House  to  accept,  I  am

 -sorry  to  say  I  cannot  openly  accept
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 them,  Personally  speaking,  Mr.  Nam-
 biar  is  noted  for  the  genuine  under-
 standing  and  the  correct  appraisal  of
 things  and,  what  is  more,  his  appre-
 ciation  of  files.  Here  in  the  Bill,  he
 has  stated  that  an  employee  of  a  cir-
 cus  establishment  shall  be  treated  as
 a  workman  within  the  meaning  of
 section  2  of  the  Industrial  Disputes
 Act,  947  and  he  shall  be  entitled  to
 all  the  rights,  privileges  and  obliga-
 tions  thereof.  Sir,  as  you  know,  the
 fate  of  circus  purely  depends  upon  the
 seasons.  During  the  rainy  seasons,
 circus  is  virtually  finished  and  the
 management  suffers  a  lot.  They  are
 driven  from  pillar  to  post,  My  hon
 friend,  Mr.  Nambiar,  suggested  _  that
 ‘boys  below  5  years  of  age  or  8  years
 of  age  should  not  be  included  in  the
 circus  company  and  all  that.  But,  I
 hope,  Mr.  Nambiar  knows  fully  well
 that  the  very  art  requires  correct
 training.  proper  training,  from  early
 childhood,  from  the  age  of  5  years.  If
 Mr.  Nambiar  wants  through  this  Bill
 the  complete  abolition  of  circus,  I  can
 understand  it.  But  on  one  hand,  he
 wants  the  circus  to  grow  because  it  is
 one  of  the  cultural  institutions  of
 the  country,  and  on  the  other  he
 wants  to  introduce  restrictions  on  the
 employees  of  the  circus  which  will
 virtually  paralyse  the  circus  com-
 pany.  At  the  age  of  5,  proper  train-
 ing  can  be  given  because  that  is  the
 age  of  fiexibility.  Therefore,  the
 flexibility  aspect  should  be  taken  into
 consideration.  After  2  years  or  4
 years  or  6  years,  what  will  happen?
 Automatically,  the  muscles  will  get
 stiff  and  so  the  desired  effect  cannot
 be  there.  So,  all  these  restrictions
 will  virtually  paralyse  the  circus
 company  and  the’  circus  company
 cannot  exist  at  all.  Therefore,  I  can-
 not  openly  accept  that  aspect  of  the
 issue.

 Mr.  Nambiar’s  Bill  wants  to  give
 compensation  and  Mr.  Banerjee  also
 pointed  out  that  particular  aspect  of
 the  matter.  Of  course,  I  have  no
 objection  at  all  to  that.
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 Another  thing  that  Mr.  Nambiar  has
 rointed  out  in  his  Bill  is  that  the  em-
 ployees  should  be  given  the  fullest
 liberty  possible.  So  far  as  I  am  con-
 cerned,  I  am  entirely  for  the  liberty
 of  the  employees  of  the  circus  com-
 pany  but  there  is  one  fact  which  we
 should  not  forget  and  that  is  when
 the  small  kids  at  the  age  of  5  or  6  are
 completely  entrusted  to  the  circus
 management,  they  will  have  to  treat
 them  fraternally  and  they  will  have
 to  see  that  they  are  nursed  and
 groomed  and  that  they  are  given
 proper  training.  Therefore,  it  is  the
 duty  of  the  circus  management  to  see
 that  morality  prevails,  responsibility
 prevails  and  discipline  prevails  all
 over.  When  the  circus  is  moving
 from  one  place  to  another,  automati-
 cally  it  is  the  duty  of  the  manage-
 men  to  take  care  of  them.  If  they  are
 allowed  to  go  anywhere  they  like,
 then  the  circus  company  cannot
 flourish.  These  are  certain  things
 which  we  should  not  forget.  It  is  not
 like  a  cinema.  It  should  be  treated
 on  a  different  footing.  It  is  a  circus
 company  which  purely  depends  upon
 the  personalities,  the  age  of  the  em-
 ployees  and  also  on  the  climatic  con-
 ditions  and  the  vagaries  of  nature.
 Even  in  Soviet  Russia,  boys  of  5  years
 or  6  years  of  age  are  given  training.  I
 mean  what  I  say  with  the  necessary
 significance.  Probably  Mr.  Nambiar
 May  not  agree  now  because  of  so
 many  other  political  considerations
 and  so  many  other  things.  But  the
 fact  remains  that  they  are  given
 training  even  from  the  age  of  5  or  6.  I
 doubt  very  much  whether  what  Mr.
 Nambiar  has  brought  out  in  this  Bill,
 including  that  particular  section
 which  says  people  above  2  years  of
 age  only  should  be  included,  will  give
 enough  fillip  to  the  circus  company  to
 grow.

 Another  thing  that  I  would  like  to
 point  out  is  that  our  circus  company
 is  not  looked  after  by  the  Govern-
 ment.  In  So  many  countries,  circus
 companies  are  nationalised.  Here  it  is
 not  nationalised.  To  a  certain  extent,
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 after  having  understood  the  signifi-
 cance  of  nationalisation  by  our  Gov-
 ernment,  I  think  it  is  better  it  is  not
 nationalised  though  I  am  for  nation-
 alisation  of  anything.  But  here,  on
 behalf  of  the  Government,  no  incen-
 tive  is  given  to  the  circus  company
 and  no  subsidy  is  given  to  the  circus
 company  and  also  no  financial  help  is
 given  to  the  circus  company.  Noth-
 ing  is  coming  from  the  Government,
 either  from  the  Centre  or  from  the
 States  or  from  anvwhere  else.  They
 are,  therefore,  purely  depending  on
 their  strength  for  their  development.
 Nobody  wants  to  see  the  circus  which
 is  one  of  the  cultural  institutions  of
 our  country  to  grow.  We  should  see
 that  in  the  name  of  certain  provisions
 or  in  the  name  of  certain  Bills  the
 circus  company  is  not  paralysed.
 Therefore,  I  request  the  House,  agree-
 ing  with  certain  provisions  of  Mr.
 Nambiar’s  Bill,  that  certain  provi-
 sions  which  he  wanted  to  include
 should  be  deleted  completely  from  the
 Bill  and  to  see  that  the  circus  com-
 pany  is  thoroughly  protected.  In  the
 name  of  certain  provisions  to  the
 effect  that  this  should  not  be  done  or
 should  not  be  done  and  all  that,  the
 circus  company  should  be  paralysed.
 In  conclusion  I  request  the  House  to
 see  that  the  circus  company  is  pro-
 tected  and  certain  sections  which  Mr.
 Nambiar  wanted  to  include  should  be
 deleted,  and  thereby  to  see  that  one
 of  the  important  cultural  institutions
 of  our  country  is  not  disturbed  or
 paralysed  through  hasty  legislation.

 I2580

 Mr.  Deputy-Speaker:  Now,  the
 hon.  Deputy  Minister  of  Labour.

 The  Deputy  Minister  in  the  Minis-
 try  of  Labour  and  Employment  (Shri
 R.  K.  Malviya):  Mr.  Deputy-Speaker,
 Sir...

 Shri  Kishen  Pattnayak  (Sambal-
 pur):  Is  he  the  Minister  for  circus?

 the Mr.  Deputy-Speaker:  He  is
 Deputy  Labour  Minister.
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 Shri  Yashpal  Singh  (Kairana):  Section  2(S)  of  the  Industrial  Dis-
 There  is  still  plenty  of  time  at  your
 disposal.  Some  more  Members  could
 speak,

 Mr.  Deputy-Speaker:  The  hon.
 Deputy  Minister  wants  about  20  to  25
 minutes.  Then,  I  have  to  give  some
 time  for  Shri  Nambiar  also  for  reply.
 The  debate  on  this  Bill  has  to  con-
 clude  by  3.30  p.m.

 Shri  R.  K,  Malviya:  I  am  happy
 that  my  hon.  friend  Shri  Nambiar
 has  brought  the  grievances  of  the  cir-
 cus  employees  to  the  notice  of  the
 House.  Probably,  while  moving  the
 Bill  for  consideration,  he  did  not
 know  that  as  in  the  case  of  other  em-
 ployees  in  other  industries,  the  em-
 Ployees  in  the  circus  industry  aisc
 were  very  well  protected.  In  his
 opening  remarks  he  had  stated  that  if
 these  circus  employees  were  found
 protected  under  the  existing  legisla-
 tion,  he  would  not  press  his  Bill.

 I  shall  proceed  clause  by  clause  and
 show  how  these  employees  are  cover-
 ed  by  the  existing  labour  legislations
 and  absolute  protection  is  available  to
 them  as  for  the  other  employees.

 Unfortunately,  the  circus  employees
 are  not  organised.  Only  very  recent-
 ly,  I  think,  a  month  or  two  back,  for
 the  first  time,  they  had  registered  a
 union,  and  after  registration,  some  of
 the  circus  employees  came  to  the
 Ministry  and  ventilated  their  griev-
 ances.

 I  shall  point  out  presently  how  the
 various  clauses  of  the  Bill  are  cover-
 ed  by  the  provisions  of  the  existing
 Labour  Acts,  and  I  shall  do  so  tak-
 ing  the  clauses  one  by  one.

 Clause  3  of  the  Bill  seeks  to  provide
 that  an  employee  of  the  circus  estab-
 lishment  should  be  treated  as  a  work-
 man  within  the  meaning  of  section
 2(S)  of  the  Industrial  Disputes  Act,
 and  he  should  be  entitled  to  all  rights,
 privileges  and  obligations  ‘thereof.

 putes  Act  reads  as  under:

 “Workmen  ‘means’  any  person
 (including  an  apovrentice),  em-
 ployed  in  any  industry  to  do  any
 skilled  or  unskilled,  manual,
 supervisory,  technical  or  clerical
 work  for  hire  or  reward,  whether
 the  terms  of  employment  are  ex-
 press  or  implied,  and  for  the  pur-
 pose  of  any  proceeding  under  this
 Act  in  relation  to  an  industrial
 dispute  includes  any  such  person
 who  has  been  dismissed,  or  dis-
 charged  or  retrenched  in  connec-
 tion  with  or  as  a  consequence  of
 that  dispute  or  whose  dismissal,
 discharge  or  retrenchment  has  led
 to  that  dispute.”.

 The  employees  of  the  circus
 lishment  would  be  covered  by  _  this
 definition  and  deemed  as  workmen
 for  the  purposes  of  the  Act.

 estab-

 The  term  ‘Industry’  as  defined  by
 sub-section  (j)  of  section  2  of  the  In-
 dustrial  Disputes  Act  reads  ag  under:

 “Industry’  means  any  busi-
 ness,  trade,  undertaking  or  call-
 ing,  service,  employment,  handi-
 craft,  or  industrial  occupation  or
 avocation  of  workmen.”.
 This  definition  has  been  put  to

 scrutiny  by  courts  on  many  occasions,
 Thus,  the  term  has  a  very’  wide
 concept  and  would  cOver  the  circus
 establishment  as  well,  for,  a  circus
 estblishment  would  constitute  a  bu-
 siness  or  an  undertaking  or  a  calling
 of  employers  within  the  meaning  of
 this  clause.  The  distinguishing
 feature  of  an  industry  namely  the
 production  of  80005  or  the  rendering
 of  services  by  the  co-operaticn  bet-
 ween  capital  and  labour  or  between
 employer  and  employee  in  a  direct
 manner  would  be  satisfied  in  the  case
 of  the  circus  establishments.  As
 such,  these  establishments  wculd
 already  fall  within  the  scope
 of  the  Industrial  Disputes
 Act,  1947.  The  question  of  extend-
 ing  this  Act  to  the  circus  employees
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 does  not,  therefore,  arise.  If,  how-
 ever,  any  practical  difficulty  is
 experienced,  Government  would  con-
 sider  the  matter  further  in  consulta-
 tion  with  the  State  Governments.

 Shri  Nambiar:  If  necessary,  an
 amendment  can  be  brought  forward
 later,

 Shri  R.  हू,  Malviya:  The  State
 Governments  have  enacted  legislation
 to  regulate  the  conditions  of  work
 in  shops  anq_  establishments.  The
 definition  of  the  term  ‘establishment’
 embraces  inter  alia,  theatre  or  other
 places  of  public  amusement.  or  enter-
 tainment,  and  includes  such  other
 establishments  as  the  State  Govern-
 ments  may  by  notification  in  the
 Official  gazette  declare  to  be  an
 establishment  for  the  purpose  of  the
 Act.  Thus,  the  State  Governments
 are  fully  empowered  to  enforce  the
 Statutory  provisions  to  regulate  the
 conditions  of  the  workers  employed
 in  circus  companies,  if  it  is  necessary
 to  do  so.

 The  various  objectives  embodied  in
 the  draft  provisions  of  clauses  4,  5,  6
 and  7  of  the  Bill  are  already  being
 achieveq  under  the  various  Shops  and
 Establishments  Acts  enacted  by  the
 State  Governments.  The  provisions  of
 the  Bill  are  discussed  below  with  re-
 ference  to  the  Delhi  Shops  and  Estab-
 lishments  Act.  These  Shops  and  Estab-
 lishments  Acts  are  there  in  every
 State,  ang  it  will  not  be  possible
 for  me  within  the  short  period  to  give
 details  of  every  State  enatcment,  but
 let  us  take  the  Delhi  Shops  and  Estab-
 lishments  Act  as  the  model  Act  and
 examine  the  provisions  of  this  Bi  in
 the  light  of  that  Act.

 Clause  4  of  the  Bill  provides  that
 the  mangement  of  the  circus  estab~
 lishment  should  maintain  a  muster-
 roll,  showing  the  names  of  all  the
 employees  employed  init  either
 temporarily  or  permanently.  Rule
 4  of  the  Delhi  Shops  and  Establish-
 ments  Rules,  1954,  provides  that  every
 employer  shall  maintain  a  register  of
 employment  and  wages  in  Form  G.
 particulars  about  hours  of  work,
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 interval  for  rest  and  meals,  hours
 worked  with  the  employees,  overtime,
 casual  or  sick  leave  availed,  privilege
 leave,  remunerations  due,  deductions
 and  payments  of  wages  in  respect  of
 such  employees  are  to  be  given.

 Clause  4  of  the  Bill  also  provides
 that  the  muster-roll  should  be  open
 to  inspection  by  the  labour  inspector
 of  the  State  Government  in  whose
 jurisdiction  the  circus  establishment
 in  then  engage  in  private  and  public
 shows.

 Shri  5.  M.  Banerjee:  Is  circus  nut  a
 Central  subject?  It  is  not  a  theatre.

 Shri  R.  K.  Malviya:  It  is  an  establish-
 ment  for  entertainment.

 Section  35  of  the  Delhi  Shops  and
 Establishments  Act  provides  that  it
 shall  be  the  duty  of  every  occupier
 of  a  shop  or  establishment  to  provide
 for  inspection  of  all  accounts  or  re-
 cords  required  to  be  kept  for  pur-
 poses  of  this  Act  and  to.  give  any
 further  information  in  connection
 therewith  as  may  be  required.

 Clause  5  (l)  of  the  Bill  provides
 that  no  employee  of  a  circus  estab-
 lishment  should  be  required  to  work
 in  excess  of  8  hours  a  day  or  48  hours
 a  week.

 Section  8  of  the  Delhi  Shops  and
 Establishments  Act,  1954,  provides
 that  ‘no  adult  shall  be  employed  or
 allowed  to  work  about  the  business  of
 an  establishment  for  more  than  9
 hours  on  any  day  or  48  hours  in  any
 week  and  the  occupier  shall  fix  daily
 period  of  work  accordingly’.

 Shri  8.  M.  Banerjee:  That  is  true.
 But  has  he  ascertained  that  inspectors
 who  go  to  check  whether  somebody
 was  working  more  than  8  hours  do
 really  check?  What  happens  is  that
 they  are  given  a  circus  pass  and  they
 just  sit  inside  and  see  the  circus,

 Shri  R.  K.  Malviya:  But  the  pro-
 vision  is  there.  If  the  inspector  iS
 not  able  to  do  his  job  properly,  a  com-
 plaint  may  be  made  and  it  will  be
 looked  into.
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 Clause  5(l)  of  tne  Bill  also  provides

 that  no  circus  employee  shall  be  re-
 quired  to  work  in  excess  of  8  hours.
 Clause  5(l)  of  the  Bill  also  provides
 that  for  every  additional  hour  of  work
 an  employee  should  be  paid  an  amount
 equal  to  double  the  normal  rates
 treating  it  as  an  overtime  work.
 5.00  hrs.

 Sections  of  the  Dethi  Shops  and
 Establishments  Act  provides  that  ‘any
 person  employed  on  overtime  shall  be
 entitled  to  the  remunerations  for  such
 overtime  work  at  twice  the  rate  of
 his  normal  remuneration  calculated  by
 the  hour’.  For  purposes  of  calculating
 the  normal  hourly  wage,  the  day  shall
 be  reckoned  as  consisting  of  8  hours.

 With  regard  to  time,  cl,  5(2)  of  the
 Bill  provides  that  in  the  case  of  em-
 ployees  under  training,  the  hours
 spent  on  training  should  be  counted
 as  hours  of  work.  Sec.2  (7)  of  the
 Delhi  Shops  and  Establishments  Act
 defines  employee  as  ‘any  person  em-
 ployed  whether  directly  or  indirectly,
 about  the  business  of  an  establishment
 for  the  owner  or  occupier  thereof,
 even  though  he  receives  no  reward
 for  his  labour,  ang  includes  for  the
 purpose  of  any  matter  regulated  by
 this  Act,  a  person  discharge  or  dis-
 missed  whose  claims  have  not  been
 settled  in  accordance  with  this  Act,
 and  persons  employed  in  any  factory
 ‘but  not  governed  by  the  Factories  Act,
 948’.  According  to  this  definition.
 the  trainees  can  also  be  treated  as
 ‘employees  and  hence  the  provisions
 regarding  hours  of  work  etc.  automa-
 ‘tically  apply  to  them.

 Clause  5(3)  of  the  Bill  provides
 that  the  time  spent  by  the  employees
 on  rehearsal  exercises  should  be  coun-
 ted  as  duty  hours.  Sec,  2(14),
 of  the  Delhi  Shops  and  Estabiishments
 Act  defines  ‘hours  of  work’  or  ‘working
 hours’  as  the  time  during  the  persons
 employed  are  at  the  disposal  of  the
 employer,  exclusive  of  any  interval  al-
 lowed  for  rest  and  meals  and  ‘hour
 sworked’  has  a  corresponding  meaning.

 24,  964  of'Circus  Employees  I2586
 Bill  :

 Thus  it  will  be  seen  that  the  interval
 allowed  for  rest  and  meals  only  is
 not  treated  as  working  hours  and  all
 other  time  during  which  the  persons
 employed  are  at  the  disposal  of  the
 employer,  including  time  spent  on  re-
 hearsal  exercises  is  to  be  treated  as
 working  hours,

 Clause  6  of  the  Bill  provides  that
 an  employee  when  not  on  duty  should
 be  free  either  to  stay  in  his  respec-
 tive  camp  in  the  circus  tent  or  to
 move  about  outside  the  tent  without
 let  or  hindrance  by  the  management.
 There  is  no  specific  provision  in  this
 regard  in  the  Delhi  Shops  and  Estab-
 lishments  Act  but  when  the  hours  of
 work  have  been  prescribed,  the  free-
 dom  of  movement  to  the  employees
 after  duty  is  implied.  Moreover,  if
 the  circus  employers  deny  freedom  of
 movement  to  the  employees  not  on
 duty.  they  render  themselves  liable
 to  action  under  the  provisions  of  the
 Indian  Penal  Code  relating  to  wrong-
 ful  restraint  and  wrongful  confine-
 ment  (sections  339-342,  IPC).

 Cl.  7(l)  of  the  Bil)  provides  that  no
 management  should  employ  a  child
 below  2  years  of  age.  Sec,  2(2)  of
 the  Delhi  Act  defines  ‘child’  as  a  per-
 son  who  has  not  completed  his  l2th
 year  of  age.  This  has  been  dealt  with
 by  other  speakers  also.  Sec.  2  of  the
 said  Act  provides  that  no  such  child
 shall  be  required  or  alloweg  to  work
 whether  an  employee  or  otherwise,  in
 any  establishment  notwithstanding
 that  such  child  is  a  member  of  the
 family  of  the  employer.  Thus,  an  em-
 ployer  cannot  even  employ  his  own
 child  in  the  industry,

 Cl,  7(2)  of  the  Bill  provides  that  a
 circus  establishment  employing  child-
 ren  in  the  age  group  of  2  and  8
 years  should  do  so  after  securing
 written  consent  from  the  parents  of
 the  said  children  and  cl.  7(3)  provides
 that  monthly  wages  and  allowances
 due  to  the  said  children  should  be
 sent  to  their  parents  every  month  after
 deducting  the  expenses  for  boarding
 and  lodging  as  admissible  under  the
 terms  of  employment.
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 There  are  no  similar  provisions  in
 the  Shops  and  Establishments  Act.
 The  Factories  Act  also  does  not  pro-
 vide  for  such  a  thing.  Therefore,  it
 is  not  advisable  to  single  out  the  cir-
 cus  employees  for  special  treatment  as
 envisaged  in  the  Bill.  When  there  is
 No  provision,  it  is  very  clear.  All
 labour  legislation  have  to  be  on  par.
 If  employment  of  children  is  allowed
 in  this  case,  as  my  hon.  friend  wants,
 then  that  provision  may  have  to  be
 made  in  other  Acts—which  is  not  de-
 sirable.

 Sec,  2(34)  of  the  Delhi  Shops  and
 Establishments  Act  defines  young  per-
 809  as  a  person  who  is  not  a  child
 and  has  not  completed  his  l8th  year
 of  age.  The  young  persons  have  been
 given  protection  by  sections  3  and  4
 of  the  saiq  Act  in  regard  to  hours  of
 work.  Sec.  3  provides  that  no  young
 person  shall  be  required  or  allowed
 to  work  about  the  business  of  an  estab-
 lishment  for  more  than  6  hours  and
 that  no  young  person  shall  be  employ-
 ed  continuously  for  more  than  3%
 hours  without  an  interval  of  at  least
 है  hour  of  rest  for  meals  and  spread
 over  shall  not  exceed  8  hours  of  any
 day.  Sec,  4  provides  that  no  young
 person  shal]  be  alloweg  or  required
 to  work  as  an  employee  or  otherwise
 in  any,  establishment  between  9  p.m.
 and  7  4.m.  during  the  summer  season
 end  between  8  p.m.  and  8  a.m,  during
 winter  season.  Since  circus  is  not  ex-
 cludeq  from  an  establishment,  these
 provisions  apply  to  the  circus  industry
 as  well,

 Clause  8  of  the  Bill  provides  that  all
 employees  should  be  entitled  to  45
 days  casual  leave  and  30  days  full
 leave  every  year.

 Sec,  22  of  the  Delhi  Act  provides
 that  ‘every  person  employed  in  an
 establishment  shall  be  entitled—(a)
 efter  twelve  months  of  continuous
 employment,  to  privilege  leave  with
 full  wages  ‘for  a  total  periog  of  not
 less  than  fifteen  days;  (b)  in  every
 year,  to  sickness  or  casual  leave  with
 wages  for  a  total  period  not  exceeding
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 twelve  days.  These  are  the  provi-
 sions  made  for  leave,

 Clause  8  provides  that  a  register
 showing  the  leave  account  should  be
 maintained  by  every  management  and
 kept  open  for  inspection  by  the  Labour
 Inspector  at  any  time  during  the
 normal  working  hours  of  the  circus
 establishment,

 The  employers  are  required  to  main-
 tain  a  register  in  Form  ‘G’  under  Rule
 4  of  the  Act.  This  form  contains
 adequate  provision  for  the  mainten-
 ance  of  accounts  of  casual  or  sickness
 leave.

 Clause  9  of  the  Bill  provides  that
 if  personal  injury  is  caused  to  an
 employee  by  accident  arising  out  of
 and  in  the  course  of  his  employment,
 his  employer  should  be  liable  to  pay
 compensation  in  accordance  with  the
 provisions  of  Chapter  II  of  the  Work-
 men’s  Compensation  Act,  1923,

 Persons  employed  in  a  circus  draw-
 ing  monthly  wages  not  exceeding  Rs.
 500  are  already  covereq  by  the  Work-
 men’s  Compensation  Act.  vide  item
 XXXII  of  Schedule  II  of  the  Act.
 There  is  no  vagueness  about  this  en-
 try,  and  it  affords  complete  protection
 of  the  Act  to  circus  employees.  The
 circus  employers  are  already  liable  to
 pay  compensation  in  accordance  with
 the  provisions  of  Chapter  II  of  the
 Act.

 Shri  Nambiar  has  stated  that  he  has
 got  cases  in  which  no  compensation
 was  given,  and  there  is  no  possibility
 either.  This  fact  has  also  been  refer-
 red  to  by  other  hon.  friends.  If  Mr.
 Nambiar  or  other  friends  bring  these
 particular  cases  to  our  notice,  the  State
 Governments  concerneg  can  be  asked
 to  look  into  the  matter.

 There  is  one  important  privilege
 which  has  been  given  to  the  workers
 with  regard  to  compensation.  The
 shifting  of  a  circus  from  one  place  to
 another  does  not  mitigate  the  liability
 of  the  employers  as  the  venue  of  pro-
 ceedings  under  the  Act  is  before  the



 72589  Protection

 [Shri  R.  K.  Malviya]
 Commissioner  for  Workmen’s  Compen-
 sation,  who  has  jurisdiction  in  the
 local  area  in  which  the  accident  oc-
 curred.  This  is  section  2  of  the
 Workmen’s  Compensation  Act.  But
 there  is  also  provision  for  transfer  of
 proceedings  from  one  commissioner
 to  another.  Apart  from  this,  the  Act
 also  provides  that  appearances  or  ap-
 plication  to  be  made  before  a  Com-
 Missioner  may  be  made  on  behalf  of
 the  claimant  by  a  legal  representative,
 an  officia]  of  a  registered  trade  union,
 a  Factory  or  Mines  Inspector  or  any
 other  authorised  person.  This  is  sec-
 tion  24  of  the  Act,

 The  Act  already  contains  safeguards
 against  squaring  up  the  question  of
 compensation,  as  section  47  provides
 that  any  contract  or  agreement  where-
 by  a  workman  (or  in  case  of  death,
 his  dependants  or  any  of  them)  relin-
 quishes  any  right  to  compensation
 shall  be  ang  void.  It  comes  to
 this,  that  even  if  the  employer  set-
 tles  the  claim  with  the  relatives  or
 the  dependants  of  the  man  injured  or
 killed,  that  amount  cannot:  be  taken
 into  consideration  unless  it  is  settled
 in  the  presence  of  the  Commissioner,
 and  if  any  amount  has  been  paid,  it
 becomes  nul]  and  void  and  a  second
 claim  can  be  filed  before  the  Commis-
 sioner  for  recovery  of  compensation.

 Clause  0  of  the  Bill  provides  that
 payment  of  compensation  in  respect
 of  an  employee  whose  injury  has  re-
 sulted  in  death,  should  be  made  to
 his  or  her  parents  or  next  kin.

 The  mode  of  payment  of  compensa-
 tion  of  8  deceased  worker  is  already
 laid  down  in  the  Workmen’s  Compen-
 sation  Act.  Section  8()  of  the  said
 Act  provides  that  no  payment  of  com-
 pensation  in  respect  of  workmen  whose
 injury  has  resulted  in  death  shall  be
 made  otherwise  than  by  deposit  with
 the  Commissioner  and  no  such  pay-
 ment  made  directly  by  an  employer
 shall  be  deemed  to  be  a  payment  of
 compensation.  Section  8(5)  of  the
 said  Act  also  provides  that  compensa-
 tion  deposited  in  respect  of  a  deceased
 ‘workman  shall  apportioned  among  the
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 dependants  of  the  deceased  workman
 or  any  of  them  in  such  proportion  as
 the  Commissioner  thinks  fit,  or  may,
 in  the  discretion  of  the  Commissioner
 be  allotted  to  any  one  of  the  depen-
 dants.

 Certain  other  points  were  also  raised
 which  are  not  covereg  by  the  Bill.
 The  work  of  persons  employed  in  a  cir-
 cus  is  no  doubt  of  a  hazardous  nature,
 but  this  is  the  very  reason  for  the
 existence  of  this  industry.  To  ensure
 that  the  compensation  is  available  in
 a  mishap,  the  employees  have  already
 been  brought  within  the  purview  of
 the  Workmen’s  Compensation  Act.  It
 seems,  however.  that  some  safety  mea-
 sures  compatiable  with  the  nature  of
 the  industry  are  taken  by  the  com-
 panies,  as  it  is  in  their  own  interest
 also  to  ensure  maximum  safety  for
 their  employees;  otherwise,  they  will
 have  to  pay  not  only  compensation,
 but  also  suffer  from  loss  due  to  dis-
 location  of  programme,

 This  Ministry  is  not  concerned  with
 this  subject.  This  is  the  concern  of
 the  State  Governments.  If  specific
 cases  of  lawlessness  are  cited,  they
 can  be  brought  to  the  notice  of  State
 Governments,  and  they  will  definitely
 be  askeq  to  take  action.

 There  was  a  point  raised  about  the
 education  of  the  circus  employees.  It
 was  said  that  they  are  illiterate,  they
 cannot  know  their  wages.  Shri  Nam-
 biar  said  that  somctimes  they  are
 paiq  only  Rs,  30  or  Rs.  35  whereas
 the  record  shows  Rs.  200  or  Rs.  300
 But  the  actual  conditions  are  very
 different.  It  is  not  a  fact  that  every-
 body  in  the  circus  industry  is  illiterate.
 There  are  other  persons  who  can  help
 the  illiterate  person.  The  only  diffi-
 culty  is  that  of  organising  the  work-
 ers  of  the  circus.  I  may  submit  that
 all  these  troubles  which  have  been
 instanced  by  Shri  Nambiar  and  other
 friends  are  due  to  the  unorganised
 state  of  trade  unions  in  the  industry.
 Some  of  the  circus  employees  had
 come  to  me.  If  Shri  Nambiar  or
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 others  bring  to  our  notice  any  com-
 plaints,  J  asure  hon.  Members  and  the
 House  that  we  will  look  into  the  gri-
 evances,

 The  provisions  of  the  Bill,  as  I  have
 stated,  are  covereg  by  existing  legis-
 lation.  The  clarifications  that  I  have
 offered,  I  think,  should  satisfy  him,
 and  I  hope  he  will  not  press  the  Bill

 Dr.  M.  S,  Aney  (Nagpur):  I  want
 to  ask  ohe  question  of  the  hon,  Min-
 ister.  Circus  consists  not  only  of  the
 employees  and  the  employers,  but  the
 animals  also.  Is  there  anything  in  the
 law  to  see  that  the  Prevention  of
 Cruelty  to  Animals  Act  applies  to  the
 animals  which  are  in  the  circus?

 Shri  Raghunath  Singh  (Varanasi):
 Shri  Nambiar  has  forgotten  it.

 Dr.  M.  S.  Aney:  I  would  like  to
 know  if  he  has  anything  to  say  on
 that,

 Shri  R.  K,  Malviya:  I  think  they
 are  taken  care  of  properly,  Otherwise,
 the  circus  is  going  to  lose  the  business,

 Shri  Brij  Raj  Singh  (Bareilly):
 There  is  no  point  in  thinking.  Is  it
 provided  in  the  Bill  or  not?

 Shri  R.  K.  Malviya:  Shri  Nambiar
 has  not  made  any  mention  about  the
 animals,

 Shri  Nambiar:  I  am  grateful  to
 the  hon.  Deputy  Minister  of  Labour
 for  giving  the  reactions  of  the  Gov-
 ernment  for  every  provision  of  the
 Bill.  With  regard  to  the  applicabi'ity
 of  the  Delhi  Shops  and  Establishments
 Act  which  he  considers  to  be  the  model
 legislation  for  such  purposes,  he  should
 see  that  such  a  legislation  should  be
 brought  into  being  by  all  the  States
 to  that  the  same  provisions  may  be
 available  for  the  employees  all  over
 the  country.

 Shri  R.  K.  Malviya:  For  clarifica-
 tion  I  say  that  every  State  has  got
 this  Act.  I  have  taken  the  Delhi

 Shops  and  Establishments  Act  because
 if  I  argued  about  the  other  Acts,  it
 will  take  a  long  time.
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 Shrj  Nambiar:  If  notifications  ere
 necessary  for  bringing  this  industry
 under  such  Act,  that  possibility  may
 De  examined  and  the  States  may  be
 instructed  to  notify,
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 Shri  R.  K.  Malviya:  There  is  no
 necessity  for  any  notification,

 Shri  Nambiar:  then,  I  take  it  that
 the  hon.  Deputy  Minister  promises
 and  assures  that  without  even  sucn
 notifications,  it  comes  into  opexation,
 for  which  also  I  am  thankful  to  him

 There  has  been  some  misunderstand
 ing  of  what  I  said.  It  is  not  my  inten-
 tion  that  circus  industry  must  be  de-
 prived  of  children.  My  point  was
 that  though  children  below  2  years
 of  age  were  employed,  there  was  nv
 Ftotection  to  them.  For  instance,  des-
 titute  children  from  Kerala  are
 brought  and  made  to  stay  in  tenis
 which  goes  on  shifting  from  place  to
 place.  What  is  the  protect:on  that
 law  offers  to  these  children?  If  hon.
 Deputy  Minister  feels  that  any  provi-
 sion  of  the  existing  law  gives  protec-
 tion  to  them,  I  shall  be  the  happiest.
 If  you  cannot  protect  them  by  law,
 you  will  have  to  ban  the  employment
 of  such  children  below  2  years  of  age
 and  protection  should  be  given  to
 children  between  2-I8  years  of  age.
 The  hon.  Minister  said  that  he  could
 not  guarantee  any  protection  to  child-
 ren  below  2  years  of  age.  There  is
 a  jacuna  in  that  respect  and  it  is  for
 Government  alone  to  decide  how  it
 could  be  removed.

 Shri  R.  K.  Malviya:  There  is  some
 misconception  in  the  mind  of  my  hon.
 friend.  The  Employment  of  Child-
 ren’s  Act  definitely  provides  that  chil-
 dren  below  72  years  should  not  be
 employed  in  any  industry.  My  hon.
 friend  can  take  advantage  of  that  pro-
 vision  and  also  move  for  banning
 children  below  2  years  being  em-
 ployed  in  the  circus  industry.

 Shri  Nambiar:  While  what  the  De-
 puty  Minister  says  is  reassuring,  I
 ought  not  to  be  accused  that  I  am
 provoking  some’  sort  of  an  action
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 whereby  the  circus  industry  will  be
 at  a  disadvantage  because  it  wili  be
 deprived  of  the  service  of  children;
 I  should  not  be  attacked  in  that  way.
 Mr.  Manoharan  said  that  this  industry
 cannot  have  all  its  glamour,  etc.  if
 small  children  are  not  there  to  do  feats,
 If  what  they  are  doing  is  illegal,  as
 per  what  the  hon.  Deputy  Minister
 says,  that  illegality  must  be  stopped.  If
 by  doing  so  the  industry  is  going  to
 be  affected  adversely,  Government
 should  come  to  the  rescue  of  that  in-
 dustry  and  to  help  them.  I  could
 suggest  how  Government.  could  help
 them,  just  as,  by  exempting  them  from
 the  operation  of  entertainment  tax,
 by  giving  them  other  facilities.  My
 purpose  was  never  to  do  any  harm  to
 the  industry  and  I  made  it  clear.  It
 is  an  industry  which  is  built  by  the
 private  sector  and  poor  people  had
 to  suffer  untold  hardship  to  build  an
 industry  of  that  type  and  our  circus
 industry  is  second  to  none,  in  any
 part  of  the  world.  That  is  a  great
 achievement  and  this  industry  must
 flourish.  Therefore,  whatever  lacuna
 is  there,  it  may  be  removed  so  that
 these  employees  are  protected.

 The  hon,  Deputy  Minister  said  that
 where  compensation  was  not  paid  he
 would  go  through  those  cases  brought
 to  his  notice  and  we  shall  certainly
 bring  to  his  notice.  But  any  lapses
 by  way  of  time  may  be  condoned  by
 him.

 Shri  R.  K.  Malviya:  The  hon.
 Member  has  to  apply  to  the  Commis-
 sioner  direct.

 Shri  Nambiar:  We  will  represent
 these  cases  to  the  Labour  Commis-
 sioner  concerned.  But  there  is  the
 time  factor.  No  circus  employee
 knew  that  he  was  having  the  benefit
 of  all  the  labour  laws.  Even  I  could
 not  find  out  whether  they  would  come
 under  the  provisions  of  these  Acts.
 That  difficulty  should  be  removed  and
 the  employees  should  be  helped.  I
 am  however  satisfied  with  the  reply
 given.  But  there  is  this  difficulty.

 725५4
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 Certain  lacuna  still  remains  in  the
 labour  legislation  ang  the  hon.  Deputy
 Minister  should  bear  with  me  if  I
 press  the  Bill  for  a  voice  vote.  I
 shall  certainly  bring  the  cases  to  his
 notice  and  shall  offer  my  fullest  co-
 operation  in  this  respect.

 Mr.  Deputy-Speaker:  The  question
 is:

 “That  the  Bill  to  protect  the
 Circus  employees  by  bringing
 them  under  the  operation  of  the
 Industrial  Disputes  Act,  947  and
 the  Workmen’s  Compensation  Act,
 1923,  etc.  be  taken  into  copsi-
 deration.”

 The  motion  was  negatived.
 1

 35.28  hrs.
 SALARIES  AND  ALLOWANCES  OF

 MEMBERS  OF  PARLIAMENT
 (AMENDMENT)  BILL

 (Amendment  of  sections  3  and  5)  by
 Shri  Raghunath  Singh

 Mr.  Deputy-Speaker:  I  have  to
 inform  the  House  that  the  following
 communication  dated  the  23rd  April,
 964  addressed  to  the  Secretary,  Lok
 Sabha  has  been  received  today  from
 Shri  Satya  Narayan  Sinha,  Minister
 of  Parliamentary  Affairs:

 “Having  been  informed  of  the
 subject  matter  of  the  Salaries
 and  Allowances  of  Members  of
 Parliament  (Amendment)  Bill,
 964  introduced  by  Shri  Raghu-
 nath  Singh  in  Lok  Sabha,  the
 President  has  been  pleased  to
 recommend  under  Article  117(3),
 of  the  Constitution,  the  considera-
 tion  of  the  said  Bill.”

 ‘I  am  to  inform  you  that  it  is
 not  proposed  to  advise  the  Presi-
 dent  to  recommend  the  moving  of
 amendments  Nos.  I  and  No.  4
 sponsored  by  Shri  C.  H.  Mohd.
 Koya  and  Shri  M.  K.  Kumaran
 ang  Shri  Kashi  Ram  Gupta  to
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 amend  the  Salaries  and  Allowan-
 ces  of  Members  of  Parliament
 (Amendment)  Bill  by  Shri  Raghu-
 Nath  Singh,  This  may  kindly  be
 brought  to  the  notice  of  the
 Speaker,  for  in  the  absence  of
 President’s  recommendation  the
 amendments  cannot  be  moved
 under  Article  7()  of  the  Con-
 stitution.

 It  may  also  be  brought  to  the
 notice  of  the  Speaker  that  the
 proposed  amendments  attract  the
 Provisions  of  Article  0()(a)  of
 the  Constitution  as  well  as
 Article  274  of  the  Constitution.”

 Shri  Kashi  Ram  Gupta  (Alwar):
 I  have  sought  the  Prisident’s  permis-
 sion  for  my  amendments.  I  think  it
 has  been  received.

 Mr.  Deputy-Speaker:  It  has  not
 been  received.

 Shri  Raghunath  Siagh  (Varanasi):
 Sir,  I  beg  to  move...  (Interrup-
 tions).

 Shri  Priya  Gupta  (Katihar):  The
 poor  Central  Government  employees
 are  asking  for  allowances.

 Shri  S.  M.  Banerjee  (Kanpur):  Sir,
 on  a  point  of  order.  This  Bill  cannot
 be  moved.

 Rule  69()  says:
 “A  Bill  involving  expenditure

 shall  be  accompanied  by  a  finan-
 cial  memorandum  which  shall
 invite  particular  attention  to  the
 clauses  involving  expenditure  and
 shall  also  give  an  estimate  of  the
 recurring  and  non-recurring
 expenditure  involved  in  case  the
 Bill  is  passed  into  law.”

 My  submission  is  only  this.  The
 financial  menforandum  is  attached
 and  it  says:

 ‘The  provisions  of  the  Bill  if
 enacted  would  involve  an  addi-
 tional  expenditure  of  approxi-
 mately  Rs.  13,  50,000  in  Daily
 Allowance  and  approximately
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 Rs,  9,00,000  on  account  of  increase
 in  salary.  It  is  difficult  to  assess
 expenditure  on  account  of  the  pro-
 vision  of  intermediate  air  jour-
 neys;  it  is,  however,  likely  that
 an  expenditure  of  about
 Rs.  10,00,000.  may  have  to  be  incur-
 Tred  on  this  account.”

 My  submission  is  that  the  rule
 clearly  provides  that  the  financial
 memorandum  shall  invite  particular
 attention  to  the  clauses.  Since  the
 clauses  have  not  been  mentioned
 here.  |  feel  that  this  requires  amend-
 ment  by  Members,  or,  the  Bill  cannot
 be  moved  unless  as  the  clauses  are
 mentioned  in  the  financial  memoran-
 dum.

 The  second  point  is  this.  As  anno-
 unced  by  you,  the  sanction  of  the
 President  has  been  obtained  only  on
 the  23rd  April,  1964,  if  I  heard  him
 aright.  It  means  that  the  sanction
 of  the  President  was  not  obtained  at
 the  introduction  of  the  Bill.  It  is  an
 after  thought.  I  would  like  to  know
 who  is  responsible  for  not  getting  the
 sanction  in  time.  For  these  two  rea-
 sons  I  feel  that  the  Bill  should  not  be
 allowed  to  be  moved.

 Mr.  Deputy-Speaker:  The  financial
 memorandum  has  been  given  in  the
 Bill.  The  clauses  have  also  been  given.
 I  think  the  provisions  of  the  rule
 have  been  complied  with.  So  far  as
 the  other  point  is  concerned,  it
 requires  sanction  only  to  the  consi-
 deration  stage.  Now,  we  are  at  the
 consideration  stage,  and  the  Presi-
 dent’s  sanction  has  been  obtained.
 There  is  no  point  of  order.

 Shri  S.  M.  Bamerjee:  You  have
 correctly  mentioned  it  but  you  have
 not  read  the  other  part  which  says:

 “Provided  that  where  a  clause
 in  a  Bill  involving  expenditure
 is  not  printed  in  thick  type  or  in
 italics.  a”

 I  have  relied  on  rule  69(1)  and  not
 on  rule  69(2).
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 Mr.  Deputy-Speaker:
 clauses  are  also  in  thick  type.
 rules  have  been  fully  complied  with.
 I  have  given  my  ruling.

 Shri  S.  M.  Banerjee:  More  time  may
 be  given.

 Mr.  Deputy-Speaker:
 different  matter.

 That  is  a

 Shri
 move*:

 Raghunath  Singh:  I  beg  to

 “That  the  Bill  further  to  amend
 the  Salaries  and  Allowances  of
 Members  of  Parliament  Act,  1954,
 be  taken  into  consideration.”

 उपाध्यक्ष  महोदय,  मैं  इस  विधेयक  को
 उपस्थित  करते  हुए  सदन  को  सूचित  करना
 चाहता  हूं  कि हमारी  भारतीय  संसद्‌  में
 हमें  जो  एलाउन्स  और  वेतन  मिलता  है  वह
 दुनिया  की  किसी  भी  अन्य  संसद  से  कम  है।
 इस  से  कम  दुनिया  की  किसी  संसद्‌  में  नहीं
 मिलता  ।  मैं  आप  को  दो  चार  उदाहरण
 इस  के  देना  चाहता  हूं  ।  पहले  मैं  कामन  बैह्थ
 देशों  को  लेता  हूं  ।  कनाडा  में  संसद  के  सदस्यों
 को  प्रति  मास  २०८०  रुपया  मिलता  है  |

 (  (Interruptions).  )  सीलोन.  में
 ६७४  रुपया  प्रति  मास,  न्यूजीलैड  में  foo
 रुपया  प्रति  मास  स  मारीशस  में  जो  कि
 एक  छोटा  सा  देश  है,  केवल  ३०  मील  लम्बा  है,
 उस  की  पलियामेंट  के  मेम्बरों  को  प्रति  मास
 Loo  रुपया  मिलता  है,  यू०  के०  में  हाउस  भ्राफ

 कॉमन्स  के  सदस्यों  को  केवल  सेलेरी  में
 १६४४  रुपया  प्रति  मास  मिलता  है  |

 अब  आप  अरब  देशों  को  देखें  ।  ईजिप्ट
 में  संसद्‌  के  सदस्यों  के  प्रति  मास  ५४०
 रुपया  मिलता  है,  ईराक  में  ६६०  रुपया
 प्रति  मास  मिलता  है  ।
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 आप  यूरोप  के  छोटे  छपे  देशों  को  लें।
 मैं  उनके  कुछ  उदाहरण  आप  के  सामने  रखना
 चाहता  हूं  ।  बेलजियम  में  संसद  के  सदस्यों
 को  ११००  रुपया  प्रति  मास  मिलता  हैं
 चेकोस्लोवाकिया  में  ११४६  रुपया  चार  आना
 प्रतिमास  मिलता  है  ।

 श्री  प्रिय  गुप्त  :  बेलजियम  में  मजदूर
 को  कितना  मिलता  है,  क्या  वहां  कोई  भूखा
 रहता  है  ?

 श्री  बागड़ी  :  (हिसार)  :  यहां  किसान
 भूखा  मरता  है  ओर  आप  अपनी  सैलरी
 बढ़वाना  चाहते  हैं  1

 श्री  रघुनाथ  सिह  :  अगर  ऐसा  है  ता  आप
 चार  सौ  रुपया  क्‍यों  लेते  हैं,  साढ़े  सात  जाना
 रोज  लीजिये।  (Interruptions)  अमरीका  में
 हाउस  श्राप,  रिप्रेजेंटंटिग्स  के  सदस्यों  को
 ५०००  रुपया  प्रति  मास  मिलाता  है  अवाजें-
 टाइना  में  १५००  रुपया  प्रति  मास  मिलता  है
 और  ब्राजील  में  करीब  ३०००८  प्रति  मास
 मिलता  है

 इस  के  अलावा  जो  हिदुस्तान  में  असेम्ब-
 लीज  हैं  उन  का  में  आप  को  उदाहरण  देना
 चाहता  हुं  ।  हम  लोग  कुछ  असैंबलीयों  के
 सदस्यों  से  भी  कम  तनखाह  और  एलाऊंस
 पाते  हें।  आप  देखें  कि  झ्रासाम  में  ४००  ०
 प्रति  मास  मिलता  है  और  २१  रुपया  प्रति
 दिन  डेली  एलाऊंस,  पंजाब  मे  ३००  रुपया
 प्रति  मास और  २४५  रुपया  डेली  एला उस
 उत्तर  प्रदेश  में  ३००  रुपया  प्रति  मास  और
 फ्री  बंगला  या  ७५  रुपया  हाउस  रेंड  और
 १५  रुपया  डेली  एलाउंस,  बैस्ट
 बंगाल  में  हाल  ही  में  लेजिस्लेशन
 पास  हुआ  है,  जिसके  भ्रनुसार  वहां  उसे  उबलो  के
 सदस्यों  को  ३००  रुपया  प्रति  मास  और

 *Moved  with  the  recommendation  of  the  President.
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 १७  रुपया  डेली  एलाउंस  मिलता  है,  जम्मू
 काश्मीर  में  ३००  रुपया  प्रति  मास  और
 १५  रुपया  डीनो  अलाउंस।  (Interruptions.)

 श्री  राधेलाल  व्यास  (उज्जैन)  :  इस
 तरह  अगर  सोच  सोच  में  ऐतराज  किये  जायेंगे
 तो  कैसे  काम  चलेगा  |

 Shri  Koya  (Kozhikode):
 a  point  of  order.

 सभापति  महोदय  :  आप  सुन  लीजिये
 बाद  में  ग्राहको  भी  बोलने  का  मौका  मिलेगा।

 श्री  रामेशवरानन्द  (करनाल)  :  जब  यह
 बोलेंगे  तब  क्या  आप  औ  रो  को  रोक  सकेंगी  ?

 VAISAKHA  4,  886  (SAKA)  and  Allowances
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 श्राप  राज्यों  को  लें  या  यू  के ०,  बेलजियम  या
 फ्रांस  जे  देशों  को  लें,  जो  कि  छोटे  मुल्क  हैं
 वहां  आदमी  देश  के  किसी  कोने  से  पार्लियामेट
 में  तीन  या  चार  घंटे  में  पहुंच  सकता  है  ।
 लेकिन  केरल  के  आदमी  को  यहां  आने  में
 तीन  दिन  लगते  हैं,  बनारस  से  आने  में  एक  दिन
 लगता  है,  असम  से  आने  में  चार  दिन  लगते
 हैं,  नागालैंड  से  आने  में  पांच  दिन  लगते  हैं।
 और  हम  लोगों  के  यहां,  जो  कि  लोक  सभा  के
 सदस्य  हैं,  कांस्टिट्यूएंसी  के  भी  दो  चार  आदमी
 रोज  जाते  रहते  हैं।  कम  से  कम  मेरा  बंगला
 तो  हमेशा  भरा  रहता  है।  इस  वास्ते  राव
 देखें  कि  इस  थोड़े  से  एलाउंस  में  और  इस
 थोड़ी  सी  तनख्वाह  में  ईमानदारों  के  साथ
 सच्चाई  के  साथ  न  तो  हम  काम  कर  सकते  हें
 अगर  हम  पार्लियामेंट  में  ठीक  से  काम  करना
 चाहें  और  हम  अपना  समय  देना  चाहें  अपनी
 कांस्टोटुएंसी  में  और  यहां  भी  तो  हम  को

 Maharajkumar  Vijaya  Ananda
 (Visakhapatnam):  On  a  point  of  order.
 Those  who  are  not  inclined  to  accept
 this  need  not  draw  it.  (Interruption).

 श्री  रघुनाथ  सिह  :  इसके  अलावा
 आस्ट्रेलिया  मे  एक  सदस्य  को  पार्लियामेंट  में
 एक  कमरा  मिलता  है,  एक  स्टेनो  टाइपिस्ट
 मिलता  है,  एक  पी ०  ए०  मिलता  है  और  ऊपर
 से  आने  जाने  का  खर्च  मिलता  है  v

 मलाया  में,  जो  कि  एक  बहुत  छोटा  सा
 देश  है,  कनवेएंस  के  लिए  एक  कार  मिलती  है
 एक  पी०ए०  मिलता  है,  एक  स्टेनो  मिलता  है
 श्र  साथ  ही  साथ  उनकी  तनखाह  हम  से
 ज्यादा  है  ।

 शब  मैं  श्राप  को  यह  बताना  चाहता  हूं
 कि  आखिरकार  हम  लोग  क्‍यों  चाहते  हैं  कि
 हमारा  वेतन  और  भत्ता  बढ़ाया  जाये।  मैं
 इस  पार्लियामेट  का  बहुत  दिनों  से  मेम्बर  हूं  1
 बेरा  भ्र पना  अनुभव  है  कि  मुझे  तीन  महीने  से
 एक  पैसा  नहीं  मिलता  ।  हाउस  रेंट,  केंद्र-
 ब्यूटरी  हेल्‍थ  स्कीम  का  चन्दा,  इनकम  टैक्स
 और  बिजली  इरादी  का  पैसा  काटने  के  बाद  जो
 बचता  है  उसमें  यहां  रहना  बड़ा  मुश्किल  है।
 भौर  दूसरे  हमारी  सबसे  बड़ी  दिक्कत  यह  है
 कि  हमें  दो  एसटेबलिशर्मेंट  रखने  पड़ते  हैं  T

 अपने  वेतन  और  डो०  ए०  को  ज़रूर  बढ़ाना
 चाहिए।  इन  शब्दों  के  साथ  मैं  इस  संशोधन
 बिल  को  उपस्थित  करता  हूं  और  में  आशा
 करता  हूं  कि  माननीय  सदस्य  किसी  भावना
 के  कारण  प्रेरित  होकर  सका  विरोध  नहों
 करेंगे  बल्कि  सच्चाई  का  मुकाबला  करेंगे
 सच्चाई  यह  है  कि  इतनी  छोटी  तनख्वाह  से
 हमारा  काम  नहीं  चल  सकता  है  Y  हमारी
 तनख्वाह  है  क्‍या  ?  हम  लोग  एम०  To
 बी०  ए०  पास  करके  यहां  आये  हैं,  हर  में  से
 डाक्टर्स  हैं  वकील  हैं  और  अगर  हम  से  यह
 अ्रपेक्षा  की  जाती  है  कि  हम  बारहों  महीने
 अपने  उत्तरदायित्व  को  ठोक  से  निबाहें  और
 अपना  पूरा  समय  पार्लियामेंटरी  काम  के  लिए
 दें  तो  यह  मौजूदा  ४००  रुपये  की  तनख्वाह
 जोकि  राज  एक  मामूली  कर्मचारी  को  मिलती
 है,  वह  नाकाफ़ी  है।  इस  के  अलाबा  हम  लोगों
 को  अपनी  कांस्टीटुएंसीज़  मे  भी  वक  करना
 पड़ता  है  और  हम  को  एलेक्शन  लड़ना  पड़ता
 है  कौर  एलेक्शन  लड़ने  के  वास्ते  भी  हमें
 रुपया  चाहिए  (इंटरप्शांस )

 एक  माननीय  सदस्य  :  नौकरी  कर
 लीजिये  ।



 32607  Salaries

 श्री  रघुनाथ  सिह  :  माननोय  सदस्य
 नौकरी  करने  के  लिए  कहते  हैं  लेकिन  नौकरी
 के  लिए  हम  लोग  झ्ोवरएज  हो  गये  हैं  और
 हम  को  नौकरी  कहीं  मिल  नहीं  सकती  है।

 एक  साननोय  सदस्य  :  तो  साधू  बन
 जाइये  ।

 श्री.  रघुनाथ  सिंह  :  ठीक  है  साधू  बन
 सकते  हैं  और  कुछ  नहीं  हो  सकता  है।  मैं श्रौर
 अधिक  न  कह  कर  इस  विधेयक  को  सदन  के
 सम्मुख  उपस्थित  करता  हूं  और  आशा  करता
 हैं  कि  सदन  इसे  पास  करेगा  v

 Mr.  Chairman:  Motion  moved:

 “That  the  Bill  further  to  amend
 the  Salaries  and  Allowances  of
 Members  of  Parliament  Act,  1954,
 be  taken  into  consideration.”

 There  are  two  amendments.  The  first
 amendment  by  Shri  Ram  Sewak
 Yadav  and  Swami  Rameshwaranand
 is  ruled  out  as  frivolous.  I  will  read
 the  amendment:

 “That  the  Bill  be  circulated  for
 the  purpose  of  eliciting  opinion
 thereon  by  the  l5th  March,  1967.”

 So,  it  is  ruled  out  as  frivolous.

 Is  Mr.  Banerjee  moving  the  second
 amendment?

 Shri  S,  M.  Banerjee:  Yes.  I  beg  to
 move:

 “That  the  Bill  be  circulated  for
 the  purpose  of  eliciting  opinion
 thereon  by  the  l0th  August,
 1964”,

 श्री  प्रिय  गुप्त  :  इस  “फ्रिवलस”  शब्द  का
 हिन्दी  भें  क्‍या  मतलब  होता  है  ?

 शी  रामसेवक  यादव  (बाराबंकी)
 सभापति  महोदया  आपने  कभी  जो  निर्णय  दिया
 है  उस  के  बारे  में  मैं
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 Mr.  Chairman:  It  is  quite  obvious.

 He  cannot  challenge  the  ruling.
 मेम्बर  लोगों  से  मेरी  प्रार्थना  है  कि  बीच  में
 इस  तरह  से  वे  रनिंग  कमेंटरी  न  चलायें  |
 क्योंकि  इस  तरह  से  मुख्य  वक्‍ता  की  बात
 समझना  मुश्किल  होती  है।  जब  उन्हें  समय  मिले
 तो  वे  भ्रवश्य  इस  बारे  में  जो  भी  उन्हें  कहना
 हो  कहें  ।

 श्री  रामसेवक  यादव  :  मेरा  एक  व्यवस्था
 फा  प्रश्न  है
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 Mr.  Chairman:  The  ruling  of  the
 Chair  cannot  be  challenged.

 Shri  S,  M.  Banerjee:  Before  the  dis-
 cussion  started,  I  gave  a  motion  that
 as  many  Members  want  to  speak,  the
 time  may  be  extended.  That  motion
 should  be  placed  before  the  House
 aad  the  time  should  be  extended  by
 an  hour.

 Mr,  Chairman:  If  there  are  more
 Members  who  want  to  speak,  we  shall
 consider  at  the  right  time.

 Shri  S.  M.  Banerjee:  You  may  just
 ascertain  how  many  Members  want  to
 speak.

 Mr,  Chairman:  It  is  not  necessary
 at  this  stage.  At  the  proper  stage,
 of  course,  the  motion  may  be  moved
 and  put  to  the  House.  (Interruptions).

 J  learn  that  at  2.30  Mr,  Banerjee  him-
 self  moved  that  particular  motion
 that  this  particular  report  be  adopted.

 Some  Hon,  Members:  Shame!

 Mr.  Chairman:  If  more  members
 want  to  speak,  the  motion  may  be
 moved  at  the  proper  time  and  put  to
 the  House.

 Shri  Daji  (Indore):  I  want  to  make
 a  solemn  appeal  to  the  House.  We
 are  discussing  this  Bill  about  our  own
 walaries  and  allowances.  Let  us  dis-
 cuss  it  in  a  good  atmosphere.  Let  it
 not  go  out  in  the  country  that  we
 were  shouting  at  each  other  and
 entering  into  frivolous  arguments.  If
 there  cannot  be  decorum  during  this
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 discussion  we  shall  be  holding  our-
 selves  up  to  ridicule.  We  shall  hear
 each  other  patiently,  argue  without
 imputing  motives  and  come  to  a  con-
 clusion.  Why  should  there  be  excite-
 ment?

 Mr,  Chairman:  That  is  the  opinion
 of  the  whole  House.  Shri  Vidya-
 lankar.

 श्री  Wo  ना०  विद्यालंफार  :  (होशियार-
 पुर)  :  सभापति  महोदया,  जहां  तक  इत
 बिल  के  सपोर्ट  का  ताल्लुक़  है  मैं  इस  से  सहमत
 हूं  और  जो  कुछ  मेरे  दोस्त  श्री  रघुनाथ  सिंह
 ने  कहा  है,  जिन  हालात  का  उन्होंने  जिक्र
 किया  है,  उन  तमाम  चीज़ों  को  मैं  स्वीकार
 करता  हूं  ।  लेकिन  मैं  समझता  हूं  कि  जिस
 वक्‍त  हम  इस  बिल  के  ऊपर  विचार  कर  रहे
 हैं  और  इसे  पास  करने  जा  रहे  हैं,  उस  समय
 हमे  देश  के  हालात  को  शौर  जो  आम  लोगों
 की  इस  वक्‍त  भावना  है,  साइकोलिजी  है,
 उसका  भी  खयाल  रखना  चाहिए।  यह  उस
 समय  और  भी  आवश्यक  हो  जाता  है  जबकि
 हम  मेम्बर  खुद  हो  एक  क़ानून  को  पास
 फरने  वाले  हैं,  और  खुद  ही  बनीफिशिएरीज
 भी  हैं,  हम  स्वयं  ही  उस  कानून  से  फायदा
 उठाने  वाले  हैं,  वहां  हमे  इस  बात  पर  जरा
 ज्यादा  ध्यान यू वंक  खयाल  करना  चाहिए  कि
 कोई  चीज़  जोकि  हम  कर  रहे  हैं  उसका  जनता
 पर  प्रभाव  कौवा  पड़ता  है।  जब  तक  जनता
 के  ऊपर  पड़ने  वाले  प्रभाव  का  हम  पूरी  तरह
 से  अंदाज़ा  न  लगा  लें  तब  तक  मैं  समझता  हूं
 कि  हमे  जल्दी  में  कोई  इस  तरह  की  चीज़  पास
 नहीं  फरनी  चाहिए।  इसलिए  मैं  समझता  हूं
 कि  बावजूद  इस  बात  के  कि  जो  कुछ  मेरे
 दोस्त  श्री  रब चु नाथ  सिंह  ने  कहा,  जो  कुछ
 मेम्बरों  के  हालात  हैं  जिनसे  कि  मैं  भी  बखूबी
 वाकिफ़  हूं  कि  यहां  पर  मेम्बर  को  करीब
 करीब  सारे  साल  काम  करना  पड़ता  है  मगर
 वह  अपने  काम  और  जिम्मेदारी  के  साथ
 इंसाफ़  करना  चाहें,  मैं  जानता  हूं  कि  अधिकतर
 मैम्बर्स  इस  सदन्‌  के  ऐसे  हैं  जोकि  बहुत  अमीर
 नहीं  हैं  और  उन  को  काफ़ी  मुश्किल  होती  है
 जबकि  उन्हें  भ्रपनी  कांस्टोटुएंसी  में  भी  जाना
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 हो  और  यहां  का  भी  खर्चा  उन्हें  चलाना  हो,
 दो  जगह  अपना  इस्टैबलिशमेट  चलायें,  लेकिन
 इन  तमाम  चीज़ों  के  बावजूद  मैं  समझता  हूं
 कि  हमें  जनता  की  भावनाओं  का  खयाल
 करते  हुए  और  यह  समझते  हुए  कि  हमारे
 देश  में  बहुत  भ्र धिक  लाखों  की  संख्या  में
 जनता  ऐसी  है  जोकि  बहुत  ही  बुरी  हालत  में
 गुजारा  फरती  है,  ख़ासतौर  पर  आजकल  के
 महंगाई  के  ज़माने  मै,  इसलिए  ऐसा  महसूस
 करता  हूं,  कि  उस  बिल  की  स्प्री-  के  साथ
 सहमत  होते  हुए  भो,  मैं  ऐसा  समझता  हूं  कि
 हमें  इस  तरह  का  बिल  अभी  पास  नहीं  करना
 चाहिए।  हमें  इस  बात  की  जिम्मेदारी  लेनी
 चाहिए  कि  जब  तक  हम  उन  शिकायतों  को
 जोकि  मोटी  मोटी  शिकायतें  जनता  की  हैं,
 ख़ास  कर  बढ़ती  हुई  महंगाई  की  और  हमारी
 वैल्थ  के  अ्रतइक्वेल  डिस्ट्रिब्यूशन  की,  यह  जो
 जनता  की  मोटी  मोटी  शिकायतें  हैं  जब  तक
 यह  सदा  उन  शिकायतों  को  रफ़ा  न  कर  ले
 तब  तक  हमें  इस  तरह  का  फ़ायदा  उठाने  की
 कोशिश  नहीं  करनी  चाहिए।  मैं  मानता  हूं
 कि  यह  फ़ायदा  लेना  ठीक  है  लेकिन  मैं  समझता
 हूं  कि  जो  जनता  के  लीडर  हों,  जनता  के
 प्रतिनिधि  हों,  उन्हें  यदि  तकलीफ़  उठाने  का
 मौक़ा  जाये  तो  उसे  उठाने  के  लिए  सबसे
 आगे  होना  चाहिए  और  जब  फ़ायदा  उठाना
 हो  तो  सबके  बाद  में  उन्हें  फ़ायदा  उठाना
 चाहिए।  इस  दृष्टि  से  मैं  समझता  हूं  कि  अभी
 मौका  नहीं  है  कि  इस  तरह  के  बिल  को  पास
 किया  जाये  ।  हमे  इस  वक्‍त  इस  बिल  को
 पेंडिंग  रखना  चाहिए  और  इस  को  अभी  पास
 नहीं  करना  चाहिए  ।

 Shri  Daji:  Madam,  this  Bill  has
 been  moved  and  supported  by  Shri
 Raghunath  Singh,  I  feel  a  little  awk-
 ward  to  ask  why,  if  this  was’  the
 intention  of  the  Government,  if  this
 was  the  intention  of  the  party  in
 power,  this  Bill  was  not  brought  for-
 ward  as  an  official  Bill.  Why  should
 the  Government  evade  the  issue?
 Why  should  the  Government  not  face
 the  country  and  bring  this  as  an
 official  Bill?  Why  was  it  so
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 (Shri  Daji]
 manoeuvred  and  brought  here  as  a
 non-official  Bill  with  the  full  support,
 not  only  full  support  but  extra-
 vociferous  support,  of  the  party  in
 power  as  we  are  witnessing  today?
 Such  support  we  have  not  even  seen
 for  some  of  the  most  public  policies
 of  the  Prime  Minister.  Even  during
 the  debate  on  such  policies  this  voci-
 ferous  support  has  not  been  coming
 forth  in  this  House.  (Interruption).
 Have  they  no  patience,  Madam,  to  hear
 one  who  speaks  so  soberly?

 Shrimati  Yashoda  Reddy  (Kurnool):
 Madam,  I  rise  to  a  point  of  order.  I
 object  to  the  hon.  Member  saying  that
 this  has  been  brought  by  the  back-
 door.  Even  when  this  was  moved  in
 the  meeting  of  the  Executive,  the
 Prime  Minister  opposed  it.  If  at  all
 it  will  be  accepted,  it  will  not  be
 because  the  Government  brought  it
 by  the  back-door  but  because  the  hon.
 Members  here  wanted  it.

 Mr.  Chairman:  Order,  order.  There
 is  no  point  of  order.  The  hon.  Mem-
 ber  may  resume  her  seat.

 Shri  Daji:  I  had  pleaded,  Madam,
 that  the  Bill  should  be  considered
 more  dispassionately.  It  should  be
 considered  in  a  more  cool  atmosphere.
 Let  us  discuss  it  in  a  dignified  way.
 Let  us  not  hurl  motives  at  each  other.
 Let  us  not  hurl  words  at  each  other.
 That  will  not  do  any  credit  to  the
 House,  to  the  dignity  of  the  House.

 The  hon.  Mover  has  mentioned
 certain  reasons  in  his  Statement  of
 Objects  and  Reasons.  No  one  will  dis-
 pute  the  reasons  that  he  has  given.
 No  one  will  dispute  that  we  have  to
 maintain  more  than  one  _  establish-
 ment.  No  one  will  dispute  that  the
 prices  have  risen.  In  fact,  the  rising
 prices  have  been  one  of  the  major
 issues  on  which  we  of  the  Opposition
 have  always  arraigned  the  Govern-
 ment.  We  do  not  say  that  the  prices
 have  not  risen.  We  do  not  also  deny
 that  in  the  countries  which  he  has
 listed  the  Members  of  Parliament  get
 more.  But  I  would  like  to  put  one
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 pertinent  question.  If  in  Australia,
 New  Zealand  or  England  the  Members
 of  Parliament  get  more  salary  and
 allowances,  I  would  like  to  know  what
 is  the  national  income  of  those  coun-
 tries  and  what  is  the  per  capita  income
 of  the  people  in  those  countries  whom
 we  are  comparing  with  a  poor  coun-
 try  like  India.  Sometime  back  we
 fad  a  discussion  here  and  Dr.  Lohia
 said  that  the  average  income  here  was
 three  annas  whereas  the  Minister  said
 that  it  was  seven  annas.  I  would  only
 remind  the  House  of  that  discussion.

 An  Hon.  Member:
 salary  here?

 What  is  your

 Shri  Daji:  I  am  coming  to  that.
 When  you  are  considering  the  ques-
 tion  of  an  increase  in  salary  to  be
 given  to  Members  of  Parliament,
 please  do  not  forget  the  background
 that  more  than  60  per  cent  of  our
 people  are  living,  according  to  the
 Government’s  own  figures,  on  a  mere
 seven  annas.  It  is  in  this  background,
 it  is  from  this  poor  country,  it  is  from
 these  starving  and  _  semi-starving
 people,  it  is  from  these  over-taxed
 people  whose  backs  have  broken  by
 the  burden  of  additional  taxation
 which  is  continuing  and  mounting
 year  after  year,  that  we  are  demand-
 ing  more  salaries  for  ourselves.

 Madam,  may  I  beg  of  this  House
 to  ponder  for  one  more  minute  and
 think  on  this  point.  Is  it  not  a  fact
 that  we,  Members  on  both  the
 sides,  have  failed  to  impose  upon  the
 Government  a  policy  to  stop  the  rise
 in  prices.  We,  Members  on  both  the
 sides,  have  failed  to  impose  upon  the
 Government  a  policy  to  stop  the  tax
 burden.  We,  Members  on  both  the
 sides,  have  failed  to  impose  upon  the
 Government  a  policy  of  justice  to  its
 own  employees.

 Only  in  the  beginning  of  this  ses-
 sion  to  lakhs  of  government  employees
 the  dearness  allowance  was  raiséd  by
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 Rs.  2—mia  ko  ex  our  bibi  ko  ek.  Now
 for  ourselves  we  want  Rs.  0  more
 per  day  and  Rs.  00  more  per  month.
 Have  we  any  moral  ground  to  ask  for
 it,  even  to  move  this  Bill  much  less
 to  pass  it.  Shall  we  be  having  any
 moral  ground  to  face  the  people  of
 our  constituency,  to  face  the  employees
 there,  to  face  the  chaprasi  of  the
 collector  or  the  patwari  in  our  own
 district  or  constituency?  We  in  our
 wisdom  want  for  ourselves  Rs,  0  more
 per  day  whereas  we  are  not  able  to
 give  them  even  Rs.  0  per  month
 more.

 Madam,  this  Bill  cannot  be  con-
 sidered  by  drawing  a  parallel  with
 the  salaries  and  amenities  that  mem-
 bers  of  Parliament  and  legislatures  in
 other  countries  get.  If  a  Bill  had
 been  brought  giving  more  working
 ‘amenities  to  Members  of  Parliament,
 amenities  in  connection  with  our  work
 in  our  constituencies,  we  could  have
 supported  it.  For  example,  there  is
 the  question  of  telephone  charges.
 Each  Member  of  Parliament  may  be
 given  free  telephone  service  in  our
 constituency.  Even  free  postal  service
 can  be  given  to  us.

 Shri  Raghunath  Singh:
 cost  money?

 It  will  not

 Shri  Daji:  Even  if  it  costs  money,
 it  will  be  for  the  discharge  of  our
 work  for  which  we  are  elected  here.

 Shrimati  Renu  Chakravartty  (Bar-
 rackpore):  It  will  not  be  for  putting
 in  your  bank.

 Shri  Daji:  Supposing  we  want  to
 write  to  the  Minister  representing  the
 grievances  of  the  people  of  our  con-
 stituency,  why  should  we  affix  stamps
 worth  5  naye  paise?  If  such  facili-
 ties  are  given,  it  will  really  help  us
 in  our  work  in  our  constituencies  from
 which  we  have  been  elected.  Then  it
 Would  have  been  a  different  matter.
 But  to  ask  for  an  increase  in  daily
 allowance  from  Rs.  2  to  Rs.  3l  and
 an  increase  in  salary  from  Rs.  400  to
 Rs.  500  would  be  not  only  unjustifi-
 able  but  also  immoral  and  unconscion-
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 able  in  the  conditions  of  abject  poverty
 that  prevails  in  our  country  today.

 Madam,  we  all  know  the  big  battle-
 that  the  working  class  of  Bombay  and
 Ahmedabad  raged  over  the  question
 of  correction  of  the  cost  of  living
 index.  Even  the  cost  of  living  index
 for  the  common  people  worked  out
 by  our  Government  is  not  correct.
 The  Government  is  unable  to  work
 out  even  the  correct  cost  of  living
 index.  There  is  fraud  in  the  work-
 ing  out  of  this  index,  so  that  the
 dearness  ailowance  may  not  be
 increased.  There  is  a  big  conspiracy
 between  the  employers  and  Govern-
 ment  which  is  itself  a  big  employer
 employing  lakhs  of  employees  in  the
 Tailways,  postal  department  and  in
 the  civil  service.  Even  according  to
 the  Pay  Commission  there  is  an
 increase  of  ten  points  in  the  cost  of
 living  index.  Yet  we  have  not  given
 the  required  increase  in  dearness
 allowance  to  the  government
 employees.

 Therefore,  if  you  consider  the
 whole  situation  in  the  country,  the
 impact  of  poverty,  the  failure  to  hold
 the  price  line,  to  lessen  the  tax  burden
 and  other  things,  I  think  this  Bill
 ought  not  to  have  been  brought.  We
 are  not  opposing  it  in  the  spirit  of
 opposition.

 Madam,  I  am  pained  at  the  amend-
 ment  moved  by  my  hon.  friend,  Shri
 More,  saying  that  those  who  do  not
 want  to  take  more  should  take  less.
 If  you  pass  this  amendment,  apart
 from  this  being  discriminatory,  I  would
 only  say,  please  do  not  try  to  mock
 at  the  principle  of  opposition.  If  you
 want  to  be  so  devoid  of  any  considera-
 tion,  if  you  are  bent  upon  being  devoid
 of  any  consideration  of  decency  and
 you  pass  this  Bill  and  this  amend-
 ment,  nothing  can  be  a  more  monu-
 mental  shame  than  this  that  the  majo-
 rity  can  impose  on  the  minority.  We
 are  not  going  to  be  bludgeoned  by
 such  mocking  amendments.  Let  the
 House  remember  that  we  are  not
 opposing  it  for  opposition  sake.  We
 are  opposing  it  from  the  principle  of
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 opposition  taken  by  my  hon,  friend
 Shri  Vidyalankar  with  whom  we  fully
 agree.  We  agree  that  this  should  be
 considered  dispassionately  and  that  it
 should  be  postponed  to  a  better  day
 when  we  can  give  two  square  meals
 to  every  Indian.

 We  have  no  right  to  take  more.  As
 Shri  Vidyalankar  says,  being  the
 representatives  of  the  people,  we  must
 be  the  first  to  suffer  and  the  last  to
 reap  the  benefit.  As  the  captain  of  the
 ship  we  must  be  the  first  to  face  all
 the  dangers  and  sufferings.  We  must
 set  an  example,  an  ideal.  Particularly
 during  this  emergency,  Madam,  this
 will  be  treated  as  a  mockery  of  the
 emergency  and  the  determination  to
 which  this  Parliament  is  pledged.

 श्री  स०  मो०  बनर्जी  :  सभा नेत्री  महोदया,
 मैं  चाहता  हूं  कि  यह  बिल  सर्कुलेशन  में
 भेजा  जाये

 Shri  S,  S.  More  (Poona):  Let  there
 be  some  time  limit  for  speeches.

 Mr.  Chairman:  There  is.
 An  Hon.  Member:  Only  five  minutes.

 Shri  S.  M.  Banerjee:  In  that  case,
 the  time  may  be  extended,  It  should
 be  not  less  than  ten  minutes.

 Mr.  Chairman:  I  will  ring  the  bell
 at  the  end  of  the  time.  Then  the  hon.
 Member  should  conclude...  (Inter-
 ruptions).  Order,  order.  I  have  cal
 led  Shri  S.  M,  Banerjee.  I  hope  other
 hon.  Members  will  give  him  a  patient
 hearing.  too

 श्री  रामसेवक  यादव  (बाराबंकी)  :
 कांग्रेस  के  सभी  लोग  चाहते  हैं  कि  वेतन

 बढ़  जायें  a  उनको  बोलना  तो  है  नहीं  इस
 वास्ते  जो  माननीय  सदस्य  इसका  विरोध
 करना  चाहते  हैं  उनको  कम  से  कम  दस  मिनट
 दिये  जायें  ।  श्रगर  ऐसा  नहीं  होता  है  तो  वे
 प्रगति  पूरी  बात  आपके  सामने  रख  नहीं
 पायेंगे  ।
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 aft  कपूर  सिह  (लुधियाना)  :  दस  मिनट
 में  क्या  कहना  है।  जो  बात  कहनी  है  वह
 पांच  मिनट  में  ही  कही  जा  सकती  है।

 श्री  स०  मो०  बनर्जी  :  मेरा  एमेडमेट
 हैः

 “That  the  Bill  be  circulated  for
 the  purpose  of  eliciting  public
 opinion  thereon  by  the  400
 August,  1964."

 इस  एमेडमैट  को  रख  कर  मैंने  यह  कोशिश
 नहीं  की  है  कि  १६६५  तक  या  १६६६  तक
 इसको  पोस्टपोन  कर  दिया  जाये  ।  मैंने
 केवल  यही  चाहा  है  कि  इसको  अगर  जनमत
 जानने  के  लिए  प्रसारित  किया  जाये  और
 दस  भ्रमित  १६६४  तक  यह  विल  फिर  इस
 सदन  में  वापिस  श्र  जाये  तो  हमारे  मित्र  जो
 इधर  बैठे  हैं  और  वे  भी  जो  उधर  बैठे  हैं,  उनको
 मालूम  हो  जायेगा  कि  आखिर  आराम  जनता
 हमारे  बारे  में  क्या  सोचती  है।

 एक  साधनों  सदस्य  :  खूब  सोच
 रही  है

 श्री  स०  मो०  बनर्जी  :  बाहर  जो  छोटे
 छोटे  बच्चे  भी  हमारे  बारे  में  सोचते  हैं,  उसको
 देख  कर  हमें  त/ज्जुब  होता  है।  मैं  कोई  कटाक्ष
 फरने  की  गज  से  यह  बात  नहीं  कह  रहा  हूं
 और  न  ही  किलो  प्रकार  का  कोई  आरोप
 लगा  रहा  हूं।  लेकिन  बच्चों  को  कहते  हुए
 हम  सुनते  हैं  कि  संसद्‌  सदस्य  की  परिभाषा
 क्या  है।  छोटा  बच्चा  कहता  है  कि  चार  सौ
 रुपये  माहवार,  २१  रुपये  रोज़,  हां,  नां  की
 नौकरी,  राज  भवन  में  भोज

 श्री  रघुनाथ  सिंह  :  श्राप  छोड़  दीजिये  ।

 श्री  स०  मो०  बनर्जी  :  ड्राप  इत्मीनान
 रखिये,  पांच  बजे  से  पहले  ही  श्राप  को  यह
 मिलने  जा  रहा  है,  क्‍यों  श्राप  तब  चिल्ला
 रहे  हैं  ?

 मैं  इस  सदन  के  तमाम  मित्रों  के  सामने
 एक  चीज़  बड़ी  ही  संजीदगी  के  साथ  रखना
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 चाहता  हूं  ।  हममें  से  हर  एक  को  भपने
 दिल  पर  हाथ  रख  कर  यह  सोचना  चाहिये
 शौर  यह  देखना  चाहिये  कि  लोक  सभा
 &  लिये  चने  जाने  से  पहले  हमारी  आमदनी
 कया  थी  मैं  ढाई  सो  रुपये  का  कलक  था,
 एक  ऊपर  डिवीजन  कलक  था  ।  सिर्फ  ढाई
 सौ  रुपये  माहवार  मुझे  मिलता  था  a  मैं  एक
 चीज़  .  .  (इंटरप्शंज )

 Shri  Daji:  Mr.  Chairman  I  am  con-
 strained  to  remark  that  there  is  too
 much  of  noise.  Jf  the  hon.  Member
 is  not  given  a  patient  hearing,  the
 noise  will  be  met  by  double  noise.
 So,  I  request  the  Minister  to  control
 the  Congress  benches,  Otherwise
 that  noise  will  be  met  by  double  noise
 trom  our  side,

 Mr.  Chairman:  I  request  hon.  Mem-
 bers  from  all  sides  to  give  him  a
 patient  hearing,

 Shri  Ram  Sewak  Yadav:  Why  all
 sides?  Because  the  Congress  Mem-
 bers  are  so  impatient,  they  are  mak-
 ing  so  much  noise.

 Mr.  Chairman:  That  is  why  I  re-
 quest  all  other  hon.  Members  to  sit
 down  and  keep  quiet.

 at  ao  मो०  बनर्जो  :  आखिर  आज
 हम  इस  बिल  का  विरोध  क्‍यों  करना  चाहते
 हैं,  इसको  आप  सुने  ।  ए+  बात  कभी  इसी
 सदन  में  हमारे  मित्र  हाजी  जी  ने  कही  है  t
 हमारे  नम्रता  जी  ने  साफ  तरीके  से  एलान
 करके  कहा  था  कि  यह  बात  सच  है  कि  २७
 करोड़  लोगों  की  आमदनी  यहां  सिर्फ  सात
 आने  रोज़  है  ।  मैं  श्राप  के  सामने

 श्री  विभूति  मिश्र  (मोतिहारी)  :  बनर्जी
 साहब  का  लास्ट  इलेक्शन  में  कितना  खर्च
 हुआ  शोर  जो  खर्चा  हुप्रा,  वह  पैसा  कहां  से
 आया,  इसको  वह  बतायें  ।

 भरी  To  नौ  ख़्याल  (जय नगर)  १
 आइना  से  आया  ।
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 46.00  hrs.

 Shri  S.  M.  Banerjee:  I  am  strong
 enough  to  manage  this  crowd.  I
 know  that  this  is  an  assembly  of  those
 people  who  have  won  the  elections
 cause  of  the  mercy  of  Birlas  and
 similar  people.

 Shri  Sonavane  (Pandharpur):  Sir,
 on  a  point  of  order.  The  hon.  Mem-
 ber  has  just  now  said  that  he  is  pre-
 pared  to  face  this  crowd.

 Shri  Raghunath  Singh:  He  said
 “touts”.

 Shri  Sonavane  (Pandharpur):  No,
 he  said  “crowd”.  Is  it  in  keeping
 with  the  dignity  of  the  Members  of
 this  House?

 eft  बागड़ी  :  क्लाउड  ही  कहना  ठीक
 है  ।  जो  क्राउड  करता  है  वह  आप  कर  रहे
 हैं  1

 श्री  स०  मो०  बनर्जो  :  में  अपने  मित्र
 श्री  विभूति  मिश्र  की  बहुत  इज्ज़त  करता  हूं  ।
 जरगर  तमाम  राजनीतिक  पार्टियां  और  इंडी-
 पेंडेंट  मेम्बर  आपस  में  तय  कर  ले  कि  चुनाव
 किस  तरह  से  लड़ेगा  है,  पैसा  कहां  से

 शी  विभूति  सिर  :  मैं  तीत  चढ़ाव
 लड़  कर  आया  हुं  ।  आप  देख  लें  कि  मैंने  कितना
 खर्चा  किया  है  और  कहां  से  मेरे  पास  रुपया
 श्राया  है  t

 श्री  रामसेवक  यादव  :  आप  उठ  बोलते
 हैँ

 ot  विभूति  मिश्र  :  मैं  चैलेंज  करता
 हूं  ।  १६९५२  के  इलैक्शन  को  देख  लें,  उसके
 बाद  के  इलैकशंज़  को  देख  लें  कि  किन  केपी-
 टलिस्ट्स  से  कितना  पैता  मुझे  मिला  है  an  मैं
 चैलेंज  करता  हूं  ।

 श्री  रामसेवक  यादव  :  बिड़ला  से  चुदाव
 लड़ने  के  लिए  पैसा  ले  कर  आप  लोग  यहां
 बैठे  हैं  ।

 श्री  विभूति  मिश्र  :  इन्होंने  कहा  है  कि
 मैं  झूठ  बोलता  हूं  ।  मैं  इनको  चेंज  करता  हूं
 कि  वह  अपने  इस  आरोप  को  साबित  करें  1
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 a}  राम  सेवक  यादव  :  पूछिये  प्रपने
 नेता  से  कि  किस  के  पैसे  से  चुन  कर  जाते
 हैं।

 श्री  'रामेदवरानन्द  (करनाल)  :  जिस
 विषय  पर  विचार  विमर्श  चल  रहा  है,  वह
 बहुत  गम्भीर  है  ।  ग्रुप  बीच  में  क्‍यों  टोकते
 हैं  ?  जो  माननीय  सदस्य  पक्ष  में  या  जो
 विपक्षि  में  बोलते  हैं,  उन  सब  की  बातें  आपको
 शान्ति  से  सुननी  चाहियें।  देश  के  विभिन्न
 भागों  से  माननीय  सदस्य  चुन  कर  यहां  बाये
 हैं  और  इस  तरह  का  प्रदर्शन  करना  उनको
 शोभा  नहीं  देता  है।  सारी  बातें  समाचारपत्रों
 में  जाती  हैं  और  पता  नहीं  कहां  कहां  जाती
 हैं  :  आपको  शान्ति  से  बोलना  चाहिये  और
 शान्ति  से  सुनना  चाहिये  |  जो  शक्तियां  हम  दें,
 शान्ति  से  दें  ।  विशेषतः  जो  सत्ता  प्राप्त  पार्टी
 है,  उसको  तो  बहुत  ही  शान्ति  से  काम  लेना
 चाहिये,  उत्त  को  तो  गम्भीरता  का  परिचय
 देना  चाहिये  ।

 सभापति  महोदय  :  भाषण  करने  के  लिये
 श्वास  को  समय  नहीं  दिया  गया  है  ।  श्राप
 बैठिये  ।

 शो  रामसेवक  यादव  :  सरकारी  दल  तो
 बिशेष  तौर  से  अपने  खिलाफ  कोई  बात  सुन
 नहीं  सकता  है  ।

 श्री  स०  मो०  बनर्जी  :  मेरे  मित्र  श्री
 विभूति  मिश्र  जी  का  इंजेक्शन  में  अगर  एक
 पैसा  खच  नहीं  हुमा

 को  रामसेवक  यादव  :
 हैं,  पैसा  खर्च  नहों  हुजरा  है  ।

 श्री  स०  मो०  बनर्जी  :  जित  तरीके  से
 वह  किसानों  के  चले  हुए  दिल  की  पुकार
 की  यहां  तर्जुमानी  बताते  हैं,  उतकों  देखते
 हुए  मैं  विश्वासपूर्वक  कह  सकता  हूं

 Shri  S.  S.  More:  Is  he  speaking  on
 the  Bill  or  on  himself.

 Shri  S.  M,  Banerjee:  Please  try  to
 follow  something,  Shri  More.  You
 are  older  to  me.

 नोट  खर्च  हुए

 APRIL  24,  964  and  Allowances  of
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 Mr.  Chairman:  The  time  at  his  dis-

 Posal  is  very  short.  He  should  con-
 clude  soon,
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 Shri  S.  M,  Banerjee:  My  time  was
 taken  up  mostly  by  interruptions.

 Mr,  Chairman:  The  _  interruptions
 are  also  counted  against  his  time.

 Shri  Daji:  That  should  not  be  done.
 If  that  is  done,  I  will  see  to  it  that
 not  a  single  member  of  the  Govern-
 ment  benches  is  able  to  speak.  Then,
 what  will  be  the  result?  Therefore,
 I  am  requesting  the  Chair  to  keep
 order  so  that  the  Member  may  be
 able  to  speak  without  interruptions.

 श्री  स०  मो०  बनर्जी  :  ऐसा  मैंटल
 इम्बैलेंस  नहीं  होना  चाहिये  ।  सौ  डेढ़  सौ  रुपये
 माहवार  नगर  वढ़  रहे  हैं  तो  क्या  बात
 है।

 जो  देश  की  हालत  है  उसको  आप
 देखें  ।  हमारे  रघुनाथ  सिह  जी  ने  आस्ट्रेलिया
 की  बात,  न्यूजीलैंड  की  बात  तथा  दूसरे  देशों
 की  बात  कही  है  उनका  अपनी  कांउटी-
 ट्यूएंसी  से  काफी  सम्पर्क  है,  इसको  मैं  मानता
 हूं  ।  अभी  परसों  बनारस  में  आम  हड़ताल  थी
 और  बाजार  बन्द  थे  ।  यह  क्‍यों  हुई,  इस  को
 क्या  आप  जानते  2?  राइज़िंग  क्राइसिस
 के  खिलाफ  यह  हुई  a  न्यूजीलैंड  की  खबर
 तो  उन्होंने  रखी  लेकिन  बनारस  की  खबर
 बतलाने  में  उन्होंने  भूल  कर  दी  ।  रोज़  बढ़ी
 हुई  प्राइस  के  बारे  में  अखबारों  में  खबरें
 आ  रही  हैं  ।

 आज  मैं  अखबार  पढ़  रहा  था।  स्टेट्समैन
 मेरे  सामने  था।  उसके  पहले
 वर्क  पर  ही  यह  चीज़  भाई  है

 “Appalling  poverty  in  rural
 areas.  Debts  exceed  3,000  crores
 Rural  households  in  India  are
 saddled  with  debts  exceeding
 Rs.  3,000  crores.  This  rather
 depressing  disclosure  is  made  by
 the  latest  Reserve  Bank  survey
 of  rural  indebtedness.”
 Ap  Hon.  Member:  We  have  read  it.
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 at  स०  मो०  बनर्जी  :  हम  आखिर  कुछ
 आदर्श  ले  कर  यहां  जाए  हैं।  यह  ठीक  है  कि
 हमारा  खर्च  अ्रधिक  है  ।  लेकिन  उसके  साथ
 साथ  यह  भी  ठीक  है  कि  हम  हिन्दुस्तान
 के  केवल  उन  Yo-Yo  लाख  या  एक  करोड़
 लोगों  में  से  हैं  जो  कि  सुखी  हैं,  जिन
 को  दो  वक्‍त  का  खाना  मिल  जाता  है  या
 जो  भ्र पने  बाल  बच्चों  को  पाल  सबाते  हैं  ।
 लेकिन  मैं  इस  सदन  का  ध्यान  उन  २७  करोड़
 घी  २८  करोड़  लोगों  की  निस्बत  आकर्षित
 करना  चाहता  हूं  जिनको  केवल  साढ़े  सात
 बाने  रोज  की  आमदनी  है  1  राज  जब  चीनी,
 ध्राक्रमण  हमारे  देश  में  है,  हमारी  मातायें,
 बहने  शौर  भाई,  बुजुर्ग  लुट  कर,  पिटते  हुए
 कटते  हुए,  मुश्किल  से  एक  फटी  साड़ी  ले  कर,
 हमारे  देश  में  भा  रहे  हैं,  और  उनको  बसाने
 के  लिये  रुपया  पढ़ा  जा  रहा  है,  ऐसे  मौके  पर
 प्यार  हम  कहें  कि  हमारी  तन्ख्वाह  बढ़ाई
 जाय,  तो  यह  क्या  उनकी  भुखमरी  और  उनके
 लुटे  हुए  सुहाग  के  साथ  एक  जबर्दस्त  मजाक
 नहीं  होगा  ।  श्री  विद्यालंकार  ने  कहा  है  कि
 फिलहाल  इस  बिल  को  पास  किया  जाप,
 मैंने  भी यह  कहां  है  कि  १०  अगस्त,  १९६४
 तक  इस  सम्बन्ध  में  जनमत  संग्रह  किया  जाय  1
 मैं  यह  नहीं  कहना  चाहता  कि  आप  इस  बिल
 को  पास  न  करें,  लेकिन  फिर  भी  इस  पर  एक
 जनमत  संग्रह  किया  जाय,  जनता  की  राय
 भी  इसके  सम्बन्ध  में  पूछी  जाए,  ताकि
 ऐसा  न  हो  कि  पालियामेंट  के  मेम्बरों,  लोक
 सभा  के  सदस्यों  के,  जो  कि  इस  स्थान  पर
 प्रजातान्त्रिक  उसूलों  के  रखवाले  हैं,  बारे  में
 एक  मजाक  हो  इस  देश  में,  ऐसे  वक्‍त  में  जब
 कि  करोड़ों  रुपये  के  टैक्सेज,  लोगों  की  हड्डियों
 में  जोंक  की  तरह  चिपट  कर  हम ले  रहे  हैं
 कौर  लोग  खून  का  आखिरी  कतरा  टैक्स  की
 दिल  मैंने  रहे  हैं  ।

 मैं  निवेदन  करना  चाहता  हूं  कि  मैं  यह
 नहीं  कहना  चाहता  कि  जो  कुछ  प्रस्तावक
 भद्दोदय  ने  इस  बिल  में  कहा  है  उसमें  उन

 VAISAKHA  4,  886  (SAKA)  and  Allowances  72676
 of  Members  of  Parlia-

 ment  (Amendment)  Bill
 का  इरादा  गलत  है  ।  इरादा  ठीक  हो  सकता
 है.  जरगर  उन्होंने  अपने  टेलिफोन  के  बिल
 दिखाये  तो  मैं  भी  निवेदन  करना  चाहता
 हूं.  कि  छः  था  साठ  महीने  के  बिल  हमारे  भी
 देख  लिये  जायें।  यहां  शाने  से  पहले  हम  लोगों
 को  भी  शभ्राखिर  २००  “T  २५०  Fo  महीने
 तन्ख्वाह  मिला  करती  थी  |  कब  आज  ६००
 या  ७००  रु०  मासिक  मिलने  के  पश्चात्  भी,
 गुजारा  नहीं  ।  हमारे  देश  के  २७  करोड़  लोग
 भूखे  रहें,  नंगे  रहें साडसात  खाने  रोज  पर

 गुजारा  करें,  हमारी  माताओं  और  बहनों
 के  सुहाग  लुटवा  कर  आने  के  बाद  भी,  उनको
 किसी  भी  हालत  में  खाना  न  मिले,  उनको
 कैम्पस  में  रहना  पड़े,  सरकारी  कर्मचारियों  का
 मंहगाई  भत्ता  २  रु०  बढ़े,  ५  रु०  बढ़े,  २७
 करोड़  लोग  साथ  सात  आने  रोज  में  गुजारा
 करें,  ३०००  करोड़  रु०  हमारे  यहां  रूरल
 एनडेटेडनेस  हो,  किसानों  के  आशियाने  जलते
 हों,  उनकी  बस्तियों  में  भाग  लकती  हों,  उनके
 बालबच्चे  भूख  के  शिकार  होते  हों,  फिर
 भी  अगर  हम  कहें  कि  हमारी  तन्ख्वाह  बढ़ाई
 जाय,  तो  मैं  कहूंगा  कि  हम  लोग  लोक  सभा
 के  सदस्य  हैं,  हम  लोग  इस  देश  के  नारों  नहीं

 16-13  hrs.

 [Mr.  Deputy-SPEAKER  in  the  Chair]

 हैं।  वी  कंगना  फिल्ड  च्ह्नन  एनटायर
 कंट्री  इज़  इन  फ्लेम्स  ।  मैं  निवेदन  करूंगा,
 मैं  संसद  सदस्यों  से  हाथ  जोड़  कर  निवेदन
 करना  चाहता  हूं  कि  वे  राज  भ्र पने:  दिल
 पर  हाथ  रख  कर  सोचें,  उसके  बाद  इस  बिल
 को  लायें  ।

 केवल  इतना  ही  नहीं  कि  यह  बिल  लाया
 गया  हैं,  अमेंडमेंट  लगया  गया  है,  श्री  बारूपाल
 ने  सोचा  कि  कहीं  ऐसा  न  हो  कि  इसको  प्रास्पे-
 क्राउली  दिया  जाय,  कुछ  एरिया  भी  मिलने
 चाहिये  उन्होंने  कहा  कि  १०  फरवरी,  १६६४
 से  यह  वेतन  और  भत्ता  मिलना  चाहिये  ताकि
 जब  घर  जायें  तो  कुछ  एरियर्स  भी  दिखा  दें  ।
 मैं  दिक्कतों  को  समझता  हूं  लेकिन  विरोध
 इसलिये  करता  हूं  कि  जब  तक  देश  में  हम
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 [at  स०  मोन  बनर्जी]
 छोटी  रोजी  का  सहारा  न  दे  सकें,  चीजों  के
 दाम  न  घटा  सकें,  तब  तक  यह  चीज  नहीं
 पास  होनी  चाहिये  |  इसको  विदा  कर  लिया
 चाव  ।

 ह |  प०  न्‌०  कत्याल!  :  आप  के  पाकेट
 में  दो  कलमें  हैं  भर  हाथ  में  घड़ी  है  ।

 थी  स०  मो०  बनर्जी  :  मेरे  हाथ  में  घड़ी
 ज़रूर  है,  मेरे  घर  में  फाउन्टेन पेन  है  1  घड़ी
 से  मैं  देखता  हूं  कि कौन  सा  वक्‍त  ऐसा  है  जिस
 में  भाप  भ्रष्टाचार  करते  हैं  और  कलम  से
 चखे  लिखता  हूं  इस  लिये  मेरे  पास  घड़ी  और
 कलम  दोनों  हैं  ।

 श्यो  रामसेवक  यादव  उपाध्यक्ष
 मद्दोदय,  प्रस्तुत  विधेयक  असामयिक,  असयोग
 नीय  शौर  मौजूदा  परिस्थितियों  में  अनुपयुक्त
 है  1  श्री  रघुनाथ  सिह  ने  जब  विधेयक  पेश
 किया  तो  तक॑  दिये  कि  संसद  सदस्यों  का  काम
 नहीं  चलता  |  अच्छा  होता  कि  इसके  पहले
 कि  श्री  रघुनाथ  सिंह  लोक  सभा  के  या  संसद
 सदस्यों  का  वेतन  ४००  रु०  मासिक  और
 २१  रु०  दैनिक  भत्ता  के  सम्बन्ध  में  कहते  कि
 उसमें  काम  नहीं  चलता  कम  से  कम  उन  सर-
 कारी  कर्मचारियों  की  ओर  देखते  चाहे  वे
 प्रदेश  के  हों  या  केन्द्र  के  हो,  जिन  का  वेतन
 २  रुपया  से  लेकर  ५  रु०  तक  बढ़ा  और  इस
 देश  के  २७  करोड़  लोगों  की  तरफ  उनका
 ध्यान  गया  होता  जिनकी  एक  दिन  की  ग्राम-
 धनी  ३  आना  है  1  मगर  हम  यहां  पर  अपनी
 उत्सुकता  में  यहां  तक  बढ़  गए  कि  इसी  लोक
 सभा  की  चारदीवारी  के  अन्दर  काम  करने
 वाले  छोटे  छोटे  कर्मचारियों,  बाजुओं  कौर
 यहां  तक  कि  हमारे  बेचारे  मार्शल  की  जो
 स्थिति  है  उसकी  तरफ  भी  ध्यान  नहीं  दे
 सके  ।  अगर  वे  इस  पर  भी  कुछ  विचार  करते
 तो  भी  मेरी  समझ  में  भ्राता,  लेकिन  इधर
 श्यान  नहीं  दिया  गया  ।

 APRIL  24,  964  and  Allowances  of
 Members  of  Parliament

 {Amendment)  Bill
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 यह  भी  कहा  गया  कि  महंगाई  बढ़ी  हुई  है।
 लेकिन  महंगाई  का  मुकाबला  करने  के  लिये
 तुतीय  श्रेणी  और  चतुर्थ  श्रेणी  के  कर्मचारियों
 का  वेतन  श्रद्वा  भत्ता  २  और  ५  रु०  बढ़े
 और  संसद्‌  सदस्य  का  रोज  का  भत्ता  ०  ््०
 कौर  वेतन  Loo  स०  बढ़े,  जरा  इन  स्थितियों
 की  हम  तुलना  करें।  कहा  जाता  है  कि  हमको
 तन्ख्वाह  बढ़ाने  की  इसलिये  आवश्यकता
 पड़ती  हैं  कि  महंगाई  के  समय  में  दो  जगह
 हमारा  रख  रखाव  है,  एक  तो  यहां  पर  और
 एक  घर  पर,  जरूरी  है  कि  भत्ता  में  १०  रु०
 रोज  की  और  वेतन  में  १००  रु०  मासिक  को
 विधि  हो,  कुछ  हवा  में  उड़ने  का  भी  मौका
 मिले।  मैं  निवेदन  करूंगा  कि  धरती  पर
 चलिये,  जमीन  से  ताल्लुक  रखिये,  हवा  में  न
 उड़िये  7  हिन्दुस्तान  गरीब  है।  फिर  जब
 हम  इस  प्रश्न  पर  विचार  करें  तो  बड़े  सरकारों
 अफसरों  के  वेतन,  भत्ते  और  सुविधा,  उसके
 साथ  साथ  मंत्रियों  के  वेतन  भत्ते  और  सुविधा
 उसके  साथ  साथ  जो  आप  की  लोक  सभा  है,
 राज्य  सभा  है,  उसके  सदस्यों  के  वेतन,  भत्ते
 ौर  सुविधा  की  तुलना  में  तीसरे,  चतुर्थ
 श्रेणियों  के  कर्मचारियों  के  वेतन,  भत्ते  और
 सुविधा,  जो  लोग  तीन  गाने  रोज  में  जिन्दगी
 बसर  करते  हैं  उनकी  सारो  परिस्थितियों  को
 देखें।  इसको  देखने  के  बाद  विचार  करें  कि
 क्या  जो  वेतन,  भत्ते  और  सुविधायें  उन  लोगों
 को  मिल  रही  हैं,  उस  परिस्थिति  में  यह
 उपयुक्त  होगा  कि  हम  अपने  वेतन,  भत्ते  और
 सुविधायें  बढ़ायें  ।  अगर  इन  सारो  परि-
 स्थितियों  पर  गौर  क्रिया  जायेगा  तो  मैं  निवेदन
 करूंगा  कि  हमको  यह  मान  कर  चलना  पड़ेगा
 कि  जब  तक  इस  देश  के  ग्रन्थ  ३  आने  रोज  की
 आमदनी  वाले  लोगों  की  आझ्रामदनों  हम  ८  वाण,
 ०  आ०,  १२  श्री  या  १  रु०  रोज  नहीं
 करते  तब  तक  हम  संसद  सदस्यों  को  कोई
 अ्रधिकार  नहीं  है  कि  अपने  वेतन,  भत्ते  और
 सुविधाओं  में  कोई  बढ़ोतरी  करें  tT

 श्री  क०  न०  तिवारी  (  बहा)  :
 ३  झा०  रोज  वाली  बात  गलत  है।
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 श्री  रामसेवक  यादव  :  नगर  ७  ग्राने
 याली  बात  ही  को  सही  मान  लिया  जाये  जो
 फि  तिवारी  जी  कहते  हैं  या  उनके  मंत्री  कहते
 हैं तब  भी  ७  का  रहते  हुए  भी  यह  उपयुक्त
 नहीं  ।  जो  ३  त्राण  और  ७  आ०  को  बहस
 चलाते  हैं  उन  के  तक  को  मान  लिया  जाये
 तब  भी  यह  चीज  चलती  नहीं  ।

 मैं  निवेदन  करूं  कि  सुविधाओं  के  बारे  में
 डा०  राम  मनोहर  लोहिया  ने  साफ  साफ  कहा
 और  उसके  बारे  में  कुछ  गलतफहमी  भो  हो
 गई  कि  वह  सुविधा  तो  लेना  चाहते  हैं  लेकिन
 वेतन  और  भत्ते  में  वृद्धि  नहीं  चाहते  |  जहां
 तक  सुविधाओं  का  मतलब  है,  मैं  कहना
 चाहेगा  कि  संसद्‌  सदस्य  जो  काम  फिरते  हैं
 उस  में  कम  से  कम  उन  को  एक  एक  सहायक
 मिले  तो  उस  सहायक  के  जरिये  उन  की
 फार्यकुलता  बढ़ेगी  और  कुछ  लोगों  को  काम
 मिलेगा  |  भ्रमर  इस  तरह  की  सुविधा  संस्था
 सदस्यों  को  दो  जाती  है  तो  वह  उन  की
 वैयक्तिक  सुविधा  नहीं  होगी,  उन  के  लिये
 तन्ख्वाह  को  सुविधा  नहीं  होगी  |

 श्री  रघुनाथ  सिंह  ने  यह  भी  कहा  कि
 हम  लोगों  के  चुनावों  मेँ  पैसे  ज्यादा  खर्च  होंगे,
 हम  बिकेंगे  कौर  यह  कि  इधर  राज्य  सभा
 और  विधान  परिषद्‌  के  चुनावों  में  भ्रष्टाचार
 आया,  विधान  सभाओं  के  सदस्य  बिके  पैसे  के
 सहारे।  मैं  निवेदन  करूं  कि  अगर  प े२  से  बिकने
 से  बचना  चाहते  हैं,  प्यार  आप  देश  से  भ्रष्टाचार
 का  उन्मूलन  चाहते  हैं,  तो  वैसा  आप  १०  रु०
 रोज  भत्ता  और  १००  रु०  मासिक  वेतन  तया
 सुविचारों  को  बढ़ा  कर  नहीं  कर  सकते
 क्योंकि  तमाम  भ्रष्टाचार  है  बिड़ला  और  टाटा
 कौ  बदौलत।  शयर  सदाचार  और  ईमानदारी
 को  बात  आप  केवल  १०  रु०  रोज  और  १००
 मासिक  बढ़ा  कर  करना  चाहते  हैं  तो
 आप  धोखे  में  हैं।  इस  तरह  से  आप  का  उद्देश्य
 प्राप्त  नहीं  हो सकता  है।  इसलिये  आप  इस
 त्तकं  को  मत  दें  ।

 कहा  जाता  है  कि  हम  लोग  विरोध  के
 लिये  विरोध  करते  हैं।  मान  लीजिये  कि
 427  (Ai)  LSD—7.
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 यह  विरोध  विरोध  के  लिये  होता  है  तो  शाप
 उस  असली  विरोध  मान  खोजिये  और  मत
 पास  कीजिये  इत  कानून  को।  जब  कभी  कोई
 गैरसरकारी  विधेयक  इस  तरह  का  प्रस्तावित
 हुआ  तो  हमेशा  सत्तारूढ़  दल  की  तरफ  से
 वापस  ले  लिया  गया।  मैं  उम्मीद  करूंगा  कि
 श्री  रघुनाथ  सिंह  इस  पुरानी  परम्परा  को
 कायम  रखेंगे  और  इस  वापस  लेंगे  tv

 मौजूदा  परिस्थिति  में  जब  कि  संकट
 कालीन  समय  चल  रहा  हो,  चन्दा  मांगा
 जा  रहा  हो,  एक  एक  बैस  का  कर  बढ़ाया
 जा  रहा  हो,  लोग  भूख  से  तड़प  रहे  हों,  महंगाई
 से  पीड़ित  और  त्रस्त  हों,  अगर  श्राप  इस
 प्रस्ताव  को  पास  करेंगे  तो  दुनिया  क्या  कहेगी
 ब्रोकर  देश  क्या  कहेगा  |

 यहां  पर  विदेशों  के  बड़े  आंकड़े  पेश  किये
 गये,  लेकिन  वहां  की  राष्ट्रीय  आमदनी,
 आस्ट्रेलिया,  कनाडा  की  राष्ट्रीय  आमदनी
 क्या  है।  हिन्दुस्तान  में  एक  व्यक्ति  की
 आमदनी  क्‍या  है।  उन  देशों  मे  एक  व्यक्ति
 की  और  औसत  प्रा मदनी  क्‍या  है  और  यहां
 क्या  है  ?  श्रच्छा  होता  यदि  श्री  रघुनाथ  सिंह
 अमरीका,  कनाडा,  भ्रास्ट्रेलिया  आदि  के  प्रति
 व्यक्ति  की  आमदनी  के  आंकड़े  रखते  और

 ।हिन्दुस्तान  के  भी  प्रतिव्यक्ति  की  आमदनी
 के भ्रांकड़े  रखते  |  उस  पिता  चलता  कि  उनके
 तक॑  में  कहां  खामी  है।  यह  जो  दलीलें  उन्होंन
 दी  हें  यह  तो  कुर्क  हुआ  |

 जो  बात  श्री  बनर्जी  ने  कही  है  वह  में  भी

 दुहरा  देना  चाहता  हूं।  हम  अगर  संसद
 सदस्य  बने  हैं  तो  स्वेच्छा  से  बने  हैं,  हम  सेवा
 की  भावना  से  सदस्य  बने  हैं  -  इसलिये  यह
 कहना  उचित  नहीं  कि  हमको  बाजार  में  क्‍या
 मिल  सकता  था।  मैं  तो  देखता  हूं  कि  हम  में  से

 बहुत  से  एसे  सदस्य  भी  हैं  जिनको  बाजार  में
 ढाई  सौ  रुपया  तक  नहीं  मिलेगा।  तो  झा थिक

 दृष्टि  से  अपनी  कीमत  आंकना  उचित  नहीं
 है।
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 [att  रामसेवक  यादव]
 मैं  निवेदन  करूंगा  कि  जब  हम  लोग

 कहते  हैं  कि  देश  में  आमदनी  में  एक  और  दस
 का  अनुपात  हो,  किसी  की  आमदनी  सो  रुपए
 से  कम  न  हे  और  किसी  को  १०००  रुपए  से
 ज्यादा  न  हो  तो  उसका  संयंत्र  नहीं  किया
 जाता  |  हम  जब  कहते  हैं  कि  तनख्वाहों  पर
 रोक  लगायी  जाए,  बैंकों  का  राष्ट्रीयकरण
 किया  जाए,  चीजों  के  दाम  बांधे  जाएं,  ते
 उस  पर  ध्यान  नहीं  दिया  जाता।  याद  रखिए
 इस  विधेयक  को  पास  करके  आप  उस  लक्ष्य
 के  पास  नहीं  जा  रहे  हैं।  इसलिए  में  मौजूदा
 विधेयक  का  घोर  विरोध  करता  हूं
 और  मैं  निवेदन  करना  चाहूंगा  कि  जब  हम
 महंगाई  नहीं  रोक  सके,  गरीबों  को  रोटी  नहीं
 दे  सके  और  १५  साल  में  भी  समाजवाद
 नहीं  ला  सके,  ऐसी  स्थिति  में  यह  काला
 कानून  लाकर  अगर  हम  अपनी  सुविधाएं
 बढ़ाएंगे,  तो  हिन्दुस्तान  की  जनता  हम  को
 कोसेगी  कौर  बुरा  कहेगी,  और  हमारे  लिए
 यह  कलंक  और  शम  की  बात  होगी  कि  हम
 अपनी  सुविधाओं  को  बढ़ाएं।

 आज  देश  के  बहुत  लोग  परेशान  हो  रहे
 हैं।  आज  गांधी  जी  की  आत्मा  सरकार  को
 कोस  रही  होगी  ।  यहां  कहा  जा  रहा  है  कि
 अगर  सदस्यों  को  ज्यादा  वेतन  और  भत्ता
 मिलेगा  तो  भ्रष्टाचार  कम  होगा ।  लेकिन
 हम  देखते  हैं  कि  मन्त्रियों  को  तो  ज्यादा  वेतन
 मिलता  है,  मुफ्त  बंगला  मिलता  है,  मुफ्त
 बिजली  मिलती  है,  कार  का  एडवांस
 मिलता  है,  लेकिन  फिर  भी  कितने  मन्त्री  हैं
 जो  स्टाफ  कार  का  उपयोग  नहीं  करते  तो
 कहां  खत्म  हुआ  भ्रष्टाचार  |  वह  तो  चल
 रहा  है।

 लोग  टाटा  और  बिड़ला  की  बात  कहते
 हैं।  मैं  मानता  हूं  कि  मिश्र  जी  ने  अपने  चुनाव
 में  एक  सा  खर्च  न  किया  होगा  लेकिन  मैं  कहता
 हूं  कि  इस  सरकार  का  कोई  मन्त्री  या  सत्तारूढ़
 दल  गई  भी  प्रभावशाली  सदस्य  ऐसा  नहीं
 है  नो  किसी  पंजीपति  को  जेब  में  न  हो  ।
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 श्री  रामेश्वरानन्द  :  मेरे  समय  का  क्यो
 हुआ  ?

 Shri  Surendranath  Dwivedy  (Ken-
 drapara):  I  have  looked  at  the  names
 of  the  sponsors  of  the  Bill,  and  I
 quite  realise  the  importance  of  the
 measure  that  we  are  discussing  here.
 I  find  amongst  the  names  of  the  spon-
 sors  of  the  Bill  not  only  the  name  of
 the  Secretary  of  the  Congress  Party,
 but  also  the  names  of  the  General
 Members  of  the  Communist  Party
 ang  the  DMK  and  some  independents.
 That  means  that  Members  have
 given  some  thought  to  the  problem
 and  I  belive  that  probably  before
 this  measure  was  introduced  in
 the  House,  there  must  have  been
 some  informal  discussion,  I  do  not
 quite  know,

 Shri  Raghunath  Singh;  My  hon.
 friend  is  quite  right.

 Shri  Surendranath  Dwivedy:  So  far
 as  the  principle  of  the  Bill  is  concern-
 ed,  I  do  not  think  that  there  is  anyr
 thing  to  object  to,  because  Parlia-
 ment  has  accepted  the  principle  of  a
 salary  and  an  allowance  to  Members
 of  Parliament.  What  is  proposed  to
 be  done  under  this  Bill  is  to  increase
 the  salary  and  allowance.  The
 question  is  whether  that  is  justifiable
 under  the  circumstances,

 Iam  afraid  that  the  approach
 given  to  this  Bill  is  quite  a  wrong
 approach  altogether.  After  all,  why
 do  you  want  an  increase?  I  do  not
 deny  that  so  far  as  the  requirements
 of  MPs  are  concerned  for  the  proper
 discharge  of  their  duties,  whatever  is
 available  to  them  is  not  adequate.
 There  is  no  denying  this  fact  which
 is  the  practical  real  fact  we  are  fac-
 ing  in  the  day-to-day  discharge  of
 our  duties.  But  does  that  mean  that
 we  should  increase  our  remuneration
 in  terms  of  money?  I  fail  to  under-
 stand  this  attitude  and  approach.  As
 Shri  Raghunath  Singh  himself  has

 th  ||
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 said,  even  in  the  Assam  Assembly
 they  get  the  same  allowance  and
 salary  as  MPs  get.  His  own  argu-
 ment  is  based  on  the  fact  that  be-
 cause  we  happen  to  be  MPs  who  have
 to  maintain  two  establishments,
 whercas  in  the  States  they  do  not
 have  to  do  that,  therefore,  there  is
 necessity  for  increase.  And  it  will
 be  connected  with  the  higher  cost  of
 living.

 What  is  the  standard  of  living  for
 MPs?  If  that  was  decided,  I  would
 agree  that  that  minimum  should  be
 available  to  MPs.  If  by  increasing  it
 by  Rs.  00  we  are  achieving  that  pur-
 Pose,  there  will  be  no  objection.  But
 even  if  you  give  Rs.  500  in  terms  of
 money,  I  know  there  are  families  for
 whom  it  will  be  impossible  even  to
 maintain  two  establishments.  That
 is  no  solution  to  the  problem.  We
 have  to  strike  a  balance  between  our
 requirements  for  discharging  our
 duty  and  the  situation  prevailing  in
 the  country.  We  are  likely  to  be
 misunderstood.  There  has  been  a
 consistent  and  persistent  demana
 from  many  sections  of  the  people  that
 because  the  cost  of  living  has  increas-
 ed  their  DA  and  salary  should  also
 be  increased,  but  it  has  not  been
 Possible  for  reasons  best  known  for
 Government  to  concede  that  demand.
 Therefore,  what  is  necessary  and
 what  we  really  want  is  that  we
 should  strike  a  balance.  We  require
 some  assistance.  Facilities  should  be
 increased.  It  is  not  that  facilities  in
 terms  of  money  should  be  made  avail-
 able  to  MPs.  I  support  the  proposal
 regarding  travel  facilities.  We  live
 at  a  great  distance  from  here.  I
 have  no  objection  to  that  proposal
 embodied  in  the  Bill  that  Members
 coming  from  beyond  750  kilometres
 should  have  that  concession.  I  have
 to  spend  six  days  in  train  if  I  want
 to  go  to  my  constituency.  If  I  have
 to  pass  two  or  three  days  in  my  con-
 stituency  during  session,  I  have  to  be
 away  for  about  8  or  ten  days.  That
 means  I  will  get  only  two  days  for
 any)  work  to  be  done  in  any  area  or
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 Place  in  India,  Therefore,  these
 travel  facilities  are  necessary.  In
 the  original  Act,  as  Shri  Satya
 Narayan  Sinha  will  remember,  all
 sections  of  the  House  welcomed  the
 introduction  of  railway  pass  because
 that  would  afford  facilities  for  Mem-
 bers  to  go  all  over  the  country,  meet
 people  and  do  their  duty.  That  is  a
 thing  one  can  understand.  So  far  as
 telephone  is  concerned  or  even  hous-
 ing  is  concerned,  we  should  consider
 it  from  that  point  of  view,  not  in
 terms  of  money.

 Therefore,  I  say  that  the  whole  ap-
 proach  to  the  question  is  wrong.
 Remember  we  are  deciding  for  our-
 selves.  The  Government  has  _  been
 very  careful;  although  they  support
 this  measure,  they  have  not  come  for-
 ward  with  a  Bill.  They  are  throw-
 ing  the  entire  responsibility  on  Mem-
 bers  of  this  House.  It  is  not  only  a
 question  of  the  Congress  Party.
 Every  Member  of  the  House  will  be
 answerable  to  the  public  outside,  to
 justify  the  reason  why  they  have  at
 this  moment  thought  it  proper  to  in-
 crease  their  salary  and  DA.

 Therefore,  I  would  request  the
 Mover  that  if  it  is  possible,  if  all
 friends  agree,  let  him  drop  this  Bill.
 Let  us  discuss  it,  I  am  not  very  par-
 ticular  about  the  financial  commit-
 ment  involved.  That  is  not  the  ques-
 tion  to  be  discussed.  The  whole
 question  is:  what  is  necessary  for
 MPs  to  discharge  their  duties  as  MPs?
 Let  us  discuss  that  along  with  the
 Minister  also,  and  I  think  he  will  get
 the  unanimous  support  of  this  House
 if  a  Bill  is  brought  forward  after  such
 discussion,

 I  do  not  want  that  a  controversy
 of  this  kind  should  arise  and  that  it
 should  appear  to  the  outside  world  as
 if  some  Members  do  not  want  it,
 ang  that  by  a  majority  it  is  being
 pushed  through.  It  would  not  add
 to  our  dignity  or  that  of  the  House.

 Even  Shri  Ram  Sewak  Yadav,  who
 opposed  it  at  the  introduction  stage
 itself,  says  that  there  should  be  an
 Assistant  available  to  each  Member
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 [Shri  Surendranath  Dwivedy]
 to  discharge  his  duty,  Ig  you  get  an
 Assistant,  his  salary  may  be  Rs.  50
 or  Rs.  200,  while  here  it  is  only
 Rs.  00  more.  So,  I  say  there  is  no
 opposition  so  far  as  the  principles  are
 concerned,  but  in  what  shape  _  it
 should  be  available  is  the  question  be-
 fore  the  House.  I  think  it  should  re-
 ceive  earnest  consideration,  and  so  I
 would  request  Shri  Raghunath  Singh
 to  withdraw  this  Bill.

 Mr.  Deputy-Speaker:
 Rameshwaranand.

 Shri  S.  S.  More;  May  I  make  a
 slight  intervention?

 Swami

 को  रामेश् वरा नन्द  :  ग्रो  रे  म्‌ ईशावस्थमिदं
 सर्व॑यत्किचय  जगत्याल  जगत्‌,  तेन  त्यक्तेन
 भुँजवा  मागध  कस्यशूतधन  |

 उपाध्यक्ष  महोदय,  इस  मन्त्र  में  सब-
 साधारण  के  लिए  यह  विधान  है  कि  हमारा
 जीवन  तप  और  त्यागमय'  होना  चाहिए  ।
 विशेषता  जो  राज्य-कर्मचारी  और  मन्त्री
 श्रादि हैं,  उनके  विषय  में  वेद  ने  बिल्कुल  स्पष्ट
 कहा  है,  “ब्रह्मचपेन  तपसा  राजा राष्ट् रं  विरक्ति।”

 (  Interruption  )  उपाध्यक्ष.  महो-
 द्य  अगर  ये  लोग  बदलना  चाहते  हैं,  तो  मैं
 बैठ  जाता  हूं  1

 शी  बागड़ी  (हिसार)  :  उपाध्यक्ष  महो-
 द्य,  आप  इनकों  रोकें  तो सही  |  अगर  ये  ऐसा
 करते  रहेंगे,  तो  फिर  इन  को  कौन  बोलने
 देगा  ?

 श्रो  रामेश् वरा नन्द  :  मैं  किसी  के  भाषण
 के  बीच  में  बोला  नहीं  हूं  ।  मैं  चाहता  हूं  कि
 मानवीय  सदस्य  मेरी  बात  भी  सुन  लें  7  अगर
 इन  की  यही  सभ्यता  है,  तो  मैं  क्या  कह  सकता

 हं  ?

 मैं  कह  रहा  था  कि  बेद  ने  जहां  सब  को
 त्याग  और  तप  का  जीवन  व्यतीत  करने  के
 लिए  कहा  है,  वहां  राज्य-क  मं चा रियों,  मन्त्रियों
 और  राजा  के  लिए  यह  कहा  है  कि वे  ब्रह्मचर्य
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 और  तप के  द्वारा  राज्य  की  रक्षा  करें।  यह
 बेद  का  विधान  है

 जिन  व्यक्तियों  के  हाथ  में  शासन-सत्ता
 है,  उन  को  बड़ा  त्यागी  और  तपस्वी  होना
 चाहिए  |  “यदयंदा  प्रति  श्रेष्ठ:  तदतदेव
 इत रो जन:”  अर्थात्‌  बड़े  आदमी  जो  मार्ग
 अपनाते  हैं,  यही  मार्ग  छपे  अपनाते  हैं।  हम'
 सब  पार्लियामेंट  के  मेम्बर  हैं,  संसद्‌  के  सदस्य
 हैं  ।  संसद-पदस्थ  हं।  जाने  के  पश्चात्‌
 कुछ  शेष  नहीं  रह  जाता
 है--आगे  मस्ती  या  प्रधान  मन्त्री  बनना  ही
 शेष  रह  जाता  है  ।  यदि  संसद्‌  के  सदस्य  त्याग
 और  तप  से  काम  करेंगे,  तो  सारे  देश  की
 जनता  पर  उसका  प्रभाव  पड़ेगा  ।  उन  देशों

 को  छोड़  दीजिए,  जिनके  उदाहरण  यहां  पर
 दिये  गये  हैं।  हमारा  देश  ते  ऋषियों-महर्षियों
 का  देश  है,  त्योरियों  और  तपस्वियों  का
 देश  है  ।  इसलिए  इस  देश  में  हम  लोगों
 को  त्याग  और  तथ  की  भावना  से  काम  करना
 पड़ेगा  t

 पूज्य  महात्मा  गांधी  कहा  करते  थे
 कि  हमारा  कोई  मन्त्री  पांच  सौ  रुपये  से  ज्यादा
 वेतन  नहीं  लेगा  |  क्यो  हम  महात्मा  जी  की
 इस  वचन  को  मान  रहे  हैं  ?  क्‍या  हम  को  उनके
 बचनों  के  तरफ  ध्यान  नहीं  देना  चाहिए  ?
 एक  तरफ़  तो  हम  महात्मा  गांधी  के  नाम  का
 डोरा  पीटते  हैं  और  दूसरी  तरक  उनके
 बात  की  ओर  ध्यान  नहीं  देते  हैं,  हमारे  लिए
 यह  कितनी  शोभा  की  बात  है,  इसके  बारे  में
 में  मैं  कुछ  नहीं  कहना  चाहता  हूं  ।

 एक  माननीय  सदस्य  :  महात्मा  जी  ने
 मेम्बरों  के  बारे  में  क्या  कहा  है  ?

 श्री  रामेशवरानन्द  उन्होंने  मंत्रियों
 के  बारे  में  कहा  है  मेम्बरों  के  बारे  में  नहा-
 जमा  जी  ने  कुछ  नहीं  कहा  है  ।
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 संसद-सदस्यों  की  वेतनवृद्धि  का  प्रश

 नहीं  है,  क्योंकि  हम  सब  जनता  से  चुन  कर
 जाये  हैं  -  वेतन  उस  का  होता  है,  जो  कि  राज्य
 का  नौकर  होता  है  और  उस  को  काम  दिया
 जाता  है  1  क्‍या  पालियामेंट  के  मेम्बर  का  कोई
 काम  भी  है  ?  मगर  पालियामेंट  के  मेम्बरों
 को  वेतन  दिया  जाय,  तो  वे  जनता  के  प्रतिनिधि
 नहीं  हो  सकते  ।  अगर  वे  जनता  के  प्रतिनिधि
 हैं,  तो  वे  वेतन  की  बात  नहीं  कर  सकते  v

 झगर  वे  वेतन  लेना  चाहते  हैं,  तो  वें
 राज्य  का  कोई  भी  काम  सम्भाल  लें  और  उस

 पद  पर  काम  करने  वाले  को  जो  वेतन  मिलता
 है,  वही  वेतन  उन  को  भी  दें  दिया  जाय  ।  इस
 में  मुझे  कोई  आपत्ति  नहीं  है।  एक  तरफ  तो
 हमारे  माननीय  सदस्य  अपने  आप  को  जनता
 के  प्रतिनिधि  कहते  हैं  श्र  कहते  हैं  कि  हम
 प्रजातन्त्र  को  मानते  हैं,  और  दूसरी
 तरफ  वे  वेतन  की  बात  करते  हैं।  चौकीदार
 से  ले  कर  बड़े  बड़े  अधिकारियों  तक  कितनी
 मेहनत  करते  हैं,  तब  वेतन  पाते  हैं  -  हमारे
 लिये  वेतन  का  प्रश्न  नहीं  होना  चाहिये  a
 जितने  दिल  हम  यहां  पर  काम  करें,  उतने
 दिनों  के  लिये  हमारे  भोजन  और  निवास
 शादी  के  लिये  प्रबन्ध  किया  जाना  चाहिये  ।

 मैं  कहना  चाहता  हूं  कि  यदि  इस  रूप  में
 वेतन  बढ़ाया  गया,  तो  इस  का  परिणाम
 यह  निकलेगा  कि  सरकार  को  टैक्स  लगाने
 पड़ेंगे  -  आखिर  लाखों  करोड़ों  रुपये  कहां
 से  आयेंगे  ?  राज्य  की  राय  तो  बढ़ती  नहीं
 है  ।  भ्रगर  राज्य  की  राय  बढ़  जाती  है,  तब
 तो  संसद-सदस्यों  की  आय  भी  बढ़नी  चाहिये,
 इस  में  मुझे  कोई  आपत्ति  नहीं  है  ।  परन्तु
 राज्य  की  आय  बढ़ती  नहीं  है  और  हमारे
 माननीय  सदस्य  अपने  वेतन  बढ़ाने  की  बात
 करते  हैं  |  वेतन  बढ़ाने  का  परिणाम  यह  होंगा
 कि  सरकार  को  टैक्स  लगाने  पड़ेंगे  श्र  उस
 से  मंहगाई  ओर  बढ़ेगी  शौर  ग़रीब  लोग  और
 पिसेंगे  v
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 जहां  तक  चुनावों  का  सम्बन्ध  है,  यह
 ठीक  है  कि  माननीय  सदस्यों  को  चुनाव  के
 लिये  ख़र्च  करना  पड़ता  होगा  t  किन्तु  जो
 व्यक्ति  इतना  व्यय  कर  के  यहां  आते  हैं
 और  यहां  आ  कर  वेतन  वृद्धि  की  बातें  करते
 हैं,  क्या  ऐसे  लोग  ईमानदारी  से  काम  करेंगे  ?
 ऐसे  लोगों  को  यहां  खाने  की  क्या  आवश्यकता
 है  ?  ऐसे  लोगों  को  चुनाव  में  नहीं  खड़े  होना
 चाहिये  ।

 राज  हमारे  देश  की  यह  स्थिति  है  कि
 वह  भूखों  मर  रहा  है।  आज  पूर्वी  बंगाल  से
 लोग  उज़ड़  कर  यहां  श्र  रहे  हें  ।  सरकार
 पंजाब  के  लोगों  को  बसा  नहीं  सकी  है  एक
 तरफ  उस  ने  सुनारों  को  बेकार  कर  दिया
 है  कौर  दूसरी  तरफ  वह  व्यापारियों  को  बेकार
 करने  जा  रही  है।  आज  देश  में  चारों  तरफ
 हाहाकार  मचा  हुआ  है  ।  ऐसी  अवस्था  में
 हम  लोगों  के  लिये  अपने  वेतन  बढ़ाने  का  यत्न
 करना  उचित  नहीं  कहा  जा  सकता  है  tL

 इस  सम्बन्ध  में  मुझे  कहा  जाता  है  कि  मैं
 साधु  हूं,  इस  लिये  ऐसे  विचार  प्रकट  कर  रहा
 हूं  ।  क्या  हमारे  माननीय  सदस्यों  के  सामने
 दीवार  खड़ी  हुई  है  कि  वे  साधु  नहीं  बन  सकते
 हैं?  वे  भी  साधु  हो  जायें  -  वे  पचास  वर्ष
 के  उपरान्त  भी  गृहस्थाश्रम  में  क्‍यों  रह
 रहे  हैं।  उन  को  अब  तप  और  त्याग  का  जीवन
 बिताना  चाहिये  ।  पचास  वष  के  पश्चात्‌  भी
 संतान  पैदा  कर  के  वे  सरकार  के  लिये  क्यो
 सिरदर्द  पैदा  केर  रहे  हैं  ?  पहले  ही  देश  की
 जन-संख्या  में  वृद्धि  होती  जा  रही  है  श्र  मां-
 गाई  बढ़  रही  है।  वे  संतान  बढ़ा  कर  क्‍यों
 देश  का  दीवाला  निकाल  रहे  हैं  ?  राज्य
 के  जो  कर्मचारी  रात-दिन  काम  करते  हैं,
 उन  के  वेतन  में  वृद्धि  होनी  चाहिये  और  माननीय
 सदस्यों  को  सब  से  पहले  अपने  वेतन  में  वृद्धि
 करने  का  यत्न  नहीं  करना  चाहिये  ।

 मैं  इस  विधेयक  का  घोर  विरोध  करता
 हूं  और  में  चाहता  हूं  कि  यह  बिल  किसी  भी
 प्रकार  से  नहीं  पास  किया  जाना  चाहिये  ।
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 [श्री  रामेहवरानन्द ]
 जित  जनता  से  हम  लोग  चुप  कर  आये  हैं,
 यह  बिल  उप्र  की  राय  जानने  के  लिये  भेज  दिया
 जाये  ।  अगर  जनता  कहती  है  कि  संसद्‌-
 सदस्य  भूखे  मर  रहे  हैं,  तो  ज़हर  उन  के
 वेतन  में  वृद्धि  कर  दी  जाये  ।

 Mr,  Deputy-Speaker:  Shri  Satya
 Narayan  Sinha.

 The  Minister  of  Parliamentary
 Affairs  (Shri  Satya  Narayan  Sinha):
 Sir...

 श्री  बागड़ी  :  उपाध्यक्ष  महोदय,  हम  ने
 भी  बोलना  है  ।

 Shri  Priya  Gupta:  Sir,  I  want  to  say
 a  few  words  (Interruptions).

 Mr.  Deputy-Speaker:  There  is  no
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 Mr.  Deputy-Speaker:  By  how
 much?

 Shri  S.  M.  Banerjee:
 I  beg  to  move:

 “That  the  time  allotted  for  the
 discussion  of  this  Bill  be  extended
 by  one  hour.’

 By  one  hour.

 श्री  रामसेवक  यादव  :  मैं  प्रस्ताव  करता

 हूं  कि  समय  बढ़ा  दिया  जाय  ।

 Mr.  Deputy-Speaker;  Is  it  the  plea-
 sure  of  the  House  that  time  should  be
 extended  by  one  hour?

 Some  Hon,  Members:  Yes,.
 Some  Hon.  Members:  No.
 Mr.  Deputy-Speaker:  Hon.  Mem-

 bers  want  a  division  on  this?
 The  question  is: time  now.

 Shri
 should  be  extended.

 Shri  Raghunath  Singh:  No,  Sir;  we
 oppose  this  move,

 S.  N.  Chaturvedi:
 “That  the  time  allotteq  for  the

 Sir,  time
 ed

 Shri  S.  M,  Banerjee;  Time  should
 #}  The  Lok  Sabha  divided,

 116.43,  hrs.
 be  extended.

 Division  No.  26]
 B  agri,  Shri
 Banerjee,  Shri  S.  M.
 Barua,  Shri  Hem
 Chaturvedi,  Shri  S.  N.
 Daji,  Shri
 Dwivedi,  Shri  Surendranath

 ab
 Akkamma  Devi,  Shrimati
 Alva,  Shri  A.  S.
 Azad,  Shri  Bhagwat  Jha
 Babunath  Singh,  Shri
 Barkataki,  Shrimati  Renuka
 Barman,  Shri  P.  C.
 Barupal,  Shri  P.  L.
 Basappe,  Shri
 Basumatari,  Shri
 Baswant,  Shri
 Besra,  Shri
 BhanJa}Deo,  Shrj  L.  N.
 Bhanu  Prakash  Singh,  Shri
 Bist,  Shri  J.  8.  S.
 Brajeshwar  Prasad,  Shri
 Brij  Basj  Lal,  Shri

 AYES
 Gupta,  Shri  Kashi  Ram
 Gupta,  Shri  Priya
 Jyotishi,  Shri  J.  P.
 Mandal,  Shri  B.  N.
 Mukerjee,  Shri  H.  N.
 Nair,  Shri  Vasudevan

 NOES
 Chakraverti,  Shri  P.  R.
 Chanda,  Shrimati  Jyotans
 Chattar  Singh,  Shri
 Chavda,  Shrimati
 Chuni  Lal,  Shri
 Daljit  Singh,  Shri
 Das,  Dr.  M.  M.
 Das,  Shri  N.  T.
 Das,  Shri  Sudhansu

 by  one  hour.”
 ‘16:43  hrs,

 [Mr.  SPEAKER  in  the  Chair]

 Pattnayak,  Shri  Kishen
 Raghavan,  Shri  A.  V.
 Ramabadran,  Shri
 Singh,  Shri  Y.  D.
 Yadav,  Shri  Ram  Sewak

 Ganapati  Ram,  Shri
 Gandhi,  Shri  V.  B.
 Gounder,  Shri  Muthu
 Guha,  Shri  A.  C.
 Hansda,  Shri  Subodh
 Hanumanthaiya,  Shri
 Himatsingka,  Shri
 Jadhav,  Shri  Tulshidas
 Jamunadevi,  Shrimati

 Deo  Bhanj,  Shri  P.  a  Jedhe,  Shri
 Deshmukh,  Shri  B.  D.  Jena,  Shri
 Dharamalingam,  Shri  Joshi,  Shrimati  Subhadra
 Dighe,  Shri  Kadadi,  Shri
 Dwivedi,  Shri  M.  L.  Kajrolkar,  Shri
 Firodia,  Shri  Kamble,  Shri
 Gajraj  Singh  Rao,  Shri  Kayal,  Shri  P.  N.

 discussion  of  this  Bill  be  extend-
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 Keishing,  Shri  Rishang
 Khadilkar,  Shri
 Khan,  Dr.  P.  N.
 Khan,  Shri  Osman  Ali
 Khanna,  Shri  P.  K.
 Kindar  Lal,  Shri
 Kishan  Veer,  Shri
 Kotoki,  Shri  Liladhar
 Koujalgi,  Shri  H.  V.
 Koya,  Shri
 Kripa  Shankar,  Shri
 Lalit  Sen,  Shri
 Laskar,  Shri  N.  R.
 Lonikar,  Shri
 Malhotra,  Shri  Inder  J.
 Mallick,  Shri  Ram  Chandra
 Mandal,  Shri  J.
 Mantri,  Shri
 Marand  i,  Shri
 Maru  thiah,  Shri
 Mathur,  Shri  Harish  Chandra
 Mehrotra,  Shri  Braj  Bihari
 Menon,  Shri  P.  G.
 Mirza,  Shri  Bakar  Ali
 Mishra,  Shri  Bibhuti
 Misra,  Shri  Mahesh  Dutta
 Mohsin,  Shri
 -Morarka,  Shri
 More,  Shri  K.  L.
 Muhammed  Ismail,  Shri
 Munzni,  Shri  David
 -Murlj,  Manohar,  Shri
 Musafir,  Shri  G.  S.
 -Muthiah,  Shri

 Mr,  Deputy-Speaker:
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 Nair,  Shri  N.  Sreekantan
 Nayak,  Shri  Mohan
 Niranjan  Lal,  Shri
 Panna  Lal,  Shri
 Pant,  Shri  K.  C.
 Parashar,  Shri
 Patel,  Shri  Rajeshwar
 Patil,  Shri  0.  S.
 Patil,  Shri  S.  8.
 Patnaik,  Shri  B.C.
 Pillai,  Shri  Nataraja
 Prabhakar,  Shri  Naval
 Pratap  Singh,  Shri
 Raghunath  Singh,  Shri
 Rajdeo  Singh,  Shri
 Raju,  Dr.  0.  S.
 Raju,  Shri  D.  B.
 Ram,  Shri  T.
 Ram  Sewak,  Shri
 Ram  Swarup,  Shri
 Ramaswamy,  Shri  V.  K.
 Ramdhani  Das,  Shri
 Rameshwaranand,  Shri
 Rane,  Shri
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 Sheo  Narain,  Shri
 Shyamkumari  Devi,  Shrimati
 Siddananjappa,  Shri
 Siddiah,  Shri
 Sidheshwar  Prasad,  Shri
 Singh,  Shri  K.  K.
 Singh,  Shri  R.  P.
 Sinha,  Shrimati  Ramdulari
 Sivappraghassan,  Shri  Ku.
 Sonavane,  Shri
 Soy,  Shri  H.  C.
 Srinivasan,  Dr.  P.
 Subramanyam,  Shri  T.
 Surya  Prasad,  Shri
 Swamy,  Shri  M.  V.
 Tan  Singh,  Shri
 Tantia,  Shri  Rameshwar
 Tiwary,  Shri  K.  N.
 Tula  Ram,  Shri
 Uikey,  Shri
 Upadhyaya,  Shri  Shiva  Dutt
 Vaishya,  Shri  M.  B.
 Valvi,  Shri
 Varma,  Shri  Ravindra
 Veerab:  Shri Rao,  Shri  Krishnamoorthy

 Rao,  Shri  Muthyal
 Reddy,  Shri  K.  C.
 Reddy,  Shri  Narasimha
 Sadhu  Ram,  Shri
 Saha,  Dr.  S.  K.
 Sarma,  Shri  A.  T.
 Shakuntala  Devi,  Shrimati
 Sharma,  Shri  A.  P.
 Shastri,  Shri  Ramanand

 The  result  of

 Veerappa,  Shri
 Venkatasubbaiah,  Shri  P.
 Verma,  Shri  Balgovind
 Vijaya  Ananda,  Maharajkumer
 Virbhadra  Singh,  Shri
 Vyas,  Shri  Radhelal
 Wadiwa,  Shri
 Yadab,  Shri  N.  P.
 Yadava,  Shri  B.  P.

 Government  would  leave  this  matter
 the  decision  is:  Ayes  1;  Noes  150.

 The  motion  was  negatived.
 Mr.  Speaker:  The  time  is  not  ex-

 tended.  The  hon,  Minister,

 श्री  बागड़ी  :  मुझे  समय  नही  मिला  हैं  ।

 अध्यक्ष  महोदय:  में  क्या  कर  सकता  हुं  ।

 श्री  बागड़ी  :  हमारे  इलाके  में  प्रकाश
 पडा  हुआ  है  और  यहां  पैसा  बढ़ाने  की  बात
 कर  रहे  हैं  ।

 The  Minister  of  Parliamentary
 Affairs  (Shri  Satya  Narayan  Sinha):
 Mr.  Speaker,  Sir,  I  have  listened  with
 attention  and  respect  to  the  speeches
 of  the  hon,  Members  on  this  Bill,  for
 or  against,  ang  have  benefited  to  the
 extent  of  understanding  the  reactions
 of  different  sections  of  the  House  to
 the  question  of  the  emoluments.  The

 to  the  House  and  would  abide  by  its
 wishes.  I  have,  therefore,  to  declare
 that  I  have  advised  my  colleagues  in
 the  Council  of  Ministers  not  to  partici-
 pate  in  the  voting  on  this  Bill.

 Sir,  I  would  like  to  say  one  thing:
 the  most  unkindest  cut  of  all  against
 the  Government  came  from  my  hon.
 friend  Shri  Daji.  He  hinted  as  if  Gov-
 ernment  have  manoeuvereq  the
 whole  thing.  For  the  information  of
 my  hon,  friend,  I  would  like  to  say
 that  I  received  a  representation—if  I
 may  call  it  so—signed  by  300  or  more
 Members  of  this  House  belonging  to
 several  parties  and  not  only  the  Cong-
 ress  Party.  As  the  House  has  seen,
 even  though  the  mover  of  this  Bill
 happens  to  be  an  important  Member
 of  the  Congress  Party,  the  Congress
 Party  also  is  sharply  divided  on  this
 issue.  So  is  the  party  of  those  hon.
 Members  who  oppose  it.
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 [Shri  Satya  Narayan  Sinha]
 I  know  it  from  my  own  personal

 knowledge—people  may  be  taking
 here  something  on  account  of  the  dis-
 cipline  of  the  parity,  here  on  this  side
 and  on  the  other  side  also.  But  some
 of  them  have  come  to  me  and  told
 me,  “What  can  we  do?  This  is  the
 decision  of  our  party”.

 So,  in  a  matter  like  this,  Govern-
 ment  have  decided  to  leave  the  mat-
 ter  entirely  to  the  House.  No  whip
 has  been  issued  so  far  as  our  party  is
 concerned.  We  have  requested  the
 Members  of  the  Council  of  Ministers
 not  to  participate  in  the  voting.  What-
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 ever  is  the  decision  of  the  House,  as
 democrats,  we  have  got  to  accept  it.

 Mr,  Speaker:  There  is  an  amend-
 ment  by  Shri  Banerjee  for  circulat-
 ing  it.

 The  question  is:
 “That  the  Bill  be  circulated  for

 the  purpose  of  eliciting  opinion
 thereon  by  the  0th  August,  1964."

 The  Lok  Sabha  divided:

 6.48  hrs,
 {Mr,  Deputy-SpeaKer  in  the  Chair}

 Division  No.  27]
 ‘Bagri,  Shri
 Banerjee,  Shri  S.  M.
 Daji,  Shri
 Gupta,  Shri  Priya

 Akkan  ma  Devi,  Shrimati
 Aney,  Dr.  M.S.
 Azad,  Shri  Bhagwat  Jha
 Babunath  Singh,  Shri
 Barkataki,  Shrimati  Renuka
 Barman  Sh.  P.  C.
 Barupal,  Shri  P.  L.
 Basappa,  Shri
 Basumatari,  Shri
 Baswant,  Shri
 Besra,  Shri
 Bhanu  Prakash  Singh,  Shri
 Bheel  Shri  P.  H.
 Bist,  Shri  J.  B.  S.
 Brajeshwar  Prasad,  Shri
 Brij  Basi  Lal,  Shri
 Brij  Raj  Singh  Kotah,  Shrf
 Chakraverti,  Shri  P.  R.
 Chanda,  Shrimati  Jyotsna
 Chattar  Singh,  Shri
 Chavda,  Shrimati
 Chuni  Lal,  Shri
 Daljit  Singh,  Shri
 Das,  Shri  N.  T.
 Das,  Shri  Sudhansu
 Deo  Bhanj,  Shri  P.  C.
 Dharamalingam,  Shri
 Dighe,  Shri
 Dwivedi,  Shri  M.  L.
 Firodia,  Shri
 Gajraj  Singh  Rao,  Shri
 Ganapati  Ram,  Shri
 Gandhi,  Shri  V.  B.
 Gounder,  Shri  Muthu

 AYES
 Mandal,  Shri  B.  N.
 Mukerjee,  Shri  H.  N.
 Nair,  Shri  Vasudevan
 Pattnayak,  Shri  Kishen

 NOES
 Guha,  Shri  A.  C.
 Gupta,  Shri  Kanshi  Ram
 Hansda,  Shri  Subodh
 Hanumanthaiya,  Shri
 Himatsingka,  Shri
 Ismail,  Shri  M.
 Jadhav,  Shri  Tulshides
 Jamunadevi,  Shrimati
 Jedhe,  Shri
 Jena,  Shri
 Joshi,  Shrimati  Subhadra
 Jyotishi,  Shri  J.  P.
 Kadadi,  Shri
 Kamble,  Shri
 Kayai,  Shri  P.  N.
 Keishing,  Shri  Rishang
 Khadilkar,  Shri
 Khan,  Dr.  P.  N.
 Khan,  Shri  Osman  Ali
 Khanna,  Shri  P.  K.
 Kindar  Lal,  Shri
 Kotoki,  Shri  Liladhar
 Koya,  Shri
 Kripa  Shankar,  Shri
 Lalit  Sen,  Shri
 Laskar,  Shri  N.  R.
 Lonikar,  Shri
 Mahato,  Shri  Bhajahari
 Malhotra,  Shri  Inder  J.
 Mallick,  Shri
 Mandal,  Shri  J.
 Mantri,  Shri
 Marandi,  Shri

 [16.51  hrs.
 Swamy,  Shri  M.  V.
 Vimla  Devi,  Shrimati
 Yadav,  Shri  Ram  Sewak

 Maruthiah,  Shri
 Mathur,  Shri  Harish  Chandra
 Mehrotra,  Shri  Braj  Bihari
 Menon,  Shri  P.  G.
 Mirza,  Shri  Bakar  Ali
 Misra,  Shri  Mahesh  Dutta
 Mohsin,  Shri
 Morakra,  Shri
 More,  Shri  K.  L.
 More,  Shri  S.  5.
 Munzni,  Shri  David
 Murli  Manohar,  Shri
 Musafir,  Shri  0.  5.
 Muthiah,  Shri
 Nair,  Shri  N.  Sreekantan-
 Nayak,  Shri  Mohan
 Niranjan  Lal,  Shri

 Paramasivan,  Shri
 Parashar,  Shri
 Patel,  Shri  Chhotubhai.
 Patel,  Shri  P.  R.
 Patel,  Shri  Rajeshwar
 Patil,  Shri  D.S.
 Patil,  Shri  S.  B.
 Patnaik,  Shri  B.  com
 Pillai,  Shri  Nataraja
 Prabhakar,  Shri  Naval:
 Pratap  Singh,  Shri
 Raghunath  Singh,  Shri-
 Rajdeo  Singh  Shri
 Raju,  Dr.  D.  5.
 Raju,  Shri  D.  B.
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 Ram,  Shri  T.  Shyam  Kumari  Devi  Tula  Ram,  Shri
 Ram  Sewak,  Shri  Siddananjappa,  Shri  Uikey,  Shri
 Ram  Swarup,  Shri  Singh,  Shri  K.  K.  Upadhyaya,  Shri  Shiva  Dutt
 Ramaswamy,  Shri  V.  K.  Singh,  Shri  R.  P.  Vaishya,  Shri  M.  B.
 Ramdhani  Das,  Shri  Sinha,  Shrimati  Ramdulari  Valvi,  Shri
 Rameshwaranand,  Shri  Sinhasan  Singh,  Shri  Varma,  Shri  Ravindra
 Rane,  Shri  Sivappraghassan  Shri  K.  Veerabasappa,  Shri
 Rao,  Shri  Muthyal,  Sonavane,  Shri  Veerappa,  Shri
 Reddy,  Shri  Narasimha  Soy,  Shri  H.  C.  Verma,  Shri  Balgovind
 Sadhu  Ram  Shri  Srinivasan  Dr.  P.  Vijaya  Ananda,  Maharajkumer
 Saha,  Dr.  S.  K.  Surya  Prasad,  Shri  Virbhadra  Sigh,  Shri
 Sarma,  Shri  A.  T.  Tan  Singh,  Shri  Vyas,  Shri  Radhelal
 Shakuntala  Devi,  Shrimati  Tantia,  Shri  Rameshwer  Wadiwa,  Shri
 Shastri,  Shri  Ramanand  Tiwary,  Shri  0.  N.  Yadab,  Shri  N.  P.
 Sheo  Narain,  Shri  Tiwary,  Shri  K.  N.  Yadava,  Shri  B.  P.

 Mr.  Deputy-Speaker:  The  result  Mr,  Deputy-Speaker:  The  question:
 of  the  division  is  as  follows:  is:

 “That  the  Bill  further  to  amend
 the  Salaries  and  Allowances  of
 Members  of  Parliament  Act,  1954,
 be  taken  into  consideration,

 The  Lok  Sabha  divided:

 al  AYES

 Ayes  l;  Noes  145.

 The  motion  was  negatived.

 Division  No.  28]  ae  (5-53  hrs.-
 Akkamma  Devi,  Shrimati
 Alva,  Shri  A.  S.
 Aney,  Dr.  M.  S.
 Azad,  Shri  Bhagwat  Jha
 Babunath  Singh,  Shri  4
 Barkataki,  Shrimati  Renuka
 Barman  Shri,  P.  C.
 Barupal,  Shri  P.  L.
 Basappa,  Shri
 Basumatari,  Shri
 Baswant,  Shri
 Berwa  Shri  Onker  lal
 Besra,  Shri
 Bhanu  Prakash  Singh,  Shri
 Bist,  Shri  J.B.S.
 Brajeshwar  Prasad,  Shri
 Brij  Basi  Lal,  Shri
 Brij  Raj  Kotah,  Shri
 Chakraverti,  Shri  P.  R.
 Chanda,  Shrimati  Jyotana
 Chattar  Singh,  Shri
 Chavda,  Shrimati  Johrahea  A.
 Chuni  Lal  Shri
 Daljit  Singh,  Shri
 Das,  Shri  N.  T.
 Das,  Shri  Sudhansu
 Deo  Bhanj,  Shri  P.  C.
 Deshmukh,  Shri  B.  D.
 Dharamalingam,,  Shri
 Dighe,  Shri
 Firodia,  Shri
 Gajraj  Singh  Rao,  Shri
 Ganapati  Ram,  Shri
 Gandhi,  Shri  V.  B.
 Gounder,  Shri  Muthu

 Guha,  Shri  A.  C.
 Hansda,  Shri  Subodh
 Hanumanthaiys,  Shri
 Himatsingka,  Shri
 Ismail,  Shri  M.
 Jadhav,  Shri  Tulshidas
 Jamunadevi,  Shrimati
 Jedhe,  Shri
 Jena,  Shri
 Joshi,  Shrimati  Subhadra
 Kadadi,  Shri
 Kajrolkar,  Shrj
 Kamble  Shri
 Kayal,  Shri  P.  N.
 Keishing,  Shri  Rishang
 Khadilkar,  Shri
 Khan,  Dr.  P.  N.
 Khan,  Shri  Osman  Alj
 Kindar  Lal,  Shri
 Kisan  Veer,  Shri
 Kotoki,  Shri  Liladhar
 Koujalgi  Shri,  H.  ्
 Koya,  Shri
 Kripa  Shanker,  Shri
 Lalit  Sen,  Shri
 Laskar,  Shri  N.  R.
 Lonikar,  Shri
 Malhotra,  Shri  Inder  J.
 Mallick,  Shri
 Mandal,  Shri  J.
 Mantri,  Shri
 Marandi,  Shri
 Maruthieh,  Shri
 Mathur,  Shri  Harish  Chandra
 Mebrotra,  Shri  Braj  Bihari

 Menon,  Shri  P.  G.
 Mirza,  Shri  Baker  Ali.
 Mishra,  Shri  Bibhuti
 Misra,  Shri  Mahesh  Dutta
 Mohsin,  Shri
 Morarka,  Shri
 More,  Shri  K.  L.
 More,  Shri  S.  S.
 Munzni,  Shri  David
 Murli  Manohar,  Shri
 Musafir,  Shri  0.5.
 Muthiah,  Shri
 Nair,  Shri  N.  Sreekantan
 Nayak,  Shri  Moban
 Niranjan  Lal  Shri
 Panna  Lal,  Shri
 Pant,  Shri  K.  C.
 Paramasivan,  Shri
 Parashar,  Shri
 Patel,  Shri  P.  R.
 Patel,  Shri  Rajeshwar
 Patil,  Shri  D.  S.
 Patil,  Shri  S.  8.
 Patnaik,  Shri  8.  ८.
 Pillai,  Shri  Nataraja
 Prabhakar,  Shri  Naval
 Pratap  Singh,  Shri
 Raghunath  Singh,  Shri
 Rejdeo  Singh,  Shri
 Raju,  Shri  D.  B.
 Ram,  Shri  T.
 Ram  Sewak,  Shri
 Ram  Swarup,  Shri
 Ramaswamy,  Shri  V.  K.
 Ramdhani  Das,  Shri
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 Rane,  Shri
 Rao,  Shri  Muthyal
 Reddy,  Shri  K.  C.
 Sadbu  Ram,  Shri
 Saha,  Dr.  S.  K.
 Syakuntala  Devi,  Shrimatj
 Shaoma  Shri  A.  P.
 Sheo  Narain,  Shri.
 Shyam  Kumari  Devi,  Shrimati
 Siddananjappa,  Shri

 PShshar  rasad,  Shri
 Singh,  Shri  K.  ्,

 Bagri,  Shri
 Banerjee,  Shri  S.  M.
 Chaturvedi,  Shri  S.  N.

 Singh,  Shrj  R.p.
 Sinha  Shrimati  Ramdulari
 Sonavane,  Shri
 Srinivasan,  Dr,  P.
 Subramanayam,  Shri  T.
 Surye  Prasad,  Shri
 Tantia,  Shri  Rameshwar
 Tiwary,  Shri  K.  N.
 Tula  Ram,  Shri
 Uikey,  Shri
 Upadhyaya,  Shri  Shiva  Dutt
 Vaishya,  Shri  M.  B.

 NOES
 Misra,  Dr.  U.
 Mukerjee,  Shri  H.!N.
 Nair,  Shri  Vasudevan
 Pattnayak,  Shri  Kishen

 Valvi,  Shri
 Varma,  Shri  Ravindra
 Veerabasappa,  Shri
 Veerappa,  Shri
 Venkatasubbaiah,  Shri  P.
 Verma,  Shri  Balgovind
 Vijaya  Ananda,  Maherajkumar
 Virbhadra  Singh,  Shri
 Vyas,  Shri  Radhelal
 Wadiwa,  Shri
 Yadab,  Shri  N.  P.
 Yadava,  Shri  8.

 Om
 Singh,  Shri  Y.  D.
 Sivappraghassan,  Shri  Ku.
 Swamy,  Shri  M.V.
 Vidyalankar  Shri  A.  ्,  N. Daji,  Shri

 Gupta,  Shri  Priya
 Jyotishi,  Shri  J.  P.

 Mr.  Deputy-Speaker:
 the  division  is:

 Ayes  4l;  Noes  18,
 The  motion  was  adopted.

 ‘Clause  2—(Amendment  of  section
 3).

 Mr.  Deputy-Speaker;  We  shall  now
 take  the  Bill  clause  by  clause,  There
 are  some  amendments  to  clause  2.

 Shri  Sonavane:  Sir,  I  move:
 “That  the  House  sit  up  to

 6.00  p.m.  today”.
 Mr,  Deputy-Speaker:  Order,  order.

 The  motion  for  consideration  has  been
 adopted.  All  the  amendments  wili  be
 ‘guillotined  at  5:00  p.m.  The  business
 ‘has  to  be  finished  at  5  P.M.

 Sarma,  Shri  A.T.
 Siddiah,  Shri

 The  result  of

 Shri  S,  M.  Banerjee:  What  is  the
 urgency  about  it?

 Mr,  Deputy-Speaker:  The  House
 has  not  given  more  time  to  this  Bill.
 Is  Shri  Rameshwaranand  moving  his
 amendment?

 Vimla  Devi,  Shrimati
 Yadav,  Shri  Ram  Sewak

 श्री  रामेइवरानन्द  :  मैं  प्रस्ताव  करता
 है न

 पृष्ठ  १,  पंक्ति  ७  और  ८,--

 “पांच  सौ  रुपये”  के  स्थान  पर  दो
 सौ  रुपये”  रख  दिया  जाय  ।(५)

 Mr,  Deputy-Speaker:
 ing  it?

 Shri  Raghunath  Singh:  No,  Sir.
 Mr.  Deputy-Speaker:  All  right.  I

 will  put  it  to  the  vote.

 Is  he  acept-

 The  amendment  was  put  and  nega-
 tived.

 Mr,  Deputy-Speaker:  The  question
 is:

 “That  clause  2  stand  part  of  the
 Bill”.

 The  Lok  Sabha  divided.

 Division  No.  29]  AYES  ‘(16.57  hrs.
 Akk:  Devi,  Bi  »  Shri  Chavda,  Shrimati  Johraben  A.
 Alva,  Shri  A.  S.  Besra,  Shri  Chuni  Lal,  Shri
 Aney,  Dr.  M.S.  Bhanja  Deo,  Shri  L.  N.  Daljit  Singh,  Shri
 Azad,  Shri  Bhagwat  Jha  Bhanu  Parkash  Singh,  Shri  Das,  Shri  N.  T.
 Babunath  Singh,  Shri  Bist,  Shri  J.B.S.
 Barkataki,  Shrimati  Renuka
 Barman,  Shri  P.  ८.
 Barupal,  Shri  P.  L.
 Basappa,  Shri
 Basumateri,  Shri

 Brij  Basi  Lal,  Shri
 Brajeshwar  Prasad,  Shri

 Brij  Raj  Singh  Kotah,  Shri
 Chakraverti,  Shri  P.  R.
 Chanda,  Shrimati  Jyotene

 Das,  Shri  Sudhansu
 Deo  Bhanj,  Shri  P.  C.
 Deshmukh,  Shri  8.  0.
 Dharamalingam,  Shri
 Dighe,  Shri
 Dwivedi,  Shri  M.  L.
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 Firodia,  Shri  Mathur,  Shri  Harish  Chandra  Ramdhani  Das,  Shri

 Rane,  Shri Gajraj  Singh  Rao,  Sbri
 Ganapati  Ram,  Shri
 Gandhi,  Shri  V.  B.
 Gounder,  Shri  Muthu

 Mehrotra,  Shri  Braj  Bihari
 Menon,  Shri  P.  G.
 Mirza,  Shri  Bakar  Ali
 Mishra,  Shri  Bibbuti
 Misra,  Shri  Mahesh  Dutta

 Rao,  Shri  Muthyal
 Sadhu  Ram,  Shri
 Saha,  Dr.  S.  K.
 Sarma,  Shri  A.  T. Guha,  Shri  A.C.

 Hansda,  Shri  Subodh  Mohsin,  Shri  Shakuntala  Devi,  Shrimati
 Hanumanthaiys,  Shri  Morarka,  Shri  Shastri,  Shri  Ramanand
 Himatsingka,  Shri  More,  Shri  ह  L.  Sheo  Narain,  Shri
 Ismail,  Shri  M.  Munzni,  Shri  David  Shyamkumari  Devi,  Shrimati

 Siddananjappa,  Shri Jadhav,  Shri  Tulshidas
 Jamunadevi,  Shrimati

 Murli  Manohar,  Shri
 Musafir,  Shri  G.  S.
 Muthiah,  Shri

 Sidheshwar,  Prasad  Shri
 Singh,  Shri  K.  K. Jedhe,  Shri

 Jena,  Shri  Nair,  Shri  N.  Sreekantan  Singh,  Shri  R.  P.
 Joshi,  Shrimati  Subhadra  Nayak,  Shri  Mohan  Sinha,  Shrimati  Ramdulari
 Kadadi,  Shri  Niranjan  Lal,  Shri  Sinhasan  Singh,  Shri
 Kajrolkar,  Shri  Panna  Lal,  Shri  Sivappraghassan,  Shri  Ku.
 Kamble,  Shri  Pant,  Shri  K.  C.  Sonavane,  Shri
 Kayal,  Shri  P.  N.  Paramasivan,  Shri  Srinivasan,  Dr.  P.
 Keishing  Shri  Rishang  Parashar,  Shri  Subramanyam,  Shri  T.
 Khan,  Dr.  P.  N.  Patel,  Shri  P.  R.  Surya  Prasad,  Shri
 Khan,  Shri  Osman  Ali  Patel,  Shri  Rajeshwar  Tantia,  Shri  Rameshwar
 Khanna,  Shri  P.K.  Patil,  Shri  0.  5.  Tiwary,  Shri  K.  N.
 Kindar  Lal,  Shri  Patil,  Shri  S.  B.  Tula  Ram,  Shri
 Kisan,  Veer,  Shri  Patnaik,  Shri  B.  C.  Upadhyaya,  Shri  Shiva  Dutt
 Kotoki,  Shri  Liladhar  Pillai,  Shri  Nataraja  Vaishya,  Shri  M.  8,

 Valvi,  Shri Koujalgi,  Shri  H.  V.
 Kripa  Shankar,  Shri

 Prabhakar,  Shri  Naval
 Pratap  Singh,  Shri  Varma,  Shri  Ravindra

 Veerabasappa,  Shri Lalit  S"n,  Shri  Raghunath  Singh,  Shri
 Laskar,  Shri  N.  R.  Rajdeo  Singh,  Shri  Veerappa,  Shri
 Lonikar,  Shri  Raju,  Shri  D.  8.  Verma,  Shri  Balgovind
 Malhotra,  Shri  Inder  J.  Ram,  Shri  T.  Vijaya  Ananda,  Maharajkumar
 Mallick,  Shri  Ram  Sewak,  Shri  Vyas,  Shri  Radhelal
 Mandal,  Shri  J.  Ram  Swarup,  Shri  Wadiwa,  Shri
 Mantri,  Shri  Ramabsdran,  Shri  Yadab,  Shri  N.  P.
 Marandi,  Shri  Ramaswamy,  Shri  V.  K.  Yadava,  Shri  8.  P.
 Marathiah,  Shri

 NOES
 Bagri,  Shri  Mandal,  Shri  P.  N.  Singh,  Shri  Y.  D.
 Banerjee,  Shri  S.  M.  Nair,  Shri  Vasudevan  Swamy,  Shri  M.  V.
 Daji,  Shri  Pattnayak,  Shri  Kishen  Vimla  Devi,  Shrimati
 Gupta,  Shri  Priya
 Jyotishi,  Shri  J.P.

 Mr.  Deputy-Speaker:
 the  division  is:

 Ayes  139;  Noes  13.

 The  motion  was  adopted.
 Clause  2  was  added  to  the  Bill,

 Rameshwaranand,  Shri

 The  result  of  Speaker
 accept  the  increased  salary  and

 Yadav,  Shri  Ram  Sewak

 his  unwillingness  to

 allowances,  shall  be  entitled  to  the
 salary  and  allowances  at  the  old
 rates  as  if  the  original  section  of

 (10). New  Clause  2A
 Shri  S.  S,  More:  I  beg  to  move:

 Page  l—

 after  line  10,  insert—

 “2A.  Any  Member,  who  com-
 municates  in  writing  to  the

 Shri  Raghumath  Singh:  I
 this  amendment,

 Mr,  Deputy-Speaker:
 favour  of  this  ‘amendment  may  say
 ‘Ayes’.

 the  principal  Act  has  not  been
 amended  by  the  said  Act,  1964.”

 Those

 Several  Hon.  Members:  Ares.

 accept

 in
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 Mr.  Deputy-Speaker:
 it  may  say  ‘Noes’.

 Some  Hon.  Members:  Noes.
 Mr,  Deputy-Speaker:  The  amend-

 ment  is  in  favour  of  the  view  of  Shri
 Ram  Sewak  Yadav,  for  it  says  that
 those  members  who  communicate  in
 writing  to  the  Speaker  of  their  un-
 wilingness  to  accept  the  increased
 rates  will  continue  to  get  the  old
 rates.  Yes,  he  is  opposing  it.

 Shri  Raghunath  Singh:  I  am  accept-
 ing  it.

 Mr.  Deputy-Speaker:
 to  the  vote.

 “Page  L—
 after  line  10,  insert—

 Those  against

 I  will  put  it
 The  question  is:

 “2A.  Any  Member,  who  commu-

 APRIL  24,

 Division  No.  30]
 j

 Akkamma  Devi,  Shrimati
 Alva,  Shri  A.  S.
 Aney,  Dr.  M.  S.
 Azad,  Shri  Bhagwat  Jha
 Barman,  Shri  P.  C.
 Barupal,  Shri  P.  L.
 Basumatari,  Shri
 Baswant,  Shri
 Berwa,  Shri  Onkar  Lal
 Besra,  Shri
 Bhanja  Deo,  Shri  N.
 Bhanu  Prakash  Singh,  Shri
 Bist,  Shri  J.  B.  S.
 Brajeshwar  Prasad,  Shri
 Brij  Bansi  Lal,  Shri
 Brij  Raj  Singh  Kotah,  Shri
 Chakraverti,  Shri  P.  R.
 Chatter  Singh,  Shri
 Chaturvedi,  Shri  5.  N.
 Chuni  Lal,  Shri
 Daljit  Singh,  Shri
 Das,  Shri  N.  T.
 Das,  Shri  Sudhansu
 Deo  Bhanj,  Shri  P.  2.
 Deshmukh,  Shri  B.  D.
 Dharmalingam,  Shri
 Dighe,  Shri
 Dwivedi,  Shri  M.  L.
 Firodia,  Shri
 Ganapati  Ram,  Shri
 Gandhi  Shri  V.  8.
 Gounder,  Shri  Muthu
 Guha,  Shri  A.  C.
 Hansda,  Shri  Subodh
 Hanumanthaiya,  Shri
 ‘Limatsingka,  Shri
 edhe,  Shri

 AYES
 Jena,  Shri
 Joshi,  Shrimati  Subhadra
 Kadadi,  Shri
 Kajrolkar,  Shri
 Kamble,  Shri
 Kayal,  Shri  P.  N.
 Keishing,  Shri  Rishang
 Khadilkar,  Shri
 Khan,  Dr.  P.  N,
 Khan,  Shri  Osman  Ak;
 Kindar  Lal,  Shri
 Kisan  Veer,  Shri
 Kotoki,  Shri  Liladhar
 Lalit  Sen,  Shri
 Laskar,  Shri  N.R.
 Malhotra,  Shri  Inder  J.

 964  and  Allowances  of
 Members  of  Parliament

 (Amendment)  Bill
 nicates  in  writing  to  the  Speaker
 his  unwillingness  to  accept  the
 increased  salary  and  allowances,
 shall  be  entitled  to  the  salary
 and  allowances  at  the  old  rates
 as  if  the  original  section  of  the
 principal  Act  has  not  been  amend-
 ed  by  the  said  Act,  1964.”  (10).
 Shri  S.  M.  Banerjee:  Sir,  I  rise  on

 a  point  of  order.  Please  give  us  some
 time.  Let  the  lobbies  be  cleared.  You
 simply  ask  us  to  vote  for  ‘Ayes’  or
 Noes’...  (Interruption).

 I2642-

 Shri  Daji:  Let  them  go  ahead  with
 the  Bill.

 Shri  Surendranath  Dwivedy:  This
 is  not  in  good  spirit.

 The  Lok  Sabha  divided:
 {17  hrs.

 Panna  Lal,  Shri
 Pant,  Shri  K.  C.
 Paramasivan,  Shri
 Parashar,  Shri
 Patel,  Shri  P.  R.
 Patel,  Shri  Rajeshwar
 Patil,  Shri  S.  8.
 Patnaik,  Shri  8.  ८.
 Prabhakar,  Shri  Naval

 i  Pratap  Singh,  Shri
 Rajdeo  Singh,  Shri
 Raju,Shri  D.B.
 Ram,  Shri  T.
 Ram  Sewak,  Shri
 Ram  Swarup,  Shri
 Ramabadran,  Shri

 Mallick,  Shri  Rama  Chandra  Ramaswamy,  Shri  दि  K.
 Mandal,  Shri  J.  Ramdhani  Das,  Shri
 Mantri,  Shri  Rane,  Shri
 Marandi,  Shri  Rao,  Shri  Muthyal
 Maruthial,  Shri  Saha,  Dr.  S.  K.
 Mathur,  Shri  Harish  Chandra
 Mehotra,  Shri  Braj  Bihari
 Menon,  Shri  P.  G.
 Mirza,  Shri  Bakar  Ali
 Mishra,’  Shri  Bibhuti
 Misra,  Shri  Mahesh  Dutta
 Mohsin,  Shri
 Morarka,  Shri
 More,  Shri  K.  L.
 Munzni,  Shri  David
 Murli  Manohar,  Shri
 Musafir,  Shri  5.  S.
 Muthiah,  Shri
 Nayak,  Shri  Mohan
 Niranjen  Lal,  Shri

 Sarma,  Shri  A.  T.
 Shakuntala  Devi,  Shrimati
 Sharma,  Shri  A.  P.
 Sheo  Narain,  Shri
 Shyam  Kumari  Devi,  Shrimati
 Singh,  Shri  R.  P.
 Sinba,  Shrimati  Ramdulari
 Sinhasan  Singh,  Shri
 Shivappraghassan,  Shri  Ku.
 Sonavane,  Shri
 Srinivasan,  Dr.  P.
 Subramanyam,  Shri  T.
 Surya  Prasad,  Shri
 ‘Tantia,  Shri  Rameshwar
 Tiwary,  Shri  K.N.
 Tula  Ram,  Shri
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 {5  ही  ment  (Amendment)  Bill
 ‘Uikey,  Shri  Veerappa,  Sbri  Vyas,  Shri  Radhelal
 Upadhyaya,  Shri  Shiva  Dutt  Venkatasubbaiah,  Shri  P.  Wadiwa,  Shri

 “Valvi,  Shri  Verma,  Shri  Balgovind  Yadab,  Shri  N.  P.
 Varma,  Shri  Ravindra
 Yeerabasappa,  Shri

 Bee  OPTS
 Daji,  Shri

 ‘Gupta,  Shri  Kashi  Ram
 Jyotishi,  Shri  J.  P.

 NOES

 Mr.  Deputy-Speaker:
 the  division  is:

 Ayes  123;
 The  motion  was  adopted.

 Clause  2A  was  added  to  the  Bill.

 The  result  of

 Noes  7.

 Clause  3—(Amendment  of  section
 5).

 Shri  Raghunath  Singh:  Sir,  I  accept
 Dr,  Mahadeva  Prasad’s  amendment  to
 ‘clause  3.

 Shri  Surendranath  Dwivedy:
 has  it  been  moved?

 But

 Shri  S.  M.  Banerjee:  These  amend-
 ments  have  not  been  circulated  at  all.

 Shri  Surendranath  Dwivedy:  How
 ‘can  an  amendment  be  accepted  with-
 out  being  moved?

 Shri  Sheo  Narain  (Bansi):
 ‘beg  to  move:

 Page  l,  line  4,—
 for  “750  kilometres”  substitute—-

 “700  kilometres”  (7).

 Sir,  I

 Shri  Daji:  What  is  the  amend-
 ment?

 Mr.  Deputy-Speaker:  It  has  been
 circulated.

 श्री  बागड़ी  :  तरमीम  क्य  है  ।
 17-00  |hrs.

 Shri  Daji:  The  time  is  over.
 Shri  S,  M.  Banerjee:  We  can  have

 the  voting  next  time.
 Mr.  Deputy-Speaker:  Now  I  have

 to  put  all  the  clauses  together  and
 ‘guillotine  them  at  5  o’clock.

 Shri  S.  M.  Banerjee:  5  o'clock  is
 ‘over.

 Mr.  Deputy-Speaker:  I  am  read-
 ing  from  the  Rules.  It  says:—

 Vijaya  Ananda  Maharajkumar

 Nair,  Shri  Vasudevan
 Raghunath  Singh,  Shri
 Rameshwaranand,  Shri

 Yadava,  Shri  B.  P.

 Vimla  Devi,  Shrimet

 “At  the  appointed  hour  .”
 (Interruption).

 Shri  S.  M.  Banerjee:  5  o'clock  is
 over.

 Mr.  Deputy-Speaker:  I  am
 putting  it  to  the  House,

 Shri  Daji:  Owing  to  this  highly
 undemocratic  manner  of

 now

 (Interruption  forcing  the  abso-
 lute  majority
 (Interruption)  we  cannot  be  8  party

 (Interruptions).

 Shri  Daji  and  Shrimati  Vimla  Devi
 then  left  the  House.

 Mr.  Deputy-Speaker:  Order,  order.
 You  are  obstructing  the  House.

 Shri  S,  M.  Banerjee:  I  am  only  re-
 questing  you  that  5  o’clock  is  over.

 Mr.  Deputy-Speaker:  It  is  just  8
 o’clock  now  and  I  am  putting  it  to  the
 House.

 Shri  S.  M.  Banerjee:
 5  now.

 It  is  beyond

 Mr.  Deputy-Speaker:
 The  question  is:

 Order,  o:der.

 Page  l,  line  4,—

 for  “750  kilometres”  substitute—
 “700  kilometers”  (7).

 The  motion  was  adopted.
 श्री  बागड़ी  :  पांच  बजे  के  बाद  काम  नहीं

 हो  सकता  ।

 उपाध्यक्ष  महोदय  :  आमेर,  बार्डर  ।
 श्री  बागड़ी  :  पांच  बज  गया  है  ।  मेरा

 व्यवस्था  का  प्रश्न  है  ।
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 Mr.  Deputy-Speaker:  Order,  order.
 There  cannot  be  any  point  of  order
 at  this  stage.  There  is  one  more
 amendment  (No,  l)  by  Shri  Rane.
 Does  he  move  it?

 Shri  Rane:  Sir,  I  beg  to  move:

 Page  1
 for  clause  3,  substitute—
 3.—Amendment  of  section  5.—

 In  section  5  of  the  principal  Act,
 after  the  existing  proviso,  the  fol-
 lowing  further  proviso  shall  be
 inserted,  namely:—

 ‘Provided  further  that  nothing
 in  the  first  proviso  shall  apply  to
 a  member  whose  usual  place  of
 residence  is  more  than  seven
 hundred  and  fifty  kilometres  by
 rai]  or  road  from  the  place  where
 the  session  of  the  House  of  Par-
 liament  or  the  sitting  of  the  Com-
 mittee  is  being  held,  if  the  mem-
 ber  visits  his  usual  place  of  resi-
 dence  performing  the  journey  by
 air  not  more  than  twice  during  a
 session  or  sitting  lasting  more  than
 a  seventy-five  days,  or  not  more
 than  once,  in  any  other  case.”.’
 (11).

 Shri  Raghunath  Singh:  I  accept  the
 amendment;  but  instead  of  750  it
 should  be  700.

 श्री  रामसेवक  यादव  :  श्रीमन्‌,  व्यवस्था
 का  प्रश्न  उठाया  जाता  है  उसको  तो  सुन  लिया
 जाय  ।

 श्री  बागड़ी  :  मेर।  व्यवस्था  का  प्रश्न  है  1

 अध्यक्ष  महोदय  :  कोई  व्यवस्था  का
 प्रश्न  नहीं  है  t

 श्री  रामसेवक  यादव  :  व्यवस्था  का
 प्रश्न  है  ।  मेरा  निवेदन  है  कि  उसे  सुन  लें  ।

 उपाध्यक्ष  महोदय  :  क्‍या  व्यवस्था  का
 प्रश्न  है  ?

 श्री  बागड़ी  ।  पांच  से  ज्यादा  समय  हो
 गया  है।  इस  के  बाद  हम  सदन  में  बैठने  के  लिये

 Members  of  Parliament
 (Amendment)  Bill

 तैयार  नही  हैं  -  इस  लिये  इसको  इल्तजा  किया
 जाय  ।

 उपाध्यक्ष  महोदय  :  यह  कोई  व्यवस्था
 का  प्रश्न  नहीं  है  ।

 Are  you  accepting  the  amendment?

 Shri  Raghumath  Singh:  Yes,  with
 the  exception  that  insteag  of  750  it
 should  be  700.

 Mr,  Deputy-Speaker:  I  shall  now
 put  amendment  No.  l—by  Shri  Rane,
 as  modified  by  Shri  Raghunath  Singh
 just  now,  to  the  vote  of  the  House.

 The  question  is:—

 Page  ,—
 for  clause  3,  substitute—

 ‘3—Amendment  of  section  5.—
 In  section  5  of  the  principal  Act,
 after  the  existing  proviso,  the
 following  further  proviso  shall  be
 inserted,  namely:—

 “Provided  further  that  nothing
 in  the  first  proviso  shall  apply  to
 a  member  whose  usual  place  of
 residence  is  more  ‘than  scven
 hundred  kilometres  by  rail  or
 road  from  the  place  where  the
 session  of  the  House  of  Parliament
 or  the  sitting  of  the  Committee  is
 being  held,  if  the  member  visits
 his  usual  place  of  residence  per-
 forming  the  journey  by  air  not
 more  than  twice  during  a  session
 or  sitting  lasting  more  than
 seventy-five  days,  or  not  more
 than  once,  in  any  other  case.”.’
 (1).

 The  motion  was  adopted.

 Mr,  Deputy-Speaker:  The  question
 is:

 “That  clause  3,  as  amended,
 stand  part  of  the  Bill.”

 The  motion  was  adopted.

 Clause  3,  as  amended,  was  added  to
 the  Bill.
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 Clause  I—  (Short  title).
 ..Shri  P.  L.  Barupal  (Ganganagar):

 rose—
 Shri  Basappa:  I  move  my  amend-

 ment  No.  8.
 Shrj  Raghunath  Singh:  I  accept  it.

 Shri  Surendranath  Dwivedy:  The
 amendment  may  be  read  out,

 Mr.  Deputy-Speaker:  Al]  right.  The
 question  is:

 “Page  ,—
 after  line  4,  insert—

 “(2)  It  shall  come  into  force
 immediately”.  (8).

 The  motion  was  adopted.
 Mr,  Deputy-Speaker:  The  question

 is:
 “Clause  1  as  amended,  stand

 part  of  the  Bill.”
 The  motion  was  adopted.

 VAISAKHA  4,  886  (SAKA)  and  Allowances  2648
 of  Members  of  Parlia-

 ment  (Amendment)  Bill

 Clause  1,  as  amended,  was  added  to
 the  Bill

 Mr,  Deputy-Speaker:  The  question
 is:

 “That  the  Enacting  Formula  and.
 the  Title  stand  part  of  the  Bill.”

 The  motion  was  adopted.
 The  Enacting  Formula  and  the  Title

 were  added  to  the  Bill.

 Shri  Raghumath  Simgh:  I  beg  to
 move  that  the  Bill,  as  amended,  be
 passed.

 Shri  S.  M.  Banerjee:  It  is  more
 than  5  O'clock...  (Interruptions).

 Mr,  Deputy-Speaker:  It  is  the  con-—
 tinuation  of  the  proceedings,

 Mr.  Deputy-Speaker:  The  question
 is

 ‘That  the  Bill,  as  amended,  be
 passed.”

 The  Lok  Sabha  divided:

 Division  No.  3]

 Akkamma  Devi,  Shrimati
 Alva,  Shri  A.  S.
 Azad,  Shri  Bhagwat  Jhe
 Babunath  Singh,  Shri
 Barkataki,  Shrimati  Renuka
 Barman,  Shri  P.  C.
 Barupal,  Shri  P.  L.
 Basappa,  Shri
 Basumatari,  Shri
 Baswant,  Shri
 Berwa,  Shri  Onkarlal
 Besra,  Shri
 Bhanja  Deo,  Shri  L.  N.
 Bhanu  Prakash  Singh,  Shri
 Bist,  Shri  J.  B.  5.
 Brajeshwar  Prasad,  Shri
 Brij  Basi  Lal,  Shri
 Brij  Raj  Singh  Kotah,  Shri
 Chakraverti,  Shri  P.  R.
 Chanda,  Shrimati  Jyotsna
 Chattar  Singh,  Shri
 Chavda,  Shrimati  Johraben  A.

 Daljit  Singh,  Shri
 Das,  Shri  N.T.
 Das,  Shrj  Sudhansu
 Deo  Bhanj,  Shri  P.  rom
 Deshmukh,  Shri  B.  D.
 Dharamalingam,  Shr
 Dighe,  Shri

 AYES

 Dwivedi,  Shri  M.  L.
 Firodia,  Shri

 Gajraj  Singh  Rao,  Shrj
 Ganapati  Ram,  Shri
 Guha,  Shri  A.  C.
 Hansda,  Shri  Subodh
 Hanumuthaiya,  Shri
 Himatsingka,  Shri
 Ismail,  Shri  M.
 Jadhav,  Shri  Tulshidas
 Jamunadevi,  Shrimati
 Jedhe,  Shri
 Jena,  Shri
 Joshi,  Shrimati  Subhadra
 Kadadi,  Shri
 Kajrolkar,  Shri
 Kamble,  Shri
 Kayal,  Shri  P.  N.
 Keishing,  Shri  Rishang
 Khadijlkar,  Shri
 Khan,  Dr.  P.  N.
 Khan,  Shri  Osman  Ali
 Khanna,  Shri  P.  K.
 Xindar  Lal,  Shri
 Kisan  Veer,  Shri
 Kotoki,  Shri  Liladhar
 Koujalgi,  Shri  H.  V.
 Lalit  Sen,  Shri
 Laskar,  Shri  N.  क्र.

 [17.07  hrs..

 Loniker,  Shri
 Malhotra,  Shri  Inder  J.
 Mallick,  Shri
 Mandal,  Shri  J.
 Mantii,  Shri
 Marandi,  Shri
 Maruthiah,  Shri
 Mathur,  Shri  Harish  Chandra.
 Mehrotra,  Shri  Braj  Bihari
 Mehta,  Shri  Jasvant
 Menon,  Shri  P.  G.
 Mirza,  Shri  Bakar  Ali
 Mishra,  Shri  Bibhuti
 Misra,  Shri  Mahesh  Dutta
 Mohsin,  Shri
 Morarka,  Shri
 More,  Shri  K.  L.
 More  Shri  S.  S.
 Munzni,  Shri  David
 Murli  Manohar,  Shri
 Muasafir,  Shri  G.  S.
 Muthiah,  Shri
 Nair,  Shri  N.  Sreekantan-
 Nayak,  Shri  Mohan
 Niranjan  Lal,  Shri
 Panna  Lal,  Shri
 Pant,  Shri  K.  C.
 Paramasivan,  Shri-
 Patel,  Shri  P.  R-
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 Patel,  Shri  Rajeshwar
 Patil,  Shri  D.  S.
 Patil,  Shri  5.  8.
 Patnaik,  Shri  B.C.
 Pillai,  Shri  Nataraja
 Prabhakar  Shri  Naval Pratap  Singh,  Shr:
 Raghunath,  Singh,  Shri
 Rajdeo  Singh,  Shri
 Raju,  Shei  D.  B.
 Ram,  Shri  T.
 Ram  Sewak,  Shri
 Ram  Swarup,  Shri
 Ramabadran,  Shri
 Ramaswamy,  Shri  V.  K.
 Ramd  hani  Das,  Shri Rane,  Shri Rao,  Shri  Muthyal

 Bagri,  Shri
 Banerjee,  Shri  S.  M.
 Chaturvedi,  Shri  S.N.
 Gupta,  Shri  Priya
 Jyotishi,  Shri  J.  P.

 श्री  रामेश्वरानन्द  :  उपाध्यक्ष  महोदय,
 मेर  नहीं  आया  ह  |  (Interruptions)

 Mr,  Deputy  Speaker:
 the  Division  is:

 Ayes
 Noes

 The  result  of

 140.
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 Sadhu  Ram,  Shri
 Saha,  Dr.  5.  K.
 Sarma,  Shri  A.  T.
 Shakuntala  Devi,  Shrimati
 Sharma,  Shri  A.  P.
 Shastri,  Shri  Ramanand
 Sheo  Narain,  Shri
 Shyamkumari  Devi,
 Siddananjappa,  Shri
 Sidheshwar  Prasad,  Shri
 Singh,  Shri  K.  K.
 Singh,  Shri  R.  P.
 Sinha,  Sbrimati  Ramdulari
 Sinhasan  Singh,  Shri
 Sivappraghassan,  Shri  Ku.
 Sonavene,  Shri
 Soy,  Shri  H  .C.

 NOES

 Mandal,  Shri  B.  N.
 Misra,  Dr.  U.
 Mukerjee,  Shri  H.  N.
 Nair,  Shri  Vasudevan

 April

 and  Allowances  of
 Memoers  of  Parliament

 (Amendment)  Bill
 Srinivasan,  Dr.  P.
 Subramanyam,  Shri  T.
 Surya  Prasad,  Shri
 Tiwary,  Shri  K.  N.
 Uikey,  Shri
 Vaishya,  Shri  M.  B.
 Valvi  ,Shri
 Varma,  Shri  Ravindra
 Veerabasappa  ,  Shri
 Veerappa,  Shri
 Verma,  Shri  Balgovind

 2650

 Vijaya  Ananda,  Maharajkumar
 Virbhadra  Singh,  Shri
 Vyas,  Shri  Radhelal
 Wadiwa,  Shri
 Yadab,  Shri  N.  P.
 Yadava,  Shri  B.  P.

 Pattnayak,  Shri  Kishen
 Singh,  Shri  Y.  D.
 Vidyalankar,  Shri  A.  N.
 Yadav,  Shri  Ram  Sewak

 The  motion  was  adopted.

 १7.08  hrs.

 on
 25,  964/Vaisakha  65,

 (Saka).

 The  Lok  Sabha  then  adjourned  till
 Eleven  of  the  Clock  Saturday,

 886


